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LOK SABHA DEBATES

LOX SABHA

Friday, December 9, 1977/Agrahayana
18, 1899 (Saka)

The Lok Sabhu met at Eleven of the
Clock.

[MR, SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Hashish Smuggling Cases

*346. SHRI C. K. CHANDAPPAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether a West German ‘“ha-
shish” smugglers has been arrested in
New Delhi recently by the Direcforate
of Revenue Intelligence of his Minis-
try.

(b) if so, the details thereof;

(c) whether a number of “hashish”
smuggling cases have been discovered
during the last few months and a num-
ber of foreigners, connected with these
caseg were arrested;

(d) if so, the number of such cases
the names of the foreigners arrested

2

and the country to which each of them
belonged; and

(e) the further action being taken
against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) and (b). Re-
ports received by the Government show
that a West German national who was
suspected of having smuggled hashish
from Afghanistan to Australia was
intercepted by the Directorate of Reve-
nue Intelligence at New Delhi recently
but no hashish was recovered from him,
Investigations revealed that he was
travelling on a fake passport. This
was reported to the Foreigners Regio-
nal Registration Office and he was ar-
rested on 4-11-1977 by the officers of
the Foreigners Regional Registration
Office.

(c) to (e). 22 cases of seizure of
hashish involving 36 foreigners have
come to the notice of Government
during the period January to Novem-
ber, 1977. Out of these. two foreig-
ners were arrested in U.S.A. and the
rest were arrested in India. A state-
ment showing details regarding their
names, country to which they belong
and further action taken against them
is laid on the Table of the House.

Statement
S. Name of foreigner Counitry to Action taken
No. which belong
1 2 9 4
‘1. Miss Jo-Ann Sweetko, . R . Canada Prosecuted and convicted.
2. Mr. Lewis Anthony Wiggins . . Canada Proscecution in progress
Mr. Brien Michale Ryan . . U.S.A. Do.
4. Mr. Alan Andrew Currie | . . Britain Do.
5. Mr. Wayne Lennox Gaffaey Canada Do.
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1 2 3 4
6. Shri Mohan Das Shrestha . . . . Nepal Detained under the
COFEPOSA Act, 1074.
9. Shri Khagnandra Sherchan , Nepal Prosecution (o he laun-
| ched shortly,
8, Shri Bharat Rai . . . Nepal }

9. Mr. Rohert Russel Irwin . . . USA. Arrested in  U.S.A. and
heing prosecuted in

tn, Mrs. Denise Anne Irwin . . U.SA. U.S.A.

11. Mr. Garry Donglas Pettigrew . . Canada Detained under the
COFEPOSA  Act, 1974
on 28-1-1977 and re-
lecased  on 22-3-10977,
Prosccuted and convicted.

12. Mr. Richard Whit Worth Green Britain Prosecution  vet to  he
launche!,

13. Miss Patricia MC Birnie . Britain Prosecuted and convieted.

14. Florian Joseph Ivan De Lafontaine . Canada 3

Uoth proseented and  con-

15, EME Bertha Marice Faille | . . . Canada J victed,

16. Miss Alexandra Barbara Annc Harrison Australia Abscondire.

17. Miss Jan Uary Franks U.S.A. Prosecution vet  to he
launched.

18. Mr. Sioberg Orla Svent . . . Denmark ) Prosecuticn  vet to he

I launched,
19, Mr, Christonpherson Ole Bach Denmark
20, Mrs. Hectorine Marie Dagenais (Nee Canada Presecuted  and  convicted,
Mercier)

21, Mrs. Carol Ann Uhlan U.S.A. Prosccuted and convicted,

22, Miss Mary Johuller | . . . . U.SA. Do.

23. Shri Mohamad Faroog Afghanistan Do.

24. Mr. Markenstein Casparas Dirk . Ilolland Do.

25. Miss GelaufT Verenica . . Holland Do,

26. Mr. Waheed Abdullah Baharain Do.

2%, Shri S, Ismail Ghulam Daharain Do.

28, Shri Abhdul Rahim Ashak , Oman Do,

29, Shri Ihrahim Baksh | Oman Prosecnted  nnd  deported
under cou t orders.,

q0. Shri Johnecrad Gordon Australia Proseented and  convicted.

41, Mr. Sajoo Carlon Sweden Prosecuted and convicte!,

32, Mr. Aglo Masei . . . . . Tilav Do.

33. Shri Nankoo . . . . Nepal

34. Shri Misri Lal ‘Nepal Prosecution  vet  ta Qe
launched.

35. Shri Ambika ., . . . . . Nepal |

g6, Shri Abdul Mazid . . . . “Nepal
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SHRI C. K. CHANDRAPPAN: In the
Statement the Minister has given 36
names of foreigners from different
countrie; who were involved in the
smuggling of hashish. 1 would like to
know whether these smugglers, in the
course of their smuggling had any
connections with Indian smugglers anqg
whether they got any kind of Indian
assistance for their smuggling.

SHRI SATISH AGRAWAL: In some
of the cases, these smugglers had In-
dian contacts and the Government had
taken action against them also and we
are proceeding against them. So far as
the detail of that information is con-
cerned, because the hon. Member re-
auired the information with regard to
the foreigners involved in the smuggl-
ing of hashish.I am not at the moment,
able to give the full details to him. If
the hon. Member so wishes I can fur-
nish the information to him.

SHRI C. K. CHANDRAPPAN: There
are reports in the Indian Press like
‘Smugglers regrouped for action' in the
Blit: dated 1st Octowver, 1977. I agree
that I put the question about the for-
eign participation in smuggling. But is
it a fact that after this Government as-
sumed office many smugglers were re-
leased because of new approach to this
thing? Is it a fact that these foreign
smugglers are in a position today to
establish better contacts with their
Indian counterparts? Is it also a fact
that smuggling today is more than
what it was a year before?

SHRI SATISH AGRAWAL: Sir, I
contradict the suggestion of the hon.
Member that smuggling is on the in-
crease. That is not really so. The Gov-
ernment is taking very firm steps for
curbing smuggling and whosoever
Indian smugglers are found to be in
contact with the foreigners, we have
taken action against them. For t{he
information of the hon. Member I may
just tell him what we have done recen-
tly. In the first week of December 1977,
30 bars of gold weighing 30 kgs of the
estimate market value of Rs. 21 lakhs
were seized from three passengers at
Santa Cruz, Bombay. These persons
were holding French passports. They
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have been arrested and further investi-
gation ig in progress. In pursuance of
this when we nabbed these gentlemen,
then we could find out who else are
involved in this smuggling activity; and
in that particular case, somewhere in
the middle of November, another gen-
tlemen was arrested in Bombay, infor
mation regarding which was given to
this House by the hon. Finance M**%
ster. When we came to know that so. e
Indian contacts were already there,
then we nabbed them. also and rough
diamonds polisheqd and cut diamond of
the value of nearly about Rs. 38 lakhs
were recovered from them. Many peo~
ple have been arrested and interroga-
tion is in progress, We are trying to
find out all links of these smugglers
and Government is determined to curb
this evil of smuggling.

Y siwdag auev: & wrEg
Y Y ¥ S =rgar § R oaewdr
F A § foae SR &7 sHIoEr #
wivemare frar o ar ot 3R A feas
Fr 1 Brg faar o § WK F@oag
SEUEARE I o TAME T i 1 At o
vz foar mar 2 gafar Eme @' ©Y
g7

Y WA W AWATw . qewd
FIA TTA AN FT FTHAET § FAAGT
F e frege o aw § gad @
g g Afus qear oy A *y § fag
THISE! & FT% BIST T4T 97 | TAe=rq
W T & Fqar fear & fF aeady
F gag ¥ JY TAT MLT-ATEE FATE TE
& 3% WY qT FTRGET K SR Y
fregaTe foea @ 1 9\ wTEIR 9
gw oF An #1 fregare w7 @
I AT A efae ¥ faag a@ 9
§ AT fFEY WFIT wATIRRF T F
BYTA FT I97 IoaH T AT B qEwy
feft yrre g iy afg aeadi §

SHRI K. LAKKAPPA: Mr. Spcaker,

for the last 8 months we have beeu
urging that the regrouping of smugg-
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lers in connivance with foreign ele-
ments has been on the increase, but
the attitude of the Governmeni is very
philosophical. Even the smugglers are
surrendering before Shri Jayaprakash
Narayan and this philosophical attitude
of the Government will not help in
this matter. There is a very poweriul
gang and regrouping of smugglers.
This is one of the important aspects
which we have to consider. Even in
the Consultative Committee meetinag,
the Minister came out with the same
plea that we would curb smuggling. He
himself has admitted that the Indian
smugglers have got 5 link with foreign
elements, 1 would like to know how
many customs officials who are invol-
ved in this have got a link with foreign
smugglers as well as the people who
are famous smugglers who were put
down by the previous Government be-
cause of the philosophical attitude of
the Government. They have again
taken this profession. Therefore, 1
would like to know who are those per
sons. officials, non-officials, politicians,
customs officials and others who are
having now a link with these foreign
smugglers. As a consequence of this.
what steps we have already taken
against such persons, the names of
those persons and what punishment
we have awarded to them so far?

SHRI SATISH AGRAWAL: The hon,
Member has asked a supplementary
question which requires 3 whole day to
answer. Anyway, so far as those smug-
glers who have surrendered before
Shri Jayaprakash Narayan are con-
cerned, steps are being taken against
them under COFEPOSA for attaching
their property in accordance with the
law, The legul process has not been
done away with ang the Government
is keeping a close eye on all those
smugglers. Now it has not come to the
notice of the Government so far whe-
ther any one of them have revived their
activities. We are keeping a very close
watch over them. We have not suspen-
ded any legal steps against them under
the pledge.

So far as customs officials and police
officials are concerned, two customs
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officials and two police ofiicials wele
arrested in Bombay somewhere last
month. So, on whatever information
we receive, we take action. The hon.
Member feels convinced in the Con-
sultative Committee, he feels very
much convincedq outside the
House, but in the House just to make
a point he is trying to hit hard that
way. I would request him not to do it.
JUnterruptions) It was, perhaps for
the first time that I addressed a leiter
to the hon. Member—in fact, to all the
hon. Members—about the steps being
taken by the Government in curbing
the evil of smuggling. I am sorry 1
have not received any reply from the
hon. Member. I would be grateful if
the hon. Member sends his valuable
suggestions on how to curb the evil of
smuggling and also give the names of
notorious smugglers, because I am a
new man to this House and to the Gov-
ernment; the hon. Member has been
here for a long time, Therefore, I
would request the hon. Member not to
meditate upon my letter but to send his
valuable suggestions. And I can assure
that 1 will do my best. I seek the co-
operation of the hon. Members in cur-
bing this evil.

st woaw feardt . grems
wgvEa, vET geed ey § i o fage
fewimen & Al o7 a8 "fuwsr &
IX FT T AR THIN 9T FEF
FAT F g1 T@aT & W UF R0 a7
sweaeerg frarg &1 T AT
A1 gEeTEa (5 e 3w ddy & 08
gHaE %1 & 9w 37 frdm &1 qar
A w1 qary fEar 2 7

Y @A 9 WA ¢ Wemey
wgreg, st fecdmeg & 7 o enfiear
Hfaagqt 17 &, I % §ag F =
T AT O JEAFIS G 8 1 9
¥ =9 g9y § og faTw w37 AT
g fF adam s & oA &
faems ga  wTAdt FTAAEr @ T
a9 &, 3§ fod #7 us fedee Az v
Heft Y &Y Jar F war faAr
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ot Aign /W fafaw : 74 wgem

¥ Fawar i O w=F qEE 99 q1aR
37 qx fa= fear smoam 1 e Haw
Tzt AT ¥ W TB gArT A
Y @eH FIA F foq gy 5 F g 9
f2d g, afem vt a% q& 39 w71 F79-
FAF IAC Al UAAfAIHE WT ART
fomm &1

AU THA--TANAL ¥ (@ATE,
fora =Y gizmizs AFFA & AT B, TS
F37 q3eA) AT 43 W 1a faar g
FAT 99 G W F TN qF FI$ 0FH
foar gt

MY Wl 9 WAAW WA
[IEA A 31 g9 S 72T AF JATA
F 49 § I FT 999 3, IR S
AEeAq® A AR gAE fza &, 9=
9% wu« fFam &7 Tgr 8, 397 ¥ Sanan
WA FIAVAT & | STEl aF AfIHIEt
F dqg ¥ I AT v g, ¥ 39
F1 grvawd w1 F1gan g i+ faa-faa
gfgF1fedi & g89 7 3= fFGr g——
# wAaar g goeAr-feawdme fam
AT &1 37 {7 3= o & feadde——
TH gy § FTAATE FTIEE

Flight Connection from Bhubaneswar
te Konark

+347. SHR1 JENA BAIRAGI: Will
‘the Minister of TOURISM AND CIVIL
AVIATION be pleased to state the steps
taken or proposed to be taken to start
flight connection from Bhubaneswar to
Konark for its tourist importance?

qqza WY A fawra war (o
oW fere) : EAvET a9 SIS
F drg 1 faa a1 ofeafae 73
F1 fewge #1¢ gwarg @Y & |
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SHRI JENA BAIRAGI: Is it a fact
that even the minimum facilities by
way of hotel accommodation and com-
munlcation are not provided at the tou-
rist centre of Konarak? If so what
steps is the Hon. Ministers thinking of
taking for removing the difficulties
which the tourists are facing on ac-
count of lack of such facilities?

st gewtaw wifer: ag @@ &
f& W= & farrg & fau warara
F [ATAT THAIBIAA #T WY FEH
gidy & | gt 9% AT 7 qAIA
HIFAIT TS0 T 919 § gg99 g %
FIUTH WITE § Fa9 64 fFAwIE
g¢ g | NFITET OF aTF FAFAT &
T g8 qa7%  fawrmamgan & gars
AT & AT7 gAT § AR fry oY 9dew
Tl 64 fFATIRT TR T I & F18
frawa a8 g1 a1 | Heaer AEET,
# gg WY ATAAT qIET FY ATAHRIG F
fau aar g fF ST TaET F1 g7 T
g zarg grar & fAn S qua @

g1

T T WA SAIEAT FT qATH
g, ¥ ATAAIT qE€q FY FOAFTY F AT
g 5 mEodTosTodTe FY a1% & UF
camE Aty gt 9T § | gwe e
femete, STagi &, ST AT aF ¥
Y na 2feee & 7 agt § | FH-9F qgzHi
%1 g=ar # 3fg g, agh o fafrma
®7 § A Jlagw g7 & are # fagw
FA |

SHRI JENA BAIRAGI: I would like

to know from the Hon. Minister whe-

ther Government have decided to have

direct flight communication from Delhj

1o all the State headquarters of the
country and if so when it will be done.

| guiew wifas o oseaw o),
oA F1E qvFTT F7 fAorg a9 ¥ b6
wf7ard =9 ¥ feeer TongrAt ®Y gy
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Tl ® gogrAal ¥ garg A @
ST ST | FATAT FT ATHAT T
feait & SeraT o7 @T & 1 fawc Wy WY
W feeeft & waaw@< #1 gAE AW
q ST FY g1 TW@T A, qV I AW A
qaeor Faar r 91 5 feaw g
IqeAeT EAT | ST JAHFT AL 90H &,
S & HTHTT AT FEEAT gHT 9T, S A
208 arat Htaa faeelt & waAwax
% fau guesy @1 208 Frfadi ¥ fax,
weaer Agreg, et wew &Y gard wnr
gI STEAT 9gd AIWNG Tl 2 | B
gATE SIS & WA SASH FT g/ F1iere
FOT A1 3T F AT SAAT &1 GHRG T
o Fawar g #T saavaT T A
qag @t g afes o feafa | amar
aga gfaurems w€ g aFdr | @
9 ¥ aifadl #1 wear & o afg g
W 8, 59 & AW g1 @I 2 1 IF
& warar § g W & G
fF a8 sl w1 g9 & fao gang
& Fge Fr W JEE g
2 1 9T gart JE BV @Y 9T AEY
Tz aq | zafan o feafa § faeey
& WaAAwER 71 qrzAr, § aeRar g,
97 T g |,

SHRI JAGANNATH RAQ. We are
finding it difficult to go Bhubaneswar
from Delhi, Previously there used to
be two services of Fokker Friendship,
each with a capacity of 44 seats and
even if we ask for seats ten days in ad-
vance, we could not get.

We were having two services and
then the second service was cancelled.
Even the firsi gervice which used to
leave at 10 a. m_ is now leaving at 12.40
and we are required Lo stay for 4 hours,

What steps are the Government go-
ing to take....

MR. SPEAKER: That is another
question,
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SHRI JAGANNATH RAO: No, Sir.
1t arises out of his answer. He saia
that there is a direct flight from Cal-
cutta to Bhubaneswar and then on to
Vizag.

MR. SPEAKER: There is another
question for that.

SHR] JAGANNATH RAO: The tou-
rists are put to difticulty and we are
put to difficulty.

The second supplementary was whe-
ther there was a direct flight from
Delhi to Bhubaneswar. He said, ‘No’. I
am not asking that. I am saying that
even the existing services are not func-
tioning properly and we are put to di-
ficulties so also the tourists and what
steps are the Government going to take
to remove these difficulties?

N geEiew wifw ;o 37 oETe
gafad fear snae w1 geel #1
qATEH F HATTALFT AT F ATLH IO
S@TE WY @Y £ zafad #% g9
¥ FT IART A FT AT FAfoOOw Ay
e ¥ fopa 1 wwer

gt % FEC SET 1 @ qE A
eawe & fay ot qisve faam m@w
&, %Y & FaT 397 91ear § ﬁﬁagaqﬁ
ag wE g A ww 1 fawea gaE
ZIT § FAHTT H & F7 q€ TET 1T

st gt 9 ¢ & mwerg WA S g
7g ST AT fF SERE & ge aw
St garé afqw oY SEEr QY e &
feaasdr w7 faar mav wiw smoR
sreaTaR o faar o1 fF gw geTzE =«
qEeY | Ffem ag wdT a Ag) T, TEE
are F oTIFT FAT FEAT & 7
SHRI C. N. VISVANATHAN: It ls
altogether a different question,

MR. SPEAKER: Mr. Durgachand, it
does not arise out of the main question.
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You are putting a different question.

Only in respect of thigs question I
will allow supplementaries. No other
quqstion 1 will allow.

SHRI RAGAVALU MOHANARAN-
‘GAM: It is a well-known fact that
there are so many historical places in
Tamil Nadu....

MR. SPEAKER: No please. You may
table a separate question if you want.

SHRI SARAT KAR. It is needlcss to
say that Konarak is internationally fa-
mous and is one of the seven wonders
of the world and unfortunately, even
after 30 years of our independence we
have no communication and anything
of that sort. Though Orissa Govern-
ment is pressing for a 5-star hotel and
road communications and all other fa-
cilities but Central Government has not
responded. We do not have even a di-
rect air service to Bhubaneswar, what
to speak of Konark? We do not solve g
problem by rationalising Government':
failure, Minister’s reply is a sort of
bureaucratic reply.

I therefore want a categorica] reply
from the Minister whether he will give
us a direct alr service from Delhi to
Bhubaneswar, leave aside an air ser-
viee to Konarak because if that is pro-
vided, the Orissa Government Tourist
Department can take care of the road
transport from Bhubaneswar to Kona-
rak. I want a categorical answer.

T gawiere S : 3T g wa-
YT AT FTE FT FET 7T 99 2 T
FT TS qEETT A AL gEarA 7Y fwaAn
T FF ATATAL B FFA FT AA0ATL
s fFm s T A Faardfrwa
% gars 9y @ AWM @ IF 737
FIZT FET AT, A gH T TEq19 @
@ & oY gty oA 7, 397 faome
FT weara gare famrensi= & 1 gaw
farame 21 s @ A= FeE aEr
FITH FAYST Y FIO90A FIA

PROF. P. G. MAVALANKAR: I was
in Konarak last year with my wife ana

children. ...

SHRI C. M, STEPHEN: Let us hear
that.

PROF. P. G. MAVALANKAR: In
view of the experience I got there, and
arising out of the answers given by
the Minister I would say this. He said
that the distance between Bhubanes-
war and Konarak is only about 65 km
and that there is a good motorable
road and, therefore, air service to Ko-
narak is not necessary. Secondly, in Ko-
narak itself the ITDC and the Orissa
Government have got tourist facilities.

In regarq to both these matters iny
question ig specific:

(a) Whether the Government of
India and the Government of Orissa
know that Konarak lacks almost to-
tally the minimum essential facilitieg
for tourists and the normal residents.
My wife tnok suddenly and very se-
riously ill. She nearly died because
of some water poisoning and it took:
us so much time to come from Ko-
narak to Bhubaneswar and had we
been late by only two hours, I
do not know what would have hap-
pened to her. He is talking of ITDC
facilities there. I want to know spe-
cifically whether the ITDC and the
Tourism Department of Orissa toge-
ther are providing minimum, adequ.
ate decent accommodation and clean
drinking water and dependable eat-
ing facilities for tourists and resi-
dents so that this kind of almosi
near fatal accidents will not take
place.

(b) It is said that the distance is
only 64 km. I want to know whether
it is the government's policy that
even if a centre is very important
from the point of view of tourism
but because the distance is short,
therefore, they will not think of an
air link at all ean

MR. SPEAKER: No.

PROF. P. G. MAVALANKAR: Be-
cause tourists come from all parts of
India and the world and they want to
save time and their time is important.
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oY gearer wifere : wg O AT-
g geer #v fowraat &1 9t g, &
@M wRX T Fae & gmu q@
Fwar 2 1 &fwa st wrafaw gfaag §—
&% f& faget s oAt —a &1 €=
Z fow femd i %1 gAY =nfgd | 7T
e ISV HY F Frecq § F1E weqgILdT
gt a1 § wrw Fusm | EfF arAaE
qTeq F ¥ earA grefeq fan g zafen
eIz aadq: ¥ a1q T3 39 F 39
azg &1 faway 72 & Wi agl =%
qrat stz fa 347 F71 sg7eg7 21

AT AF ALTATW TITF FF 1 F1 ZATS
AW § SrzA F¥ A7 3 AT A 2fwee
femidz g arry AT 2 1 fET T §
FEAFId 2 % fF w1 ®ogAmd muw
FA14 % a19. { fafgs ofyism feqrene
F g7 wOar a1l gz 941 s
g ®T FHT Tgd OIAT 3 "X 87 9T
gaTs wyT FArr Agd frwadr wd
Q01 TFAIE FY T F qATEF Ag
FITT T AT IR &8 ATH FE
gar 1 37 f37 =3 NI &1 wrzar
qeT |

Imposition of ban on Export of Rose
wood Timber Logs

+

#348. SHRI P. K .KODIYAN:
SHRI GEORGE MATHEW:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION be pleased to state:

(a) whether Government have im-
posed a total ban on export of rose-
wood timber logs:

(b) if so. what are the reasons that
prompted Government to impose such
a ban;

(¢) whether Government are aware
of the fact that as a result of the ban
on export of timber. several thousands
of people engaged in the logging and
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exporting of rosewood in Kerala and
Karnataka have been hard hit and the
forest departments in these States have
been deprived of their revenue from
auctioning of timber; and

(d) if so, whether there is any pro-
posal to reconsider the ban on export
of rosewood timber logs?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHR! ARIF BEG): (a) to (d).
A statement ig laid on the Table
of the House.

Statement

(a) The ban was imposed on 18-7-77
on the export of all timber logs inclu-
ding rosewood logs. However, pre-ban
commitments were allowed upto the
ceiling released for the year 1977-78.

(b) The ban was imposed with &
view to encourage the export of vene-
ers, plywood and other value added ii-
ems of timber and also to develop in-
digenous industry which is both em-
ployment and export oriented.

(¢) and (d). Taking into account the
representations received from State
Governments, log exporters, exporters,
of veneers and other value added, it-
ems, the Government have decided 10
gradually phase out the exports in log
form. For the current year a ceiling
of 10.000 cubic meters has been pre-
seribed which will be reduced to 6000
cubic  meters in 1978-79. 3000
cubic meters in 1979-80 and to
zero from then onwards. This
decision has been taken to pro-
vide tim e for necessary adjust-
ments and to allow the exporters to
prepare themselves to export rosewood
with added value which will fetch more
foreign exchange and also provide ac-
ditional employment opportunities.

SHRI P. K. KODIYAN: The state-
ment savs—

The ban was imposed with a view
to encourage the export of veneers,
plywood and other value added items:
of fimber and also to develop in-
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.

digenous industry which is both
employment and export oriented.

I want to know how many :uch
industries have been set up and what
is their employment capacity? Is it
a fact that the industries now exist-
ing in our country including the
two units in Kerala are using 5 to
8 per cent of the rose-wood avail-
able in the country. If that is so,
what is the justification in imposing
a total ban on the export of rose-
wood timber?

Y orfTE A . I, T AF TH
a9 71 ATAF 2, 91 f& 7y feaede
F Fmar 8, ag 2= ww fz wegfafe
FEF, TRAE gREE FIfad F
aifeae @ Ferg-awfaa w3 awnan
AT | TH FA FTANMA FT AFGZ AT 8
5 g UsAT T79, f9wF & an
arz T QAT A afgr g H /T A
T AT T A% AN ¥ EAd T *g
qeq AquaAr 5 oA Fradr a9 F7
fawdaa g1, oz AvmAT & 7 960 A0
Ta% gAY gw gz oy wga €
gAY TRIfaem ZzElw #1 qFAE
a8 gaw fowraa faar A B O
a8 =T qrge A Ry § Hiw gAn
FREMT F1 S FFIr  fAaAr =mfgn
qE IAHT TE) ey 21

SHRI P. K. KODIYAN: He has not
answered my question properly.

My specific question was whether it
was a fact that hardly 5 to 8 per cent
of rose-wood available in the country
is at present utilized by the industry.
He is talking about the indigenous
industry being encouraged. But very
litfle capacity of the rose-wood is
being utilized by the industry. What
is the necessity of imposing a total
ban when the existing industry is not

1B B pasttions 8 absorb the same?

AGRAHAYANA 18, 1899 (SAKA)

Oral Answers 18

Secondly, in imposing this ban on
export of rose-wood timber whether
tne Centre has consulted the State
Goverument because 90 per cent of
the rose.wood comes from Kerala and
every year Kerala Government has a
very substantial revenue from this rose-
wood. It is also a high quality of
rose-wood which is produced in
Kerala. This ban has severed restric-
ted the revenue of the Government.
Besides that, thousands of workers
engaged in the logging and export of
rose-wood are also starving: the
rose-wood which is already collected
fremm the forests has been  accumu-
Jated: the workers are starving, Why
Government has not consultedq the
State Government?

THE MINISTER OF CAMMERCE

AND CIVIL SUPPLIES AND CcO-
OPERATION (SHRI MOHAN
DHARIA): My coileague has already

stated, this i one of the finest varie-
ties of wood produced in tropical coun-
tries. We are at present exporting rose-
weod in log form. The whole idea is
that whatever exports; are to be made,
having regard to the massive problem
of unemployment, if we could add
value to it and send it in the form of
turnijture, doors, windows or other
forms, it should be encouraged, In
this context, after censulting the Gov-
ernments concerneq including the offi-
cers of the Governments of Kerala,
Tamilnadu. Karnotaka and even
Orissa, wherever it is grown, a scheme
has been evolved. For the current
year as per ceiling fixed, up to 10,000
cubic meters of exports in log forms
will be allowed; for the next year it
will be 6,000 cubic meters and the year
after it will be 3,000 cubic metires. In
the meantime, we have also requested
them that they should get themselves
converted as industries whereby we can
export them with some added value.
So, this will provide some employment.
It is in this context we should look at
it. The question is this. Instead of
sending away the raw material in the
crude form why should we not raake
efforts to adg value to it and send
the product outside thereby earning
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extra foreign exchange to ourseives
and solving unemployment problem
here.

I am sure the House will appreciate
this approach.

SHRI GEORGE MATHEW: Sir, the
Minister just now said that he had
consulteq the Governments of Kerala,
Tamilnadu and Orissa. But the Chief
Minister of Kerala has written to the
Minister on 25-7-1977 that the Keraia
Govenment objects to this ban because,
at present, Kerala wili be able ti ex-
port about 20,000 cubic metres of rose-
wood and veneer industries are able to
absorb only 700 cubic metres of rose-
wood. We get about Rs. 70,000 per
cubic metre. Because of this ban and
because industries are not able to con-
sume more rose-wood produced here;
what is happening is that from Rs.
70,000 the income has come down.

MR. SPEAKER: Please come to the
guestion and do not make a speeci.

SHRI GEORGE MATHEW: 1 am
coming {o the question. The value per
cubic metre has dropped to 3,500. I
want to know from the hon. Minister
whether he will issue a directive so
that whatever is needed by the indus-
tries can be supplied and the balance
exported.

MR. SPEAKER: You mean convert-
ing that into finished products.

SHRI GEORGE MATHEW: Whatever
is needed by the industries here
should be supplied and the balance ex-
ported. Otherwise Government of
Kerala will not be able to receive the
income they are getting now.

MR, SPEAKER. What is the question
that you are putting?

SHRI GEORGE MATHEW: 1 am
asking what is the indigenous indus-
try needing and whether after their
needs have been met for the year.
the balance will be exporteq or will the
Kerala Govt. be compensated for the
loss by the Central Government.
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SHRI MOHAN DHARIA: I have al-
ready said that even though there is
a ban, there are certain ceillings—the
ceiling for the current year is 1,000
cubic metres and, accordinzly. upto
10,000 cubic metres wood would be al-
lowed to  be exported. Secondly, I
had discussed with Members of Parlia-
ment including the hon. Memker and
also witk the Chief Minister of Kerala
as also with some officials concerned.
The representatives from industries as
also exporterg were also present there.

I have explained all those aspects to
them.

MR. SPEAKER: He mentioned that
the Kerala Government hsd written
you a letter.

SHRI MOHAN DHARJA- They had
written me a letter and in that con-
text I discussed the matler with the
Chief Minister himself. I have con-
vinced him that this was tte best
approach. My impression was that he
was also equally convinced that this
approach would help in solving pait
of the unemployment problem in
Keralg itself.

DR. HENRY AUSTIN: While ad-
mitting that some aspects of the policy
evolved in this connection are sound,
may I know from the hon. Miuister
whether during the phased programme
which he wants to implement any
steps have been taken to provide jobs
for thousands of people invoived in
logging and exporting industry...(In-
terruptions) People in my constituency
are involved. The position today is
that the State is losing Rs. 4-5 crores
and at the same time thousaris of
people involved in logging are nst em-
ployed. Will the hon, Minister take
some steps to see that the dificulties
of the poor people and smail scale in-
dustrialists who have investod a lot
of money in this, are solvad.

SHRI MOHAN DHARIA: So far as
the current year is concefned, lmyeais
no problem because 10,000 was the ceil-
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ing and that is being allowed. For the
next year, it will be 6,000, that means
4000 less. It is for the House to ima-
giné that on logs totalling 4000 cubic
metres, what must be the employ-
ment, when it is being said that thou-
sands of workers are being thrown
out in the streets. It is not correc!
to say so. I have told those friends
that if they require any institutionol
finance for starting industries, or even
if they need to import some machi-
nery, I am prepared to accept that
But I cannot forget the other aspeci.
we cannot allow our industrial re-
sources to be exported without add-
ing value to them. That is also the
policy of the government. I am pre-
pared to have discussions with them
and do what is in the interest of the
country. So far as rosewood is con-
cerned, it takes 100—150 years to
grow and mature. If the present
logs are stocked for 5, 10 or 15 years,
no harm will be done to them; on the
contrary we shall be earning much
more of foreign exchange.

SHRI RAGHAVALU MOHANA-
RANGAM: May I know whether any
reply has been sent by the govern-
ment to the Tamil Nadu Goverament’s
letter in regard to this matter?

SHRI MOHAN DHARIA: Those
who had written letters, have all been
sent a reply.

Marketing of Indian Products in South
East Asian Countries

#349. SHRI D. AMAT: Will the Min-
ister of -COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
please? to state:

(a) whether it is a fact that Indian
Missions in East and South East Asian
countries have urged the Indian busi-
pess community to adopt more aggres-
sive measures to market Indian pro-
ducts and services to those countries;
and

(b) if so, whether Government have
ascertained the reaction of the business
community thereto, if so, with what
results?
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THE MINISTER OF STAIL IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND 7~OCFPERA-
TION (SHRI ARIF BEG): (a) and
(b). One of the subjects discussion in
the Conference of Heads of Missions
in South East and East Asia held :n
Delhi in August/September, 1977 re..
lated to promotion of Ind:a’s trade
with these countries with particular
reference to exports. The Heads of
Missions had also met representatives
of the business; community in this
connection during the course of their
stay in Delhi. Suggestions that have
emerged as a result of thasa discus-
sions will be kept in view by the
Government.

SHRI D. AMAT: May I know f{rom
the hon. Minister the names of asso-
ciations, etc. of the business ~ovmu-
nity which urged the adoptivn of
aggressive measures?

SHRI ARIF BEG: As far as the
names are concerned, these are ciffer-

ent business communities including
FICCI in our country.
SHRI KRISHAN KANT: May 1

know from the hon. Minister, ever
since the formation of the group of
countries into ASEAN, whether they
have approached the Government of
India for a closer economic cocnero.
tion and I learn that some of them
have approached the Government?
May I konw what steps the Govern-
ment lLave taken for having a clnser
economic cooperation with the
ASEARN, as an organisation of verious
countr.es?

THE MINISTER OF COMMERCE
AND (IVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA) It is true that Phillippine Is-
lards, Singapore, Malaysia and Indo-
nesia have formed a body viz.,, ASEAN
and we are having our dialogue with
all trese countries and nis
ASEAN which is their association.
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When 1 went to Bangkok, I hagd an
occasion to discuss with the Ministers
. of these countries and alsuv with other
M:nisicrs and we are 'naking all-out
efforts so that our import and export
trade in the eastern re: n s {ustered.

SHRT VAYALAR ERAVI: You can
. see the new development in the world
fcreign  trade marke!-—griuping  of
different countries in ditferen. areas.
Qr course, we are not in anv of tlese
groups. In this context, may I know
whetbe you have any long range
view or policy regarding there dillor-
ent grcup of nations like EEC, ASEAN
and what is the long term policy you
sre alopting and whetker any d.plo-
matic hurdles are there in this re-
gard?

SHRI MOHAN DHARIA: The Com-
merce Ministry functions very much
in close cooperation with our External
Affairs Ministry. To be frank with
a view to have coordinated efforts, the
Prime Minister has constitutedq a Ca-
binet Committee, where the Ministers
of Finance, External Affairs, Steel &
Mines, and Agriculture are there and
the Minister of Commerce happens to
be the Chairman of that Committee.
So, naturally, whatever efforts are re-
quired to be made, they are being
made in a concentrated and also in
n integrated manner. So far as the
varioug groups like EEC and ASEAN
are concerned naturally they have
formed their associations. We have
to deal with them. We try to deal
with the countries bilaterally or we
try to deal with the associations. But
ultimately it is the interests of the
country that are to be served and that
is our approach.

Sals of Imported Polythelene and
Rubber Compounds in Black Market

*352. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether it has been alleged that
‘Asian Cables Corporation, Bombay’
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under the control of Goenkas of
Duncan Brothers Calcutta, had sold
off, in 1969 imported polythelene and
rubber compounds in the black
market;

(b) if so, the details thereof;

(c) whether gny investigations have
been made into the allegations; and

(d) if so, the findings thereof and
action taken thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) to (d). A Statement is laid on
the Table of the House.

Statement

(a) to (d). There were allegations
that M/s, Asian Cable Corporation,
Bombay, under the control of Goen-
kas of Duncan Brothers, Calcutta,
disposed of about 326.704 M. Tonnes
out of 980 Tonnes of imported low
density polythelene moulding power
during the period 1968 to 1969, under
cover of diversification programme by
falsely showing it in the form of
manufactured products, namely, poly-
thelene pipes and sheets etc. The
complaint did not mention anything
pertaining to rubber compounds. An
investigation wag conducted by the
C. B. I. According to the C. B. I. this
offence had taken place after Shri
R. P. Goenka had taken over as one
of the Directors of the Company. On
conclusion of the ‘investigation, the
C.B.I. found the material adequate to
launch prosecution under Section 120
1PC read with Sections 420 and 477 A
of the IPC and Section 5 of the
IMPEX Act (criminal conspiracy,
cheating and falsification of accounts).
The C.B.I. consulted the Ministry of
Law and recommended to the CCI&E
the prosecution of 16 persons, which
did not include Shri R P. Goenka and
Shri A. K. Raman, Works Manager.
On 5 representation of the Company,
on which further legal advice was
taken, it was decided by the earlier



25 Oral Answers

Government not to take action
against these 16 persons as well.

Ad there was conflicting opinion
with regard to involvement of Shri
/. P. Goenka and also the prosecu-
tion of others in respect of this allega-
ton, it was felt necessary by the new
Governmeni {y have the matter re-
examined by the Law Ministry. A
sequest hag accordingly been made to
“he Department of Personnel (Minis-
try of Home Affairs) to take up the
matter to the T.aw Ministry and to
take suitable action.

SHRI JYOTIRMOY BOSU: Sir,
in Yourth Lok Sabha, on 25th of
Mebruary, 1974, in reply to my ques-
tion No. 501, the then Foreign Trade
Minister, Mr. Chattopadhyaya, a great
friend of these Goenkas,....

(Interruptions)

SHRI K. LAKKAPPA: Sir, he is
Iinking Mr. Chattopadhvaya, 3 Mem-
Ser cf the other House to a group. It
s highly improper, irregular and
frrelevant.

MR. SPEAKER: Let it be imper-
sonat.  Pleasec po on. Mr. Jyotirmoy
Bosu. '

SHRI JYOTIRMOY BOSU: 1 have
not referred to a Member of Rajya
Sabha. I bhave referred to a Minister
who is answerable to this House.

SHRI C. M. STEPHEN: He is no
more o Minister. There must be a
limijt to this king of thing. He is nnt
a Minister answerable to this House.
He was a Minister. The question is,
he is making an imputation which can
e defamatory from the political
angle, whether you are going to allow
it or not, and anything that this
Gentleman is saying is going to be
ailowed or not. We also can do it.

MR. SPEAKER: Merecly saying
tha: he is a friend of Goenkas does
not become defamation uniess he
g0es furtner.
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SHRI JYOTIRMOY BOSU: I asked,

“Is it or is it not a fact that 2500
torzies of imported polythelene
were imported at the rate of Rs. 3.50
ver kg.—landed cost—and sold in
the black market at Rs. 7.50 per kg.

tuiking a black profit of Rs. 88
lakhs?”

Under our pressure, the matter was
reterred 10 the CBI and it was
replied:

“There are three cases pertaining-
to the misuse of imported raw
materials by M/s. Asian Cables.
These three caseg are: —

(i) Misuse of copper where
licences were obtained during the
period November 1962 to October
1964...."

MR. SPEAKER:
tne question.

SHRI JYOTIRMOY BOSU: 1 wan:
tv make an observation: **®

SHRI K. LAKKAPPA: He cannot
rake aspersions against the House
like this. (Interruptions).

SHRI JYOTIRMOY BOSU: In
reply to another question of mine,
Shii Mohan Dharia replied:

“Government shall take severe
uciion against those who indulge in
misuse of jmported goods.”

Please come to-

DR. HENRY AUSTIN: How many
questiong can he put?

MR. SPEAKER: I cannot have one
rule for him and one rule for you.
Did you stop it? You objected to my
interference.

SHRI JOTIRMOY BOSU: In reply
to my question No. 2431 on 1st July,
1677, it was revealed that for black-
marketing and earning Rs. 88 lakhs,
*Case ended in conviction on 24th
November 1975. The company was
sentenced to pay a fine of Rs. 200 and
the two other accused were fined
Ks. 400 each”!

—

**Expunged as ordered by the Chair.
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SHRI JANARDHANA POOJARY:
‘On a point of order. Is it not an as-
persion on the judiciary?

MR. SPEAKER: Don’t be in a
hurry. He has not said anything
-about the judiciary.

SHR] JYOTIRMOY BOSU: My
question is, an appeal is pending for
a very long time. Why is it that the
present government has not expedited
it and ensured that the convictions
are commensurate with the crime
committed? Why is there delay?
How soon would they be able to bring
the case into the surface again?

THE MT'NISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): Mr. Bosu has brought Dbe-
fore the House a very serious matter.
I am equally concerned when I look
at the fact that on 24th November
1975 two ex-Directors were convicted
with a fine of Rs. 400 and Rs. 200. I
think those in authority at that time
have derelicted from their duty by
not moving the higher court to have
stricter punishment.

SHRI JYOTIRMOY BOSU: Be-
cause of money. (Interruptions).

SHRI MOHAN DHARIA: Sir, un-
fortunately when it was brought to
my notice, the time limitation and
everything was over and naturally
nothing was possible. Then, when it
was again brought to my notice that
when the matters were referred to
CBI and because of the difference of
opinion between the Additional Soli-
.citor General and CBI., the then Min-
ister, Mr. Chattopadhyaya took a
decision in 1976.

SHR! JYOTIRMOY BOSU: Do

not mention his name.

SHRI MOHAN DHARIA: A decl-

sion was taken that the intention to
Jaunch a prosecution should be
dropped. When it was brought to my
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notice, I felt that again it wag some-
thing serious and that was the reason
wny 1 moved the Home Ministry to
refer the whole matter again back to
the Law Ministry and if we could see
that any offence could be established,
I am of the opinion that they should
be necessarily prosecuted. I can
assure the House that whether it is
Goenkas or somebody else, if they
have committed any gffence and it
the Law Ministry is of opinion that
they should be prosecuted, they shall
be prosecuted.

SHRI JYOTIRMOY BOSU: My
second supplementary is: Because of
Shri R. P. Goenka of Duncan Bro-
thery, the man who wag arrested the
other day, and his father, Shri K. P.
Goenka of Duncan Brothers close in-
volvement with the erstwhile Ruling
Barty and ite leaders and Foreign
Trads Minister....

(Interruptions)

SHRI K. LAKKAPPA: Do not cast
political asperions, Recently in the
Writers building, Mr. Jyoti Basu invi-
1<d all the industrialists including
this man to discuss and to appease
these industrialists.

SHRI JYOTIRMOY BOSU: It was
not political, it was theft.

SHRI GAURI SHANKER RAI**

SHRI K. LAKKAPPA: You punish
them, but don’t cast political asper-
sions,

MR. SPEAKER: Do not record.
(Interruptions) @

SHRI JYOTIRMOY BOSU: Sir, 1
am regulating the House on your be-
half. Sir. Mr. Lakkappa is a very un-
sual Mysorian.

It so happen that although the bene-
flciaries were Shri R. P. Goenka and
family and the Company was owned
by them, the prosecutions have been
Jaunched against the employees and

@ Not recorded.

4
**Expunged as ordered by the Chair.
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phony Directors. It was said by the
then Foreign Trade Minister, Mr, D. P.
Chattopadhyaya that the name of Mr.
Goenka Was not there simply because
oenkas were not owners of Asian
Cables at that particular time. Then
1 brought a Privilege Motion.

MR. SPEAKER: That is all right.
whxt is your question?

3HRI JYOTIRMOY BOSU: The fact
ts, I have the Report of the Indus-
tria] Licensing Policy Enquiry Com-
mittee Appendices, Volume II, June
7969, for the year 1966-67 which pro-
ves that Mr, R. P. Goenka and Mr.
K. P. Goenka were the owners at the
material time.

MR. SPEAKER: But what is the
question that you ask?

SHRI JYOTIRMOY BOSU: The
question is why is it that the prose-
cution has not touched them so far?
Will you give an assurance on the
floor of this House that the real bene-
ficiaries. viz. R .P. Goenka and K. P.
Goenka will be prosecuted and put be-
hind the bars?

SHRI MOHAN DHARIA: It is most
unfortunate. I would not like to
puliticalize the issue; but then, when
the Government is being charged with
protecting the industrialists and mono-
polists, I think this is the forum to ex-
pose these lies that are being said
against the Government. So, there
is nothing wrong; if, by telling the
truth, untruth is being exposed, there
is nothing wrong. Coming to the as-
surance, I have already assured the
House that this matter is now being
examined by the Law Minister; and
those, i.e. whosoever are found to be
guilty, they shall be prosecuted.

MR. SPEAKER: Mr. Gauri Shanker
Rai,

SHRI JYOTIRMOY BOSU: This
R. P. Goenka, this Law Ministry and
(Interruptions)
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MR, SPEAKER: No, no. Mr. Gauri
Shunker Rai.

SHRI K. LAKKAPPA: Mr. Bosu
ha: uttered a word.**

MR. SPEAKER: No, no.

SHRI K. LAKKAPPA: You can go
through the proceedings, Sir, if you
warni. It is a serious contempt of the
House, involving breach of privilege.

MR. SPEAKER: If that is so, I will
look into the matter. Please, Mr.
Lakkappa, I am on my legs; I will
¥o through the proceedings. And if
he has said

“entire House”, I will expunge it.

MMA TAEI T : Aregae. &
g4 ot | fafvgq w7 7 smaAT Sz
g, FAMeFRAr, fo &7 wodTontaHr
T = Uo Fo THA, a9 qAwT, 37
AT A F FIT AREFLIN FAS fFm
¥ 37 ¥, € g gew, wre f2y
Ty 7

SHRI MOHAN DHARIA: On the
advice of the Ministry, that the evi-
dence against them was not ade-
giaate...CBI recommended prosecu-
tion of only 16 others. And before
the matter was referred...(Interrup-
tions).

MR. SPEAKER: Question 353, Mr.
Mallanna.

(Interruptions)
\

SHRI KANWAR LAL GUPTA:; It
js not good, Sir.

MR. SPEAKER: There is hardly
one minute. M. Mallanna has stood
up for a supplementary. Mr.
Mallanna was asking a supplemen-

**Expunged as order by the Chair.
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tary. He has also raised it.
your monopoly.

It is not

(Interruptions)

stagR wtfear:  memer o, @0
TAE I A FE 1 F qg F W
ar f& & fafay A S amg &, sw &
g aga o fafaeew 4, ogm 13
saen fzar, qae faa a73 § & ag 30
f& 7z Saen F 78 & 5 S srgiwx
a1 % a3 o &, 1 wifew &, WAy
BYE AT WL AT 1At F f@gars forawraa
w1, a1 § 3 @ fafmzy ag= &
qTe IH F1 QAT F7 F fm e
oK 39 H S q[ATmEnT g, 37 F
fa® ®@aEr &7 sty

SHRI
(rose).

KANWAR LAL GUPTA:

MR. SPEAKER: The Question
Hour is over. Mr. Kaushik, Papers to
Le laid on the Table.

(Interruptions)

st waz ww A : H 747 qge
¥ ag 9w =g £ fr gz aae A
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fafredt #0 7€t @, gafaw st avg oW
Fqrg &, 9 F1 4 fag qT 7 § Yo dYo
wEo & LFAEdy FqUa ?

MR. SPEAKER:

Papers to be
Hour is over.

Now
Question

No. no.
laid. 'The

WRITTEN ANSWERS TO QUESTIONS

Vacant Posts of Chairmen or Manag-
ing Directors in Public Sector Under-
takings

*350. DR. V. A. SEYID MUHAM-
MAD: Wil] the Minister of FINANCE
be pleased to state:

(a) the names of public sector
undertakings where the posts of
Chairmen or Managing Directors are
lying vacant; and

(b) since when each of these posts
is lying vacant and the reasons there-
for?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). The requi-
red jnformation ig given in the state-
ment annexed.

Statement

Statement showing the tames of Public Sector Undertakings witd out Chairn en or Managing

Directors and reasons thereol,
Post Date of Reasons therefor and present pesition
vacancy
I 2 3

1. Vacant posts for which seleitione ere yet - he made

1. Managing Dircetor, Andaman  and
Nicotar Torest and Plamation De-
velopment Corporation.

2. Manacing Director, Bharat Dynamics
Lad.

3. Chairman anl Manazing Dircctor,
Bharat Ophthalmic Glass Ltd.

4. Chairman & Managing Director
Central Inland Water Transport
Corporation,

17-0-77

31-8-77  Selection to be made.

:8-11-y7 Selection to be made. Ad

Selection is under consideration,

Ad hoc ap-

pointment made.

1-11-77 Previous incumbent has resigned and
fresh selection is yet to he made.

hoc ap-
pointment made.
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n

3

LD

10.

I11.

. Managing

Managing Director, Film Finance Cor-
poration.

. Chairman and Managing Direcior,

Garden Reach
and Engineers Ltd.

Shipbuilders

Director, Hindustan

Housing Factory Ltd.

. Managing Direetor, Indian Moti on

Pictures Export Corporation.

. Managing Director, Nagaland Pulp

and Paper Corporation.
Managing Director, National Seeds
Corporation,

Managing Director, Tannery &

Footwear Corporation.

Govt. is considering the question of
having a eommon chief executive
for Indian Motion Pictures FExport
Corporation and Film Finance Cor-
poration,
Selection to be
pointment made,

27-4-76

31-10-77 made. Ad hoc ap-

17-10-77 Amalgamation of the Corporation
with another company in order to
make it viable is to be considered.
Ad hoc appointment made.

29-3-74 Government is considering the question
of having a common chief executive.
for Indian Motion Pictures and Film
Finance Corporation.

30-10-75 The person earlier sclected has declined
to accept the offer, So fresh selection
will be required to be made.

10-10-77 Government is considering the question
of future roles of the National Seeds
Corporation and State Farms Cor-
poration and the selection to the
post of M.Ds will be considered
after finalising Government’s view
in regard to reorganisation of these
two units,

Person selected could not  join.
selection i3 being made afresh.

21-4-77 Hence

I1. Vacant posts for which selection has been made or is being finalised

1.

R

6.

~1

. Cairman-cum-Managing

. Managing Direetor,

Managing Dircctor, Bharat Leather

Corporation.

Director,

Central Minc Planning & Design

Institute.

Handicrafts and

Handloom Export  Corporation.

. Chairman and Managing Director,

Hindustan Diamonds Ltd.

. Managing Dircctor, Hindustan Tele-

printers Ltd.)

Managing Director, Instrumentation

Ltd.

. Chairmman and Managing Director,

Modern Bakerics (India) Ltd.

. Chairman and Managing Director, Mi-

ning and Allicd Machinery Corpora-
tion.

9. Chairman and Managing Director,

Water and Power Development Con-
sultancy Services Ltd.

28-5-77 Selection being finalised.

1-g-77 Selection being finalised and in the
meantime ad hoc arrangements
already made.

1-12-77 Sclection  being  finalised.

28-1-77  Person sclected expected to join shortly.

27-g-77  Sclection being finalised.

12-5-77 Sclection finalised.  Final order under
issue,

1-8-77 Selection for this post has been finae
lised. Derson selected is likely to
join shortly.

10-8-77 Selection being finalised.

1-1-77 Person selected has declined to accept
offer. Fresh selection being finalised.

Note:—Above list does not include the post of MD, State Farms Corporation, which has been

kept in abeyance bv Government since General Manager is in position.
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Profits made by Public Sector Under-
takings

*351. SHRJ S. R. REDDI: Will the
Minister of FINANCE be pleased to
state:

(a) the total profits made by the
public sector undertakings under his
Ministry;

(b) what were their
year; and

profits last

The following are the profits made
by the public sector banks, the all-In-
dia public financial institutions, the
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(c) whether any criteria have been
fixed for assessment of profits?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL). (a) and (b). A state-
ment is laid on the Table of the House,

(c) The profits of these institutions
are assessed in accordance with the
commercially accepted principles. How-
ever, in judging their overall perfor-
mance the achievement of social ob-
jectives by them ang the associated
social costs and benefits are also taker
into gccount.

Statement

nationalised Insurance Companies znd
other institutions under the administra-
tive control of the Ministry of Finance.

Sl Name of bank/Institutions Profit
No. Year ended (Rs. in Lakhs)
1 Public Sector Banks (SBI, its seven subsidiaries, ‘14 Nationalised 31-12-1975 3070
Banks and the Regional Rural Banks) . . 31-12-1976 3621
2 General Insurance Corporation and its four subsidiaries . 31-12-1975 3005
31-12-1976 5005
3 Industrial Development Bank of India . . . 30-6-1976 456
30-6-1977 579
4 Industrial Finance Corporation of India . . 30-6-1976 270
30-6-1977 324
5 Agricultural Refinance and Development Corporation of India 30-6-1976 276
30-6-1977 445
6 Industrial Reconstruction Corporation of India . 30-6-1976 531
30-6-1977 ~ —16-73
(Loss)

7 Unit Trust of India . . . 30-6-1976 1470
30-6-1977 1960

8 Credit Guarantee Corporation of India Ltd.
Surplus for the year ended . 31-12-1975 364
Surplus for the year ended 31-12-1976 517

9 Deposit Insurance Corporation

Revenue surplus for the year ended . . . 31-12-1975 749
Revenue surplus for the year ended . . . 31-12-1976 916

1o Life Insurance Corporation

The acturial surplus of the Life Insurance Corporation of India
for the biennium ended 31-3-1977 was Rs. 253,72 lakhs as
compared with the acturial surplus of Rs. 1,81,50 lakhs for the

biennium ended 31-3-1975.
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Opening of Branches by Foreign
in India .

*353' Shri K. MALLANNA: Will the
Minister of FINANCE he pleased to
state:

(a) whether some foreign banks
have expressed their desire to the Re-
serve Bank to open their Branches in
India;

(b) if so, names of such banks; and

(c) the reaction of Government

thereon?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Out of 12 foreign
banks already havng branches in In-
dia, 7 foreign banks have either appli-

ed or expressed their desire to the Re-

serve Bank of India to apply for open-
ning more branches in India.

Four other banks, not having bran-
ches in India at present, have also ap-
plied/expressed  their desire to apply
for opening of branches in India.

(b) The names of these banks are:—

(iy Banks nalready  having bran-

ches in India.
i. Chartered Bank Limited.
2. Grindlays Bank Limited.
2. Mercantile Bank Limited,
4. British Bank of the Middle East.
9. Banque Nationale de Paris.

6. American Express International
Banking Corporation.

7. Bank of America.

(if)y The banks not having branches
in India at present.

1. Bank of Oman Limited.

2. Bank of Credit and Commerce
international (Overseas) Limited.

3. Bank of Montreal: and
4. Chase Manhattan Bank.
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(c) The requests for opening bran-
ches will be considered on merits of

each cape,

Security measures for Protection to
Airborne Passengers

*354. SHRI MANORANJAN BHAK-
TA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether any new measures have
been devised to afford protection to
the airborne passengers in view of
the recent incidents of hijacking of

planes;
(b) if so, full details; and

(c) whether it is proposed to create
special security force for hte air
services and if so, detalls?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) to (c). While it
would not be in the public interest to
disclose specific steps proposed to be
taken and other details existing mea-
sures to guard against hijacking such
as control of access points to opera-
tional areas, frisking of persons and
search of hand baggage, care regarding
stamping of boarding cards as well as
adequate guarding of perimeters have
been tightened up.

Advances made by Nationalised Banks
to Agricultural and other Sectors

*355. SHRI CHITTA BASU: Will the
Minister of FINANCE be pleased to
state:

(a) the advances made by the na-
tionalised banks to the agricultural
sectors in different States during the
period 1970—76;

(b) the advances towards the small
scale industries during the same

period; and

(c) the advances towards other sec-
tors during the same period?
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (c). A Séatement
showing advances by all Scheduled
Commercial Banks to agriculture and
smail scale industries in 1970 and 1971
angd by public sector banks to agricul-
tfure, small scale industries and other
sectorg from 1972—1976 is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1305/77].

Instruction to Alr India to stop serving
Liquor to Passengers

*356. SHR] DARUR PULLAIAH:
Will the Minister of TOURISM AND
CIVIL AVIATION pe pleased to state:

(a) whether Government have issu-
ed instructions to Air India to stop

serving liquor to passengers on its
flights;

(b) if so, whether Government have
taken into account the consequences
of such instructions when Air India
has to compete in the international
market; and

(¢) the reason therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) No, Sir.

(b) and (c¢). Do not arise.

Proposal to Stop Import of Refined
Bleached and Deodorised OQil

*357. SHRI R. V. SWAMINATHAN:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government are c¢on-
gidering a proposal to stop further
imports of refined bleached and
deodorised oil;

(b) if so, whether the proposal has
come from the State Trading Corpo-
ration;

(¢) whether S.T.C. is facing a big
problem of storage;
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(d) if so, whether Government have
accepted or has taken the decision to
stop the imports; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE ANLC CI-
VIL SUPPLIES AND COOPERATION
(SHR] KRISHNA KUMAR GOYAL):|
(a) Government have already banned
imports to refined bleached and deo-
dorised palm oil.

(b) No, Sir.

(c) to (e). The decision to ban im-
ports of refined bleached and deoderis-
ed oil was not related to any storage
problem of STC but to prevent the
posstbility of its adulteration with
vanaspati.

Reduction in Rates of premium on

LIC.

*359, SHRI B. K. NAIR: Will the
Minister of FINANCE be pleased to
state:

(a) whether the question of reduc-
ing the rates of premium on L. L. C.
policies by a substantial margin is un-
der consideration; and

(b) if so, the details thereof?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H M. PATEL (a) No, Sir.

(b) Does not arise.

TOE YT ¥ med giTEl W aen
AT

*360 *T qHo Tqo HIAMY :
Y $eraT AqA :

1 qgza st A AR Wl
ag Ty K7 FAT F4r fF

(F) #F@1 EEFC FW AW R
g #Y g 3% F fag 5w
grAl & JAT 6 T R T7A
F 959 X faRame s @ §; Wi
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Export Duty on Fabricated MICA
Products

*365. SHRI R. L. P. VERMA: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that the
fabricated mica parts and mica based
products like elements for toasters.
electric iron, heaters etc. are facing
serious competition in foreign markets
from synthetic products and mica
paper based products:
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(b) whether it is also a fact that

Government has imposed an export
duty of 10 per cent on export of all
mica pased products;

(c) whether this export duty is ad-
versely affecting the progress of pro-
duction and exports of the fabricated
mica products; and

(d) if so, whether Government will
consider the question of removal of
export duty for mica products?

THE MINISTER OF STATEIN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) No, Sir.

(b) Yes, Sir, except where exemp-
tions have been allowed in the Gov-
ernment notifications.

{¢) No. Sir. The exports of fabricat-
ed mica products have steadily risen
from Rs. 1.80 crores in 1970-71 to Rs.
7.67 crores in 1976-77.

(d» If at any time it is found that
the export duty of 10 per cent on fa-
bricated mica is gdversely affecting the
exports. Government would be willing
to consider reduction/removal of this
export duty.

e AT & GTHT AT TAET Giwd
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Complaint sbout elected Directors of
Centra] Government Employees Con-
sumers Cooperative Societies, Delhi

3207. SHRI KACHARULAL HEM-
RAJ JAIN: Wi]] the Minister of COM~-
MERCE AND CIVII. SUPPLIES
AND COOPERATION be pleased to
state-

(a) whether it ig a fact that the
Assistant Registrar of Cooperative
Societies, Delhi wag examining a com-
plaint about the glected directors of

the Central Government FEmployees"
Consumers Cooperative Societies,
Delhi;

(b) whether the enquiry in this
matter has since been completed; and

(c) the findings of the Assistant
Registrar and the action taken gp the
basis of the findings and recommen-
dations of the Assistant Registrar?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL, SUPPLIES AND COOPERA-
TION (SHRI K. K. GOYAL): (a) and
(b). Yes, Sir.

(c) The Assistant Registrar of Co-
operative Societieg who conducted the
enquiry came to the conclusion that
two Ex-Directors had contravened the
provisions of the Delhi Cooperative
Societies Rules 1975. The findings of
the enquiry have been commuraicated
to the Secretary of the Central Gov-
ernment Employees Consumers Coope-
rative Society for appropriate action
as per provisions of the Delhi Coope-
rative Societies Rules 1973.

Notices served to Foreign Companies
under FERA

3208. SHRI K. A. RAJAN: Will the
Minister of FINANCE be pleased to
state:

(a) the number of foreign compa-
nies gperating in the country to whom
notices have been served wunder
FERA to dilute their foreign equity
to 40 per cent or 74 per cent as the
case may be;

(b) how many of them have agre-
ed to dilute their share-holding;
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(c) how many bhave decided to
wind up thefr business in the coun-
try;

(d) how many more are expected
to honour the FERA guidelines Dbe-
fore the dead-line date given; and

(e) Government’s reaction to the
attitude of the companies?

THE MINISTER OF FINANCE AND
REVENUE AND BANKNiu (SHRI
H. M. PATEL): (a) Upto 31st October
1977, the Reserve Bank of India have
issued directives to 221 compani2s re-
quiring them to dilute non-resiceri in-
terest to 40 per cent and to 111 compa-

nies requiring them to dilute to 74 per
cent.

(b) The directive of the Reserve
Bank of India is statutory in nature
and the companies have to comply
with them, failing which they are liable
to penal gction.

(c) Exclusive of the companies re-
ferred to under (a) above, 52 compa-

nies are voluntarily winding up their
business.

(d) and (e). Upto 31st Octlober, 1977,
115 companies have dilited their non-
resident interest. By and 1 ge, com-
panies are taking steps to comply with
their FERA obligations. Extension of
time is being given in suitable cases
where companies have taken effective
steps to dilute their nou-resident in-
terest.

Steps to check Smuggling on Coast of
India

3209. SHRI KUMARI ANANTHAN:

Will the Minister of FINANCE be plea-
sed to state:

(a) whether proposals are under
the consideration of Government to
keep a watch along the coast of India
to tackle smuggling; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND RE-
VENUE AND BANKING (SHRI SATI-
SH AGARWAL): (a) and (b). As a
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part of the drive against gmuyggling
the preventive staff has beey strength-
ened and redeployed in vulnerable
areas on the Western Coart. The coas-
tal preventive colleciorates have been
equipped with fast moving launches
and other essential equipment. Wireless
communication network has peen pro-
vided on the Western Coast znd part
of Tamil Nadu coast up to Madras. Re-
cently, Coast Guard Organisetion has
been set up which will also supple-
ment the efforts of the Customs De-
partment in anti-smugzgling overations
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Enhancement of house rent allowance

of Central Government employees at

par with Public Sector Undertakings
in Delhi

3211. SHRI VASANT SATHE : Wil
the Minister of FINANCE be pleased
to state:

(a) whether some Public sector un-
dertakings pay house rent to their
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employees at the rate of 25 per cent—
30 per cent of the basic pay while
the Central Government employees
are paid'at the'rate of 15 per cent;

(b) if s0, in view of the ever in-
creasing house rents in Delhi, whe-
ther Government consider enhance-
ment in the house rent allowance at
par with the rate applicable to em-
ployees of public sector undertakings
stationed at Delhi; and

(¢) if not, the reasons therefor?

THE MINISTER OI' FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) De<lhi is a ‘A’ clasg
city and the Central Governinent em-
ployees posted there are getting House
Rent Allowance (ILR.A.} at 15 per
cent of pay subject to maximum of
Rs. 400 p. m. Some Public Sector under-
takings are paying H.R A. to their em-
ployees at higher rates.

(b) and (c). Payment of HR.A. to
the Central Government employees is
based on the recommendation of the
Third Pay Commission. The Com-
mission did not accept the de-
mand for parity between Central Gov-
ernment employees ang the employees
of the public sector underiakings in
matter of house ren; allowance. The
Pay Commission had recvmmended
certain alternative measures to improve
the rates of H.R.A. payanble to the
Central Government employees, but the
Government did not find it possible to
adopt them keeping in view the admi-
nistrative difficulties znd financial im-
plications, There is no proposal at pre-
sent to enhance house rent allowance.

Cancellation of Import Licences for
Palm Oi} refined

3212. SHRI C. K, JAFFER SHARIEF:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION pe pleased to state:

(a) whether Union Government
have announceq cancellation of 1all
import licences for palm il refined
for direct human consumption against

which shipment has not been made
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wholly or partly on or before October,
1977,

(b) whether Government have alse
issued notification thai no fresh licen-
ces will be granted for the import of
palm oil refined for direct human
consumption; and

(c) if so, the details regarding the
policy of Government in thjg regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COVMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (¢).
No fresh licences are bheing issued for
palm oil refined, for direct human con-
sumption, with eflect from the 20th
September 1977. Licences issued eur-
lier, against ‘which shipments had not
been made wholly or pari'v on or ke-
fore the 15th October, 1977 have also
been invalidated.

fage & womge fas & gwrfaan

AT § g AT & HY TTRT WIS

3213. =Y FIATAT TARX TTAX :
Fu7 faw wat ag I F FA FG F

(%) ® fage & wrmqe faer
F T Y& | gFIaar I o
=TE FF & AR J@T AT
frerlee #7 g8 uT &

(7) a1 garsds &% g
ATATT § AT €T GieF A7 78T 2
Lo iEs

() afz &, at ag wrar FT %
FTT FTTAT HTEFA FT 2T ?

faa qar  Terer WX afew e
(stg@oqro @@ ) : (F) & (7).
qTFTL X T &id & %) FY g7
&t § 5 waw arEfar fawm @
¥ &9 ¥ &9 UF qrofsas &5-wrar
wavy Wy wifge A famr &% I
%% geqral ¥ qoE & Il
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afEe | TW gAg F ATAR FATLES
FHiAS 9% A fage & W &
T QU & weqrerd ¥ ATET Gied
& foo vy fd aF IarE | S
FLIAQTE 1 Tg w1 A, 1978 W
gd S\ & gewraar § W g §
fe 3@ gTo gFfear am A A F&T
FT T, ST Gus qEATw A &1 -
ey F Wa< IamaT ™ g |

TR Tl &% 7 gfea
g fx gafgr o ¥ wErEEm &
JqaT AT FTE JIAAT TE¥ 8 |

FaTs Sy a gfaaT & J o7 stfearw

3214. st IAUON WA ¢ F4T
qaeA WX AN fmme w4 gy aqre
T FATFGTF

(%) & & aur fael & faww
9 FY AT g€ gTATRi FT @I
Z¥ 3= geEe § 7 9w e §
L1 Ed

(@) ¥ s@= #1 fEr
wiaey ¥ gars wgel o= ghaa & o
qu afqarg amAET 8 7

q@Es W AT oA w= (s
gestaw wites) @ (%) A fawrw
grar gt faArasda geen & §99 o
feg wr ffFT JA a9 gearfag et
JATEY BT TFT FLAT AVFIGT H AT 1T |
FgTfT, TALTT § J7eI7 FIA HHHT TAAA
Q¥ gl F W FEr S R
X9 afcarars At ¥ gaw eqA F1 fqgar,
arfaat Fr orOfEE TATHY AT IR
g9 ¥ AT Y g, Az #1ef a2
eivq qa & wfaw araueEy oF It
et Y qR e geE st |
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(&) Car Y s=g TR F
frrmdm Y & qafe amgEm faw
1937 & fraw 8 & wqaR, faam ¥
et st safi a0 gfae, faewies
9T AT GEATE AT & 1T fafag
g faumgaEl 9T an adAe et
F oA, fawme g arer w7 @ wfaay
& faa wo7 o= T e g1 F 9qEE
¥ oF wrs o gfa & s &Y oAt
SRR

faeett ¥ wget @Y

3215. st 7uvay fag AYE: AT
arforen ot amfior qfe st agwTiarT
ST ag AT FT FITH F

(%) feeelt & 5@ wmw feaw
FEPTN TR A TGT FT T It
€

(&) a1 F& FgFQ W TF
fardrey sofy & vt & ferg &Y €

() afz g7, & 0% =R Fgr Fav
§; R

(9) ¥ g7 &R ¥ fagelt awqd
T 3 AT E ?

wrforem o amfew qfa ot wz-
Ffan #AET R g wE (s geor
ga AR ) ¢ (%) 39 Ay foeer
A 421 IIAEAT FEEHT WORTT g
T FEFTA WISTT AT TR 9T GTITH
gaeafa, farar, fAafaa w1er, zmax T,
279 q99 § | T9F el O GRS
Wiz wfadfaa #ugT, 939 & 9F, 7
7 gfesgi qur dAT qeF T=TqT IRE,
ST FHY § Irg IqH AT AT E,
g9 g |

(@) =\ s & f&8 wfsg S9-
W HEFTL VORI & H@Tar a1
T FHTLET, A FH=nfal,
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T9T FEIfAF AT & ITEAT & FATTET,
afgsre, &l @ Frfast ST FAAR
at 79 faag awt & fao o gEEry
woeT fed fed a1 §

(W) & ggE{r wost feeddl 7
At feedt & carwt & fafwa ami &
fega § 1

(7) 97 (@) « Sffes
148 GEFTT T4 § & 31 IUWTET
FEFTL A9ZTT HIAT (o7 Hequ[ar &g
ey fad s a7 faafra 37 €1

Increase in activities of Gold
Smugglers

3216. SHRI MADHAVRAO SCTN-
DIA: Will the Minister of FINANCE
be peased to state:

(a) whether Government are aware
that the activities of gold-smugglers
have increased during the last six
months;

(b) if so, the steps Government pro-
pose to take to prevent gold-smuggl-
ing;

(c) whether in a bid to prevent such
smuggling, the Government propose to
import Gold: and

(d) if not, the reasons thereof?

THE MINISTER OF STATL IN THE
MINISTRY OF FINANCE (SHRI SA-
TISH AGARWAL}: (a) Yes. Sir.

(b) In order %o curb smuggling, the
anti-smuggling measures have Leen
intensified along ths sea coast, land
borders and at airrorts. These mea-
sures include strengthening of intel-
ligence set up, intensive patrolling of
vulnerable areas on the sea coast and
lang routes and rnmmaging of ships
arriving from sensitive ports.

(¢) and (d). Suggestions had teen
made in Consultative Committee of the
Ministry c¢f Finance that Governmt.znt
should consider the advisability of im-
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porting gold as one of the methods for
containing gmuggling. These sugges-
tions. had been noted. Government
have so far taken no decision in the-
matter.

waT WINYT # WEw qTr

3217. st WITEMR  9TA : T
aeR G A fewe G g qae
FT FAT FI0 ¥

(%) Fa1 GTFTT F FATE WHNYT
# am  qfaisn, om wowds,
qeft srooRge, WA Cfagfaw fae
H1{T & 7gT 1 3@ gu Agl I H@ew
gnd #1 fAaio #3771 o Fan
LAAES

(@) afz g, O wEFasT A
a7 § W 39T fwior &9 aF g fFar
FEM A afg AgY, G IHE FqT FT

%7

qizx ®T Are fawme A (st
qEeew wfw ) : (%) Tewe
¥ gard WTENgT ¥ UF qdew A wT
fratn 733 &1 =g da ¥ fewge
FE gETT AG & |

(F) o 7Y 3347 |

HATE ATHIYT § 9gH &Y NIATH-EATH
3q7E g | HETO9T & glemarwr ¥
11 Ta% FAT qGT I W FEF
¥ 1 Ta FAL |

Construction of Tourist Hotel at
Burhanpur

3218. SHR1 PARMANAND
GOVINDJIWALA : Will the Minister of
TGURISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government have
decided to declare Onkashewar and
Burhanpur in East Nimar district of
M.P. as a tourist spot;
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(b) whethey it is also a fact that an
amount of more than one lakh of
.rTupees was sanctioned .for the cons-
truction of Tourist Hotel at Burhan-
pur; and

(c) if so, has the work begun, if not,
why?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
No, Sir. However, within the re-
sources available facilities are being
developed in the Central Sector at
tourist centres which are already
popular with international tourists
or have the potential to attract them
such as Khajuraho, Sanchi. Mandu,
Kanha National Park, Bhopal

(b) No funds have been sanction-
ed in the Central Sector fort the
construction of a tourist hotel at
Burhanpur.

(c) Does not arise.

Trade Promotion Office for Marine
Products Export Development
Authority

3219. SHRI H. L. P. SINHA: Wil
the Minister of COMMERCE AND
CIVIL SUPPLIES AND CO-OPERA-
TION be pleased to state:

(a) whether a Trade Promotion
Office has been sanctioned for the
Marine Products Export Development
Authority at New Delhi;

(b) if so, the date of sanction and
the details of posts sanctioned for the
said office;

(¢) the date from which the autho-
rity hired the premises for the said
office and the duration for which the
premises were kept vacant ang the
loss incurred on account thereof;

(d) whether a regular Trade Pro-
motion Officer has since been posted;
and

(e) the details of Trade Promotion
work done in the said office so far ex-
cluding the liaison work with the
Ministry of Commerce to clear pere
- sonal cases?
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THE MINISTER OF STATE IN.
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO.
OPERATION (SHRI ARIF BEG):
(a) and (b). A Trade Promotion
Office at New Delhi for the Marine
Products Export Development Autho-
rity was sanctioned on 26.11.1976.
One post of Trade Promotion Offi-
cer in the scale of Rs. 700—1300 and
one Junior stenographer in the scale
of Rs. 330—560 have been sanction.
ed for this office.

(¢) The office premises were hired
by the Authority w.ef. 1st February,
147.. The premises were kept vacant
for three and half months. A sum c¢f
Re. 7875/- was paid as rent {or this
period.

(d) While no regular appointment
hus bheen finalised as yet an Assistaut
Director irom the Authority in- the
same grade has since been posted.

(e) The Trade Promotion Office
carried liaison work with various
Ministries on behalf of the Autho.
rity. 1t has also on behalf of
MPEDA organised a Seminar on the
import of deep sea fishing trawlers
and organised Authority’s participa-
tion in Agri Expo ‘77. The office is
making arrangement: for a seminar
on market survey of marine pro-
ducts in USA/Canada. The Trade
Promotion Office also maintained
close liaison with  foreign Missions
in Delhi and had Tbeen {furnishing
necessary information and  guidance
to them, overseas buying agents and
prospective exporters.

TtEa §61 | waw, fretw, adtw o
wyd ot & o3 § segfaw
* fag wroaw

3220. st gyawd afww : FAT
fawr dadr g7 F@ A po A o

(%) Tefraradnid waw, frd,
e aqr =gd Aol ¥ frad bl
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g AR I wqgfem ot aav
wgfae swonfaay ¥ fau feay ear
grdaa § ;

(@) Far sfearfaat aur gt
# fau ardfaa oy o o< feo o3
§ At~ afz 7Y, 91 s+ ¥ FKw §
R

(7) &7 <t o a< wrfaaTEy
qar g scamet 79 aF faw fey
ATET, HR 3T €T AT WA F fAu
JTHTL 4T FITATE FL Wr & 7

faa aar e wix dfew @
(= g0 THo  WEW): (F) AT
FF ¥ FAAfE 77 quash, fafow
R wfied FHATET F &7 F qier
T & 1 31-12-1976 FI TAF
" H FHAIG] F7 A qEqT F d59g
F SRS WX 14 TEAFT SH0 H
wAgfa sfaal fmgfan o= sfa
N gEar gae faaw § & ¥
T 929 9T @ fear @ & [wvarem
# Tat war T dEar uFo Fo——
1307/77] 1

() & (7). 39 g% F foe
3 g f7 77 sifant & s Ivl1E-
Y} & 7 faqa & wreor wreferq eqmy
FT FKET I AZL AT TFT |

TLETE § CEIFET a1 1 qAG
g fe ot smafera @t o@1 F
T e A 1 TER it 3=
awt %1 19 fau fagrg st €1 wo=A
Fr o famrfor =y 7€ 2

(1) wygfem arfaut jrafa a=
sifaat & geeat & fag faae sgang
AR sEgaTa qrgee fauffar 3

(2) sfres sy 1 weardy
frafeat =1 segfam arfant [ agfe

§8;

A arfr & oAt qw difag
FL I
(3) wft & foru fawmemy & wa--

gfem snfmt gt o o &
fo sfawrqar &1 oyeem: fafeee a1

(4) T fezradt & wEme
AT 927 &7 2amUF qAT FI |

(5) Tax 7=y weff & ag &%
Frr Wt feu o sgfaw anhn
gAgiaa sAonfaat & et 7 e
W g Sfawaa # w49 (afx aE
&), M a+fr at & 7 w3 9+ & Frr
¥ gdg ¥ fadww dew #r foie qw
FT ST;

(6) maw wdf wrafea) w1 srefaa
wew g f% weff %7 qier ¥ fog we-
gfaa sfoa joegfas o= anfast &
qﬁrm%ﬁqf‘afwatm‘fﬁwﬁgé;
gfoeror 371 & qos F¥

(7) wr<frq o= A wqgfaa
s et i sriaat & deara
#T W W FIA aTAY gearsi fad
=t 1 g=a a9 3% avg IeiE-
qT FT AT FT AT FL |

TTET AHT | 27 Anfaat & wfq-
fafaza 1 agran =@ & gfee & To
g1 T At snfaat/maafaa @a-
sfagl & fao quf &9 g fawe wAf
agfa & ot sAmar &

New Banking Policy for Improvement:
of Cultivators

3221. SHRI GANANATH PRA.
DHAN: Will the Minister of FIN.
ANCE be pleased to state:

(a) whether there is any new Bank-
ing Policy for the improvement of:
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-cultivators by giving loans on reduced
.interest basis;

(b) the instructions issued sp far by
+Government to the State owned Com-
‘mercial and Co-operative Banks; and

(c) any report from the Reserve
.Bank of India in this regard?

THE MINISTER OF FINANCE
-AND REVENUE & BANKING (SHRI
.H. M. PATEL): (a) Advances for
agricuitural purposes upto specified
limits and guaranteed by the Credit
-Guarantee Corporation of India have
been exempted from  the minimum
.lending rate of 12} per cent prescribed
by the Reserve Bank of India for all
types of advances by the scheduled
commercial banks, Small borrowers in
agricultural sector, who require loans
upto Rs. 5000/- or so and who cons-
titute the bulk of the farming com-
munity are charged interest at rates
-varying between 8} per cent and 13
per cent.

The Differential Rate of Interest
"Scheme providing loans at 4 per cent
per annum has been extended to the
-entire country. Under the Scheme,
not less than two-thirds of the ad-
vances have to be given through rural
and semi urban branches and not less
“than one-third of the credit is re-
quired to be given 10 members of
Scheduled Castes and Scheduled Tri-
"bes.

As far as Cooperative Banks are
-concerned, there is no proposal for
giving loans ai reduced interest rates.
However, some State  Cooperative
"Banks, such as, Maharashtra, Guja-
‘rat, Rajasthan, Madhya Pradesh and
Karnataka have introduced schemes
0! differential rates of interest in
favour of small and marginal farm-
-ers, giving them concession of 2 to 4
per cent in the interest rates on their
“loans.

(b) The Government has asked the
-public sector commercial banks to
vensure that by the end of March,
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1979, 33-1/3 per cent of their total
advances are made available to the
priority sectors including agriculture.
Government hag also asked the banks
to deploy about 60 per cent of their
deposits mobilised in rural and semi-
urban areas, in those areas itself.

(¢) The Working Group set up by
the Reserve Bank of India in Octo-
ber, 1976 under the chairmanship of
Shri C. E. Kamath is, inter alia, con-
sidering the cquestion of interest in
respect of agricultural advances. The
Group is expected to submit its re-
port shortly.

India’s Balance of Trade

3222. SHRI DHARAM VIR VA-
SISHT: Will the Minisier of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state
the nature of balance of trade of In-
dia with the U.S.A. US.S.R., Canada,
England. West Germany, France,
Japan, Saudi Arabia, Pakistan and Iran
during 1976-77 together with antici.
pated position during the first six
months of 1977-78 together with rea-
sons for any conspicuous trend?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIlVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
A statement indicating India’s balance
of trade position with specified coun-
tries is laiq on the Table of the
House.

Since country.wise trade figures are
available only for a month ie. April
1977, it is early to give any fair esti-
mate of balance of trade position
with these: countries for the first
half of 1977-78. However, India’s
overall balance of trade during the
first half of 1977-78 (April—Septem-
ber), showed a provisional surplus
of about Rs. 169 crores as compared
to a deficit of Rs. 91 crores in the
corresponding half of the previous
year.
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Statement
INDIA’S BALANCE OF TRADE
| (Value in Rs. Lakhs)
1976-77 April 1976 April 1977
Im- Ex- Ba- Im- Ex- Ba- Im- Ex- Ba-
ports ports lance  ports  ports lance  ports ports lance
of of of
trade trade trade
R

U.S.A. 105553 54958 —50505 9738 4913 —4825 3368 4787 +1419
U.S.S.R. 30724 44039 —I13315 3369 4451 1082 2425 2767 342
Canada . 120940 4870 —8o70 323 390 +67 644 438 —206
UK. . . 32129 51012 -}-18883 2636 3533 —8g97 2812 4104 1203
W. Germany 30564 22434 —8130 2289 1394 —895 3525 1750 —I1775
France 14021 16182 -2161 2000 655 —1345 1396 899 —497
Japan « 29705 54024 - 24419 1882 3025 -2043 2178 5108 --2930
Saudi Arabia , 33198 7508 —256090 3312 398 —=2014 1254 534 —720
Pakistan . . 1 887 - 886  Negl. 174 --174
Iran . 50787 114495 —36292 3716 1377 —2339 3848 543 -—3295

Fall in Leather Exports

3223. SHRI M. RAM GOPAL RED-
DY: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether leather exports from
India have declined during the last six
months; and

(b) if so, the total exports during
this period and the reasons for dec-
line?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) and (b). According to provisional
estimates, the overall exports of lea-
ther and leather products during
April—September, 1977-78 have been
of the order of Rs. 132.12 crores as
against Rs. 159.15 crores during the
Ctorresponding period of last year. The
main reasons reported for this de-
cline are: gsluggishness in interna-

tional demand, inventory build up
last year and consequent slow off-
take in foreign markets this year
There are however reports of some
recovery since September, 1977.

Refusal to lift stocks from STC by
Foreign Drug Firms

3224, SHRI BHARAT SINGH
CHOWHAN: Will the Minister of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be pleased 1o
state:

(a) whether foreign drug firms, with
a view to seek reduction in the prices
of bulk drugs imported by S.T.C. have
refused to lift the stocks from STC
thereby swelling the inventory of the
STC;

(b) if so, the extent of accumula-

tion of drugs with STC at the end of
December 1976 and June 1977; and

(¢) Government’s reaction to such
practices of the foreign drug com-
panies?
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‘THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO.
OPERATION (SHRI ARIF BEG):
(a) No, Sir.

(b) Does not arise.

(c) Does not arise.

Orngzanisation of National
Marketing Federation

Poulitry

3225. SHRI P. V. PERIASAMY: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the present position in respect
of organisation of National Poultry
Marketing Federation involving outlay
of Rs. 90 lakhs;

(b) if not organised so far, the rea-
sons for delay; ang

(¢) salient features of the proposal
for speeding up the project?

THE MINISTER OF STATE IN THE
MINISRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) The proposal of setting
up of a National Poultry Marketing
Federation has been dropped for the
present.

(b) and (¢). Do not arise.
TFATE, AT JTATEH AT

3226. oY T ¥ faw ;o FT
feer @t ag ad F7 FOr w0 OF

(F) FOFT FRT SIAT JTA AT
TFAE 97 FeqaA wew & fautaw &
S99 F F1 &7 afwai gy a g

(@) #ar  FuFl Qv w@ma A7
SR wE & fAauieor & dag Ao’
el & favg fodrad faelr §;
LI

() afz gl a1 3q amma & T
w1 fawm #ar Fwda F37 F1E °
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faer awr T W dfer s
(= T=o gHo w2wW) : (%) wifem
TEITE, I Ieame qeF faior w1 qw
fagrr ag § ¢ % (STwiow €@
X S5 afga) Migd o 9 FOE
AT g IGg SRl Al qETE &
YAM § A4 A F GEG qE qoAAT
W AT | FEE F AR, TEEH
FT WIT FTRGTC FTA fvam o1 awan
g o7 g0 waedr H §1 39 fwey
AMF & H AT W aFaT & | Al
FITFICAT AoF FT AT Fh
wifud qearg F1 faTer FeaT wEan &
q1 A F1T IqTET qodb AIGFTL B
FTAET FL HaT g, T HaAT Jufeafa
 qeATE B qAAT FLEoTo 1 %W F-
I uF Afeg s wan faew oF
gears, R fauifa we 1 @ wfea
EOfr | WER [IEET F TS WU
F ALY § GOETR F W qF @
& TR ¥Y g AigFT FrH o o1 F
qfagy aefae s F3 )

FEAFTC-AEF 71 3T waty I,
& Fra seavew weF quTEAl AT
Of-fears #w feafoat &1 e &
T FT Y FLAT &, A I ;e
TEaTE A F1 wafa I . feed
g ATAT FTATIEAT TFAT @A T
frora #7 @% | A% 9vAE A€ I
faaT o, sraTenly & aw A wETEg
# 77 gFar § naar faar qeF e
F Fufra Ara TrETw § weafa w1
aFAT & | meaF F st §ere 48
q FIITFTCINGS, WoFk AT FLH TE-
WIS ¥ qEETH, gET GEAT ¥ MUl
famm w7 wreTel & Fufe ae aEw
F AW gFAT T

TIE FIVAFIC HT FIIA0T  THaT,
I A7 B AYHT IR, HOA F7 feala
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AW O W Al WY s W T
T, SRA% WIRTWIT ¥ AT Y Sur
1 W gmar s g afx
FIREICNES @ avay A Aifsa
Ao R AT & s Y wd
3 waat FeaFR g fagerd € wraAr
¥ w9 ¥ fgama § o oF qvarw i ",
WifwT wrar ¥ aga w9 @A § WK
afe 3@ =i & ugE wfewErd F
gaETNE &7 & fgaw § w@Y e
™ @ Sugwr wfgetd 0T
Ieqre wew fAuw, 1944 F fam 37Q
(2) & wama fegmma & @t f of
U FT GG yeF-famior w7 aFwar
2 T e A el & fAu e
o No 2 F Nfew AT F7 aFaAT )

(@) stz (). qwa® s A
FHAFT F Seqren wew frator &
T ¥ ¥ Iamew wew et
fewrs #ama § frer feat 12
fafarse farwrad sreg 72Y g€ &

e aqy fadeit qdewt w mefe
v & fag agm w1 faww

3227. sOwAT qUEAt AW AT
qizR A AT frAw el ag aaw
#F] o &8 &

(%) W o aur w1 ¥ A fran
qretT qur ARy odew @ M
quT AErE ¥ gdewl ¢ agdr g w9
A1 o ¥ W@y gy wgre & faww
F & forr 7 1€ Ao o gfeemd
T & faardE § ;R

(g) s%a wafg & T IEE
¥ qedt ¥ Fraar eres S gwT ?

e T Awe fomaw s
(st gusterw wifore) :(F) CuT GREAT

arr & f5 1976 ¥ 4600 ¥ wraw
¥ qamY, 1977 ¥ ¥y aw ww
7000 fa3eit qiewl ¥ agWw i F@T
N | 7 o 7 a1 faege wH
X, ITF FE AFS IJTAH AL §)

ag ¥ agi ¥ T franfey g
a8 # ET v A S
AN & HoTAT qUewt & fay agt
&2 Fam o FE gfaur) o syaewn
AW E 1 Tl T §ER
# agr@ & a7 e faww w1 oF
AET T FAT A &1 g faaw
mr g foed wE@ § qdes
gfaumd Sueey FUT WA FEET
qatavorea®  (Pnuironmental) 9%
giegfar fawgaml & w1 sifa
T 9g9 ) W& aF Fgem ¥ fay
feam &1 w1 wwm &, Ifemw
THREATEE T 3 77 qRA —737 WA
FLAF 4T FgT § fo aF . ofc-
wiferd < &1 S=E § |

(¥) @grE & wdea & #1% Qe
afsrg 78 fFar o § wifs =
#a ¥ agl #15 glaad waw T@) v
T §

Loans and other Assistance ¢o
Consumer Cooperative Societies

3228. SHRI ANANT DAVE: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION bhe
pleased to state:

(a) whether banks give loans to
consumer cooperative societies and
charge high rate of interest; and if so,
the rate of interest charged by banks
from consumer cooperative societies;

(b) in view of the high rate of
interest how the consumer cooperative
societies can function effectively and
look after their staff members pro-
perly; and
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(t) whether it is proposed to give
interest free loan and other assistance
required by consumer cooperative
societies for the efficient functioning
and betterment of staff since the con-
sumer cooperative societies are con-
sidered as the only via media for
controlling price?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA.:
TION (SHRI KRISHNA KUMAR
GOYAL): (a) Consumers Cooperative
Societies secure losas from Conpera-
tive/Commercial banks al varving in-
terest rates of 123 per cent to 18 per
cent against pledge/hypothecation of
goods.

(b) The Reserve Bank of India in
the Agricultural Credit Deptt. has re-
cently considered th: high rates of
interest charged by Cooperative Bank
which are the main source of finance
to consumers cooperatives, and advised
the cooperative banks through the He-
gistrars of Cooperative Societies, to
provide credit/overdraft facilities to
consumers Cooperatives for working ca-
pital purposes under the Central Gov-
ernment Guarantee scheme at a rate
not exceeding 12.5 per cent per annum.

(c) For expansion of business and
strengthening of consumer Cooperatives
the Central and State  Governments
provide financial assistance in various
forms such as, equity participation in
the Share Capital, loan-cum-subsidy for
furniture and fxtures and also mana-
gerial subsidy according to a prescrib-
ed pattern. The loans carry low rates
of interest.

Consumer Cooperative Societies func-
tioning in the Country

3229. SHRI SIHANKERSINHJI
VAGHELA: Will the NMinister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to stste:

(a) the total number of consumer
cooperative societies functioning in the
country;

(b) whether the consumer coope-
rative societies can play a good role
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in stabilizing prices ang effective
distribution of items including essen-
tial commodities; and )

(c) it so, whether there is any pro-
posal to bring all the consumer
cooperative  societies under one
management’s control?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHANA KUMAR
GOYAL): (a) For the cooperative year
ending 30th June, 1976, the institutional
framework of consumer cooperatives
comprised of about 450 central consu-
mer cooperatives with over 3,500
branches (including 180 departmental
stores), 15,000 primary consumer co-
operatives, 14 State level Consumer
Cooperative Federations and the
National Cooperative Consumers Fede-
ration. Altogether the consumer co-
operatives provide a network of about
19,000 retail outlets of various sizes.

(b) Consumer cooperatives are ex-
pected to play an important role in the
distribution of essential commodities
and thus help in measures of price
stabilization.

(¢) There is no such proposal. Con-
sumer cooperatives are 1o operaile
within the framework of Cooperative
Societies Act and Rules of the States
concerned, except the National Co-
operative Consumers Federation which
has a country-wide jurisdiction. How-
cver, guide-lines for operation and
management of consumer cooperative
institutions are recommended by the
Government of India to the State Gov-
ernments from time to time.

Implementation of the Recommenda-

tions of Working Group of the Admin-

istrative Reforms Commission on
Corporation

3230, CHAUDHURY BRAHM PAR-
KASH: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) the action taken so far to im-
plement the recommendations of the
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Working Group of the Administrative
Reforms Commission on Cooperation;
and

(b) when the recommendations of
the Administrative Reforms Commis-
sion on Cooperation are likely to be
implemented ' and the progress made
so far in this respect?

‘THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) The Working Group on
Cooperation of the Adminisfrative
Reforms Commission submitted its
Teport in 1968. The Government of
India forwarded the copies of the
Report to the State Governments lor
making use of the recommendations.
Action taken was communicated to the
Department of Administrative Reforms
from time to time. A statement of
action taken is laid on the Table of the
House. [Plazed in Library. See No.
LT-1308/717].

(b) There are no separate recom-
mendations on cooperation of Adminis-
trative Reforms Commission.

Restriction- on Tea Exports Quotas

3231, SHRI A. MURUGESAN: will
the Minister of COMMERCE AND
CIVIL SUPPLIE§ AND COOPERA-
TION be pleased {o stale:

(a) whether it is a fact that restric-
tions on tea export quotas have led to
a slump in the market; and

(b) the steps proposed by Govern-
ment to rationalise exports so that tea
industry is not faced with the problem
as faced by Jute Industry?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
g‘.ION (SHRI ARIF BEG): (a) No,
ir.

(b) Government is keeping a constant
watch on tea exports including prices
in India, world prices, internal orices,
exports etc, and suitable remedial
measures will be taken as and when,
necessary.

Directives to Developmental Banks
reg. Criteria for Giving Loans

3232. SHRI S.D. SOMASUNDARAM:
Will the Minister of FINANCE be
pleased to state:

(a) whether  Government have
given clear directives to developmental
banks that the criteria in giving loans
should be the soundness, social costs
and benefits of the project and not
mere private profitability;

(b) if so, the particulars thereof;
and

(c) time bound plans; if any, for
equipping the banks with the requisite
number of expert staff for the
purpose?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL}: (a) to (c). While sanctjon-
ing assistance to a particular project,
the all-India public financial institu-
tions examine the suitability of its
location, its techno-economic feasibility,
its financial and commercial viability,
the competence of the management to
successfully implement the project and
the economic justification of the pro-
ject from the national point of view.
Government has also told the financial
institutions that (i) in sanctioning as-
sistance to new or expansion projecis,
they must invariably examine the
employment implications of the pro-
jectg financed or to be financed by
them and that (ii) it should be ensured
that adequate finance is provided to
rural and village industries, as well a8
projects where a large part of the bene-
fit is likely to flow to rural areas.

The finuncial institutions have al-
ready thelr technical staff for economic
and technical appraisal of the projects
financedq by them. They have also
been asked to augment their promo-
tional wings by recruiting additional
staff as and when required.
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mr’s visit to

!m

3233. SHRI O. V., ALAGESAN .
SHRI M. RAM GOPAL
REDDY:
DR. HENRY AUSTIN:
SHRI ARJUN SINGH
BHADORIA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Air India suffered a
loss of Rs. 4 lakhs due to the Prime
Minister’s visit to Russia in October,
1977; and

due to Prime
¥cow in October,

(b) if so, the details of the same?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) No, Sir.

(b) Does not arise,

A, B and C Clasy Cities in the Country

3234. SHRI RAMANAND TIWARY:
Will the Minister of FINANCE be
bleased to state the number of A,
B and C class cities in the country?

THE MINISTER OF FINANCE
AND REVENUE §& BANKING (SHRI
H. M. PATEL): For the purpose of
payment of House Rent Allowance and
Compensatory (City) Allowance to the
Central Government employees, cities
have been separately classified into A,
B-1, B-2 and C, on the basis of popula-
tion. The number of different classes
of cities in the country is as follows : -

Classification of Number of
cities cities

(1) For the purpose of House Rent Allowance.

A 5
B-1 6
B-2 18
C

277
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(ii) For the purpose of Conpensatory | (City)
Allowance

7
B-1 4
B-2 21

Agreement with U.S.A. for Repay-
ment of PL-480 Funds in Commodity
Terms

3235, SHRIMATI PARVATHI KRISH.
NAN. Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether Government had made
an agreement with U.S.A. in 1974 for
the repayment of PL-480 funds in
commodity terms;

(b) if so, the details of that agree-
ment;

(¢) whether the exports under the
agreement have come to a virtual
stoppage after export of goods worth
only Rs. 13 lakhs so far; and

(d) if so, the details thereof and
how it is going to be a concern to the
Union Government?

THE MINISTER QF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (b).
It is not correct that an agreement was
signed between the Government of
India and the Government of U.S.A.
in 1974 for payment of PL-480 Funds
in Commodity terms. Actually, Part
I of the said Agreement provides that
all the PL-480 Rupees accumulated by
the Government of India up to that
time, would be made over as grant to
the Government of India and, accord-
ingly, a sum of Rs, 1664 crores was
received to be used for develop-
ment  projects in certain  speci-
fied fields. Exports relate to part
II of the said agreement payments
for which are to be made out of non-
PL-480 funds and not PL.-430 funds.
As per para 10(C) of the Agreement,
exports of goods and services totalling
upto $ 100 million over a period of 5
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years are to be made to U.8. Govern-
ment Agencies with 76 per cent pay-
ment in dollars and 25 per cent from
non-PL-480 funds.

(¢) Yes, Sir, Up to June, 30, 1977,
purchase by U. S. Government have
only amounted to Rs. 13,24,330/-.

(d) Slow progress in these purposes
is a matter of concern to the Govern-
ment of India because more purchases
would result in additionality of our ex-
ports to USA and would result in a
draw-down on US held non-PL-480
funds in India. Steps are being taken
to increase the exports wuynder this
Agreement.

Complaints about under invoicing of

Export or Overbilling of Importg in-

dulged in by Indian Companies in
Foreign Countries

3236. SHRI KANWAR LAL GUFTA:
Will the Minister of FINANCE be
pleased to state:

(a) has Government received some
complaints in the last five years about
the underinvoicing of exports or
overbilling of imports of the purchases
made by some Indians and the Indian
companies in foreign countries, parti-
cularly U.S.A, UK., West Germany
and Switzerland, if the total export
or import exceeds Rupees Five lakhs;

(b) if so, the details thereof and
the action taken by the Government
thereon;

(¢) whether Government have
made any arrangements with the res-
pective Governments of those coun-
tries to find out the truth about the
purchase price or sale price from the
foreign buyers; and

(d) if so, the reaction of those Gov-
ernments?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL). (a) and (b). The
Government have received some com-
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plaints about invoice manipulation in
regard to import and export goods.
However, as the information required
relates to 5 years it will take some
time to collect. It is being collected
and will be laid on the Table of the
House.

(c) and (d). The Government do not
have any standing arrangement with
foreign Governments for verification
of the actual value of the goods. How-
cver, in appropriate cases, necessary
enquiries are made and the co-opera-
tion of national administration of the
concerned country is also sought for.

Reported Statement by g Defence
Minister at Chandigarh

3237. SHRI EDUARDO FALEIRO:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether attention. of Govern-
ment has been drawn to the reported
statement made by Defence Minister
at Chandigarh on 11th September,
1977 that the biggest failure of the
Government was to check the prices
of some of the essential commodities;
and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA -
TION (SHRI KRISHNA KUMAR
GOYAL): (a) and (b). During a Press
Conference at Chandigarh on 11-9-1877
the Defence Minister while referring
to the general criticism against the
performance of the Janata Govern-
ment had asked as to how much could
any Government do in three months
and e¢laborated that the restoration of
all the freedoms and civil liberties
which the people of the country en-
joyed before the Emergency was a
major achievement of the Janata Gov-
ernment. He, however, conceded in
reply to a question that the Janfa
Government had failed to some extent



75 Written Answers

in controlling prices of some essential
commodities. He, however,
that the Government could not do
much to check prices of essential com-
modities like pulses which were in
short supply and could not be import-
ed from any other country.

Several measures have been taken
to check the rise in prices of essential
commodities and to improve their
availability during the past few
months. A continuous watch is being
kept on the price situation and as and
when the situation warrants, more
measures will be taken.

{femm (e wre Shw AP,
T & st W a6
frafrar wT
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Alleged Loan without prescribed
procedure by UCO Banw

3239. SHRI K. LAKKAPPA: Will
the Minister of FINANCE be pleased
to state:

(a) whether the UCO Bank gave a
loan of Rs. 10 crores to M/s. Bradhery
Mills Bombay and many other indus-
trial units of Lucknow, Kanpur and.
Aurangabad without going into the
prescribed procedures;

(b) if so, whether Government will
enquire into all these charges levelled
against the Chairman of UCO Bank
and other officials of the Bank, who
advanced public money which result-
ed in bad debt to the tune of Rs. 28

crores; and
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(c) if so, whether Government have
enquired into the matter and the
action taken?

THE MINISTER OF FINANCE AND
REVENUE & BANKING (SHRI H. M.
PATIL): (a) ‘td (c). The United Com-
mercial Bank has reported that M/s.
Bradbery Mills, Bombay, who have
been enjoying credit facilities with the
bank, started having financial difficul-
ties some two to three years back due
to the general recession in the Textile
Industry. The bank has, therefore,
placed this Mill under a rehabilitation
programme. The Mill has also been
declared as a relief undertaking by
the Government of Maharashtra under
the Bombay Relief Undertakings Act.
In order to sustain employment and
maintain production, the bank has
sought and obtained, wunder Credit
Authorisation Scheme, the approval ef
the Reserve Bank of India for grant
of the additional credit facilities. The
Reserve Bank of India while approv-
ing the grant of the additional facili-
ties has asked the bank to take a num-
ber of further steps and to monitor
the relative accounts very closely.

It is presumed that the reference
to the Industrial units at Lucknow
and Kanpur relates to the three units
mentioned in the article in Blitz dated
the 6th August, 1977. If so, the Unit-
ed Commercial Bank has reported that
in so far as these three units are con-
cerned, they have shown signs of sick-
ness only during the past two years.
In respect of one of the units, the bank
has already taken legal action for re-
covery of its dues. A good portion of
the bank’s dues is expected to be reali-
sed from out of the sale proceeds of the
fixed assets which have already been
auctioned and on which the bank has
a pari passu charge with another fin-
ancial institution. In the case of the
other two units, the bank is keeping
a close watch over their operations
and the bank has stated that it has
reasons to believe that they will turn
the corner soon. ‘

As regards the accounts in Auranga-
bad are concerned, it is presumed that
the reference is to the agricultural
advances made at Aurangabad during
the years 1969 to 1973, some of which
have turned irregular. The C.B.I. who
had already investigated these cases
have launched criminal prosecution’
against the Manager and two other
private persons.

The bank has also reported that it
has made adequate provision in its ac-
counts for bad and doubtful debts to
the satisfaction of its satutory auditors
as required under the Banking Regu-
lations Act, 1949.

The Reserve Bank of India who has
been asked to look into these com-
plaints of irregularity has reported
that on the basis of its enquiries it
generally agrees with the observations
of the bank.

Alleged fraud of Rs. 54 lakhs, at
Mandavi Branch of Ratnakar Bank at
Kohlapur in Maharashtra

3240. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of FINANCE
be pleased to state:

(a) whether a fraud of Rs. 54 lakhs
at the Mandavi branch of Ratnakar
Bank, at Kohlapur in  Maharashtra
has been reported to the authorities,
concerned and that no action has been
taken so far;

(b) whether the fraud has been
committed by Directors of the Ratna-
kar Bank in the transaction of pur-
chase of the building of the Mandavi
branch of the said bank and that the
solicitors of the bank have made a
serious criticism regarding the said
deed and have asked the explanation
from the directors and that the direc-
tors have so far not given any expla--
nation;

(c) whether one Shri Bharat A.
Naik has sent a complain¢ petition re-
garding the affairs of Ratnakar Bank:

A
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to Governor Reserve Bank of India
and to his Ministry on 11th May, 1977;

{d) whether the applicant has re-
quested for a detailed enquiry of the
said Bank by the C.B.I. and also by
the R.B.I.; and

(e) if so, what action has been
taken by Government in the matter?

THE MINISTER OF FINANCE AND
REVENUE & BANKING (SHRI H. M.
PATEL): (a) The Reserve Bank of
India have reported that a fraud, in-
volving a sum of Rs. 55.10 lakhs, per-
petrated in 1975 in the accounts of
M/s. India Fertilizer Industries and
M/s. Digvijay Fertilizers, maintained
at the Ratnakar Bank’s Bombay
(Mandvi) Branch, came to their notice
in early 1976. An amount of Rs. 13.76
lakhs is reported to have been re-
covered by the Bank from the borrow-
ing firms bringing down the outstand-
ings in the accounts to Rs. 43.64 lakhs.
Further under Reserve Bank’s guidence,
ithe bank has taken possession of all
available assets.

Ib) The Reserve Bank have reported
that, while certain allegations of cor-
ruption have been made against some
of the directors of the Ratnakar Bank
in regard to the purchase of the build-
ing for Mandvi Branch, no information
is available to substantiate this allega-
tion.

(c) Yes Sir.

(d) and (e). The Reserve Bank have
reported that the Ratnakar Bank has
alread filed a complaint in regard to
fraud in the Mandvi Branch with the
police. On investigation, the police
arrested the Manager of the branch
and a partner of the borrowing firm.
The Reserve Bank are fully seized of
the situation and have posted one of
their own officers as Chairman of the
Bank in order to take effective steps
to realize, t0o the extent possible, the
Bank’s dues from the borrowers involv-
ed in the fraud and punish the concern-
.ed officials of the bank.
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Export of Frog Legs

3241. DR. VASANT KUMAR FPAN-
DIT: Will the Mimster of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether frog legs are being ex-
ported as a delicacy from India to
foreign countries;

(b) it so, how much worth of frog
legs were exported during the calen-
dar year 1976 and from January to
September, 1977;

(c) whether due to indiscriminate
business in frog legs the agriculturists
are complaining about the insects and
diseases to the plants which are on
the increase; and

(d) the names of the state which
exported the largest number of frog
legs and how much worth?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes. Sir.

(b) Forg legs worth 7.80 crorcs were
exported during calendar year 1976
and 4.12 crores during January 1o
September, 1977. Figures for the
period January to Septeraber 1677
are provisional.

(c) We have received nc such com-
plaints.

(d) Kerala exported Frog legs worth
Rs. 3.37 crores during 1976.

Chit Fund Benefit Companies

3242, PROF. P. &i. MAVALANKAR:
Will the Minister of FINANCE Le
pleased to state:

(a) whether Government are aware
that several so-called chit fund bene-
fit companjes still exist and even
flourish in spite of governmental
action and control in the matter se
far;



81 Written Answers AGRAHAYANA 18, 1899 (SAKA) Written Answers 82

(b) it so, the steps being taken by
Government to check the said situa-
tion bringing considerable loss to
countless poor and ignorant citizens;
and

(c) the broad details of the action
already taken in this regard, giving
full facts regarding the companies
concerned?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b), Govern-
ment are aware of the malpractices
that exist in several prize chit or
benefit/savings schames companies
and propose to introcduce soon a Bill
for banning these activities.

(c) The acceptance of depcsits by
such companies is regulated by the
directions issueq to miscellaneous non-
banking companies by the Reserve
Bank. The Resarve Bank have re-
ported that since Januar; 1, 1977 they
have issued show-cause notices to 118
miscellaneous non-banking compaines
for non-compliance with their direc-
tions. They have also initiated pro-
secution proceedings against 26 com-
panies conducting prize chits and sav-
ings shemes for violation of directions
and have issued orcers prohibiting
acceptance of deposits by 18 cther
such companies. A list of these com-
panies is given in the sta’2ment.

The Reserve Bank have also inti-
mated that as  result of various ac-
tions taken by them 119 companies
have stopped conducting new schemes
and another 48 rompanies have an-
plied to them for exemvtion from the
provisions of the directions.

Statement

A The names of companies conduct-
ing prize chits/benefit/saving
schemeg against which prosecu-
tion proceedings have been/were/
instituted Ly the Reserve Bank:

1. Maharashtra Savings & Finance
Co. P. Ltd.

9. Jayalakshmi Finance & Hire
Purchase Co..P. Ltd.

b

Modern Savings & Trading Unitg
P. Ltd.

. Saurashtra Savings Co. P, I.td.
. Darshan Trading Finance P. Ltd.
. Swashraya Beneft P, Ltd.

. Accurate Chit Investment P. Ltd.

. House of Benefits P. Lia.

[F=J - - S N~ I B -

. Pratiksha Benefit P. Ltd.

10. Llyods Trading & Chit Fund Co.
P. Ltd.

11. Drupd Investment & Finance P.
Ltd.

12. Pretty Savings & Investment P.
Ltd.

13. Gurdeo Finance &Savings P, Ltd.
14. Expressor Benefit P. Ltd.

15. Gujarat Linkers & Financiers P.
Ltd.

16. Navjeevan Trading Finance P.
Ltd.

17. Kumar Benefit Co. P. Ltd.

18. Sierling Benecfit & Investment
Co. P, Ltd.

19. Sapna Benefit P. Ltd.

20. Kingson Benefit & Chit Fund
Ltd.

21. Chandrama Benefit P, Ltd.
22, Seagull Benefit P. Ltd.
23. Patidar 3enefit P. Litd.

24, Apex Commercial & Financial
Co. P. Ltd.

25. 8. K. D. Savings & Finance P
Ltd.

26. New Bharat Savings Unit Co. P.
Ltd.

B. The names of the companies con-
ducting prize chits/benefit/saving
schemes which have been prohi-
bited from accepting further depo-
sits:

1. Rachna Chit & Finance P. Ltd.
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2. Kalyani Chit & Savings Co. D.
Ltd.

. Lakshmi Benefit P. Ltd.

. Arora Chit Fund Finance P. Ltd.

. Sputnik Finance P. Ltd.

D W

. Ganapati Saving & Finance Co.
P. Ltd.

7. Jangseva chit Finance & Trad-
ing Co. P. Ltd.

8. Pacific Finance & Investment

Co. Ltd.

9. Saket Chit Fund & Finance Co.
P. Ltd.

10. United Savings & Finance Co.
P. Ltd.

11. Maharashtra Savings & Finance
Co. P. Ltd.

12. Favourite Small Investments
Ltd.

13. Pretty Savings & Investments
P. Ltd.

14. S. A. Savings & Financing Co.
P. Ltd.

15. Navjeevan Trading & Finance
Co. P. Ltd.

16. Kaithamangalam Chit Funds P.
Ltd.

17. Kavita Benefit P. Ltd.
18. Gujarat Savings Unit P. Ltd.

Swedish Companieg Permitted to
Operate in India

3243. DR. HENRY AUSTIN: Wwill the
Minister of FINANCE be pleased to
state:

(a) whether some Swedish compa-
nies operating in India have recently
asked for permission to operate some
more companies in India;

(b) if so, how many companies
have been permitted; and

(c) when the same will be regis-
tered?
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THE MINISTER OF FINANCE AND:

REVENUE AND BANKING (SHRI
H. M. PATEL): (a) No Sir.

(b) and (c). Do not arise.
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frg g =afeaat w oTr
et 8 =o glreg

3244. St APHW :
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F40 f& o

(%) |1 &2 TFX A 3I9
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& T JT A o AT o THo A5 o
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(@) afz &, @ o glaed s
F qRf o o E 7

faa aar Toer st dfem WA
(= gae qHo wEW): (7) AW ().
g 8T F qF] B g &y § Fdw
fe w¢ & fF 3 Q% smaewt #Y [
Fae IF T wE ar sagd
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THo HTEo Ao F AT B: T AT
za9 ufus & ¥ aerE=r aarar ™
g7 T Y §% qgraat F faam oo Ay
& T & T sfas afafafudt &
qE T § aud 7§, felt ofr fvee
F A QT WET 9T, wifaw gfee &
R IgAEI F A, WHtuwar &
WTHTX I K9 qgEar & Sy )
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s Ty v fareft g

3245. ot wret W : w fae
HAY 9 AT HT FAT F4A

(%) 37 Ty 9T w7 af-
oA & A oy § Ged oY @
AT GOFT T 9 q4T FqHT HAF
wafaat g fadim sgar s=a gwi
¥ agam feur @1 wr & ; wwAr AR

(&) swwr sfT &T & 7

fra aar e Wit dfen S
(s g0 qwo w2w) : (%) 5 ().
T OFfaw Y a1 @ ¢ W @
e qT¢ WL ATTAT |

Steps to Check Smuggling of Drugs
on Indo-Nepal Border

3247. SHRI DRONAMRAJU SATYA-
NARAYANA: Will the Minister of
FINANCE be pleased to state:

(a) in view of the vulnerability of
the Indo-Nepal border for drug
trafticking, what gsteps Government
are proposing to curb the smuggling
effectively; and

(b) whether the said smuggling
which is increasing day by day in
volume has resulted in shooting up
the number of addicts particularly in
eastern region of the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) In order to
curb smuggling on Indo-Nepal border,
the preventive staff has been augmen-
ted and re-deployed more effectively.
New preventive check-posts have been
created and located near the border.
Intelligence sef-up has been suitably
strengthened. In order to provide
quick and secret means of communi-
cation, wireless network has been
sanctioned for the entire border and
is likely to be set up shortly. Besides,

the anti-smuggling measures including
patrolling of vulnerable land routes
and exercising greater vigilance along
the border, have been reinforced.

(b) Although Indo-Nepal border
continues to be vulnerable, reports re-
ceivedq do not indicate any spurt in
smuggling of Narcotic drugs resulting
in increase of the number of addicts
in the eastern region of the country.

&z dw wre (fear ST vy wedlava
aet § wigfenr wfagt @
wgfenr wonfeat & fog
arfim  w

3248. st gfecy wiw : F;T
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qar A sonfaal & safeal £
stofrare sfawaar =T §
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Fw Aty &7 Sofyare gear 747 & fae
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(a) #ar 3§ a # qfega Iy
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wrew ¥ wgfew wfeai ek
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T 1T FH I WO TN /I IF T
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AR AT & AT 9T ¥ ST
a1t et & fog wgiaa afast/
wgfe smenfadl & wdfan & fag
fafea T0ar qur T, AT,
wgaT-AraG & 5 wfowe o gz §

Written Test for Store-Holders' Posts

3249, SHRI K. RAMAMURTHY: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that in a
recent written test for store-holders’
posts 12 aprrentices had qualified and
only two of them have been given
the jobs; and

{b) if so, the reasons for not giving
jobs to all the 14 qualified apprentices?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSH-
OTTAM KAUSHIK): (a) and (b).
Only Indian Airlines have the posts of
Store-holder. In the selection f{for
these posts in Indian Airlines 36 ap-
prentices had applied along with other
candidates. Of these, only 13 quali-
fied in the aptitude test out of which
12 turned up for the interview. Seven
of these persons were found suitable
by the Selection Board. They were
offered appointment. One of the per-
sons offered appointment was. however,
foung medically unfit.

STC/MMTC extended help for the
Cause of Family Planning durimg
Emergency

3250. CHOWDHRY BALBIR SINGH:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether during the Emergency
STC, MMTC and their subsidiaries
extended their help for the cause of
the family planning by giving adver-
tisement etc.;

(b) whether STC Management has
given one imported car of the value
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of about rupees One lakh for this pur-
pose; '

(¢) the money STC, MMTGC and theig
subidiaries spent by giving incre-
ments, lump-sum money to the em-
ployees of the above undertakings on
this account; angd

(d) under whose instructions this
was done?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (c).
No, Sir. However a total sum of
Rs. 43,400 was paid to the employees
of STC and its subsidiaries during
the Emergency as lump-sum incentive
for family Planning. In addition, 21
employees were allowed one additional
increment in lieu of lump-sum incen-
tive.

MMTC ang its subsidiary paid
Rs. 74,250 by way of cash incentives
to the employees for the same purpose.

(b) No Sir.

(d) The incentive schemes for fami-
ly Planning were introduced by the
Management of the Corporations dur-
ing pre-cmergency period. The bene-
fits were enhanced from time to time
by the Management.

e 1| TR0 QAo THTAAR TT HATH-
[l

3251 st ae® s@@ Wi e
7 fea Hdr ag a@m A FOT w0
fw .
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fadw fear mar g1 A ST W AR
FY T FA T AL FFAT AT TG
Farat mr & fF IR g8 el A
HEHgEAT FC A7 | FFAT F FAAA
vy fadws ¥ wafea goaT s €S
A g o FrqAr & AdTor v & fad
FAFEY g & a1 AW E | T
Famat At § & sy & fafer qar
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T oy

(@) & (3). wo7 Y Izam 1

Rationale of permitting Export of
Basmati Rice through Private Trade

3252. SHRI ANNASAHEB P.
SHINDE. Wil] the Minister of COM-
MERCE AND CIVII, SUPPLIES AND
COOPERATION be pleased to state:

(a) whether Government have taken
a decision permitting private traders
to export ‘Basmati Rice’ to foreign
countries;

(b) what is the rationale of per-
mitting private traders to handle the
export trade;

(c) whether State Trading Corpo-
ration of India and NAFED have not
succeeded in handling guccessfully the
export of Basmati Rice: and

(d) what have been their failures
because of which Government con-
sidered it desirable to revise the
~decision?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
‘CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (d).
A decision has been taken to decana-
lise the export of Basmati Rice as a
large subsidy was required for its ex-
port. The decision does not reflect
upon the performance of the State
Trading Corporation.

dud a9 fag ww fag, wwAfaad
sas e O, 7 fedt oo
OET & A

3253. «it i fag  wifa
7 faar Fdr ag T AT AT A6
fF -

(%) Far gwH ag s § &
o9 g¥ fag v fag, gme o<t T,
7% feesly ¥ AT ®F ¥ FTor 97 FTFSN
Trar oo fear §

(') #ar SR AEF wha-
Ff@l & arg frase amEl st &
FOFT T AL FT ;AR

(7) TR 71 39 w° F fawg
FqT FEAE F@ & faae g ?

faa wwem & wew Wt (N
wafeEe Iee) @ (F) & (7). qE9
gd fag wa fag qur qrafag aifesy
F wal  § grawe afusfat q
AT AT HIX ATH THTT FT FIATEL
1  mg o o fr FR-fruife
“garar TR’ war a1 | F-futeor
g el WY GTEAT FT A H @aE <
Fraar a1 g s-fraion # sdfie
Fusmfammng g arfar &
fear s & famTRlm w5
faton &t sfm s 2 ey Iv &
TRER SHA & Hwq gy FHEa
Y raey |



93

we-Fratfclt & a9 W wfa-
Fifay # #1¢ gisais ot av Afew
& wr
[}

AAF YA § aewaw (v ge)

3254. *f AFAT  ATTAN AQAF :
FT 9377 W AT fmm@a wdr 9g
T T FU Fat R ¢

(%) AT QLRI HT IH 0T FT &4
% @3 g fF gy or aed
4T F7F § W AgT qg I dewT
fadelt dew A &, ST gea H
aF LI g &7 faae & AR

(=) afx gf, @ ¥ agf =4,
1978 & gg fyator = =row g™
T gEATEAT § 7

ofed WX AMK  faAvrr A
=0t gerew wifiw): (F) w5 (7).
Y, g 1 AT wFzA fawrg fomw &
T e § 0F JW@ FT qAE
(Nfan qa) aqry &1 yearg € |
ofg fafaatr gqasy g2, @1 @@ faaio
1T & 1978 F ITTT A ATGA &1
AXTFT AR |

Associateship of Indian Institute of
Bankers for Promotion to Higher
Positions in Nationali‘ted Banks

3255. SHRI SAUGATA ROY: Wil
the Minister of FINANCE pe pleased
to state:

(a) whether an associateship of
Indian Institute of Bankers is con-
sidered necessary for promotion to
higher position in nationalised banks:

(b) whether any report of irregu-
larities in the CAIIB examinations
have come to the notice of Govern-
ment; and
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(c) if so, the steps taken by the
Government to remove these irregu-
larities?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Some of the pub-
lic sector banks give weightage to
associateship of Indian Institute of
Bankers in the matter of promotion
of their employees.

(b) and (c¢). Government have re-
ceived certain complaints regarding
leakage of question papers set for the
Indian Institute of Bankers Associate
examination held in May, 1977.

The Institute has reported that the
Council of the Institute decided to
hold re-examination in all the five sub-
jects of Part—I and one subject in
Part—II.

The leakage of the question paper
was reported to the police authorities
by the Institute. The police authori-
ties, however, have advised the Insti-
tule that no action was feasible in the
case of leakage of question papers us
it does not constitute a cognisable
offence.

In addition to certain steps taken
by the Institute to tighten up the pro-
cedures at different siages of the exa-
mination, Government have galso re-
quested the Reserve Bank of India to
look into this and suitably advise the
Institute in this matier to ensure that
such leakages do not occur in future.

MICA Exported from Bihar

3256. SHRI L. L. KAPOOR: Will ‘he
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION bhe
pleased to state:

(a) whether it is a fact that huge
quantity of Mica has been exported
out of Bihar in the recent past, if so,
year-wise details for last five years
together with the names and addresses
of the exporting firms and value of
exports;

(b) what is the total export assis-
tance received by such exporters, and
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(c) whether any share of such ex-
port assistance has been diverted for
setting of Industries in Bihar?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) to (c).
Information is being collected and
wil] be laid on the Table of the House
in due course.

Economy in Foreign Travel

3257. SHRI K. PRADHANI: Will the
Minister of FINANCE be bpleased to
state:

(a) whether Finance Ministry has
asked the various ministries in Gov-
ernment of India to effect economy in
foreign travel; and

(b) it so, when?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Yes. Sir.

(b) Instructions for control on depu-
tations/delegations sent abroad were
last issued on 30th May 1977.

Attractive Instrumental Music on
I.A.C. Flights
3
3258, SHRI P. V. NARASIMHA
RAO: Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to
state:

(a) whether Government are aware
that the recorded music played
during the flights of the Indian Air-
lineg is being repeated for more than
five years and has become stale; and

(b) whether Government propose to
instruct the LLA.C. to replace the
music with better and more attrac-
tive instrumental music?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUSH-
OTTAM KAUSHIK): (a) and (b). The
music, presently being played on
Indian Airlines flights, was procured
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only in 1976/1977. The master record
procured in 1976 is currently being
used on the Boeing 737 and Caravelle
aircraft and that procured in 1877 on
the Airbus A-300B2 aircraft. There is
considerable variety of music available
on boarg the aircraft and Indian Air-
lines proposes to maintain such varie-
ty in future as well.

Orders issuegd to Nationaliseq Banks
for full Utilisation of Deposits iu
Rural Areas

3259. SHRI SAMAR GUHA: will
the Minister of FINANCE be pleased
to state:

(a) whether the Finance Depart-
ment have issued any order for full
utilisation of deposits made to the
Nationalised Banks in rural area: t(o
meet various requirements of agricul-
tural, industrial trade and other dcve-
lopment works in the rural areas of
their own;

(b) if so facts thereabout includ-
ing steps taken for implementation of
such order;

(c) the amounts of deposits made
with the Nationalised Banks at (i
Sub-divisional level, (iiy District
level, during the last financial year;
and

(d) State-wise break up of such
figures of utilisation of such deposits
for the purpose of rura] requirements
during the same financial year?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). To ensure
that bank credit is available in an
increasing measure to meet the credit
requirements of Agriculture and other
sectors in the rural areas the
public sector banks have been
advised to endeavour to achieve a
credit; deposit ratio of at least 60 per
cent for their rural and semi-urban
branches by thc end of March 1979.
Since about 40 per cent of the deposits
are pre-empted for liquidity purposes,
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this would mean that funds available
with the rural branches of public sec-
tar banks for credit deployment will
in effect be deployed as such in the
rural areas.

{cy and (d» Information reating to
District-wis¢ Udistribution of deposits
and advances of scheduled commercial
hapks, available as at the end of June
187, is set out in Statement ¢ laidgon
the Table of the House. [Pluced in
Library. See No. LT-1310/77].

Statewise distribution of deposits
and advances of rural and semi.urban
affices of Scheduled Commercial Banks
available as at the end of December.
1975 is set out in Statement I laid
on the Table of the House. [Placed
*n Library. See No. LT-1310/77].
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Economic Assistance from United
States

3261. SHRI M. KALYANASUNDA-
RAM: Will the Minister of FINANCE
be pleased to state:

(a) whether India has mad=s any
efforts recently to scek economic as-
sistance from the United States; and

(b) if so, the details theresl  and
with what results?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b} The U. S.
Administration has initiated discuss-
slons on the prospects of a resumption
of development assistance to India.
The areas and projects for which such
aid could be utilised are under discus-
sion.

RgTaey ® Wt fae ®Y Wi & AT
T
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Income-Tax Raids

3263. SHRI PRASANNBHAI MEH-
TA: Will the Minister of FINANCE be
pleased to state:

(a) whether the present Govern-
ment have stopped the income-tax
raids; and

(b) how many raids were cunduit-
ed during the six monthg in the cur-
rent year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
ZULFIQUARULLAH): (a) No, Sir.

(b) During the six months April to
September. 1977, the Income-tax De-
partment conducted 222 search and
seizure operations.

Officers of the Indian Revenue Ser-
vice on Deputation

3264. SHRI G. M. BANATWALLA:
Will the Minister of FINANCE be
pleased to lay on the Table of the
House a statement showing:—

(a) the namecs of the officers of the
Indian Revenue Service who arc or
deputation to the various Llinistiies/
Departments/Municipal Corporation
and Undertakings etc. for the lust morc
than 3 years;

(b) the posts held, pay drawn by
them in the deputation post; and the
posts they would have held and thke
pay drawn in their parent depart-
ments;

(¢) names and designations of offi-
cers whose tenure of dcputation was
extended beyond three years and the
reasons thervfor;

() the names and designations of
the oflicers who got promotion while
on deputation in theiy present Vot
and the period for which thels tcour:
has been extended; and

(e) whether such extensiong -nd
appointments to higher posts in the
borrowing Department over the Head
of their seniors of the parent Depart-
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ments causes discontentments arivng
their seniors and if so, action Govern-
ment propose to take to stop unfair
practices?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): Information in respect
of officers of Indian Revenue Servicc
(Income-tax) is being collected. and
will be laid on the Table of the House

Information in respect of the officers
of Indian Customs and Central Excise
Service is furnished below:—

(a) A statement showing the names
of officers of the Indian Customs ana
Central Excise Service, who are work-
ing in ex-cadre posts out of the De-
partment of Revenue for the last 3
years or more is given in the Statement
laid on the Table of the House. [Pla-
ced in Library. See No. LT-1311/77).

(b) The required information 1s
given in columng (2), (4) (5) and (6)
of the Statement laid on the Table of
the House. [Placed in Library. Ste
No. LT-1311/77].

(c) Some of the posts held by the
Jdeputationists carry a fixed tenure -of
more than 4 years and some of the
others do not have any fixed tenure.
The reasons for the grants of extention
are given against the name of each
officer in the Statement laid on the
Table of the House. [Placed in
Library. See No. LT-1311/77].

(d) Only two officers included In
the Annexure have got promotion 1
the borrowing  departments. Their
particulars are indicated below:—

(1) Shri R. C. Misra was sent on
deputation to the  Department of
Personnel and Administrative Re
forms ac JInint Secretary on 14th
October, 1973 and has been appoint.
ed in the same Department as Addi-
fional Secretary in September, 1976
The post of Additional Secretary
does not carry any fixed tenure.

(2) Shri M. G. Mathur went on de-
putation to the Secretariat of the
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General Agreement on Tariff and
Trade, Geneva in August, 1964. His
tenure has been extended upto 31st
December, 1980, at the request of
the GATT §ecretariat.

(¢) The selection of officers for de-
putation posts is normally made by
the borrowing authority from the panel
of suitable and willing officers, furnish-
~d by the cadre authority. The elevation
of an officer on deputation to a higher
nost in tie borrowing department does
not affect the promotion prospects
of the other officers. both senior
and junior to the deputationist, in the
narent cadre. When the deputationist
comes back to the parent cadre, he
has to take his place with reference 1o
his seniority  position in the cadre
without any regard to the promotion
that may have been given to him in
the borrowing department, There is,
therefore, no question of any discon-
tentment among the officers senior to
the deputationist because of such pro-
motion in the borrowing department.

Rise in the Prices of Cumin {Zcera)

3265. DR. MURLI MANOHAR
JOSHI: Will the Minister of COM-
MERCE AND CIVII. SUPPLIES AND
"OOPERATION bhe pleased to state:

(a) whether the prices ol cuniin
{Zeera) have morc than dovbled in
the recent months: and

(b) if so, the reasons for this abnor-
-nal rise and the steps being token to
~ontrol its price?

THE MINISTER OF STATLE IN [TE
INISTRY OF COMMERCE AND
VI, SUPPLIFS AND COOPERA-
YEON (SHRI KRISHNA KUMAR
FOYAL): (a) In recent months
June to November). the price in-
‘rongse in cumin  (Zeera) has ranged
Oetween 40 per cent and 60 per cent

{b) The recent increase in prices
nay be mainly attributed to ua substan-

tial fall in the production of cumin.
There was also a big spurt in its ex-
ports during the year 1975.76. Steps
for checking the price rise in cumin
are under the consideration of the
Government.

Fresh Invesiment for the Current
Year

3266. SHRI S. R. DAMANI: Will the
Minister of FINANCE  be pleased to
state:

(a) whether it is a fact that fresh
investment in the first six months of
the current year has been sluggish
and, if so, the details thereof with
comparative figures of the last two
years;

(b)Y whether Government have re-
ceived any suggestions from the
F.I.C.CI. for activating this climate;
and

(¢) il so, the details and Govern-
ment's reaction thereof?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) No. Sir. The
available indicators  of investment
trends do not reflect  sluggishness in
fresh investment during  the first six
months of the current f{inancial year.
Thus, the sanctions by the IDBI. IFCI
and ICICI taken together rose {rom
Rs. 251.47 crores in April-September,
1075 to Rs. 412,51 crores and
Rs. 538.36 crores respectively in  the
corresponding months of 1976 and 1977.
Similarly. dishursements by these in-
stifutions rose from Rs. 149.35 crores
in April-September, 1975 to Rs. 226.15
crores in April-Seplember. 1976 and
further to Rs. 258,43 crores m Aprile
September, 1977,

(h) and (¢). The Federadon of In-
dian (hambers of Commerce and In-
dustry (FICCI) has recently brought
out a brochure entitled ‘Policies for
Economic Progress’ which, while wel-
coming the extension of investment
allowance to almost all industries in
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the 1977-78 Budget, expresses the view
that the nmeasure ‘“does not quite
measure up to the requirements”. In
order to help new enterprises to coun-
ter the increased cost of projects, the
following suggestions have been made:

(i) Excise duty rebate should be
adjusted in such a manner that new
enterprises are able 1o avad of itls
benefit to the extent of the increasd
incidence of depreciation and interest
charges;

(i1) New  enterprises  which are
capital heavy should be given inte-
rest subsidy or charged a lower
rate of interest by the financial in-
stifutions;

(iii) Industry should he allowed
to defer payment of customs duty
on imported machiners and equrp-
ment;

(iv) Grant of cxemption to inter-
corporale dividends {rom t{axation,
and

(v) Amendment of Compuny Law
to facilitate larger infer-corporate
invesiment.

The varioug suggestions receive
from institutions, as well as indivi-
duals, uare taken inlo account by the
Government while framing the econo.
mic policy of the country.

Paying of Interest on Savings Bank
Accounts by State Bank of India

3267. SHRI R. K. MHALGI: Wil
the Minister of FINANCE be pleased
fo state:

(a) whether the Resere Bank of
India have taken up with the State
Bank of India the question of its pay-
ing interest to its customers on Sav-
ings Bank Accounts on half-yearly
basis as in the case of the other
nationalised banks;

(b) the response from State Bank
of India;

(c) if there is no response, what
action has been taken by the Reserve
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Bank or is proposed to be taken in the
matter; ang

(d) the total number of customers
of State Bank on Savings Bank Ac-
counts?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI!
H. M. PATEL): (a) to (c¢). The perio-
dicity at which the banks calculate in-
terest ¢n Savings Accounts is left to
the discretion of the banks. However,
the question of payment of interest on
Savings Bank Accounts en half-
vearly basis has been examined by the
Reserve Bank of India with the Sdate
Bank of India. The  Staie Bank of
India has advised  that taking into
account thce estimated additional over.
head cost for introduction of the pro-
cedure of half-yearly payment ‘of in-
terest on Savings Accounts and pre-
ponderance of accounts with smali
balances in their Savings Deposit port-
folio, which sufler negligible loss of
interest on account of calculalion of
interest on an yearly  basis, it con-
siders il necessary to continue the ex-
isting practice.

(d) The State Bank  of India has
aboul 85 lakh Savings Bank Accounts
with and withoutl cheque facility.

Import Licences for Importation of
Consumer Goods

3268. SHRI SOMNATII CHATTER-
JEE: Will the Minisier of COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION be pleased to state:

(a) Import licences granted during
1975. 1976 and in the current year for
import of consumer goods;

(b) the parties to whom such licen-
ces have been issued together with the
value thereof; and

(c) to what extent such licences

have remained unused?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and
(b). Particulars of all import licen-
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ces—not merely those for consumer
goods—are published in the “Weekly
Bulletin of Import Licences, Export
Licences and Industrial Licences” A
~opy of this Bulletin is regularly made
available to the Parliament Library.

(c) Information relating to utilisa-
iion of import licences is not compiled
vy Government.

Demund for Delhi-Nagpur-Madras and
Vice Versa Flight

3260. SHRI SHRIDHARRAO NA-
THOBAJI JAWADE: Will the Minister
of TOURISM AND CIVIL AVIATION
be pleased to state:

(a) in view of the demand for con-
tinuance of the Delhi-Nagpur-Madras
and vice versa flight and in keeping
with the declared policy of Govern-
ment to maintain the importance of
Nagpur as the second capital of Maha-
rashtra whether Government propose
to start again the said flight without
delay: and

(b) if so, the steps under considera-
iion therefor?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI PURUSHOT-
TAM KAUSHIK): (a) and (b). With
effect from 2nd November, 1977, the
service 1C-439/440 between Delhi and
Madras via Nuagpur. is operating direct
between Delhi and Madras on 4 days
in a week and via Nagpur on the re-
maining three days. In view of the
very poor {iraffic offering. Nagpur-
Madras link is being discontinued in
the Schedule proposed  for introduc-
tion towards the cnd of Decemler
1977. Simultaneously, however, Nag-
pur s proposed to be linked with
Delhi and Hyderabad on daily basis
on the sector Delhi-1lyderabad-Nag-
pur. to be operated with Boeing-737.
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Payment of Second Instalment of ODS

3271. SHRI MOHAN LAL PIPIL:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government had
issued instructions for the payment of
the second instalment of the C.D.S.
money to the cmployees, if so, when
were these orders issued; and

(b) the names of the offices under
Ministry of Finance where the money
has not been paid to the employees so
far and the reasons for delay?

THE MINISTER OF STATE 1IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Instruc-
tions authorising repayment of the
second instalment ol additional dear-
ness allowance deposits to the em--
ployees in cash (instead of by credit
to their provident fund  accounts as
per earlier decision of Governmentl)
were issued 1o the various Ministries/
Departments of the Government{ on
22nd July, 1977.

(b) According 1o the information
received by Government so far, an
amount of Rs. 156.87 lakhs, out of
Rs. 163.30 lakhg payable to the em-
ployvees of the Ministry of Finance and
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the various offices under it as second
instalment of additional dearness
allowance deposits, has already been
repaid. ‘The overall repayment made,
thus, is of the order of 96 per cent.
Repayment has been more or less com-
pleted in the Department of Expendi-
ture (including Bureau of Public
Enterprises), Department of Economic
Affairs and Department of Revcenue.
Offices where it has not been possible
{o complete cent-per-cent repayment
are mainly those under thc Central
Board of Direct Taxes and Central
Board of Excise and Customs (under
the Department of Revenue) and cer-
tain subordinate offices of Department
of Economic Affairs. Repayments in
these offices are in progress.

Proposal from State Governments for
imposing Tax on Consignments of
Goods

3272, SHRI AHMED M. PATEL
Will the Minislier of FINANCE be
pleaseg to state: '

(a) whether any proposals have
been received by the Central Govern-
ment from the State Governments for
imposing of tax on the consignments
of goods sent outside their States:

(b) if so, the details thereof:

(¢) whether Government have
circulated to the State Governments
for obtaining their views in respect of
making a law in this respect; and

(¢) what ig the result thereof?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). Some
State Governments had pointed out
avoidance of Central sales tax in the
garb of consignment transfers or
transfer of goods by a head office or
a principal in one State to its branch
or agent in another State. The State
Governments had, therefore. suggested
the levy of a conmsignment tax on such
transfers
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(c¢) and (d). The matter was exa-
mined by the Law Commission who
have recommended certain amend-
ments in the Constitution, if a consig-
metn tax were to be levied. A draft
of the Constitution amendment Bill
containing, inter alia amendments for
the above purpose was circulated to
the State Governments for their views.
Comments of most of the State Govern-
ments have been received and the
matter is being processed in the light
of these comments.
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Canadian Ald to India

3276. SHRI D. D. DESAI: Will the

Minister of FINANCE be pleased to
state:

(a) whether he has seen the report
in the Economic Times issue datea
12th November, 1977 that Canada
may divert part of its 9.3 million dollar
aid earmarked for India, to some
other Asian country due to non-utili-
sation of the aid funds; and

(b) if so, the Government's re-
action thereto?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) Yes, Sir.

(b) The report appears to be baserl
on an interview which a representative
of a Newspaper had with some official
of the Candadian High Commission.
We understand from the Canadian
High Commission that the statement
in the report in question does not re-
flect the Canadian Government’s de-
velopment policy and that the officer
of the Canadian High Commission has
heen misquoted.

Facilities for Tourists in Himachal
Pradesh

3277. SHRI DURGA CHAND: Wwill
the Minister of TOURISM AND CIVII.
AVIATION be pleased to state:

(a) whether it is a fact that Hima-
chal Pradesh is rich in natural beauty,
historical and religious places of
tourist interest;

(b) if so, whether the Union Gov-
ernment have undertaken any survey
to find out places of tourist interest in
Himachal Pradesh, if so what are the
details thereof;
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(c) what steps are being taken by
the Union Government through ad-
vertisements in the country anc¢
abroad for focussing the attention of
foreign domestic tourists to tourigt
spots in Himachal Pradesh; ung

(d) what facility are being extended
in Himachal Pradesh for average
tourists?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUSHIK): (a) Yes, Sir.

(b) No fourism survey has beem
undertaken in Himachal Pradesh.
lowever, places of tourist interest

have been identified for development.

(c) Due to constraint on resources
the Department of Tourism publicises
abroad the tourist attractions of the
country as a  whole. Similarly ad-
vertisements are released on a limited
basis to publicise specific activities/
events for domestic consumption.
Thus, although no specific prometion
is undertaken in respect of a partl-
cular State, it may be mentioned that
the tourist attractions of Himachal
Pradesh are widely publicised through
the distribution of tourist publicity
material such as folders, posters and
through documentary films.

(d) The following  facilities have
been provided for tourists, both do-
mestic and international, in the Cen-
tral Sector in the Fifth Plan:--

(1) A youth hostel at Dalhousie.

(2) A tourist bungalow at Dharam-
shala.

(3) Two motor launcheg for
cruising on Goving Sagar lake.

Five Year Master Plan for Toeurisms
Development in Madhya Pradesh

3278. SHRI SURENDRA BIKRAM:
Will the Minister of TOURISM AND
CIVIL AVIATION he pleased to state:

(a) whether the Madhya Pradesh
Government has submitted Five Year
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Master Flan for tourism development
:n the State; and

(b) if so, the decision of the Gov-
srnment thereon?

|
THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUes
SHOTTAM KAUSHIK): (a) Yes, Sir.

(b) The perspective plan received
from the State Government is being
sxamined.

Monitoring System in States

3279. SHRI P. RAJAGOPAL NAIDU:;
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION be pleased to state:

(a) whether Government have ad-
vised the State Governments to deve-
lop a monitoring system under which
they could get periodical reports from
districts on price movements of essen-
tial commodities; and

(b) if so, whether the State Gov-
ernments are developing the above
system?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND (COOPERA-
TION (SHRI KRISHNA KUMAR
GOYAL): (a) At the Chief Minis-
ters’ Conference held on July 30 and
31, 1977, it was suggested to State
Governmentgs that they might consider
developing a monitoring system re-
garding prices and availability of
essential commodities.

(b)All the States are collecling
price data and forwarding it to the
Ministry of Civil Supplies and Co-
nperation regularly on a weekly Dbasis.
Some of the States are also collecling
price data on a regular lasis from
districts. In most of the States the
Deptt. of Civil Supplies are keeping
watch on the movement of prices and
availability of essential commodities.
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Foreign Money Exchangers at Inter-
national Airports

3281. SHRI DILIP CHAKRAVARTY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the policy of granting permit in
ocur International airports to agencies
s Foreign Money Exchangers;

(b) is it the policy that no non-
official agency should be permitted to
aet as money-exchangers;

(¢) if so, why in some of our Inter-
national airports non-officials are per-
mitted to act as such; and

(d) will this policy be extended
i0 other airports?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURUs=
SHOTTAM KAUSHIK): (a), (b) and
td). The policy of the International
Airports Authority of India, who man-
age the four Internationa] Airports,is
10 give licence only to nationalised
banks as far as possible, for acting as
money changers at the International
airports. The same policy is followed
in respect of other airports also
where such facilities are provided.

(¢) Only at Bombay airport, besides
State Bank of India. one private party
is providing moneyv exchange facilities.
Action is being taken to terminate the
jease of the private party at Bombay
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airport so that only State Bank of
India operates as money exchamge
agency at all the four airports.

At Delhi, Calcutta and Madras air-
ports, only State Bank of India s
providing money exchange facilities.

Complaint regarding Loan by Mhow
Cantonment Branch of Punjab
National Bank

3282. SHRI SUBRAMANIAM SWA.-
MY: Will the Minister of FINANCE
he pleased to state:

(a) whether he is aware of a com-
plaint regarding the loan of several
lakhs by the Mhow Cantonment
Branch of the Punjab National Bank,
10 M/s. Hardeo Motilal & Sons, even
though the Regional Manager knew
that the party had already defaulted
on loans advanced by the S.BI. and
U.B.L;

(b) the truth regarding this com-
plaint; and

(c¢) action contemplated, if any?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (¢). The Punjab
National Bank has reported that in
the months of June and July 1977 M/s.
Hardeo Motilal & Sons and their
allied concerns who have heen having
dealings with its Mhow Cantonmerrt
Branch perpetrated a fraud on the
bank in the Bills Purchased Accownt
by discounting spurious motor trans-
port receipts which were not backed
by actual movement of goods. The
bank has furither reported that this
fraud was detected by it on 26th july,
1977, and immediate steps were taken
by it to safeguard the interest of the
bank. The bank has also added that
the Regional Manager had no prior
knowledge that this party had cheated
the State Bank of India and the Union
Bank of India and it was known only
at the time of detection of the frawd
in the Punjab National Bank.
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Bispute between Bank of India and
Andhra Steel Corporation Ltd.,
Calcutta

3283. SHRI SUKHDEO PRASAD
YERMA: Will the Minister of
FINANCE be pleased to state:

(a) whether a dispute between
Bank of India and the Andhra Steel
Corporation Limited, Calcutta has
peen continuing in regard to financ-
mng of steel producing factories and
Mills;

(b) if so, the details of such dis-
rutes;

(¢) whether such dispute has led
the Company to close down its unit
which rendered large number of em-
rloyees unemployed;

(d) whether =all the nominated
tirectors of the bank in the Board of
e Company and in the committee of
management have since resigned; and

(e) if so, the reasons therefor and
{r.e steps being contemplated to realise
e Bank’s large investment, to run
the units and to solve the pending
dgispute and total amount of Bank’s
iavolvement?

THE MINISTER OF FINANCE AND
FEVENUE AND BANKING (SHRI
. M. PATEL): (a) to (e): Information
is being collected and will be laid on
the Table of the House to the exient
available.

Conferences by Public Institutions in
ITDC Hotels in Delhi

.3284. DR. BAPU KALDATE: will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that a large
number of Hotels in New Delhi under
the ITDC were given to public insti-
tutions for the use of their conferences
or meetings during the year 1976 and
from January to March, 1977;

(b) if so, the names of the institu-
tions and the names of the Hotels used
py them; and

(¢) the rent paid by each institu-
tion for the use of the Hotel premises?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUSHIK): (a) As part of their
business, ITDC Hotels sell conference/
meeting facilities to various parties in-
cluding institutions, Government Com.
panies, Private Sector Companies,
Ministries, Associations, Trade Bodies.
Embassies etc.

(b) and (c). The information is
given in the statement laid on the
Table of the House. [Ploced in Lib-
rary. See No. LT-1312/77].

Participation by Marine Products
Export Development Authority i=
Trade Fairs during 1875 and 1976

3285. SHRI BALAK RAM: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COQPERATION be
pleased to state:

(a) the trade fairs in which the
Marine Products Export Development
Authority participated during the
years 1975 and 1976;

(b) whether reports were received
from the officials concerned;

{¢) whether any action was taken
on suggestions given ang deficiencies
pointed out, if so, the details thereof;
and

(d) if not, whether Government
will take action to fix responsibility
for the negligence in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) A statement is attached.

(b) Yes, Sir.
(c) The suggestions which were

worth implementing have been imple-
mented. Action taken on important
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recommendations are repeated parti-
cipation in important fairs bringing
ont of publicity Jiterature in language
of the country in which fair is held,
sanctioning of a Trade Promotion
Office in Tokyo, precautions taken in
sending display materials and action
initiateq for obtaining sanction for &
foreign office in West Europe.

(d) The question does not arise.
1975
Statement

1. The 3rd International Frozen
Food Industry Exhibition, Tokyo
(Japan). June 3—7 1975,

2.The Brussels Food & Domestic
Equipments Trade Fair, 1975, Brus-
sels  (Belgium). October 4-—19,
1975.

3. Anuga Fair 1975, Cologne
(West Germany) September 1318,
1975.

197¢

1. Roka 1976 International Food
Fair, Utrecht (Netherlands), Feb-
ruary 16—20, 1976.

2. The Fourth International Fro-
zen Food Industry Exhibition,
Tokyo, (Japan). June 15—19, 1976.

3. IKOFA Fair 1976 (West Ger-
many) September 16—22, 1976,

4, The Brussels Food & Domestic

Equipment Trade Fairs—1976,
Brussels (Belgium). October 2—17,
1976.

5. SIAL Fair, Paris
November 15-—20, 1976.

qOwTe gfnfaa  faamaaw) w@t
I 37w g

3286. M1 FIW TAX : 7T TR
it Ar fawrAw G a7 9919 & g
w3

(France)

(%) FwHEITTAR St famm
sl ) qe fFaAr 25 AW
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(iv) wea g & W
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Smoke in the Cabin of Plane occupied
by Minister and Janata Party President

3288, SHRI P. K. DEO: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state the
reasons for smoke coming out of the
cabin of the plane in which Shri
George Fernandes, Mmnister of Indus-
try and Shri Chandra Sekhar, Presi-
dent of Janala Party were {lying from
Deihj to Paina?

THE MINISTER OF TOURISM
AND CiVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): There
wag no smoke coming out of the
cabin of the plane in which Shri
George Fernandes, Minister of Indus-
try and Shri Chandra Sekhar, Presi-
dent of the Janaty Party were flying
from Delhi to Patna. It appears that
certain moisture condensation (due
to de-pressurisation) was mistaken
for smoke.
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Export of Tea

3289. SHR! K. B. CHETTRI: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government gdo not
propose top increase the export of tea;
and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEQG):
(a) and (b), It is Government’s en-
deavour to ensure that enough quan.
tity of tea is available for domestic
consumption at all times at reasonable
prices. After an assessment of inter-
nal consumption demand, the quantity
of tea available for export for this
vear has been fixed at 225 million
kgs. Every effort is being taken to
increase our earnings from tea by
export of value added items such as
tem bags, instant tea and packet tea

Monopoly Distribution of Essential
Commodities as demanded by West
Bengal Government

3290. SHRI DINEN BHATTA-
CHARYA; Will the Minister of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be pleased to
state:

(a) whether Government are cor:-
sidering for monopoly distribution of
ten items of essential commeodities as
demanded by the Government of West
Bengal within the reach of the common
moan throughout the country; and

(b) if so. when and details theseot?

THE MINISTER O STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL, SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL):. (a) and (b). No
such proposal is at present under
consideration of the Centra] Govern-
ment,
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W AT FT WqAA
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Crisis of Mustard Oil in Orissy amd
West Bengal

3293. SHRI SIVAJI PATNAIK:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government are awar2
of the fact that the serious crisis of
mustard oil in Orissa and West Bengal
has deepencd following  tle .issuc of
price control order; and

(b) if so, the steps Govorninuat pro-
pose to tnke in solving (he problem?

THE MINISTER OF STATE iN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION  (SHRI = KRISHNA
KUMAR GOYAL): (a) There have



127 Written Arnswers

been reports that mustard oil was not
available at a retail price not exceed-
ing Rs. 10 per kg. the limit fixed in
the Mustard Oil (Price Control)
Order, 1977 dated 30-9-77, when its
vzlidity was being challenged in the
Supreme Court.

(b) State Governments have been
advised to take stern action against
ihose who offend the vrovisions of the
Essential Commodities Act. Arrange-
ments have been made to meet the
‘emand of refined rapeseed oil, as
substitute oil, as may be required bv
the State Governments at the end
r~stai] price of Rs. 7.50 per kg.

TETATT ! BT TR TR AW §
AT
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- 7 faw W aE TR oaw g
o

(%) a1 TClirEA A4 F1 AT
ATHIO Al § @14 AT Feaadr 13
THE ATE T famredeE o2

(@) =tz g A1 oEg Aama &
TG el FT W ATH 797 T3THT Q195
a7 #; WT

(1) mrmEt A oawt @ ofaA
T AT FET ¥ 7

fawr a9 Torm W afenr sA
{=t qwo gWo wEW) : (F ATF
qa F T AT A0 gdt §AGAT
mam & a9 fagm A gag &
w2 W FT T v F AU
Wy g &5 3 arforfeos dxt &
o g wfamg w3 faur ¢ & &w ea

DECEMBER 9, 1977

Written Answers 128

IR 7T § AT FAET @red 9%
2 F 7O 372 ¥ oF AR quy Tgd
q % wTET T T 9% OF HIT mET
Ffgarm & [ FW wrEw @ew
F X N

At fadTe Y #T G wEger
#1 fem I mEwawa @ gfe @
FHI afa & an1 & wran e &
FHAM AUF FT AAHA AR W
W AT ARG § FY A AT FIEEE
¥ are ¥ garq 29 % fAv wiehe froe
ax 3 s afafs # fafE & )
afafg &1 fard &7 gefar &Y a1
@

(@) omatd @ & fqu Tamar
FT I9TG F74 F F¥ars § WA (d
% A, 91 41 @A 4§ qF fed
a1, &% 7fed @7 gl /i 3A
a1 e 7T ARt ¥ oqer ard
o7 W WEIT WTETHT F SAAEET
=ITRa WaLTTT TR T, TTEAT G &
grafaFAT <1 A1g | TA SrafmEAaEn
F AT A% 9 wTEmT FT €W
faeifca 797 7 981 JTa17. g g,
fagrg wtaar, faq =T § ®W A T
at arfe ® #fg a1a 4 {70 mo—gwa
ATfz AT JTOAT KT HAHT AT £ )

(W) #1307 AW adia AtEw
QAT & 917 97 T faeaTe 1 F
frar @1 78T 21 O (FW) ATRAAT
¥ad qga AU § fAn Ioeew gy 2
1978 & fAn oFE] ateET AN ITAY
FHY 21 AafEw, wed foe dF A
frii e fr faaay, 1977 & o=
a%F 2333 ITHO FrATEET F GFET
¥ fao wnzEm/edz iw ¥ q@
IFTT 9



129  Written Answers AGRAHAYANA 18, 1899 (SAKA) Written Answers 130

Liberalisation of personal Baggage
Rules for persons of Indian Origin

3205. SHRI MUKHTIAR SINGH
MALIK: Whill the Minister of
FINANCE be pleased to state:

(a) whether there is any proposal
under consideration of the Govern-
ment to liberalise the rules of person-
al baggage which a person of Indian
origin can bring along with him while
returning here after one year, two
vears, three years;

(b) if so, the broad detailg thereof;
and

(c) from what date new rules are
proposed to be brought into force to
avoid unnecessary hardships being
caused by the Customs Authority to
persons of Indian origin on arriving in
India?

THE MINISTER OF FINANCE &
REVENUE AND COOPERATION
(SHRI H. M. PATEL): (a) to (c).
Government had appointed a Com-
mittee to examine and recommend
measures to expedite the pace of
clearance of international passengers
and their baggage. Its recommenda-
tions regarding the amendment, re-
alxation an simplification of baggage
rules are under consideration of the
Government, A decision will be
taken shortly on these recommenda-
tions.

wizx w1 fata

3296. s §& =T Wl : HT
arfaren o Amfor afa sic agetfan
T g AT FT FTAT FA [
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wgwifen WA ® v st (st
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(@) wEa 4g Jzar |

Steps against Hijackers at Indian
Airports

3297. SHRI YASHWANT BOROLE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
what concrete steps have been taken
to ensure that hijackers do not board
the international flights from Indian
airports 1in view of the alarming in-
crease In hijacking?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): While
it would not be in the public interest
to ‘disclose specific steps proposed to
be taken, existing measures to guard
against hijacking such as control of
access points tp operational areas,
frisking of persons and search of
hand baggage, care regarding stamp-
ing of boarding cards as well as
adequate guarding of perimeters
have been tightened up.

gfra s\ g
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Non-Stop Flight from Delhi to Madras
and Vice Versa

3299. SHRI C. N, VISVANATHAN:
Wil the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have since
finalised action on representations
from Members of Parliament and cther
memberg of the public regarding re-
introduction of non-stop flight {rom
Delhi to Madras ang vice versa;

(b) the loss incurred by stops at
Hyderabad and Nagpur so far; and

(c) the earliest date by which Gov-
ernment propose to introduce direct
flight from Delhi-Madras and vice
versa?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Yes, Sir.

(b)Y The estimated profitability on
the Delhi/Nagpur/Madras flghts was
slightly less in the first two months
of operations i.e, in July and August,
1977 as compared to the same period
in 1976, The profitability of this
service improved in September, 1977
and was slightly more as compared to
September, 1976. Madras/Hyderabad/
Delhi service has always been operat-
ed vig Hyderabad and has not result-
ed in any operating loss.

(c) With effect from 2nd November
1977, Indian Airlines have introduced
the direct Delhi/Madras/Delhi fight
on four days in a week, viz. Mondays,
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Wednesdays, Fridays and Sundays. On
the remaining three-days, this fight
will continue to operate via Nagpur.

A ‘
Wardley Bank Loan for Bombay High
Project

3300. SHRI M. N. GOVINDAN
NAIR:
SHRI M. KALYANA-
SUNDARAM:
‘SHRI D. D. DESAI:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have
reached an agreement with the
Wardley Bank on a 50 million Euro
Dollar loan for Bombay High Project;
and

{b) if so0, the details thereof?

THE MINISTER OF FINANCE &
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) The Oil and
Natural Gas Commission has conclud-
‘ed a loan agreement with a syndicate
of International Banks including the
Wardley Group for U.S. dollars 50
mi‘lion for the development of Bom-
bay High.

{b) The loan agreement was signed
on 7th November, 1977. The loan is
repayable in seven years including a
grace period of three years. The rate
of interest is 1 per cent above the
London Inter Bank offcred rate, A
one time management fee of half a
per cent of the syndicated amount and
a commitment fee of half a per cent
of undisbursed amount are also pay-
able. The loan is guaranteed by the
Government of India.

Edible Unclaimed Oil in Godowns of
Ports and Railway Yards

3301, SHRI SAMAR MUKHERJEE:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) total quantity of edible ofl lying
unclaimeq in the godowns of various
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portg and railway yards during the
last two months; and

(b) the total quantity of such un-
claimed edible oil distributeq through
fair price shops of the States?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) and (b). In-
formation is being collected and will
be laig on the Table of the House.

Appeal by International Federation
of Airline Pilots Association

3302. SHRI G. Y, KRISHNAN :
SHR1 NATWARLAL B.
PARMAR:

~ Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether there has been any
discussion in the U.N. Assembly on
the problem of hijacking taking
place in different countries;

(b) whether any appeal was also
made by the International Federation
of Airline Pilots Association; and

(¢) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b), Yes, Sir.

(¢) The International Federation of
Airline Pilols Associalion decided on
a world wide cessation of commercial
1ake offs for a period of 48 hours from
October 25th 1200 GMT unless the UN
General Assembly accepted the pro-
posal of the Association for the con-
vening of an urgent session of the UN
to discuss the enforcement of the
convention for prevention of hijacking.
Subsequently, on the basis of this
request an additional jtem on “safety
of International Civil Aviation” was
included in the Agenda of the current
Session of the UN General Assembly.
A resolution on the subject has since
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been adopted unanimously a copy of
which is given in the Statement en-
closed.

Statement
The General Assembly,

Recognizing that the orderly func-
tioning of international civil air travel
under conditions guaranteeing the
safety of its operations is in the in-
terest of all peoples and promotes and
preserves friendly relations among
States,

Recalling its Resolution 2645 (XXV)
of 25 November, 1970, in which it
recognized that acts of aerial hijack-
ing or other wrongful intereference
with civil air travel jeopardize the life
and safety of passengers and crew
and constitute a violation of their
human rights,

Recalling also its earlier Resolution
2551 (XXIV) of 12 December, 1969,
as well as Security Council Resolution
286 (1970) of 9 September, 1970, and
the Security Council Decision of 20
June, 1972,

1. Reiterates and reaffirms its con-
demnation of acts of aerial hijacking
or other interference with civil air
travel through the threat or use of
force, and all acts of violence which
may be directed against passengers,
crew and aircraft, whether committed
by individuals or States.

2. Calls upon all States to take all
necessary steps, taking into account
the relevant recommendations of the
United Nations and the International
Civil Aviation Organisation, to pre-
vent acts of the nature referred to in
paragraph 1 above including the im-
provement of security arrangements
at airports, or by airlines as well as
the exchange of relevant information,
and to this end to take joint and
separate action, subject to respect for
the purposes and principles of the
Charter and relevant United Nations
Declarations, Convenants and Resolu-
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tions, and without prejudice to the
sovereignty or territorial integrity of
any State, in cooperation with the
United Nations and the International
Civil Aviation Organisation to ensure
that passengers, crew and wircraft
engaged in civil aviation are not used
as a means of extorting advantage of
any kind.

3. Appeals to all States, which
have not yet become parties, to give
urgent consideration to ratifying or
acceding to the Convention on offences
and certain other acts committed on
board aircraft signed at Tokyo on
14th September, 1963, the Convention
for the suppression of unlawful seizure
of aircraft signed at the Hague on 16
December 1970, and the Convention
for the suppression of unlawful acts
against the safety of civil aviatiom
signed at Montreal] on 23 September,
1971.

4, Calls upon the International Civil
Aviation Organisation to undertake
urgently further efforts with a view to
ensuring the security of air travel and
preventing the recurrence of acts of
the nature referreq to in paragraph 1
above, including the reinforcement of
annex 17 to the Convention on Inter-
national Civil Aviation.

5 Appeals to all Governments
to make serious studies of the abnor-
mal situation related to hijacking.

ATTAGT @ Tewt w T’ ® el w0
farm=
3303. o TR Tag’: w1 whe
T AvR famAR AAT ag aSaw &Y
Far w4 e

(%) = aFR Wew ¥ fawm
#1 gfie & ag 3fem & awee) f&
TR & e, T & gAT
TN &4, FAME (WMEYYL) q9qr
srav fexmfaer farafanea w1 ob-
zH F1 &9 F ol F &9 § fawfaa
farar ora;
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Rural Banks in Tirunelveli and
Ramanathapuram Districts

3304, SHRI K. T. KOSALRAM:
Will the Minister of FINANCE be
pleased to state:

(a) whether rural banks have been
opened in Tirunelveli and Ramanatha-
puram Districtg and if so, the places,
the banks are functioning; and

(b) the branch-wise details of the
nature of loans and amounts advanced
to farmers during the last three years?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M, PATEL): (a) and (b). A
Regional Rural Bank was established
on the 9th March, 1977 with its head
office at Sattur, to serve the districts
of Ramanathapuram and Tirunelveli.
As on the last Friday of October, 1977
the bank, through its 24 branches,
disbursed a total amount of Rs, 55.01
lakhs, of which Rs. 43.97 lakhs were
advanced to 5179 small/margina] far-
mers and agricultural labourers and
Rs. 11.04 lakhs to 1911 rural artisans
and others, The branch-wise dis-
bursement as opn 29-10-1977 is indi-
cated below:

Name of Branch ]_)Algl])?;;:cld
(Rs. lakhs)
(1) (2)

1 Sattur 1654
2 Pazhayakayal 417
3 Indinthakarai 3+86
4 Naduvakurichi 2°12
5 Uppathur . 1'01
6 Manimuthar . 1*85
7 Sankaralingapuram 2°03
8 Perunazhi . . 475
9 Punniyapuram , 078
10 Sivasailam . . . 1749
117 Melakaranthai |, . 0°'40
12" Nadayaneri 168
13 Kunnur . . 2° 54
14 Vilampatti . . 243
15 Konthagai . . 0' 75
16 Tirunelveli Town 2'59
17; Melaparalachi . . 1°55
18; Ottapidaram . . . 151
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¢Y (2)

19 Akkanaickenpatti . . 0°74
20 Thiruvengadam 108
21 Kuruvikulam 0’31
22 Mettukundu 0'38
23 Kalkurichi 0'64
24 Ramanathapuram 0'o1

TotaL . _—E;

Extract of Edible Oil from Maize

3305. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether other modern countries
of the world are investigating to ex-
tract edible oil from Maize (Makka);

and

(b) whether there is any such
planning to carry out such research in
our country particularly in the Stale

of UP.?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): (a) Some modern
countries of the world like U.S.A, are
already producing muize oil.

(b) Technology for extracting
edible oil from maize is already
available in our country. Although
concrete figurcs are not available, the
production of maize oil is estimated
to be 1,000—1,500 tonnes per annum.

Decline in Production of Crude Mica
due to fall in Exports

3306. SHRI CHANDRA DEO PRA-
SAD VARMA: Will the Minister of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be pleased to
state:

ca) whether production of ecrude
mica has declined since canalisation of
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exports of processed mica through the
MMTC/MITCO;

(b) what was the production of
crude mica in 1971 and what was jts
production in 1976;

(c) whether this sharp decline in
production is due to fall in exypoits of
processed mica after its canalisation
through the MITCO; and

(d) if s0, whether Government are
considering the question of decznali-
sation of exports of processad mica?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE:!
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) There has been a decline in the
production of crude mica for various
reasons from 1969 onwards i.e. 3 years
bgefore canalisation was introduced in
1972.

(b) The production of crude mica
in 1971 and in 1976 was 15,099 tonnes
and 9,356 tonnes respectively.

(¢) and (d). After canalisation in
1972-73 exports of processed mica both
in quantity and value have been
some time higher and some time lower
than the exports in 1971-72, It would,
therefore, not be correct to say that
there has been a fall in exports of
processed mica after its canalisation
through MITCO. The Government is
not considering the question of
decanalisation of exports of processed
mica.

faast wut & Ao & A & frafa
q gf giw

3307. st qEAT I : T
ofer @ar  amfw gfa s
AFETICAT HFT T TAH FF FqW T (F

(%) @7 wsg =g fem &
wregw § fagwni &1 fRata & 75 SEy
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faer wwt 1 vz & 47 fowd afcorms-
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Representation from All India De.-
fence Accounts Association, Pune

3310. SHRI R, K. MHALGI. Will
the Minister of FINANCE be pleased
to state:

(a) whether Government have re-
ceived representation dated the 10th
August, 1977 from All India Defence
Accounts Association, Pune (Maha-
rashtra); and

(b) if so, what action Government
have taken or propose to take?
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THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H M. PATEL): (a) Yes, Sir.

(b) The representation was consi-
dered and the Association has been
informed suitably.

Demand of Indian Machine Tools in
European Economic Community
Countries

3311. SHRI DHARM VIR VASISHT:
‘Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

{a) whether India; machine tools
are jn great demand jn the European
Economic Community countries;

(b) if so, whether any delegation
has been sent by Government for fur-
‘thering exports; and

(¢) if so, the personnel of the de-
legation and itg programme?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND CI-
VIL SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) Yes, Sir.

(b) Under the financial assistance of
the EEC Commission, Brussels, the
Engineering Export Promotion Coun-
«<il had sent a 10-man Indian delega-
tion to EEC countries in September/
October, 1977.

(c) List of the personne] is attach-
ed. They visited Frankfurt, Brussels,
Hanovar, Copenhagen, Paris and Lon-
don.

List of Members of the 10-man high powe
Indian Machine Tools delegation to EF.
ountries in mid-September, 1977.

Sl. Name and Address
No.

1. Mr. H, Q. Gandhi,
General Manager,
Hindustan Machine Tools Ltd.,,
Beawar Road,
Ajmer—goso00s
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Sl Name and Address
No.

2. Mr. M., S, Aslekar,
General Manager,
Cooper Engineering Ltd.,
Construction House,
Walchand Hirachand Marg,
Ballard Estate,
Bombay—400038

« Brig. T. A, Abraham,
Managing Director,
Praga Tools Ltd.,
6-6-8/32, Kavadiguda Road,
Secundrabad—-500003.

4. Mr. D. C. Jain,

General Manager,

Hecavy Machine Tools Plant,
Heavy Engg. Corpn Ltd.,
[Plant Plaza Road,
P.O. Dhurwa,
Ranchi—834004 (Bihar)

5. Mr. Gobind Ram Manga,
Director,
Ametecp Machine Tools (P) Ltd.,
s5th Floor, Surya Kiran,
19, Kasturba Gandhi Marg,
New Delhi—110001

6. Mr. 5. B. Bajpai,
Dy. General Manager,
Perfect Machine Tools Co. (P) Ltd,
Bell Bldg.,
Sir P. M. Road, Fort,
Bombay—400001

7. Mr. Vinod K. Anand,
General Manager,
Beco Engineering Co Ltd.,
23/7, Delhi Mathura Road,
Ballabh Garh.
Haryana (India)

8.® Mr. Krishna Kumar Maheshwari,
President,
Bharat Fritz Werner (P) Ltd.,
Machine Tools Manufacturers,
Peenya,Yeswanthapur P,O.,
Bangalore—560026

9. Mr. Govind Rao,
Partner,
Narayan Engineering Works,
Nati Imli,
Varanasi

10. Mr. Ramanathan,
Palaniappan,
Director,
Productivity Elements (P) Ld.,
B-14, Ambattur,
Industrial Estate,
Madras—600058

14
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Grant of ope extra increment {o Em-
ployees crossing Efficiency Bar

3312, SHRI VASANT SATHE: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government ig consi-
dering a pfo?osal to grant one extra
increment to those Government ser-
vantg at the time of satisfactory
clearance of efficiency bar in their
pay scales in appreciation of the ser-
vice rendered by them;

(b) if so, whether such orders have
been issued for some categories of
Government servants; and

(c) if so, will Government consider
issue of orders covering all catego-
ries of employees?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) No, Sir.

(b) and (e¢). Do not arise,

Export Orders for Railway Equipment

3813. SHRI S. R. DAMANTI: Will the
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) the details of existing export
orders for railway equipment and for

utilization of expertise to construct
railway lines in foreign countries; and

(b) the efforts being made to se-
cure more such contracts?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND CI-
VIL SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) The Projects
and Equipment Corporation of India
Ltd. has on hand export orders of rail-
way equipment worth Rs. 264.68 mil-
lion comprising railway wagons, coa-
ches, locomotives and spares. A state-

ment giving details of these orders 1s
attached.

India has no orders on hand for uti-
lisation of our expertise for construc-
tion of railway lines in foreign coun-
tries; and

(b) Contracts with prospective buy-
ers are being maintained through ex-
change of visits and with the help of
Indian missions abroad. Offers worth
over Rs. 500 million have already been
made by India and these are being
pursued.

Statement
e
T 2 3 4
(A) Wagons
t. Iran . . 163 wagons 1
2, Tanzania 30 wagons
3. Zamibia 30 Tank wagons
4. Ceylon . 30 Wagons r 110°2
5. Uganda 250 Wagons
6. Nigeria 50 Wagons
7. Bangladesh 66 Hopper Wagons J
(B) Ceathes

¥. Philippines . . . . .

8. Uganda . . . . .

3. N.w. . - . . -

30 coaches
20 coaches g93-82
g2 Brake Vans
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1 2 3 4
c) Locomotives
1 Tanzania . . . . . 9 Dicsel 4860
Locomotives
(D) Misc. stares )
1. Various countries . . . . 12-63
ToraL 264° 68

Import of Drugs by M/s La Medica
Drug Deal Corporation and Medipac

3314. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be pleased to state:

(a) hag the Government received
complaints against the firms M/s La
Medica, Drug Deal Corporation and
Medipac regarding import of drugs—
Prednisolone, Analgin and Niacina-
mide;

(b) whether Government investiga-
ted the matter regarding import and
disposal of various drugs by the
above firms;

(c¢) whether Government have suf-
fered any loss due to illegal business
of these firms and if so, to what ex-
tent; and

(d) what action Government pro-
pose ig take i the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SA-
TISH AGRAWAL): (a) Yes, Sir.

() to (d). Before receipt of and in-
dependently of the complaints, the
Bombay Custom House had detected.
in 1973, three cases of unauthorised
importation of drugs by M/s. La Medi-
ca and M/s. Drug Deal Corporation.
The Collector of Customs, Bombav had
confiscated the goods in all these three
cases and also imposed penalties on
these firms under the Customs Act.
Appeals against the Collector’s orders,
filed by these firms with the Central
Board of Excise and Customs, are

pending decision.

Complaints, alleging evasion of di-
rect taxes by these firms, are also
being investigated. The extent of the
tax evasion would be known on com-
pletion of the investigations.

The Enforcement Directorate are al-
so investigating into the possible vio-
lation of Foreignn Exchange Regula-
tiong Act 1973.

The Chief Controller of Imports
and Exports has also debarred the
three firms and their directors from
receiving import licences, Customs
Clearance Permits and allotment of
imported materia] through S.T.C.,
M.M.T.C. or any other similar agen-
cies, for the licensing years April-
March, 1973 to April-March, 1977

Transpor{ charges paig by MM, T.C.

3315. SHRI K. LAKKAPPA: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to stare the transport
charges paid to Kothari (Transport
Co.) By M.M.T.C. during the last three
years for the transport of ore?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND CI-
VIL SUPPLIES AND COOPERATION
(SHRI ARIF BEG): M.M.T.C. has not
entered into any agreement with Ko-
thari (Transport Co.)- for the transpart
of ore. The question of any payment

to" themmh by  MMM.T.C, therefore, does
not arige. . . . .
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Export of Mineralg

3316. SHRI N. K. SHEJWALKAR:
Wwill the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-

- OPERATION be pleased to state:

.

(a) whether it is a fact that jron
cre, copper, brass and other minerals
are exporteq abroad; and

(b) if so, the value of above mine-
rals in raw form exported in 1976-77?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND CI-
VIL SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) Yes, Sir, ex-

_cept copper. Brass is not a mineral.

(b) A statement is attached.

Statement

Type of Minerals
Major Minerals (Value in Rs. lakhs)

1 Iron Qre 1488500
MM,T.C 23885.00°
GOAN Exporiers  gooo*oo

”
e

[¥]

Mica (Processed)  1737:00
3 Coal . e 157313
4 Mangancse QOre 214300

Minor AMinerals
1 Bauxite . 51'35
2 Chrome Ore |, 2650700

3 Barytes R 86058

4 Sillimanite . 4° 42
5 Kyanite R 6682
5 Marble . . 7°52

7 Other Building
Stone . 322°93
. 3 Pakur Stone . 17°93
9 Other Granite 368.86
v Gypsum . 16721
11 Lime Stone . 62°39
12 Sand . . 0°81

'3 Dolomite . 661

Exports during 1976-77

14 Bentonite . 5983
15 Salt . . . 142°03
16 Quartz ., 2569
17 Felspar , 2875

18 Steatite Block . 9'73
19 Steatite Powder , 56+80
20 limenite, , . 208°74
21 Titanium . 7'57

Pact for Canadian Fertilizers

3317, SHRI PRASANNBHAI MEH-
TA: Will the Minister of FINANCE be
pleased to state:

(a) whether India has signed a 27-
crore rupees pact for Canadian ferti-
lizers;

(b) if so, the details of the same;
and

(¢) when it is likely to be imple-
mented?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (c). Yes, Sir.
A loan Agreement for C $ 32 million
(equivalent of Rs. 27.05 crores ap-
prox.) was signed with the Govern-
ment of Canada on 6th October, 1977
for financing the import of fertilizers
and fertilizer materials (Muriate of
Potash, Urea and Sulphur) and freight
costs thereon. The loan carries no
interest, service or commitment char-
ges and is repayable in 50 years, in-
cluding a grace period of 10 years.
Muriate of Potash worth about C$ 23
million has so far been contracted for
against the loan. This is expected to
be shipped in full by the end of
March 1978. MMTC are considering
placing of further orders against the
balance funds.

Fish Freezing Plant in Tamil Nadu
and Export of Fish etc.

3318, SHRI KUMARI ANANTHAN:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whether fish freezing plants in
private sectors and in State Sectors
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‘have been commissioned in Tamil
Nadu in the last three years for ex-
port purposes;

(b) if so, the total quantity and
the amount for which fish, prawns,
frogs etc. have been exported from
Tamil Nadu; and

(c) the countries to which they
were exported?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND CI-
VIL SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) Yes, Sir, 11
freezing plants in private sector and
one in State sectior have been commis-
sioned for export purposes in Tamil
Nadu in the last three years.

(b) and (c). A statement is attach-
ed.

Statement

Exports of Marine Products™through ports in Tamil Nadu

Q: Quantity in tonnes
V: Value in Rs, lakhs

Item Bxports Destination
1974 1975 1976
¥Frozen Shrimp Q: 2582 3262 3764 USA, Japan, West Europe.
V: 760 1140 2041
Frozen Froglegs . Q: 274 222 626 USA, Japan, West Europe,
V: 52 40 156 Singapore.
Frozen Lobster Tail Q: 4 63 38 USA, Japan, West Europc.
V: 1 19 19
Dried Fish Q: 1305 1975 3240 Singapore, Sri Lanka,
V: 37 58 102 Malaysia.
Dricd Prawn Q: 27 1 5 Hong Kong, Malaysia, Singa-
V: 2 1 2 pore, Australia.
Sharkfins & Fish Maws Q: 97 92 99 Singapore, Hong Kong, USA,
V: 26 29 55 West Europe.
Others Q: 131 240 193 USA, West Furope, Canada,
V: 11 47 39 Singapore.
ToTAL Q: 4420 5865 7965
V: 889 1334 2414

Cold Storageg for Marine Products in
Coastal Areas

3319. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether Government have ob-
served that the Marine Products Ex-
port Authority have been very tardy
in the development of coastal cold

storages resulting into losses of its
own harvests;

(b) if so, the steps being contem-
plated to builg up such cold storages
in Goa, Kerala, Maharashtra and West
Bengal;

(c) whether private parties us have
been entrusted to procure their owns
trawlers would be given facilities for
storing their catches in the proposed
coastal cold storages; and



153 Written Answers AGRAHAYANA 18, 1899 (SAKA) Written Answers 154

(d) if not, the reason therefor and
Government’s policy thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND CI-
VIL SUPPLIES AND COOPERATION
(SHRI ARIF BEG): (a) and (b). The
Marine Products Export Development
Authority has taken steps to construct
frozen storages at Cochin and Calcutta
amd has identified sites for frozen stor-
ages at Paradeep, Visakhapatnam and
Madras. At all the sites however it
was found that the available capaci-
ties are in excess of the present de-
mand. It has, therefore, been decided
in consultation with the industry to
reduce the capacities originally pro-
posed for frozen storages at Cochin
and Calcutta. It has further been de-
cided to defer the proposal for crea-
tien of frozen storage facilities at other
major ports pending further assess-
ment of the impact of the new stor-
ages.

(c) The storage facilities will be
made available to all persons in ma-
rine product industry.

(d) The question does not arise.

Visit of Prime Minister and Party to
USSR by Air India Flight

3320. SHRI K. MALLANNA"
SHRI C. K. JAFFER
SHARIEF:
SHR! K. LAKKAPPA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that the
Air India plane that carried the Prime
Minister of India recently and his
party to Moscow, was for the public
and in the books of the national car-
rier a schecduled flight, but in reality
it was a re-routed, rescheduled char-
tered flight causing Air India a loss
of over Rs. 4 lakhs;

(b) whether it is also a fact that
the flight was re-routed and re-sche-
duled to pick up the Prime Minister
and his party on his week’s official
teur of Russia; and

(¢) if not, the number of persons.
that were travelling in it as well as
the details regarding the procedure of
booking the seats according to rules?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) and
(b). Air India plane that carried the
Prime Minister and his party to Mos-
cow recently, was a re-routed and re-
scheduled flight. Air-India did not
suffer a loss of over Rs. 4.00 lakhs,

(c) The total number of passengers
booked on AI-127 flight was 27, but
due to subsequent cancellations, the
number of passengers that finally
boarded at Bombay was 8. On arrival
at Delhi, all the 8 passengers desired
transfer to another Air-India flight
No. Al-109 leaving for London, as
flight No. AI-127 had been provided
with a ground halt of 4 hours for rec-
tification of snags, if any. Finally, AI-
127 left with 10 passengers consisting
of Prime Minister and his party. No
restriction was placed on the number
of passengers who could travel by this
flight.

Pioperty confiscateq by Government.
from Smugglers

3321. DR, VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be rleased to state:

(a) how many people are listed as
smugglers with the Government and
against how many such persons (i)
court proceedings and (ii) investiga-
tions are in progress;

(b) how much worth of property
has been confiscated by Government
from the smugglers under the Smug-
glers and Foreign Exchange Manipu-
lators (Forfeiture of Property) Act
(SAFEMFOPA); and

(¢) the outcome of the appeal made
by Shri Jaya Prakash Narayan to the
smugglers to give up their nefarious
activities and what does the Govern-
ment propose to do in those cases?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Informa-
tion is being collected and will be laid
on the Table of the House.

(b) Reports received by the Gov-
ernment jndicate that the value of the
properties forfeited by the Competent
Authorities under the Smugglers and
Foreign Exchange Manipulators (For-
feiture of Property) Act, 1976, upto
31-10-1977 is Rs. 3.54 crores.

(c) Presumably, the Question refers
to the pledge taken by over 100 smug-
glers before Shri Jaya Prakash Nara-
yan to abjure smuggling and help the
Government in its anti-smuggling
efforts, The reports received by the
Government indicate that these smug-
glers are lying low and have not re-
started smuggling activities. Govern-
ment is, however, keeping a watch
over their activities.
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2 % ww gfem, Smfem g
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3322. = ATATAT XEE TS ¢
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&9 NFTC Avnfour mar ¥ 1976-77 W 1977-78 & Y ¥ sqmc
RO F far ¥ fag ag whE # W WR am @ ogen

iafa ® g

AR W99 FEAET &d ¥ IO §TT 98 WY-HIWT F

fafrm &di & fagra & fag ww AN gEEFEH BT FTA T OAGA

F @R

Transfer of Provident Fund Accounts
of Government Employees

3323. SHRI BHARAT SINGH
CHAWHAN: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the Provident Fund
Accounts of the Government Emplo-
Yees maintained by the respective
Accountants General are proposed to
be transferreq to the respective Pay
and Accounts Offices under the scheme
of ‘Departmentalisation of Accounts’
without proper reconciliation;

(b) if so, how far it will be possi-
ble for the offices of the Pay and Ac-
counts Officers to reconcile the faulty
Accounts more, so, when the respective
Accountants General have all along
not been able to reconcile them so
far; and

(c) why can the Accounts not be
transferred only after their proper
reconciliation?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
{H. M. PATEL): (a) Under the Scheme
of departmentalisation of accounts 1m-
plemented in phases at the Centre,
‘the responsibility for maintenance of
the Provident Fund accounts of the
Central Government employees upto
March, 1976 rcsted with the Account-
ants General and thereafter with the
Pay and Accounts Officers attached to
various Ministries. Except the Ac-
countant General, Central Revenues,
all other Accountants General were
also responsible for the issue of ‘An-
nual Accounts Statements’ for the
Year 1975-76 and after this work was
completed, the ledger cards/folios
showing the balances in the accounts
of the subscribers and detailing the
missing credits/debits and outstanding

advances etc., were to be transferred
to the Pay and Accounts Officers. The
bu'k of the accounts have already
been received from the Accountants
General. The Provident Fund ac-
counts maintuined by the Accountant
Gencral, Central Revenues were trans-
ferred to the Ministry of Finance on
“as is where is” basis.

(b) Pay and Accounts Officers have

_been instructed to initiate action for

tracing the missing credits/debits in
the subscribvers® accounts transferred
by the Accountants General and seek
from them whalever information/as-
sistance is required in that regard. In
order to facilitate this work, the Pay
and Accounts Officers have been dele-
gated powers for adjusting missing
credits/debits on the basis of collate-
ral evidence:

(¢) With the departmentalisation of
accounts at the Centre and relieving
the Comptroller and Auditor General
of India of the responsibility of main-
taining accounts, it would not have
been fcasible to retai;, the Provident
Fund balances with him merely for
the purpose of adjustment of missing
credits/debits. Besides, the transfer
of balanceg hecame necessary as after
departmentalisation, it was no more
possible for the Accountants General
1o operate on the Central Government
balances without which the missing
credits/debits cannot be adjusted in
the individual accounts.

Strike by Employees of Nationalised
Banks

3324. PROF. P. G. MAVALANKAR:
Will the Minister of FINANCE be
pleased to state:

(a) whether the officers’ cadres and/
or the clerical and lower grades cad-
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res in one or more nationalised banks
in the country went on a token/longer
strike during the months April 1977 to
November 1977;

(b) if so, the facts thereof, includ-
ing the duration of strikes, the causes
for going on strikes, and the conces-
sions etc, if any, granted as a result
of such strikes; and

(c) steps being taken by Govern-
ment to prevent such strikes from
taking place at all?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (¢). Indian
Banks Association which negotiates
wage revision with the bank em-
ployees on behalf of the Indian bank-
ing industry has reported that the
bank employees in many of the natio-
nalised banks have been conducting a
programme of agitation at the industry
level which included token strikes for
two hours on 18th, 29th August and
13th September, 1977 and a full day’s
strike on 27th September, 1977. The
main demands of the bank employees
have been revision of wages, payment
of bonus and relief of office-bearers
to do trade union work during office
hours (referred to as restoration of
trade union rights). The whole day
strike on 27th September, 1977 was
joined in by the officers of the natiou-
alised banks and State Bank of India
Group who were mainly protesting
against the implementation of the
Pillai Committee  Report on the
standarisation of pay-scales, allows
ances and perquisitcs of officers in
banks.

Indian Banks Association has advis-
ed the unions of bank employees that
it is premature to discuss wage revi-
sion until the Government’s income
and wage policy is announced. As re-
gards the Pillai Committee’s Report on
standardisation of pay scales, allow-
ances and perquisites to officers, Gov-
ernment have already accepted the
recommendations of the Pillai Com-
mittee with certain modifications and
have advised the nationalised banks
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to initiate necessary steps for their
implementation.

Payment of Income Tax by M/s.
HIMCO Laboratories, Sonepat,
Haryana

3325. SHRI O. P. TYAGI: Will the
Minister of FINANCE be pleased to
state:

(a) the amount of Income-tax paid
by M/s, HIMCO Laboratories (Sone-
pat) Haryana, year-wise since 1973;

(b) whether the said concern has
not paid Income-tax arrears; and

(e) if so, the total amount of arrears
and the rcasons for not recovering
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The
amount of income-tax paid by M/s
Himco Laboratories, Sonepat since
1973 is given below financial year-
wise:

Amount
of tax
Financial year paid
during
the
year
1973-74 . . Nil
197475 . Nil
1975-76 . . . Nil
1976-77 . Nil
1977-78 Rs. 257
(b) and (c). As on 30-9-77, an

amount of Rs. 1,126 was due from the
company. This demand was raised on
9th June, 1977 and steps, in accord-
ance with law, are being taken to re-
cover the amount,
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Reservation of Posts for S.C./S.T. in
Couechl'l't.i of Centrs] Excise and
Customs

3326. SHRI MOHAN LAL PIPIL:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 6298 on the
Sth August, 1977 regarding reservation
of Class I and II posts for persons be-
longing to S.C./S.T. in Collectorates of
Central Excise and Customs and state:

(a) the total number of posts filled
up in Group ‘A’ from Group ‘B’ and
in Group ‘B’ from Group ‘C’ separately
in the various Collectorates/Customs
Houses during the period from Ist
July, 1976, to 30th June, 1977 and the
total number of Scheduled Caste and
Scheduled Tribe employees appointed
against these posts; ‘

(b) the number of posts reserved
for Scheduled Caste and Scheduled
Tribes in these grades which were
carried forward; and

(¢} whether any special steps are
being taken by the Government to
fill up these posts from amongst the
Scheduled Castes and Scheduled
Tribeg candidates?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) (i) Promo-
tions from Group ‘B’ to Grouv ‘A’ gre
not madc separately for each Collector-
ate/Custom House but on an All-
India basis. A Departmental Promo-
tion Committee for preparing a panel
of Group ‘B’ Officers for regular pro-
motion to Group ‘A’ posts in tho
Indian Customs and Central Excise
Service, Group ‘A’ took gplace in April/
May, 1576 and orders of promotion
were 1ssued on the 10th June, 1976.
Most of the approved officers assumed
charge of Group ‘A’ posts only after
Ist July, 1976. A statement giving the
required information in respect of
these promotions is at statement 1.
(Laid on the Table of the House.

2950 LS—6.

Placed in Library. See No. LT-1314/
77].

(ii) Apart from the regular promou-
tions made in June, 1976, two batches
of ad hoc promotions of 100 officers
each were made in June, 1976 and
March, 1977. These ad hoc promotions
included 5 Scheduled Caste Officers.

(iii) A statement showing the num-
ber of Group ‘C’ officers promoted to
Group ‘B’ posts in the various Cen-
tral Excise Collectorates and Custom
Houses from the 1lst July, 1976 to the
30th June, 1977 is at Statement II.
[Laid on the Table of the House.
Placed in Library. See No. LT-1314/
77].

(b) According to the instructions
issued by the Department of Person-
nel, there is no provision to carry for-
ward the vacancies in Group ‘A’ and
Group ‘B" posts filled by promotion of
Group ‘B' and Group ‘C’ officers res-
pectively.

(¢c) The zone of consideration for
promotion of Group ‘B’ Officers to the
lowest rung of Group ‘A’ Service and
of Group ‘C’ Officers to Group ‘B’
posts in the Customs and Central Ex-
cise Departments is normally three
times the number of vacancies to be
filled. However, in accordance with
the general instructions of the De-
partment of Personnel and Adminis-
trative Reforms and with a view to
giving adequate representation to
Scheduled Castes and Scheduled
Tribes employees, the zone of consi-
deration is extended upto five times
the number of vacancies to be filled
in the higher grade, if the number of
Scheduled Caste and Scheduled Tribe
employees within the normal zone of
consideration and found fit for promo-
tion does not come up to the prescrib-
ed quotas (15 per cent for Scheduled
Castes and 7-1/2 per cent for Schedul-
ed Tribes). Further, Scheduled Castes
and Scheduled Tribes employees found
fit for promotion and coming within
the prescribed quotas are included in
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the panel irrespective of the number

of “outstanding” or ‘very good” offi-
cerg in the general category.

wad ameiew gz fafeds, gas,
EACAT T WAFT BT {IJQA

3327. N gEN WA wGPAW :
a7 faq WA g AT A FAT @
fe 1

(F) Fa1 ATHIT HY 7GE AAHS
Tede fafwes, g, wemeE-2,
ifear A @@, wwEar, & fawg
gfrafaaars & a1t & §9 frerag w1
gt e

(@) afzgi,a fFa s T frrag
fast & kS99 X E@FR E

FT FTHAET FT T ;

(7) 7ar a8 &= 2 5 =9 e
FafRl AgE T FAT F aga &
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(=) afe g, af T9% 7= FrCw
T § ; 8RR

(%) 7@ 5941 & 909 e ¥ Ha
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tn:m arfmA (w10) fafaees & 7,500 790 & & 7,150 waw A &o
wefaar, st go #o W2far aur st gao Mo wY & § | IT% graww ¥ FT-faul-
T F4 1961-62 & faw 9T IWF aw & awi & fag #vf v g frerg-

g —
(l) = o ﬁi'fm
Fe-fagiTor ay ST FV TE WA qH7AT I FH
(%0) (¥0)
1961-62 12522 )
1962-63 6871
1963-64 7698
1964—65 6473
1965-66 7986
1966—67 7166
1967-68 7771
1968-69 8492 ¥® T8
1969—70 27143 |
1970~71 24982 |
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197273 30438!
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1974-75 27772 |
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1972-73 4885
1973-74 2394
1974-75 3514J
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Proposal to reconstitute E.C.G.C. into
an Export Bank

3330. SHRI D. AMAT: Will the Min-
ister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION be
pleased to state:

(a) whether there is any proposal
under consideration with Government
to re-constituie the Export Credit and
Guarantee Corporation (ECGC) into
an Export Bank; ang

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND CI-
VIL. SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (b).
There is no proposal under considera-
tion to re-constitute the Export Credit
and Guarantee Corporation into an
Export Bank. However, there is a
scheme to set up a Foreign Trade
Bank of India of which the ECGC
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might form a part. Thinking on this
Scheme is in too preliminary a stage
as to be able to give any worthwhile
details at present.

fael &) wat Wit worst w7 frata
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Star Nite organised in Ashoka Hotel
by Delhi Flying Clubs

3334. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of TOURISM
AND CiVIL AVIATION be pleased to
refer to the reply given to Unstarred
Question No. 5392 on the 29th July,
1977 regarding a Star Nite organised
in Ashoka Hotel by Delhi Flying Club
and state:

(a) the progress of the matter stat-
ed to be under investigation; and

(b) the name of the bank in which
the balance of amount was deposited
and also the mode of its operation?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) The
enquiry in the case has not yet been
completed by CBI and is likely to
take some time.

(b} It has been reported by the
Delhi Flying Club that the collection
and account of the Star Nite organis-
ed at Ashoka Hotel by them was de-
posited with the State Bank of Sau-
rashtra, Connaught Place, New Delhi,
in the name of Delht Flying Club Ltd.
The Account consisting of fixed depo-
sit and savings bank account, is ope-
rated under the joint signatures of the
Club President Shri B. R. Chopra and
Secretary Shri G. B. Saxena.
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Commission paid by Indian Airlines to
Travel A‘nneles on sale of Tickets

3335, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
refer to the reply given to Un-
starred Question No. 5375 on the 29th
July, 1977 regarding sale of Air Tic-
kets by Travel Agencies in Delhi and
state:

(a) whether Indian Airlines pay
any commission/discount to the Travel
Agencies for sale of air tickets;

(b) if so, the rate of such commis-
sion/discount with total amount paid
to various Agencies in Delhi during
the last two years (1975-76 and 1976-
77); and

(c) steps proposed to increase the
sale by Indian Airlines itself to meet
the deficit of earning on sale of air-
tickets?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Yes, Sir.

(b) Commission to the appointed
agents is paid at the rate of 5 per cent
on domestic passenger and cargo sales
and at 8 per cent on international pas-
senger sales. The total amount of
commission paid to the various recog-
nised travel agents in Delhi amounted
to Rs. 37.68 lakhs in 1975-76 and Rs.
46.85 lakhs in 1976-77.

(c) Commission paid to travel agents
is a normal business expenditure of an
airline. Services provided by a travel
agent include liberal credit facilities,
hand delivery of documents, rail and
hotel reservations, etc. Travel agents
also provide additional sales outlets
effectively and save the airlines from
the overhead expenses. Sales by
Indian Airlines offices as well as by the
travel agents have been showing an
increased trend as more capacity is

made gvailable on the Corporation's
services.

City Booking Office of Indian Airlines
New Delhi

3336. SHRI MADHAVRAQO SCIN-
DIA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
refer to the reply given to Unstarred
Question No. 5309 on the 29th July,
1977 regarding shifting of City Book-
ing Oftfice of Indian Airlines, New
Delhi and state:

(a) whether the difference of rent
paid earlier and being paid now for
office building (booking office) is
commensurate with its earnings; and

(b) if not, what alternative steps are
proposed t0 be taken to make up this
difference, which was to have an
impact on Indian Airlines economy?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) Yes, Sir.

(b) Does not arise.

TNapa a6t gron gfw v & fod
feqa w1 =
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™ g AR

(=r) smafaar avx da &1 fag
For W & A franat F1 e stforerer
wor faar v ?
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faret et Trovew AT @t W (ot Q0 QWo GEN) © (%) TEETD dw & R
IR 5 &a F) foed i et § fau e 2o § § aFmr @A ww A9 g d —

(%017 w9q)

g F ufmqmﬁﬁwﬁ

(3 < o

LIS | T T
1975 1976 1977
AT €z % aqg 239.86 325.80 469.84
14 TEAFT IF . : 488. 25 634.58 766.80
ST . 728.11 960.38 1236. 64

ag awet At § o agw 7 gl W ¥ wawa wig 3 @R g 0 9,
974 & A, 1976 TF F' nfay A A feafqg AF & 7 § —

(1@ &qQ )

S, 1974 S|, 1975 ST, 1976

giadg Wwa aimy #Hfag @w @ivy  wfagg @ awy
wfamat gfaeaar gyfamas

Wit €€z a5 agg 12684.27 48.6 4014.15 42.2 5011.59 43.0

14 Usa%dT &% 7718.56 52.4 10784.67 53.4 13656.90 51.0

Gng . 10402.83 51.3 14798.82 49.8 186G8.49 49.0

(@) wrafasar a® gat #1 frg g gfydat & ¥ Ffg F wiyqi §r sf3-
ogar g X T —

e qre ard

1975 1976 1977
WA 2T % a9g . 36.0 40.7 44.0
14 TEET IF : : . 38.4 39.6 38.8
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Loss te Indian Airlines due to Non-Co-
operation of Employees on Bonus Issue
-

3338. SHRI PRASANNBAH] MEH-
TA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether any estimate has been
'made as to how much Indian Airlines
suffered a loss due to non-cooperation
of the employees agitating on the issue
of bonus in the monthg of September
ang October;

(b) if so, whether after the agree-
ment was reached the flights which

were cut during the period had been
restored;

(c) if so, whether the efficiency of
the Indian Airlines has declined to a
larger extent;

(d) if so, whether recently the flights
had to be cut short due to mechanical
trouble immediately after take off; and

(e) if so, the number ot times and

the reasons in each case and the total
loss suffered? '

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI PU-
RUSHOTTAM KAUSHIK): (a) No
separate information regarding loss
suffered by Indian Airlines due to the
non-cooperation of employees’ agita-
tion on the bonus issue has been
maintained by Indian Airlines. The
losg of revenue due to cancellation of
services during September-October,
1977, is estimated at Rs. 28 lakhs,
besides the recurring loss of about
Rs. 11 lakhs per month due to with-
drawal of two aircraft from service
in October, 1977.

(b) The flights curtailed due to
agitation, will be restored progres-
sively as and when backlog of work
on the aircraft is cleared.

(c) No, Sir. Though there were
delays and cancellations, technical

efficiency affecting safety has not
impaired,
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(d) end (e). During September
and October, 1977, only on 10 occa-
sions (out of a total of 14,255 take-
offs), the aircraft had to return to
base for rectification of snags. In all
cases, excepting one, the flights were
operated after rectification of the
snags, and there was no loss of
revenue. On one occasion, the ser-
vice had to be cancelleg and all, ex-
cepting twp passengers who cancelled
their journeys, were accommodated
in other services of Indian Airlines
and its pool partner.

World Bank Aid

3339. SHR1 DHARAM VIR VASI-
SHT: Will the Minister of FINANCE
be pleased to state:

(a) the total aid received by India
from the world bank during the year
ending 30th June, 1877, together with
the projects benefited by the same with

the nature of productivity achieved
therefrom; and

(b) the prospects of World Bank
aid in the year ending June 1978 to-
gether with beneficiary States and
projects?

THE MINISTER OF TFINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Projects
amounting to US $ 819.0 million were
negotiated for assistance from the
World Bank group during the Bank’s
fiscal year ending 30th June, 1977.
The details of these projects are
shown in Statement I enclosed. These
projects are designed to increase pro-
ductivity in the fields of agriculture
including fisheries, irrigation and
energy; and augment infrastructural
facilities in the urban, transport and
telecommunication sectors. The total
aid reimbursements during thjs year
both from new as well ag on-going
projects amounted to US $ 642.1
million.

(b) The World Bank group hes
indicated project aid of the order of
$ 1100 million for the Bank’s fiscal
year ending 30th June, 1978. Out of
this, agreement for new projects
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amounting to $ 208.0 million have These projecty are shown in the
been signed upto 31st October, 1877. Statement jn Statement II enclosed.
Statement I

Agreement signed with World Bank|IDA during Bank’s Filal year 1977
US 5 Million

Sl Name of the Project Amount Coverage
No. )
World Bark
1 IDBI {SFC) II Project . . . . 40°00 All India
2 National Seeds Project . . 25°00 Punjab, Haryana,

Maharashtra and
Andhra Pradesh.

8 Sixth Telecommunications . . . fo:00 All India
4 Bombay Urban Transport Project . . . . 29°00 Maharashua
5 Gujarat Fisucries Project . . . . . 14'00 Gujarat
6 Bombay High Pipeline Project . . . . 150°00 Maharashtra
I1DA
7 Kerala Agricultural Development Project . . . g30°00 Kerala
8 Orissa Agricultural Development Project . . . 2000 QOrissa
9 Singrauli Super Thermali Power Project . . . 150°00 Uttar Pracesh
10 Madras Urban Development Project . . . 24+00 Tamil Nadu
11 Gujarat Fisheries Projcct . . . . 4*00 Gujarat
12 West Bengal Agricultural Research and Extension Project 12:00 Woest Bengal
13 Madhya Pradesh Agricultural and Research Project . 1000 Madhya Pradesh
14 Second ARDC Project . . . . . 200°00 All India
15 Pariyar Vaigai Irrigation Project . . . 2300 Tamil Nadu
16 Assam Agricultural Development Project . . . 8:00 Assam
Granp Torar . __SEO—
Statement Il
Ag-eement signed with World Bank{IDA during Bank’s Fiscal year 1977
(Upto October 31, 1977)
US Million
Ei.— Name of the Project Amount Coverage
No.
‘BRD
1t Twelfth ICICI Project 8o:00 All India
WA
@ Maharashtra Irrigation Project . N . . . 70'00 Mabharashtra
g Orissa Irrigation Project . . . . . . 58-00 Orissa

Granp ToraL . 208° 00
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daa aregw wuae fafeds, aeitew
UG 9T WO W e

3340. 51 FFA w YA
a1 fead wav @z s A FAO F&

fw -

(%) a1 wrar FT fawrr: ar g
/a7 fawm ¥ 77 7 a9t § 7ag
T g1zaz fafade, avefre, o
gTAY & F1AfAT 9 FE BT ATA
qr;

(w) afzgf, a1 B1aT @1Lq 71 q&T
ITIT FUT AT AT G F F7 FF1C
T FIAAT AT FTACTAF FTATT TR
g0 T4T ITFT AT FAT §

() #Fa1 FTTR  F waonfad
qq 5T FHATICA 777 faf g &7 7€ ATzrer
® a7 ¥ qdg maw faamr (T
gaar fa<eror) #1 #1% fograd s
ge a1, =k}

(7) =fz g, ar 7gf wq @7 aqf
Ffwg a1 ax aear @ #fas-
fagard g qat1 fFa 9T 7 g A
T Tz AT wiAatagardt & fag
Iy erfaIat F A9 F4T § AR
forsraai aT a7 FIGAET F 1 AL 7

fag wawm & Tww AwE (A
wAfEFIT Ieat): (F) AR (@) . AEFT
gfgsi@) 7 A3Fa<, 1977 #, d99
adrea wrzaz fafaes & wream A\
Sa79 Fated, ya-g fadwe o Foqefan,
wagd afaa = To gro WA & Fr4f-
7 FYT wrarary ofegd #Fr o e
Y uFo dro fag g & faara £ @Y
ara-%< wfafTaw, 1961 FT g1 132
& geada aemar ¥ %} Afwage A

FHEAE BT )
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T FHATEY F WTIT, 1 HTH 80
ZIATT TIH HY ALY & FATET, T qEYT
¥ AQT-geTH [7EqTas 9w T § 18
ATHY FY A gre FT faar wqv )

(7) Q& fowrad = &0 w2famr
"X S To &o w2 & gvay &
FaFwar feaq smaw faamr F sgEeT
qey 1 Sre g% o

(9) wqgd=a & T A FT A
afqafaaardt & &7 71, Tra-3aTS
q¥T 1 9 94T I AT | TH-TTITH qA
g |

e ar faw W gafam

3341 st gER T wPIW : AT
far et ag FarT & Fr w37 fF A0
ST SrAT faarm & 9 0 wiowe waf-aar
I S #Y qfewat & aray § § 9 aeaw
¥ 03T #1 &R & ¢ A afa gi, &
TqE AT FIXO § 7

faa am vwew AR dfwa w4
(=t gFo gHo qEA) : S, AE
31-3-1977 & S(raq @Ay e &
ATHT 1,42,000 U=l § ¥ wfgar
GAZT F H&qT FIF 32,000 7 | FraT
i fare & aaal 9T uaee fafaant
F ITAY AT ZIT & W TIET, 7 waft
gforerar YT qeAT & grafeaa fafaami
¥ 99 §9 ITV ¥ 9A1C ¢ 2 fagg
f& Famr gafaat &1 QFr o1 9F
fafradi & "ewig O & 98 wALT Y
AT § o & sAqETq AT FEA HI IqH
FTT AGEAHY AT TETT FIA & 1A
¥ afrr &7 § o1 @ 1 afe sraw fav
frre ®Y ag qar Aw A s wIF e
IR A AN TFTE A 73 IOA
QIHET FATRA.FL AT |
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JHE O TUWEATA FTU AT AN Wiy
wl qaT Kr WAl

3342 = AWM KGR AT

Fu1 faa gdr ag A ¥ IO FO fw
Far &% W vAeaw fafwze gro s
HHq AT T AT ATAT F VA IAEK]
70,000 §IT FY GAY Wz FIAT W 7T
Fi 17 &1 afa w1 & fac faaadt F =q y
ATG! T FT HOIF AT qTIAAF 07
HT EIET AL & 7

faa @ar Twex wix dfea w4t
(=Y gao gWo dW) : wrEw fead
aF T ag gf=a fFar g f5 & o o
T GO Y MET Ay G e FEA
¥ grafrua g9 F d% F fapre G arf
w§ g & gfez af 1) feag dw A
ag «it gfaa fear & fw gafe & ofus-
qT gicFfa®s FAeamwll w1 qraTfas
FABAT AT FTO AFTo7 TqriCwE™Hl
fastraa waifog «¢7 & faa gET Tiorat
2AT g1 & Agrfg ag ww fF &% S
ga% waq *1 qfasrai F fan faswmedi
& ®T ¥ Fl@l &347 &1 Fovara fgan &,
ax ¥ feare 7 fag adi gm)

TwEqT &% W A 7 faara qoar w

fagfwa

3343. WY FAQA WL TN : 7AT
“fam Ha&T °g Fa A g1 w47 fF
Y T faemd et w7, fad forage
ATATIN A UF T g3 F OATHA H
9T arar 91, &F F fqaqi 1 o9 A
FIF 4% OTF T I JqT X AX
& T T § 7

fam ar wxer v dfen wN
(%Y gwo qWo q&W) : &% |TH AT
Feg@E 9 ¥ fga o5 &5 &
ATg@Id Fa ¥ feqm @51 § 1T el
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frgfeal #1 wraen quia: ¥ ¥ whewre
T & Heyde wwar &)

2. HFAT, 4% A wWrdm g
g% F1 gfam fear & fa ag o
faame qem & frafm w0 aww
I7% Q4 afemg & s ar ) feava,
1975 ®, &% &' qar =a7 fr =fr s
faara T 3 faarae, 1964 ¥ gy
T qiferT frage w40, wew w3w 5
AR FEIAFE FEEE 1T T7
118.80 97 &Y for # Z-H{
FT TG 9T 97 I8 A< g fAafeas
#< faar war ar  ae ¥ I @i
#¥ faar mar qar Wrdm Foe qfean
FTUTT 409 F A=AAT IT 7 BINIT4
FRrateE ¥ gfwgrr Famar @ | feeg
F zg i § < w7 @ wd

3. z@% arg, = ww fa=Arm
Tt & ga goy § 7@ qA arfaw
¥ fagg dat wFzmr T fFan
& ag a7 ofasr 1 A ¥ fqrege
T2 § AT G770 AT AT ATHT F EFAT
¢ | w9y AT & 9g haAr fza
fis e arferdr & zq FEITL AT QO
4y w9 ¥ g@te frar & 71 39F gara
T qFIAT qAA ATaq (Z1ER A1E)
&\ ot e 7 fasd earaTAm & A
¥ favg faar amgrdw fragr 7=
F g s 7 wdve a7 #1 ¢ o
fammasta &1 #707% ArAAT FIATAGI-
f g dx agfa A g f5 3 w4
oYt STt F1 RFAT ST FIAT AL
ag 39 9 foT & faar 37 )

&% o1E TFeqT § 5 o &Y FT ®
frafex
3344. S o WA WIQT

a7 famw #dr gg sary € O A6
f5 =ft Yo o 7 71, frd ToEa™
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T g/ JA1 ¥ wivawa: faw
T fgar mar ur, fem  ofdfeafaay &
4% OTF AT ¥ IvWAR  FAT 9T

g #7471 qzy a1 ?

few aar o Wl dfen A=
(st gwono WH) : FF ATF TTEATA
frgeaTir a7 &1 3% § | deawrdy
q7 & 4% § gfawifat v fagfaa
FAT, 9afaq 9% § F19da F FAaqiq
TIX ATAT FOTATAF ATAAT B | FF AR
Tweara 7 frad dw w1 gfea fear 2
37§ 0F AfaFIE FY AravaFar 4r foy
sttas #1771 77 FT0F qTRA F1 ATH
g1 |/ TR o o Hio FT F1 agA
gfaer 7 2 a7 F fq7 A I@ ¥,
frzws d=or £ @iwfs 7, frafe
BTy ITIT (F10A%) * 93 9% faga
fFar | = 7 7 Trog YFT Ay =i
q qF | F7AT FTANTT GTAT HI ITH
frzfe w 5o v wearArer an sifvafaa
&Y 4t |
Foreign Equity allowed to Sterling tea

Companieg under Fera

3345. SHRT C. K. CHANDRAPPAN:;
Will the Minister of FINANCE be

pleased tn state:

(a) whether the sterling tea compa-
nies are allowed to keep 74 per cent
equity in Indian Companies under the
Foreign Exchange Regulations Act as
against 40 per cent in case of other
Companies:

(b) if o, the reason for this differ-
ence;

(c) what is the deadline being
given to the sterling tea companies to
reduce their equity to the extent of
74 per cent: and

(d) which are the sterling tea com-
panies operating in the country and
how many of them are expected to
dilute their equity within the dead-
line date given?

THE MINISTER OF FINANCE-
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (b).
Under the Guidelines laid down ior
the administration of Section 29 of
the Foreign Exchange Regulation
Act, 1978, foreign companies operat-
ing in India may be permitted to
retain non-resident interest upto 74-
or 51 or 40 per cent depending on the
nature and character of the activities-
vf the companies concerned. Tea
companies have been permitted to:
retain non-resident interest upto-
74 per cent because of the position
occupied by tea in our exports,

(¢) The time-limit for Indianisa--
tion expires towards the end of this
year in most cases and in the first.
half of next year in other cases.

(d) Attention is invited to the
details given in reply to Unstarred
Question No. 5335 dateq 29-7-1977.
All thr: companies have submitted
their TIndianisalion proposals and.
they are under consideration.

Setting up of an alternative Export-
Agency for Coir Goods

3346. SHRI B. K. NAIR: Will the-
Minister of COMMERCE AND CIVIL
SUPPLIES AND COOPERATION
be pleased to state:

(a) whether he is aware Lthat a sub-
stantial percentage of the coir goods
exporied from Alleppey and the sur-
rounding areas by licensed exp'rters
is actually manufactured by small
factory owners; and

(b) whether he wili consider the
setting up of an alternative exporting
agency so as to ensure fair prices for
the actual producers and reascnabls
wages for the workmen employed by
them?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOP-
ERATION (SHRI ARIF BEG): (a)
Yes, Sir.
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(b) Fair prices for producers and
reasonable wages for workers are
sought to be ensured by the Coir
Board through .its Purchase Price
‘(Enforcement) Scheme, 1976.

‘Cashewnuts Industries in Kanjyaku-
‘mari District (Tamil Nadu)

3347. SHR] KUMAR] ANANTHAN:
“Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND COOP-
ERATION be pleased to state:

(a) whether Government are aware
that a large number of industrizs en-
gaged in cashewnuts have gone idle
in Kanyakumari District in Tamil
Nadu in recent years for wart of
cashewnuts; and

(b) if so, the steps taken by  the
Central Government and Taniil Nadu
‘State Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOP-
ERATION (SHRI ARIF BEG): (a)
There are reports that due to shortage
of raw cashewnuts for processing
some units in Tamil Nadu and other
‘Stateg face periods of unemploy-
ment. The minimum requirement of
the industry is around 3 lakh tonnes
while the indigenous production of
cashewnuts is estimated to be bet-
ween 1.4 to 1.85 lakh tonnes. The
gap of about 1.5 lakh tonnes between
the Tequirement and availability is to
be made up from the imports. During
the period of January to October in
the current year, imports of raw
-cashewnuts have been only 61,995
tonnes compared to 67,698 tonnes
during the same period in 1976 and
1,35,815 tonnes in 1975 and 1.77,289
tonnes during the same period in

1974.

(b) The Government of India have
taken up schemes both in the State
‘Sector and Centrdl Sector for increas-
ing the area under cashew and also
for improving preductivity of the
.existing plantations -with a ~view to
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increase production of cashewnutg in
the country. In addition, Cashew
Corporation of India has agreed to
make available funds upto Rs. 4
crores for state sponsored, viable and
export oriented schemes of cashew
plantations. It is learnt that Govern-
ment of Tamil Nadu have also taken
steps to develop schemes for laying
out demonstration plots for improv-
ing cashew plantations by vegetative
propagation, establishment of progeny
orchards and making other R and D
efforts to improve yield of cashew in
the State.

Cashew Corporation of India have
also entered into contracts for im-
port of about 30,000 tonne; from the
1977-78 crop from East Africa and
are hopeful about being able to
import even larger quantities in the
year 1978. It is expected that with
the above measures, availability of
raw cashewnuis t; the processing
industry may improve.

Transport Contractors in Minerals and
Metals Trading Corporatio:.

3348. SHRI K. LAKKAPPA: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) the number of transpoart c¢on-
tractors operating in Minerals and
Metals Trading Corporation ic tirans-
port ore from various points; and

(b) the money paid to them &Gy
Minerals and Metals Trading Corpo-
ration during the last three years?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOP-
ERATION (SHRI ARIF BEG): (a)
The number of transport contractors
engaged by MMTC during the current
year for transport of ore from various
points is six.
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(b) The' money peaid to various
contractors engaged by MMTC during
the last three years is as under:—

Approximate amount

Year paid
{Rupees: Crores)

1974-75 . 4.35

1975-76 . 5.63

1976-77 . . 4.32
N 143:

Proposal to stop Sale of Smuggled
Goods

3349. SHR] P. K. KODIYAN: )
SHRI D. B. CHANDRA

GOWDA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have any
proposal under consideration 1o stop
the sale of smuggled goods 12 the
<country;

(b) whether the sale of smuggled
goods lhrough consumers cooperative
societiazs has already been stopped;
and

(c) if so, the present stock of snmiug-
gled goods with the Government
warehouses and how it is going to be
disposed of?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) Gov-
ernment are considering the sugges-
tion that confiscateq smuggled goods
should not be sold within India, but
instead should be exported or destro-
Yyed,

(b) Yes, Sir. The sale of confiscat-
ed smuggled goods excepts perishable
goods to National Consumer Coop-
erative Federation angq others except
Military Canteens has been recently
suspended.

(c) The present stock of seized and
<onfiscated smuggled goods in the
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warehouses of customs formations is
reported to be the tune of Rs. 43
crores approximately. Proposals for
the disposal of smuggled goods are
under Government’s consideration.

Benefit of Bonus to Central] Govern-
ment Employees

3350. SHRI D. AMAT: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact thai the
representation of Central Government
and allied offices employees have been
received by the Government t) ex-
tend the benefit of Bonus to Coniral
Government employees; and

(b) if so, the reaction of Govern-
ment in the matter?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Demands
have been received from various
Unions/Federations for extending the
benefit of bonus to Centrai Govern-
menl employees.

(b) There is no proposal under con-
sideration of the Government to ex-
tend the benefit of bonus to Central

Government employecs.

Operation of “Combi” Aircraft hy.
Air India

3351. SHRI D, AMAT: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it js a fact that Alr
India is considering operatiyn of
“Combi” aircraft; and

(b) if so, what are the de‘ails

thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
No, Sir.

(b) In view of (a) above question
does not arise. ’
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Advances by Nationalised Banks to
Large Business ‘Houses

3353. SHRI V. A, SEYID MUHAM-
MAD: Will the Minister of FINANCE

be pleased to lay a statement show-
ing:

(a) the total amount outstanding
out of the amount advanced by the
nationalised banks to the top five
large business houses from Ap.il 1,
1977 to October 1, 1977; and

(b) what was the amount advanced
by the nationalised banks to tiie smail
scale industries during th: same
period?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) and (b). In-
formaticn is being collected and will
be laid on the Table of the House to
the extent available.

Steps to recover Loan from Pakistan

3354. DR. V. A. SEYID MUHAM-
MAD: Will the Minister of FINANCE
be pleased to state:

(a) the total amount of Joan Pukis-
tan owes to India under Taanicial
agreements entered intp with that
country at the time of partition and
the total! interest which accrued to
India in rospect of this loan upto date;
and

(b) what steps have b2en ‘takan
during the last six months to recover
thig loan?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) Pakis-
tan’s partition debl to India is of the
order of Rs. 300 crores; the precise
amount has not sg far been agreed
upon despite efforts made on various
occasions, Under the  partition
arrangerments concluded in Decem-
ber 1947, this debt was repayable by
Pakistan in Indian rupees in 50
annual wquateq instalments of princi-
pal an(] irterest at 2 7/8 per ceut per
annum) ">mmencing from the 15th
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August, 1952. In the absence of any
payment by Pakistan towards repay-
ment of principal or interest, the
accumulated interest, even at the
normal rate (2 7/8 per cent), now
exceeds the amount of debt due
from Pakistan.

(b) No fresh efforts have been
made during the last six months to~
wards szattlement of this issue.

Arrears of Income Tax, Wealth-tax
and Gift Tax against Companies
Connected with 75 Monopoly Busi-

ness Houses

3355. DR. V. A. SEYID MUHAM-
MAD: Wil] the Minister of FINANCE
be pleased to state:

(a) the number of companies con-
nected with the 75 monopoly business
houses;

(b) the total arrears till datc ol in-
come-tax, wealth-tax and gift tax
against thesc companies; ang

(e) what steps were taken during
the last six months to recover tiese
arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) In the
light of the reviseq industrial licens-
ing policy announced by the Central
Government in February 1973, the
term “monopoly houses” mentioned in
the question is taken to refer to those
undertakings registered under section
26 of the Monopolies and Restrictive
Trade Practices Act, 1969 which,
by themselves or together with
their inter-connected undertakings,
have assets of not less than Rs. 20
crores thereby attracting the pro-
visions of section 20(a)(i) or (ii) of
the said Act. The number of com-
panies registereq under section 26 of
the said Act up to 31st Dzcember, 1376,
which were still on the regist~r, was
1033 and of these, the number of com-
panies which are governed by section
20(a) of the said Act was 980.
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(b) The collection of requisite in-
formation In respect of all these com.-
panies from the concerned Income-tax
officers located at different places will
involve considerable time and labour
which may not be commensurate with
the results likely to be achieved.

Information is, however, readily
available in respect of cases’ where
the outstanding income-tax demand
in each case exceeds Rs. 10 lakhs or
the outstanding wealth-tax or gift-tax
demand in each case exceeds Rs. 25,000,
According to this information, out of
the aforesaid 980 companies:

(i) income-taxr demands exceed-
ing Rs. 10 lakhs in each case were
outstanding against 47 companijes as
on 31st March 1977 and the aggre-

gate amount of Income-tax arrears.

1n the case of these 47 companies as
on 31st March 1977 was Rs. 24.20
croreg as gross arrears and Rs. 7.23
crorcs as net arrears;

(ii) wealth-taxr demand exceeding
Rs. 25,000 in each case was outstand-
Ing against one company as on 3lst
March 1977, involving an amount of
Rs. 96,000; and

(iii) gift-tar demand exceeding
Rs. 25,000 in each case was not out-
standing against any company as on
31st March 1977.

(c) The phenomenon of tax arrears
is a continuing one. Even though the
tax outstanding at the beginning of a
financial year js collected/reduced toa
substantial extent by the year-end,
the arrears again go up mainly be-
cause a part of the fresh tax demand
raised during the course of the year
cannot be fully collectel on account
of various reasons and becomes fresh
arrears of tax at the end of the year.

Depending on the facts and circums-
tance of each case, suitable steps are
taken from time to time by the
Income-tax authorities concerned for
recovery of tax arrears in accordance
with the provisions of the Income-tax
Act, 1961, These steps include:—

(a) levy of interest for delayed
bayment of tax;
2950—7
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(b) imposition of penalty for non-
payment of tax;

(c) attachment of monies due to
the defaulter; and

(d) attachment and sale of mov-
able/immovable properties.

India’s Exports to E.E.C.

3356. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that E.E.C.
wants India to cut its exports; and

(b) whether the renewa] of multi-
fibre agreement with G.AT.T. in
Geneva js going to be concluded soon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) E.E.C.
has not desired any cut of any general
nature in our exports to the commu-
nity, With regard to textiles, the
EEC. is at present negotiating the
renewal of their bilateral agreements
with all supplying countries, including
India, on the basis of the stabilisation
of the import penetration by all sup-
pliers at 1976 levels. The megotia-
tions for renewing our textile agree-
ment with the E.E.C. are in progress.

(b) Negotiations are in progress for
the renewal of the Multi-fibre Agree-
ment under the GATT which expires
on 31st December, 1977,

Deposit of Money in Indian Banks by
Indians living Abroad

3357. SHRI K. MALLANNA: Will
the Minister of FINANCE be pleased
to state:

(a) whether some members of the
Indian Community residing abroad
have expressed their unhappiness
regarding the decision to reduce the
rate of interest on the deposits in
our banks when the flow of foreign
exchange hag increased; and
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(b) if so, whether Government
propose to review its decision and
attract our Indian Community abroad
to deposit more and more money in
Indian Banks instead of depositing it
in banks of foreign countries?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) No, Sir.

(b) Does not arise.

Loans Advanced by Syndicate Bank
to Messers Suresh Trading Company

3358. SHRI K. MALLANNA: Wwill
the Minister of FINANCE be pleased
to state:

(a) whether it has come to the
notice of Government that a large
sum of loans was advanced to M/s.
Suresh Trading Company of Bombay
as Joan by Syndicate Bank without
adopting the proper procedure re-
garding the security;

(b) if so, whether Government have
enquired into the matter and if so,
the detailg regarding the reaction of
Government thereon; and

(c) whether a large sum of money
has also been advanced to M/s. Baroda
Electric Metre a/c, and jf so, whether
proper procedure was being main-
tained in this regard also and if so,
the details thereof?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) to (¢), The Syndicate
Bank has reported that it has sanction.
ed credit facilities to M/s. Suresh
Trading Company and Baroda Elec-
tric Meter Limited. The Bank has
taken adequate safeguards to secure
its advances.

In accordance with the practices
and usages customary among bankers
and also in conformity with the pro-
visions in the statutes governing Pub-
lic Sector Banks, information relat-
ing to the individual constitutents of
banks is not usually divulged.

DECEMBER 8, 1977
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Industries found guilty of
Taxes

evading

3359. SHRI K. MALLANNA:
SHRI PRASANNBHAI
MEHTA:

Will the Minister of FINANCE be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment that the industries found guilty
of evading taxes at a ‘particular
limit’ should not be given public posi-
tion or government patronage;

(b) whether Government have re-
cently announced any list of these
habitual tax evaders who were
defrauding the Government and cheat-
ing the consumers;

(c) whether Government have
issued any directive to stop to them
supply of raw material through Gov-
ernment agencies and other benefits
and cancel their import licences; and

(d) if so, the details thereof?

THE MINISTER CF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): (a) The Direct
Taxes Enquiry Committee (Wanchoo
Committee) have recommendeq that
with a view to curhing tax evasion,
credit facilities above Rs. 25,000 by
the scheduled banks should be denied
1o tax evaders. Accepting the above
recommendation in principle, the Gov-
ernment have decided that a list of—

(i) serious cases of penalties for
concealment of income/wealth,
where no appeal is fileq or where
an appeal is filed but the penalty
order is partially or wholly upheld
by the Income-tax Appellate Tribu-
nal; and

(ii) all tax-payers who are con-
victed for tax fraud by a court on
prosecution launched by the Incoma-
tax Department should be communi-
cated to the Department of Banking
who will issue suitable instructions
to the Scheduleq Banks that credit
faclities above Rs. 1 lakh should be
denied to such tax evaders for a
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period of three years from the date
of their order,
1

, (0) to (d). Information is being col-
lected and will be laid on the Table
of the House.

| Payment of Bonus to Employees of
Public Undertakings

3360. SHRI MANORANJAN BHAK-
' TA: Will the Minister of FINANCE be
pleaseq to state:

(a) whether bonug is given to the
employees of certain public under-
.'takings and if so, nameg of public
undertakings and reasons therefor;

(b) what ig the criteria for giving
bonus to the employees of certain
undertakings; ang

(c) whether it is proposed to give
bonus to employees of all the public
sector undertakingg and also to all the
Government and semi-Government
servants in the country?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) to (c). The employees
of Public Enterprises, which fall with-~
.in the purview of the Payment of
Bonus Act, 1965, are entitled to bonus,
to the extent laid down in the Act.
In respect of Public Enterprises to
which the Payment of Bonus Act does
not apply due to their not fulfilling
the condition laid down in Section 20
of the Act, Government have decided
that the employees should be paid an
éx~gratia amount which they would
have been entitled to get as bonus if
the concerned enterprises were to fall
within the purview of the Payment of
Bonus Act. This decision gpplies to
the payment of ex-gratia amount in
tespect of the accounting year com-
Meneing on any day in 1976. Factual
Information about the payment of
bonus/ex-gratia to employees has been
Teceived in respect of 135 Public En-
terprises. Out of these, the names of
the Public Enterprises in whose cases,
bOnus/e:ur-gratia has been paid or is
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being paid, is indicated in the State-
ment laid on the Table of the House.
[Placed in Library. See No. LT-1315/
77].

There is no proposal under consi-
deration of the Government to extend
the benefit of bonus to Central Gov-
ernment employees.

Investment in Different States by
Public Sector Financial Institutions

3361. SHRI CHITTA BASU: Wil
the Minister of FINANCE be pleased
1o state:

(a) the total investment in differ-
ent States by Public Sector Financial
Institutions other than the nationalis-
ed banks; and

(b) broad criteria of such invest-
ments?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): (a) State-wise distribu-
tion of financial assistance sanctioned
by the Industrial Development Bank
of India (IDBI) and the Industrial
Finance Corporation of India (IFCI)
as on the 30th September, 1977 is given
in the attacheq Statements I and IL

Similar information in respect of
the other All India public sector fin-
ancial institutions wviz., the Life Insu-
rance Corporation of India, the Unit
Trust of India and the General Insu-
rance Corporation of India is being
collected to the extent possible and
will be laid on the Table of the House-

(b) The Hon‘ble Member presum-
ably has in mind the criteria, if any,
these financial institutions adopt in
ensuring that their financial assistance
to industrial projects is directeq to
reduce regional imbalances in indus-
trial development 3s of between diff-
erent States or of areas.

The financial institutions’ assisfance
to industry depends on location of in-
dustrial concerns assisted by them.
The institutions by themselves have
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no direct control over the location of
a project, as the location is decided
by the promoter and/or is indicated
in the industrial licence issued by
Government under the Industrial
(Development and Regulation) Act,
1951. While sanctioning wassistance to
a particular project, they, however,
examine the suitability of its loca-
tion, its techno-economic feasibility,
its financial and commercia]l viabi-
lity, the competence of the ma-
nagement to successfully implement
the project and the economic justifica-
tion of the project from the national
points of view.

They take particular care to be of
assistance to projects sponsored by
technician-entrepreneurs, those tom-
ing up in backward regions etc. They
endeavour to ensure that no worth-
while industrial project, particularly
in a backward area, is allowed to
languish for want of institutional sup-
port. Industrial projects located in
hackward areas of different States are
eligible for assistance on cencessional
terms from the IDBI and the IFCL
These ensure that the regional im-
balances in industrial development (i)
as between different States or (ii) as
between areas in different States, are
reduced progressively.

Statement—I

INDUSTRIAL DEVELOPMENT BANK
OF INDIA
(IDBT)

State-wise distrubution of total financial
assistance sanctioned by IDBI as on 3oth
September, 1977

(Rs. in crores)

DECEMBER 9, 1977
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Sl. No. State/Union Territory Amount
sanctioned

1 2 s

1 Andhra Pradesh. 136,13

2 Assam 38.35

3 Bihar 83.25

4 Gujarat 354.55

5 Haryama . . . 58.59

20¢
1 2 3
6 Himachal Pradesh . 11,92
7 Jammu & Kashmir , 19.32
8 Karnataka . . o 159.96
9 Kerala . R R 81.7s.
10 Madhya Pradesh . . 71,79
11 Maharasthra , . . 451.77
12 Manipur . . . 0.30
13 Meghalaya . o . 4.0
14 Nagaland . . . 1.01
15 Orissa ) . . 46.21 )
16 Punjab . . . 54.98
17 Rajasthan o . 80,07
18 Sikkim . . . .
1g Tamil Nadu . . 284.83
20 Tripura R . 1.72
21 Uttar Pradesh . . 203,77
22 West Bengal . 173.62
23 Union Territory
(a) Andaman & Nicobar Islands 0.22
(b) Arunchal Pradesh 0.56
(c) Chandigarh . . 3.2t
(d) Delhi . . . 40.61
(¢) Mizoram . .
(f) Goa, Daman & Diu 64,27
(g) Dadra & Nagar Haveli . 0.89
(h) Pondicherry . . 6.68
(i) Lakshadwecp Minicoy &
Admindive Islands . .
TotAL 2434.42
Note: Financial Assistance includes direct

loans including for exports, underwriting
of and direct subscriptions to shares and
debentures of industrial concerns, re-

finance of 'mdusuiql loans
credits, rediscounting of
guarantee.

and export
bills ,, and
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© Statement-II

I 2 3
INDUSTRIAL FINANCE CORPORA-

TION OF INDIA (IFC) 17. Tamil Nadu 82' 19
State-wise distribution of financial assistance 18, Trigura . ot : ° o 8o
sanctioned (net) by IF7(7‘, as< on the goth Sept. 19, Uitar Pradesh . 79° 45

(Rs. in crores) 20, West Bengal . 5447
21, Andaman & Nicobar Island :
Sh State/Union Tettitory  Amount raaman icobar Islands 042
No. Sanctioned 22, Delbi . . 6 59
. 2 3 23, Goa, Daman & Diu 4°75
24. Pondicherry . . . I° 09
1. Andhra Pradesh, 53 88 h
' ToraL . 683 17
2. Assam 11°04 —— —_—
Now: Financial assistance  includes di-
3. Bihat 32 41 rect loans. under-writing  of and
) : : “direet  subscription 10 shares and
4. Gujarat 17 41 uebentures of industrial — concerns
) ‘ and glarantec,
. Harvana . 2745
' Share of Central Taxes and Statutory
6. Himachal Pradesh 2109

Grants to States as compared to
7. Jammu & Kashmir 1 40 Population

" 3362. SHRI CHITTA BASU: Wil

8. Karnatak: 1575 ;
anatara 175 the Minister of FINANCE be pleased
9. Kerala 200 23 to state the percentages of total share
- of Central taxes and Statutory grants
e » > < . (
0. Madhya Pradesh e to the States as compared to percen-
11. Mabarashtra 1320 19 tages of total population of the res-
' pective States during the period 1967-
12. Mecghalava . 284 779
13- Nagaland - a0 THE MINISTER OF FINANCE AND
14. Orissa ; 16+ 45 REVENUE AND BANKING (SHRI H.
o M. PATEL): A statement giving the
15 Punjab 13" 56 information is laid on the Table of
15. Rajasthan . 28- 45 the House,
Statement
1976—77
Percentages  Percentago
' of total of total
States share of population
Central according
taxes and to 1971
Statutory Census
grants.
————
H 2 3
AndhraPradesh . . . . . . . ... 7°99 804

Assam . . . . . . . . . . . 416 270
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1 2 3 -
Bihar . . . . 8-97 10°41
Gujarat . . . . . . . . 4714 4'93
Haryana . . . . . . 1°35 1- 86
Himachal Pradesh . . . 1*37 o* 64
Jammu & Kashmir . . . 2+ 25 0° 85
Karnataka . . . . . . 464 541
Kerala e e e e . . 488 3°94
Madhya Pradesh . . . 6.05 7°70 .
Maharashtra . 841 9°31
Manipur . . o' 8o o 20
Meghalaya . . . . . 0°55 o 19
Nagaland N . . . . . . 146 o°10’
Orissa , . . . . . . . . 5°84 4°05
Punjab . . . . . . 1-96 2°50
Rajasthan . . . . . . . . . 5°'38 476
Tamil Nadu . 6 41 7% 61
Tripura . . . . 0.88 0'29
Uttar Pradesh . . . 14°07 1632
West Bengal . . . . . 844 8:19 -
ArL StaTis 100° 00 100° 00

Note : During the period 1967—77. some States were reorganised and certain new States were
formed, e.g. Assam, Himachal Pradesh, Manipur, Mcghalaya and Tripura. In such
cases, the percentages of the total share, as above. have been worked out with re-
ference to the amounts actually paid to them, during the relevant period, before and
after reorganisation or, as the case may be, from the date they became States.

Air Cargo Complex at Begumpet
Airport

3363. SHRI R. V. SWAMINATHAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to

state:

(a) whether Government of India
has agreed to set up an Air Cargo
Complex at Begumpet Airport;

(b) if so, when the same js likely
to be set up;

(c) to what extent it will help the
state in increasing exports, with a
large variety of exportable items
available in the state; and

(d) if so, the details of the same?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (a)
and (b). Yes, Sir. An integrated Air
Cargo Complex has been set up which
has started functioning near Begum-
pet Airport, Hyderabad with effect
from 17th November, 1977,
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(c) and (d). The Directorate of
Commerce dnd Expor{ Promotion of
the Government of Andhra Pradesh,
which had undertaken traffic survey
for the setting up of wir cargo com-
plex at Hyderabad, had in its Report
estimated that the value of the sair
borne exports through the Integrated
Air Cargo Complex at Begumpet Air-
port during the first, second and third
years of operation would be of the
order of Rs. 1200 lakhs, 1400 lakhs
and 1640 lakhs, respectively. These
value projections relate to twelve
groups of commodities with substan-
tial air export potential, viz., fresh
vegetables, fresh fruits, processed
foods, poultry and pouliry products,
handlooms, readymade garments,
handicrafts, chemicals, engineering
products and glass and glasswares.

The Integrated Air Cargo Complex
near Begumpet Airport would faci-
litate documentation and inspection
of export cargo nearer the place of
production rather than at the exit
point and should thus prove to be
extremely advantageous to the ex-
porting interests and attract more and
more entrepreneurs into the export
trade.

Investigations conducted by C.BI.
against Employees/Officers of State
Bank of India

3364. SHRI K. RAMAMURTHY:
Will the Minister of FINANCE be
pleased to state:—

(a) nameg of employees/Officers of
the State Bank of India against whom
the C.B.I. conductedq investigations
during the last five years and omn
what charges or allegations;

(b) names of employees/Officers of
the Bank against whom the C.B.Il.
has launched prosecution proceedings
during the jast five years;

(c) names of employees/Officers of
the Bank in whose cases permission
to prosecute was refused by the State
Bank of India;

(d) names of employees/Officers of
the Bank in whose cases after investi-
gation C.B.I. hag recommended discip-
linary action;

(e) names of employees/Officers
against whom either disciplinary aec-
tion has been commenced or taken by
the State Bank of India following the
report of the C.B.I.; and

(f) names of employees/Officers of
the Bank against whom no action has
been initiated or taken despite the
report of the C.B.I. and the reasons
therefor?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) to ().
Information to the extent possible is
being collected and wi'] be laid on the
Table of the House.

IAT AT & AT AG-TqE ®T G
fawm

3365. =t IUAT : FqT =T WX
e faurm @& 9g 9q #v Far
F41 fF :

(F) ITATIRA F qUATA, T,
TqTE, FHiqmaey, frovgar 98 vy 31
AT TqT F q@e fawrw ¥ fod g
FT FTAATET FL @Y & ; AW

(@) 77 shswr, qmf, grieve,
Fraifzar, wrav sfe 2wt 7 57 aYg
Ara =t & favg & fod@ mgroan
27 &7 srvaTaq fear g ?

TR W AT fawmaw A= (s
geie®  wifw) : (7)  &FAw
iz faam &1 araman, e,
ATRET, JTEATA, FIAMT 7GT ATIEAT
Fq I3-73 aAYg F78) 71 fawry vy A7
FEATd & | WO o awfe, arear,
JTEATE, FIAATC AT HTFEAT F HqTET
@™ (FT ¥ ) dam @< fqR
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A § AT FgTAT FT AL WH
1977-78 ¥ A Fare fHaT STaT |
zq W< At ¥ s a¢ fafew
TETT F FTETE, FERATE, FC qH
wfz St gfgamt @1 faww
FATTAT, QYT EATTHL & FTFITF AT
#t wwngfg a:ﬁzitza%wﬁwﬁ
e F £ 3114 foe oAt |

(') = 4@ o, FF W
F aig a4 At faww ¥ fod
siyerw1, a)Y, grgAE, FFAMHAT, AU
wifz # T ¥ qEIAAT F A"
2 gt foram war &

T raEa &t gre arAt fawra ¥ fag
wn frar I

3367. *t gwifas &Rt @ AT
faa et 72 FATA 1 31 FW fE o

(F) FaT TCHTT T &FT H1 JTAIO
fa=wmg & fou #wie afus =w 37 & fag
g g ; AR

(=) afzgi, A fFaar T ]S
forg gy & oan fra fafa & 7

fea qar v Gz &fen @0
(sht gwo THowEW) :(F) WX (&)
AIHTT § FET &d & T6 F7 77,
1979 & S qF AR ATH qUT
Ag-MEd W F AW §
IeTE T FA ARTHT F AANT 60
gfama 1 Faa I G@ A T
Ffog yam A R A I T A
@A & F  d%1 F1 qg giafeaa
w1 & {3 Y w71 & fF 59% g whra
T 33 1/3 Sfawa 719, 1979 ¥ 5=
% 3y afga wrafasar s &ai F1
fa= srar =fge
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qq gresl w1 St wwwow

3368. =t gwfasy aRT : T
qgew WX AR fawmm qat qg a9
T FqT FT

(%) #1 a8 7= & T a7 Q=
FRANTAF T H 71 TR F Q&
- REd

(@) afz g, a1 A% o &
fam T 341 F1FAE FT G E 7

qgzs W AmT fawmm R (s
gedew  wfew): (7))  aafq
AT AT 71 F49 H=F AHT7. FoRqT A7
73T 8, TG IAERT AT (Occupanc_v)
AITTF AET & |

(d) TTFIX ZIT AT grRewl &
FAATAT H KX I FIA q9qT A0
(Occupancy) ¥ #1% qfg #¢ & fam
3T gAE & fan uw gemmw 7@ W0
R fEwar &1 @ 2 1 zEe wfafvam
qg IA TG AR F qgza fawrm
aar ATea gqz+ fars frw gro wafaa
qgEF FAAT AT T ATSAT & FTIATAT
F1 ot wegga F9 |

Complaints against Managers of
S.T.C./MMTC

3369. CHOWDHRY BALBIR SINGH;
Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the number of officers of STC/
MMTC suspended, made to resign
during the emergency, the allegations
against them and how many of the
above officers have been reinstated and
how many remains to be reinstated;

(b) who are the Managers who
{aithfully carried out orders to sus-
pend these officers even knowing fully
well that nothing was against them;
and
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(c) the number of complaints
received by tht Government /STC
Management about Managers jn the
Personnel Division and what action is
being taken against these officers?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG):
(a) to (c). The jnformation is being
collected and will be laid on the Table
of the House.

Income Tax Arrears of 30 large Indus-
trial Houses

3370. CHOWDHRY BALBIR
SINGH: Will the Minister of
FINANCE be pleased to state:

(a) whether his attention has been
drawn to a news-item appearing in the
daily ‘The Tribune’ Chandigarh dated
the 24th October, 1977 regarding ‘30
large Industrial Houses’ and their ar-
rearg in income-tax amounting to
Rs, 26.17 crores;

(b) if so, what steps have been
taken to recover these preponderous
dues; and

(¢) whether Government propose to
realize such arrears forthwith to curb
inflation?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Yes, Sir.
According to information presently
available in respect of cases where
income-tax arrears exceed Rs. 10
lakhg in each individua} case, gross
income-tax demands amounting to
Rs. 26.17 crores were outstanding as
on 31st March 1977 in 63 cases be-
longing to 30 large industrial houses.
The corresponding amount of net
arrears of income-tax was Rs. 11.44
crores.

(b) and (c¢). The outstanding de-
mand of Rs. 26.17 crores on 3lst
March 1977 has been reduced to
Rs, 21.85 crores by 30th September
1977. Collection of taxes ordinarily
serves to contain inflationary pressures;

but considering the size of aggregate
Public expenditure in India, the afore-
said amount is not likely to make any
material difference to the inflationary
pressures. However, depending on
the facts and circumstances of each
case, suitable steps are taken from
time to time by the income-tax
authorities concerned for recovery of
tax arrears in accordance with the
provisions of the Income-tax Act,
1961. These steps include: —

(a) Leavy of interest for delayed
payment of tax;

(b) imposition of
non-payment of tax;

(c¢) attachment of monies due to
the defaulter; and

penalty for

(d) attachment and sale of mov-
able/immovable properties.

Exported Mica Products

3371. SHRI R. L. P. VERMA: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether it is a fact that miica
based toaster elements and electronic
sub assemblies made of mica were
treated as exempt from export duty
under item 25 of the Export Tariff
vide Calcutta Customs Public Notice
No. 192 dated 25th September, 1972;

(b) whether the aforesaid public
notice continued to be in operation
till May, 1975;

(¢) if so, what were the circum-
stances in which this public notice wag
modified by Calcutta Customs Notice
No. 40 dateq the 28th May, 1975 so that
10 per cent export duty became levi-
able on these itemg adversely affecting
their exports and resulting in stoppage
of production of these mica products;
and

(d) whether it is proposed to cancel
the public notice No. 40 issued in May,
1975 to assist the mica industries and
to promote the production of mica pro-
duction and their exports in competi-
tion with cheaper synthetic products?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CiVIL SUPPLIES AND CO-
OPERATION (SHR] ARIF BEG):
(a) to (d). By issue of Public Notice
No. 192 dated 25th September, 1972,
the Custom House, Calcutta had
notified that the question of classifi-
cation of the items, namely base for
toaster elements made of mica, built
up mica washers and electronic sub-
assemblies made of mica had been
decided wafter review and that these
would not fall under item 25 of the
Export Tariff.

Public Notice No. 40 dated 28th
May, 1975, was issued for clarifying
that once article made of mica became
an identifiable part of machine, in-
struments and appliances, it ceased
to be mica all sorts end would not
fall under item 25 of the Export
Tariff. In view of the above, there is
no proposal to cancel this public
notice.
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o
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Remeoval of Export Duty on tea

3374. SHRI M. RAM GOPAL
REDDY: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES AND
COOPERATION be pleased to state:

(a) whether Government have been
urged to remove export duty on tea;
and

(b) if so, the decision of Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIFF BEG):
(a) Yes, Sir.

(b) The situation is under constant
watch and the question of re-adjust-
ment of export duty would be con-
sidered as and when necessary.

214

W & free “gegst Twest’ Wt
gz & & & § fawm

3376. st waw fag wgm :
T qier T R w56 ag
g Y FAT FOT F

(%) 71 /TR &1 faaR ge-
dUdT ag (@™ &7 50081 quIAE)
F Am Ar F free g s
ATHF T Y 75 #x & &9 § fawfaa
T H

(@) Fmraga=a g frad 1978
# g9 7eT #f7 1 wgiwfa ¥ & fag
u-fadw ¥ FO%T fer 39 s i
qraT FJ

(7) @ FRTOE F1 AW ¥ @
gC W &a #1 faww FW@ T F;T
AT §

(F) a1 “‘qrEEEdT T ARG
afafa” & zq aX & % gam far §;
LY

(3) afe &, &t @ a2 FFL A
T wfatwar g 7

qizA W7 AT fawAw Wt (o
geiew  wifew) o (F) “guEEr
wFT FT FET §F § UF 0GeST IR
# &7 ¥ fawrg F *7 fowe &
SEara dg 2 |

(@) za wdg ¥ #F ffeam
ToT  STed Ag & fF 1978 F
FY qUET FW, 9 AT F¥ STy §
FTH a¥ g ¥ et wgre T w
woe! st afe # & fad s



215 Written Answers

(w) R (). FEE wded
fawmr 1 gIE™ #5004 AW
T ¥ q § w1 A A 8
WX 7 & g awag afafq §
HrEaw gl

(¥) w1 & AT |

e sqrare fAw

3377. | wawm Tag g : ¥
arforsq aar Amios gfa sk wgwtfan
el g I FY FAT FA 0

(%) o7 =R frwm A
FEIHT FT AT T BT 8

(@) @ frm & weaw ¥ f9-
f&1 a=get =1 fafa o s
R R

() 7 @ awt & o fw
@rq SaF 99 § e @ sfsa
foar T ; WX

(=) wfqsr 3 wroey ST W
& fag o & 57 Ay9d § 7

afrrn awr Amfes gqfa sk
wEeen watem § e Wut (s
wifew @) : (%) 71 (@). o forraw
HAW &1

DECEMBER 9, 1977

Written Answers 216

() foex @ awi & Sw fem
AT Aiwq AW (F & %)
THIT § 1——

faraTm
T (7ra € )
1974-75 645. 99
1975-76 570.39
1976-77 944.33

(w) fom =1 Hoq w@EY @R
F1 @z F fag faseg s@aEr f=
F1 faure 2 :

1. sifgs 7w afeag @i #1 dagq
FAT |

2. fadgs= A9 IzIw o GF H
fafafma wfas st & fawg
q gro-ge Aifq aw F3E0

3. #wr  faw gd § Sied
F foq =t /i & 9qr ST

4. Jarl # faggwm  freei
F faw 4@ SR &7 Tar
AT |

5. fiwsx a9 &7 ¥ oFEA
# AAE, FoA ATA F €T F
TEEET AT |

6. frata & M afear Samew
F fd  wufag weeamAT &
g ¥ wgEAr I

7. W@r  FEiEar qur faRe
FAYGI & @9 af s g9y
§ ®RAR wfawg AT
FAT |



217 Written Answers AGRAHAYANA 18, 1899 (SAKA) Written Answers 218
. fearea
s A fafe ® e w3 freafafes 8 Fed oew s fam
;| FQ@T & —
AT FY T frata £ ag

EC 3T IATT

wofe gra* FTHY

g gt TIFfAF @I*

qufae grae qRH*

AT aFfdEl Arfg afrar a8 7 A9

fafws = A= gram T

(Fa=w gweafa s & fad arfigg) 9 &+

W F FT IS EIEL

FAGTTH* g

qifaeey feamde ama* it

& uw Ir* grfug gra gary

uw € Sr* T

33 ®¢ 7Ar fagge ag 1 g

AL FIAT* HARHAT

qE * AL
LI FT qq*
qerdY F7 aF
ws axfat
JTT 9T 357 fFar gur wig
gEr Ao
qeEq IR
qre*
m*
——

ey qifga IweT*
darx TwE




219 Written Answers

DECEMBER 9, 1877 Written Answers

220

"qIATT F' 7Y

frafa «Y #F

wEAT AN qEW@AT £
BIERITH JIEFT
BIZWTE! JTH

FIRITNF FTOT T9T A1
qTatTE [Iwsia agTd

F 797 fad & Ay )

arfare w9

0wy
FraTfaa FIL

TwE F

I9S F qUTH

Teg S e *

FAT fefame*

(= <t A%)

afgat qar fafaw a3
qegq ITE

foar faemu ofam
Fiaw mw F a&=
AT TUT FAT aF
fawior gwaedt g
o T JTAT

TACET AT

GAFT FT HTAT
TFIH FATER
feaediea =™
TETATT IYF T

e dzfat

=€ % 99 q41 a+9 fafag a8 )
HrAT*

JiT*

W:*&ﬁrmwm%mmﬁvﬁﬁﬁgl



221  Written Answers AGRAHAYANA 18, 1898 (SAKA) Written Answers

Fixation of Mintnnm Price of Natural
ubber

3378. SHRI GEORGE MATHEW:

'Will the Minister of COMMERCE AND

x

CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether Government have fixed
the minimum price of natural rubber
taking into consideration the cost of
production incurred by small growers;
and

(b) if not, whether Government
propose to fix a new fair minimum
price from 1st of April 18978 in order
to do justice to the small growers?

THE MINISTER OF STATE iN THE
MINISTRY OF COMMERCE AND
CIVIL SUPFPLIES AND COOPERA-
TION (SHRI ARIF BEG) (a). Yes, Sir.

(b) The revised minimum price of
rubber notified on 6th August, 1977 is
for the period upto the end of March,
1978. The position will, however, be
reviewed bLefore 31st March, 1978.

Export of surplus Natural Rubber
through S.T.C.

3379. SHRI] GEORGE MATHEW:
Will the Minister of COMMERCE AND
CIVIL. SUPPLIES AND COOPERA-
TION be pleased to state:

(a) what is the quantity of natural
rubber that is remaining excess in the
market till the end of October 31st,
1977,

(b) whether Government have issu-
ed directions to the S.T.C. to export
all the surplus natural rubber; and

(c) wiil the Government of India
allow export of rubber without limi-
tation, through all possible export
sources?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) The
quantity of surplus natural rubber in
the country at the end of 1977-78 is
estimated to be around 12,000 tonnes.
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The actual figures of excess rubber at
the end of October, 1977 are not yet
available.

(b) and (c). So far export of rubber
ig allowed only through S.T.C. During
1977-78, S.T.C. has been authorised to
export a quantity of 5000 tons rubber
in the first instance. Proposal for
authorising export of a further quan-
tity of rubber by S.T.C. is under consi-
deration.

Aerodrome near “Thekkady” in

Kerala

3380. SHRI GEORGE MATHEW:
Will the Minister of TOURISM AND
CIVIL, AVIATION be pleased to state:

(a)- whether the Government of

.India have plans to open a small Aero-

drome near “Thekkady” in Idukki
district of Kerala, which is a tourist
paradise; and

(b) if so, when will work start on
the project?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUSHIK): (2) No sir.

(b) In view of (a) above question

does not arise.

Foreign Exchapge earnsd by Kerali-
tes Working Abroad

GEORGE MATHEW:
FINANCE be

3381. SHRI
Will the Minister of
pleased to state:

(a) the amount of foreign exchange
earned by Keralites working abroad
in the financial year 1976-77; and

(b) whether the Government of
India propose to allow Kerala Gov-
ernment to use the above foreign ex-
change to set up industries in Kerala
with foreign collaboration?

THE MINISTER OF FINANCE AND
REVENUE & BANKING (SHRI H. M.
PATEL): (a) There are no reliable
data giving the State-wise distribution
of foreign exchange earnings remitted
by Indians working abroad.
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(b) No, Sir. Proposals for foreign
collaboration are examineq on merit

regardless of the fact whether foreign
exchange has been remitted or receiv-
ed by residents of a particular State.
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Discontentment prevailing among Em-
ployeed of Lake Palace Hotel, Udaipur

3384. SHRI LALJI BHAI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the discontentment
prevailing among the employees of
the Lake Palace Hotel, Udaipur is
having adverse effect on foreign
tourists; and
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(b) if so, the action being taken by
Government to establish cordial rela-

tions between the employees and the
management?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI PURSHOT-
TAM KAUSHIK): (a) The Lake
Palace Hotel, Udaipur is a privately
owned and managed hotel. However,
discontentment amongst employees
has not been brought to the notice of
this Ministry. The question of any
adverse effect on foreign tourists does
not therefore, arise.

(b) Does not arise.
% Ga gEn IWTT, & fewa J 1fy
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Liberalisation of Pelicy for Import of
Dry Fruits

3386, SHRI. L. L. KAPOOR:
SHR! K. PRADHANL:

Wwill the Minister of CONMMERCE
AND CIVIL SUPPLIES AND cO-
OPERATION be pleased to state:

(a) whether it is a fact that policy
for import of dry fruits has been libe-
ralised in 1977-78 Import Trade Con-
trol if so, details thereof;
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(b) whether 'it i8 a fact thay huge
quantity of dry fruit licences have
been granted, if go, the names of
party fparties to whom such licences
have been given during last three
years together with value; and

(c) whether it is g fact that a new
person ig not eligible to get such a
import licence, if so, reasons there-
for and the stepg that are proposed
to be taken to remove such trade res-
trictive and monopolistic policies?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Yes,
Sir. In terms of the import policy for
1977-78, the import of dry fruits is li-
censed freely. Imports under the Trade
arrangements with Afghanistan, etc.,
are also continuing, ag before. Under
the policy of free licensing import
licences for dry fruits are issued for
a maximum value of Rs. 10,000/- to
each arplicant.

(b) The number and value of licences
issued upto September, 1977, under the
policy of free licensing is as follows:—

No. Value (Rs. in crores)

4889 5'93

The number and value of import
licences issued for import of dry fruits
during 1974-75, 1975-76 and 1976-77 un-
der the Trade Arrangements with
Afghanistan, etc. were as follows:—

Value
Period No. (Rs. in
crores)
1974-75 - . . 5434 13719
1975-76 3535 13- 44

1976-77" . . . 3355 12° 64

The details of licences issued by the
Import and Export Trade Control
Organisation are published in the

2050 Ls—8.

weekly Bulletin of Industrial Licences,
Import Licences & Export Licences,
copies of which are supplieg to Parlig=-
ment Library.

(¢) No, Sir. Under the liberalised
policy, all persons are eligible to get
import licences for dry fruits for stock
and sale,

Firmg against whom Income Tax,
Wealth Tax and Estate Duty over.
Rupees Twenty-five lakhs is out-
smndin‘

3387. SHRI L. L. KAPOOR:
SHRI ISHWAR CHAUDHRY:

Will the Minister of FINANCE be
pleased to state:

(a) whether huge arrears of Income
tax, Wealth tax and Estate duty have
accumulated; and

(b) it so, the nameg of such firma
who owe more than Rupeeg 25 lakhs,
period over which pending and the
steps taken may please be indicated?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) The ar-
rears of Iicome-tax Wealth-tax and
Estate Duty which were outstanding
as on 31-3-1977 are given below:

Income- Wealth- Estate
tax tax Duty

(Figures in crores of Rs,)
Gross arrears 873-56  52-75 15° 56

Net arrears

569:84 33°82 9 24

(b) On the basis of information
presently available; the names and
other requisite information in respect
of the firms (i.e., partnership concerns)
against whom income-tax arrears of
more than 25 lakhs were outstanding
on 31-3-1977 are given in the statement
annexed.

As on 31-3-1977, there was no firm
against which wealth-tax or estate
duty, exceeding Rs. 25 lakhs was out-
standing.
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Statement
Date and amount of
SL Name of th= Firm the earliest demand Steps taken for recovery
No. pending
Date Amount
(Rs. in Lakhs)
1 2 3 4 5
1 M/s Chaman Lal & Bros. Bombay 20-2-71 0'29 Depending on the facts
and circumstances of
2 M/s Ganesh Narayan Onkarmal, Bombay A.Y. 0°64 each case, suitable
59*60 steps are taken from
(Date not time to time by the
available) Income-tax  authorities
3 M/s Gangadhar Baijnath, Kanpur . 17-10-42 2*52 concerned for re-
covery of tax arrears
4 M/s Guru Nanak Finance Co., Delhi |, 11-11-75 2'03 in  accordance  with
the provisions of the
5 M/s Girilal Mamchand & Co., Ghaziabad 2%-3-74 28°00 Income-tax Act, 1961,
6 M/sHindustan General Agencies, Calcutta  23-6-G4 o'o1  The steps include — .
M/s. J.R. Pillani, Bombay EPT N.A. (a) Levy of interest
for dclayed payment
8 M/s Jain Mctal Industries Bombay . 21-8-74 2°37 of tax;
9 M/s Luxmi Wire & Mctal Industrics, 23-7-75 0'03 (b) imposition of penalty
Nanded. for non-payment of
tax;
10 M/s Madhusudan Gordhandas & Co., 15-3-67 0°78 (c) attachment of mo-
Bombay. nies due 10 the de-
11 M/s Mannoolal Kedar Nath, Kanpur , 7-3-75 2" 72 faulter; and
12 M/s Maganlal Hukam Chand, Indore AY. 0°o1 (d) attachment and sale
61°62 of movable/immovable
(Date not properties.
available)
13 M/s Pathak Bros. , Meerut 15-9-73 0°04
14 MjsPattu Padamanabha Chetty &
Sons, Madras . . . . 10-5-69 035
15 M/s Reliable Traders, Bombay ., 30-3-74 2°81
16 M/sR. B. Shreeram Durga Prasad &
atehchand Narsinghdas (Export) Firm,
Nagpur . . . . . . 15-3-66 0°25
17 M/s Ramkrishan Ramuath, Kamptee 15-3-63 0'06
18 M/s R.N. Shroff, Nadiad , 12-3-74 9°'59
19 M/s Shreeram & Sons, Calcutta . 22-3-63 0'06
20 M/s Surajmul Nagarmull, Calcutta . 7th CA.P.
AY. 45°15
46°47
(Date not

available)
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S |
I 2 3 4 5
21 Mys. Synfikre Sales Corpn., Modinagar . 25-9-75 9°66 ‘i
22 M/s. Sahib Singh & Sons, Bombay 18-1-75 005 |
23 M/s. S.B. Sugar Mills, Bijnore 28-5-75 1'08 |
) I
24 Mys. Sree Balaji Trading Co., Tirupattur,  10-g-76 25°46 l
25 M/s. T.D. Murty & Co., Madras . AY. 074 kSame as on previous page.
68-69 (Date not )
available) i
I
26 M/s, Universal Book Stall, Kanpur 24-3-77 25°62 !
27 M/s. Venkateswara Fcrry Co., Rajah- '|
mundry . 18-11-70 042 J

Import of Sugar in U.S.A.

3388. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
COMMERCE AND CIVIL SUPPLIES
AND COOPERATION be pleased to
slate:

(a) whether it ig a fact that the
U.s. Govermrement have decided to take
some measures to reduce the import
of sugar into their country;

(b) if so, the detailg thereof ang to
what extent this step will affect the
export of sugar from our country;

(c¢) whether this measure will go
against the aims of the International
sugar agreement; gnd

(d) if so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) and (b).
On 12th November, 1977, the Presideut
of U.S.A. issued proclamations under
which import duty on sugar was en-
thanced to 2.98125 cents per pound
(for 100 degree polarity) and a fee
Was imposed @ 50 per cent ad-valorem
On sugar imports valued at not more
than 6.67 centg per pound. On sugar
imports valied at more than 6.87 cents
Per pound but not more than 10 cents
Per pound, the fee would equal to the

difference between 10 cents anq the
Value of sugar.

The objective of the U.S, action is
understood to be to bring the whole-
sale domestic price upto the floor price
determined by US Congress. No new
quantitative restrictions yhave, how-
ever, been imposed.

No export of sugar from India to
USA is presently contemplated. The
prospects for exports of sugar to USA
would largely depend upon the extent
and type of restrictions which would
be maintaining by U.S.A, from early
next year. They would also depend
upon the prospects of the new Inter-
national Sugar Agreement coming
into operation and the extent to which
it would succeed in stabilising the
International sugar market,

(c) and (d). The current Interna-
tional Sugar Agreement has no
economic clauses and objectives as the
Agreement was envisaged as an
interim arrangement pending finalisa-
tion of a new Agreement with economic
clauses.

Visit of Chinese Trade Mission to

India

3389 SHRIMATI

KRISHNAN:

SHRI K. LAKKAPPA:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) whethey China hag expressed
her degira to incremse jtg trade with
Indie; .

PARVATHI
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(b) whether a Chinese trade mis-
sion had visited or is likely to wvisit
in the near future to explore the pos-
sibilities of promoting the mutual
trade; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI ARIF BEG): (a) Desire
to improve trade relations with India

has been given expression to by some
Chinese leaders.

(b) and (c). Judging from the dis-
cussions held by the representatives of
India’s public sector undertakings who
hagd attended the Canton Trade Fair in
October-November, 1877, a visit to
India by a delegation of the Chinese

National Import Export Corporations
seems possible.

Offer of Assistance from Bank of
America

3390. SHRI PRASANNBHAI MEH-
TA: Will the Minister of FINANCE
be pleased to state:

(a) whether the Bank of America is
keen to offer assistance to India and
has communicated to the Indian Gov-
ernment its keen interest in it; invest-
ment;

(b) if so, whether India has wel-
comed the offer;

(c) whether the Bank has a high
level of expertise in offering assistance
in agricultural development;

(d) if so, whether Government of
India are willing to accept this offer

for the development of agriculture;
and

(e) if so, the details thereof?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) The
Reserve Bank of India have reported
that they have not received any com-
munication from the Bank of America
offering assistance to India. However,
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the Bank of America has put in an
application for opening an additional
branch at Ernakulam (Cochin),

(c) The Reserve Bank has no
information whether the Bank has
a high level of expertise in offering
assistance in agricultural develop-
ment in India.

(b), (d) and (e). Do not arise,

Foreign Exchange Earnings during
the last three years

3391. SHRI SAMAR GUHA: Wwill*
the Minister of FINANCE be
pleased to state the break-up of the
figures of foreign exchange earnings
during the last three years and the
first six months of the Janata Gov-
ernment?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M, PATEL): The Hon'ble
Member is presumably referring to the
position regarding exports and invisi-
ble earnings. The details of our ex-
ternal transactions are available only
with the compilation of balance of
payments data by the Reserve Bank of
India. So far this data is available
only upto end March, 1976 and is given
in the attached statement. Beyond
this period, only provisional data of
exports, including re-exports, as
compiled by the Director General of
Commercial Intelligence and Statistics
and tentative estimates of gross non-

export receipts are available, These
are given below:
Rs. Crores
April—Sept.

1976-77 1976-77 1977-78

Exports . 5143 2330 2585

Non-Fxports
receipts (gross) 1586 774 909
ToTAL . 6729 3104 1494
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Working of Natiopalised Banks and
Financial Institutions

3392, SHRI SAMAR GUHA: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Minister of
Finance made a promise on the floor
of the House in the course of debate
on Finance Bill that workings of the
financial institutions of the Govern-
ment of India like Nationalised
Banks, LIC, Unit Trust and others in
regard to their policies anq working
systems will be thoroughly investiga-
ed into;

(b) if so, steps taken thereabout
and the outcome of such investiga-
tions;

(c) the policy laid down by the
Government for comtrol of credit ad-
vances made to wholesale traders, in-
dustries and other commercial con-
cerns ang private export and import
agencies for controlling price rise;
and

(d) if so, fact thereabout?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) and (b).
Efforts are being made to reorient the
policies and working of the public
sector financial ijnstitutions so as to
confirm to the overall objectives that
the Government have set before them.
At present the functioning of the
public sector banks and the regional
rural banks 1is specifically being
reviewed by two committees under
the Chairmanship of Shri James S.
Raj and Prof M, L. Dantwala res-
pectively. Suitable measures to
secure improvement in their opera-
tions would be initiated in the light of
the recommendations of these com-
mittees. The Reserve Bank has
agreed to more frequent inspection of
commercial banks.

(¢) and (d). The Reserve Banks
credil policy is directed towards res-
training monetary expansion to the
maximum extent possible but at the
same time oriented towards promoting
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investments, aiding production and
export and augmenting supplies of
essential consumer goods and' indus-
tria]l raw materials through imports.
Procedures have been evolved by
banks for proper assessment of
credit proposals so that the financial
assistance extended by them is need-
based, For the purpose of regulating
advances against sensitive commodi-
ties to the private sector, the Reserve
Bank alsg operate a comprehensive
structure of Selective Credit Controls
to discourage speculative holdings of
these commodities with the help of
bank credit.

Foreign Exchange spent on visits
abroad of officers

3393. SHRI ANANT DAVE: Will
the Minister of FINANCE be pleased
to state:

(a) how many Government Class
I officers visited countries outside
India from the 23rd April, 1977 to
30th September, 1977 and how much
foreign Exchange was spent on them;
and )

(b) whether this amount was sanc-
tioned by the Finance Department?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H. M. PATEL): (a) The
information is being collected and
will be laid on the Table of the House
as soon as possible,

(b) The estimates of expenditure
on officers sent abroad are scrutinised
and sanctioned by the Ministry of
Finance,

faetret sma Aewm afafa

3394, W TE{w ¢ FT avfoew
qar amifer qfa @R agwricen a6
ag FATH FT FAT FA F ¢

(%) 71 fossr = Araw
gfafq 7 s7ar  #1% fawfeo s&gF
e
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(@) afx gt, & aeeeedt =i
war ¢ ; Ao

(m) FFR ¥ 37 9T w7y fum
frar & 7

afrer qar amfes qfa W)
g WA A Cow wEr (s
wifed &n) @ (%) o & |

(@) smardgm # g€ T AW
Fa frAma 9w R §

(1) FrEm & fafwi & 7 $0 A
gfte &, wardl & m=ACw W
FTeaT & fafaat sgar s sai
F FQIEANE  F wrar O fafw
qT faMr T F1 A I T
ST TRy |

(2) =@ X o o FFT A

A gAEr =TT |

(3) s=E ARl ¥ W@ F
Fraal & fraae # IJ@Q gQ
frate qow gt FT fear ST
|TiRT 1

(4) 3w & wrdr qfE &1 3@
gu sy 9T & sfoaew g2 fear
ST

(5) frafT qew & aUa T FOE
Fer feer, S e ¥ e
aar 99 awgd & fag wE™
gral  gfauml § gaT AW
¥ fod fam| F10 JATC AW F
far o= @ Se |

(6) T=di ¥ Ffw graedl [T FL FY
T F=EN AT FT ) T F AfEE
Tel gy =Tfee |

(1) 37 gart o< fa=rT fFar o

3

@I |

g et

3395. st wpfwr : T wrforer
gt amfer qfe s sgerfon S
Tg FIATH FT FAT FT £ 307 7 TATZTT
SR 570 29 ¥ FT JHFTEA FT GTRAT
FT @ E AR afe g, & 39 S Er
T & fan s g | saE
FraTErE?

s aar mfe g 6k
qgEfea s | Tv WA (v
wifes &) 1976-77 FARA T
a7 v & frata $o frem s
266.92 FUT TIT F T FT AAT
2 saf® 1975-76 ¥ 129. 68 FUT
e & faafa g 41 @0 & frafat &
afg favisss & ITESTE @ AfF
g frata 1976-77 & A AW
231.05 O 4T *F Y, T&(®
1975-76 § 99, 08 FUT 794 ¥ Tq
¥ HUATT JIT MY TIAA A &
faatat & «fr afg & #1 sqam §, A
1975-76 ¥ 18. 78 FUT T4 & &
M 1976-77 ¥ 24,33 FUT TI&
FE AT T aqT Ao 3 fratal ¥
gaxisw Tfanfrr ¥ 319 g @ 39
g ¥ AAAR 93 weu! gafa faarg
fHE freframr ysaw s
quay fatat &1 ag@ & fam wer AT &

arfeer f&d go A *1 sfaw
g9 #1 gfez § g1 7 wfaww
7z & faar qod gu smarfaa
A & wrare o7 arferw 57 g
0 & frata ox 3 wfowmm AT
¥ qrew aro A ARfa A Y
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(2) fadwaar fale sl & fag
=TT & A9 da #1 faqr aow
A F wfgw @ Jgwew Fq7
¥ fau aop 7 g €Y ¥ el
Fudr wfufaaw, 1956 & sata
#ad fegmm Trawe aoAy ¥
q¥ ¥ ox gfeas fafade Fod
wfye & Ay w@gfa & 2,
frasr yum safaw e ®
ghI

gl &% W qegaw a4l wy
HEFENT THT T HTATT T+F F A9 FT
dag §, TW ATAA FT AL FHAT
Y ST &

gay (ToRE) | TR @
IATEA

3396. s IgwW : 77 famr Wt
T FAN Fr FAT T3 fF

(F) oTET, TRIT { THHA F7T
st feaen arfas Soare gar §;
LIS

(&) =@ &a § gHI7 FT JqT_A
M & faae ¥ adrw gearawt ¥ fad
FET g fFarfag v s @ g ?

feor aqr Toer Wk @feT A
(st Q=0 qWo @) 1 (F) TSEAH
& w1 fqr 7 gagT qgdw #, T
T a9 1977-78 ¥ WHE ATHIA
@A IL, KA FT Iq1EH 700 QAT
qTFYE 22 HYo &7 A FT HAH § |

() oa=r agde & €, gwF &
artEa ¥ Ifg gg WRW FTeaw
¥ fax a1 fafire ayomr ad aa g
T ) 9, wfa gEeET AW #y
Ioor $1T THY ATET qeIaE K1 9F
g fatew &= = waEa™ F17 fwar
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T T §, Wi Suw freet ¥ sraETdr
arenfew fawmr & st v
WEIR FTEIHTA FY ¥ AT )

ar 2% | sfafen ferrrareel & fog
AL 11

3397. st $vaT Wiy ;. aqr
e WX e faamm w&t ag aqm
Fr FT F4& fF:

(%) z@ aww g« A sfwfer
far=ras, TegaR, ST §;

(') o7 aw forma 0= famma-
ST 1 UFIAT STAT FLAT AT E ;
L IR

(1) ¥ aw F T fFay
TR faurrarasl &1 AT 39-
qoy FaN &1 famre &7

TqeR WX Amre famr s (s
qereR ®ifarw ) (=) winfaa 30
MY fawraaTewT #Y TeEare qear &
AR § gEAT Judew TEY g, Aifw
ATLAY AT FX gt frdfy ot aeqmae
¥ @rodToTsro & IWHIEATY & TST FT
Ieorg TEl gT g |

(@) 12

() 130w famTa=TART F
e a9 F SR qg & e faan
a1 qFT g 1 Ffw qur fewrd warew
gra ot 19 AT fefemat g & W@
F1 yTe & s fag s fawma-
I ot faue F arw )
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fewrelt & wwy a¢ feedt & fiesd
* gwit § «fy

3398. st fvax wwd : w=
wfovr  aar  Amfos i W
wetfeet oY g Tary # FO F&
fw :

(F) FaT GTHFR FT &9 37 I@
N N lgmm mr g 5 g & A
fearelt 3 e 9T T § g
F g 3w ¥ fwerd ¥ gew agw
T,

(@) afz gi, a1 #1 aFTT A
fa=re vuwm 3T ¥ g7 Agr F 5H-

FIYIT KT TRIT I F1 afwrEr #1

JFA F T IO9 F FT E; AR

(7 afz &, & Fa1 G FEEd W
werg Al fauy famaa 32 o
frafaa @ w fadfy &1 sgaea 5
T 37 fa=mx sar F1 gfawt 37
F g7

gt agqr amfor qfa =R
wgwifear wxem § To@ A (s
T FHT AR (F) ag JIAT (AT
& fr w1 £ ey & g o 3o frareat
¥ AT T T Y|

(&) faeeht somare ¥ faeeht wrawrs
T (Nwa frgaor) ww, 1977 &
I9EET F HRATT FOF HTAWE AW
F g foa 52 & @ mw &
faergat wfaw a2 &1

() T@awa qarwE weara faeeht
yoraA & farod T 30

wfw aqr wretor Iwt & fog @i g
f@a ™ =t & sfamaa

3399. *t TwWR faadt : 97
fea wdr o7 g 7 Fo w9

(F) W@ & awi & == a#,
AGATL, AFT g T I [w w A A
fFaa sfowa =or sfy = qEf
I & fau fear mam; o)

(@) SeR EfFamm=w 2 ose @
F7 qff w@F T B feamEi @
feam v ?

faq Far Toex AR &fer S
(5 gwo gHo wEN) : (%) &Fi grq
fager @ a9t & v Ffy qur =g
TaT & I #1271 w0y A g
fex w = ¥ wfaemar A 91w
g -

(are suat ®)

HTH, 1975 WIS, 1976 HIH, 1977

Ffy T B T F S w1 fa¥ W ol

Y g9 foy a7 =i & wfawaar

21.5 20.5 20.9

(aritor Iaw & fog wiwe wew & goeew A §) o
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(@) ot sqgfa arfofsar 38 g o9l & for wo @ gy

i foor mm & —
a5 2.5 FT qAF Ffw & fag faw @ gor =fim

(faaea< & o=a

F1 feafq & wr7- @AY Fr =g TFET afe Ty A dET gwEn iy
q3) '
1974 686045 5865.90 1666070  42319.21
1975 917529 9050. 66 2145993 34157.52
1976 . 1402598 14879.92 3187526 76621.73

A food a5 & gaar & ¢ fF 2 oFs & ww gfy a R fraei sy
fai o7 wfadl &1 &R 99T § ITAY A § )

Steps to recover Income tax Arrears

8401, SHRI PRASANNBHAI MEH-
TA: Will the Minister of FINANCE
be pleased to state:

(a) what suitable steps are being
taken by the present Government to
recover the arrears of unpaid income
tax from the various tax payers in the
country;

(b) what were the total unpaid
arrears of income-tax when the new
Government took over and how much
more has since been added to it;

(¢) wrther the new Government
has recovered the income tax arrears
from those big business houses who
had links with previous Government;

(d) if so, how much has been re-
covered so far; and

(¢) the names of the companies,
individuals and film industry per-
sonnels against whom the tax arrears
are pending and how much?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : (a) and (b).
The arrev's of income-tax (including

corporation-tax) as on 31-3-77 and on:
30-9-77 are as under;—

(Figures in ctores of Ra)

As on Ason Increase
31-3-77 30-g-77  during the
period from
1'4-77 to
30-9-77
Gross .
arrears 874°56 104724 173°68.
Net
arrears 569°84  719°78 149° 94

The phenomenon of tax arrears is &
continuing one. Even though the tax
outstanding at the beginning of a fin-
ancial year is collected/reduced to a
substantial extent by the year-end, the
arrears again go up mainly because a
part of the fresh tax demand raised
during the course of the year is not
fully collected and becomes fresh ar-
rears of tax at the end of the year.
Depending on the facts and circum-
stances of each case, suitable steps are
taken from time to time by the In-
come-tax authorities concerned for re-
covery of tax arrears in accordance
with the provisions of the Income-tax
Act, 1961. These steps include :

(a) levy of interest for delayed
payment of tax;
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(b) impesition of penalty for non-
payment of,’t‘ax;

(c) attachment of monies due to
the defaulter; and

(d) attachment and sale of mov-
able/immovable properties.

Administratively, the Income-tax
Officers have been asked to pay special
attention to the collection/reduction
of Income-tax arrears. The progress of
collection/reduction in bigger cases is
also watched by the senior officers of
the Department,

(¢) and (d). There is no definite
information about such business hous-
es. However, if the Hon’ble Member
desires information about the income-
tax arrears recovered from any parti-
cular business houses, the same will
be collected and furnished.

(e) The number of persons {rom
whom tax arrears are due is very
large and the required information is
not readily available. Its collection
will involve considerable time and
labour. If the Hon'ble Member desires
information about any particular as-
sessees, the same will be collected and
furnished.

T ®W & wraw & Ra dorfrar &
qrq FAT

3403. *t WIT FARX qwed ¢
a1 ey T amfer g W)
q HAT ag FATH AT FAT HGT
fF

() 7a1 78 @9 & fx fagw &y
F1 darfaar £ aran F T T T
# 7T T fan w18 Fr fwar war ar;
A0y

(m) afz gr, a1 zg =F0 ey
qTaT |/ AT F1 A fawar aar ?

xifrsr aar amfw g w9k
qgwfear Aaem ® T A (o
arfes & ) (%) Tar (@). fw

wet # danfaar #1 amp & G g
9 ¥ " F far if sleafes
FT 7T fHar @y ar0 fox f aw
wiwn ag ar e w3 19 #7 faata avg
afyaa Iqaey g 9X AT 3l W
dfez feaq srfar F wmaTe ax fatfa
sfaeagicns Fma w73, q1 Arfaar
F99 F19 & w4 fAata ¥ 9@ F
grafasar 2

Labour Trouble in Indian Airlines.

3404. SHRI M. KALYANA-

SUNDARAM:
SHRI RAJKESHAR SINGH:
Will the Minister of TOURISM

AND CIVIL AVIATION ba pleased to

‘state:

(a) whether the Indian Airlines has.
been in the grip of labour trouble for
the last few months; and

(b) if so, what are the main reasons
that have led to these troubles and
what measures were/are being taken
to settle the dispute?

THE MINISTER OF TOURISM AND:
CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): (a) and (b).
During the months of September and’
October 1977, there were sporadic
work stop-pages, lightening strikes,
sit-in strikes and work to rule in-
cluding acts tantamounting to ‘strike’
under the Industrial Disputes Act,
1947, by some sections of workmen.

The main reasons were demand for:

(i) Payment of 20 per cent bonus
on ex-gratia basis;

(ii) Withdrawal of suspension
orders against two technicians;

(ili) Suspension of Senior Secu-
rity Officer who had caught a peon
with certain catering items of the
Corporation, on the alleged ground
that the peon was assaulted;

(iv) certain changes regarding
time-off in lieu of overtime; addi--



1247 Written Answers

tional staff, protective clothing and
other minor issues;

(v) Maintenance of minimum
- shift strength.

After several rounds of discussions
-and negotiations, the sit-in-strike was
.called off on the evening of 5th Octo-
ber, 1977 and agitation on the ‘bonus’
.issue was withdrawn from 3rd Nov-
ember, 1977, It was agreed that a joint

meeting will be held between the rep-
resentatives of the Indian Aircraft
Technicians Association/Air Corpora-
tions Employees Union and the Man-
agement to discuss the Unions’ specific
proposals for a  productivity linked
formulae., The discussions are in pro-
gress. Meanwhile the Unions have
- agreed to accept the ex-gratia pay-
ment at the rate 8.33 per cent.

It is always the endeavour of Indian

.Airlines Management to settle such

d.isputes amicably by bilateral discus-
- sions.

Market Price of Vanaspati before
Diwali

3405. DR. MURL] MANOHAR JO-
SHI: Will the Minister of COM-
"MERCE AND CIVIL SUPPLIES AND
‘COOPERATION be pleased to state:

(a) whether the S.T.C. has sub-
stantially reduced the price of soya-
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bean oil supplied to the Vanaspati
manufacturers early November and
yet the price of Vanaspati supplied to
the common man was not reduced
substantially before Diwali;

(b) the rates on which S.T.C. sup-
plied soyabean oil to Vanaspati manu-
facturers each month from April,
1977 to November, 1977 and the pre-
vailing market rates on which Vanas-
pati was available to common man
during each of those months; and

(c) the reasons for not reducing the
market price of Vanaspati before
Diwali as had been promised by Gov-
ernment?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION (SHRI K. K: GOYAL) : (a)
and (c¢). The price of imported soya:
bean oil was reduced from Rs. 6500/-
to Rs. 5950/- per tonne with effect
from the 1 November, 1977. Corres-
pondingly the industry agreed to re-
duce the ex-factory price including
excise duty of 16.5 Kg. tin of Vanas-
pati from Rs, 158/- to Rs. 140/- from
that date.

(b) The prices at which S.T.C. sup-
plied soyabean oil to Vanaspati manu-
facturers and prevaling market prices
of 16.5 Kg. tin during the period from
April to November, 1977 are indicated
in the enclosed statement.

Statement

Price of Retail price of vanaspati in 16 5kg. Tin.
soyabean (including retailer’s margin and local taxes)*

oil (Rs.
per tonne)
(Prices in Rupees)
Delhi Bombay Agra
(Two Brands)
A B
! 2 3 4 5 6
April, 1977 6000 00 159°14 158+61 18501 173 00
May, 1977 6020°00 163°55 163° 02 172700 17800
_ June, 1977 6000°00 163°55 163°02 171°25 175 "00
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249 , Papqs ‘Laid

1 2 3 4 5 6
July, 1977 _
(1) 15% requirement* . . B8250°'00 )
i > 159701 15901 165° 25 162°7)
(ii) 75% requirements . . 6500°0
August 1977 (i) and (ii) . Do. 16366 15882 167° 00 16500
September, 1977 (i) & (ii) . . Do. | 15888 155°20 167" 25 161°0)
g18t October 1977 (i) & (ii) . Do. 131°0) 15729 1300 138"

November, 1977 . 6950°00 151700 150°20 15500 N.AL

#Source: Market information obtained from the Vanaspati Manufacturers’ Association.

12 hrs. ARGAAT FAT AW o
776(%) ¥ wFTWA 3
PAPERS LAID ON THE TABLE ]

[Placed in Library, See No. LT—
1299/77].

NOTIFICATIONS TUNDER INTERNATIONAL
AIRPORT AUTHORITY AcT, 1971

REVIEWS AND ANNUAL REPORTS oOF
CasHEw CORPORATION OF Inp1a LTD.
NEw DEeLHI FOrR 1876-77 AND STATE
CHEMICALS AND PEARMACEUTICALS COR~-"
PORATION OF INpIA LD, NEW DELHT FOR
THE PERIOD FORM 1-1-76 1O 31-3-77

qdeq S A A @0 (R
qEEw  wifiw) @ § sy
gard mgr wifuwor wfafaaw, 1971
F gr 36 T ITUTA (3) F T=EG

frefafea  wfageamt (fger qar
TS HEFTT) A CROR SR aw afoeg qar Ao g\
e O @A § i— aEEITAT WAt | W AAr (=

OO FHI AW : F T wfutaw,
1956 T &7 619F FY IqgTr (1)
¥ s frefafas ot (fget Q.
ST FEHTU)  F oh-UF qfq g
qeq 9% T@qr § — '

(1) Wi seRTd gard
ogr  SrfegFor (e
sfadea) fmaw, 1977

St femiw 18 TEEEY,
1977 ¥ WIE & 999 ¥
. ) (1) (TF) wrera o frs
SageT e Ao Ao fafize, 7% feeelt & a9
;75(_&:) R 1976-77 & FEHTT F1-
!

(2) v s gars
Ay wiuwr (/@ &
afws faawr)  fraw,
1977 S faAtiw 18 7a%4Y,
1977 & W & Torqa &

T gra gHIET

(3r) wdm wwr fem
fafmee, #% faclt =7
aq  1976-77 W
qiffes @ aar 3T
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R fraas-agrar-
qierw & feogforgt

[Placed in Library, See No. LT—
1300/77].

(2) (T%) Wrera Teq T
aqy was fomm Sfde, 78
feelt & 1 a9, 1976
¥ 31 @79, 1977 qF H
wafg F  FEFOT FT
TTHTT 5197 FHET |

(2N) wdlg ST A
a4ar wew  frm fafwes,
% faesit &1 1 ST,

[

1976 31 4,
1977 &1 wmafa &
arfus  wfqazs, @
qifers 7@ aqar 9
qv frras-wererEr-
qiter F1 frogforat o

[Placed in Library, See No. LT—
'1301/77].

NOTIFICATIONS UNDER CENTRAL KEXCISE
RuLrs, 1944 AND UNDER FINANCE ACT,
1977, CusToMs AcT, 1962 AND ANNUAL
ReporRT OF INDUSTRIAL DEVELOPMENT
BANK oF INDIA WITH AUDITED ACCOUNTS

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to iavon
-the Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) issued under the Central
Excise Rules, 1944: —

(i) G.S.R. 562(E) published in
Gazette of India dated the 9th
August, 1977 together with an ex-
planatory memorandum.

(ii) G.S.R. 656(F) to 567(E)
published in Gazette of India
dated the 11th August, 1977 toge-
ther with an explanatory memo-
“randum.

(iii) G.SR.. 573(E) published  in
Gazette of India dated the 12th
August, 1977 together with an ex-
planatory memorandum.

(iv) G.S.R. 575(E), 576(E)
published in Gazette of India dat-
ed the 16th August, 1977 together
with an explanatory memoran-
dum.

(v) G.S.R. 578(E) and 579(E)
published in Gazette of India
dated the 18th August, 1977 to-
gether with an explanatory me-
morandum,

(vi) GS.R. 602(E) published
in Gazette of India dated
the 3rd September, 1977 together
with an explanatory memoran-
dum.

(vii) S.R.O. 608 (E) published in
Gazette of India dated the 12th
September, 1977 together with an
explanatory memorandum.

(viii) G.S.R. 610(E) published
in Gazette of India dated the 3rd
September, 1977 together with an
explanatory memorandum,

(ix) G.S.R. 611(E) published in
Gazette of India dated the 17th
September, 1977 together with an
explanatory memorandum.

(x) G.S.R. 670(E) published in
Gazette of India dated the 2nd
November, 1977 together with an
explanatory memorandum.

[Placed in Library. See No. LT—

1302/77].

(2) A copy of Notification No.
G.S.R. 574(E) (Hindi and English
versions) published in Gazette of
India dated the 12th August, 1977,
issued under section 40 of the Fingnce
Act, 1977,

[Placed in Library. See No. LT—

13802/77].

(3) A copy of Notification No.
G.S.R. 723(E) (Hindi and English
versions) published in Gazette of
India dated the 30th November, 1973,
under section 159 of the Customs
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Act, 1962 together with an expla-
natory memorandum,

[Placed in Library., See No. LT—
1802/77].

(4) A copy of the Annual Report
(Hindi and English versions) of the
Industrial Development Bank of
India together with the Audited Ac-
counts of the General Fund and the
Development Assistance Fund for
the year ended the 30th June, 1977,
under sub-section (5) of section 18
and sub-section (5) of section 23 of
the Industrial Development Bank of
India Act, 1964. Placed in Library.

[Placed in Library. See No, LT—
1303/77].

12.02 hrs.

STATEMENTS OF PUBLIC
ACCOUNTS COMMITTEE

SHR]I C. M. STEPHEN (Idukki) : I
beg to lay on the Table of the iollow-
ing Statements of the Public Accounts
Committee: —

(1) Statement showing final rep-
lies of Government to the recom-
mendations contained in Chapter V
and action taken replies on the re-
commendations made in Chapter I
of Hundred and Ninety-second Re-
port of the Public Accounts Commniit-
tee (Fifth Lok Sabha) regarding
Action Taken by Government on the
recommendations contained in their
Hundred and Seventy-sixth Report
(Fifth Lok Sabha) on National and
Grindlays Bank.

(2) Statement showing final rep-
lieg of Government to the recom-
mendations contained in Chapter V
and action taken replies on the re-
commendations made in Chapter I of
Hundred and Ninety-ninth Report of
the Public Accounts Committee
(Fifth Lok Sabha) regarding Action
‘Taken by Government on the recom-
mendations contained in their Hun-
dred and Fifty-ninth Report (Fifth
Lok Sabhd) on Purchase of Milo
from Abroad.

Rajya Sabha

(3) Statement showing final re-
plies of Government to the recom-
mendations contained in Chapter V
and action taken replies on the re-
commendations made in Chapter I
of Two Hundred and Fourteenth Re-
port of the Public Accounts Com-
mittee (Fifth Lok Sabha) regard-
ing Action Taken by Government
on the recommendations contained in
their Hundred and Seventy-second
Report (Fifth Lok Sabha) on Re-
missions and Abandonment of Cus-
toms Revenue—Imports of Ethyl
Alcohol,

(4) Statement showing finul replies
of Government to the recommenda-
tions contained in Chapter V and
action {aken replies on hte recom-
mendations made in Chapter I of
Two Hundred and Twenty-eighth
Report of the Public Accounts Com-
mitee (Fifth Lok Sabha) regarding
Action Taken by Government opn the
recommendations contained in their
Hundred and Seventieth Report
(Fifth Lok Sabha) on Crash Scheme
on Rural Employment,

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, T have i{o report
the following message rec2ived Irom
the Secretary-General of Rajya
Sabha:—

“In accordance with the provisions
of rule 127 of the Rules vf Proce-
dure and Conduct of Business in
the Rajya Sabha, I am ditected to
inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 7th December, 1977, agreed with-
out any amendment to the Gresham
and Craven of India (Private) Limi-
ted (Acquisition and Transfer of
Undertakings) Bill, 1977, which was
passed by the Lok Sabha at its sit-
titg held on the 29th November.
197"
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PUBLIC ACCOUNTS COMMITTEE
TWENTY-SECOND REPORT

SHRI C. M. STEPHEN (Idukki); I
beg to present the Twenty-second Re-
port of the Public Accounts Commit-
tee on Action Taken by Government
on the recommendations of the Com-
mittee contained ip their Hundred
and Ninety-fifth Report (Fifth Lok
Sabha) relating to Rajdhani Express.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

SECOND AND TWELFTH REPORTS

SHRI SURAJ BHAN (Ambala): I
beg to present the following Reports
(English and Hindi versions) of the
Committee on the Welfare of Schedul-
ed Castes and Scheduled Tribes:—

(1) Second Report regarding Ac-
tion Taken by Government on the
recommendations contained in their
Fifty-first Report (Fifth Lok Sabha)
on the Ministry of Home Affairs—
Atrocities on Scheduled Castes in
(i) village Maulanag Budhuchak
(District Patna); and (ii) village
Amli Kaur (District Banda).

(2) Twelfth Report regarding Ac-
tion Taken by Government on the
recommendationg contained in their
Fifty-third Report (Fifth Lok Sabha)
on the Ministry of Education and
Social Welfare (Department of
Education—Educational Facilities
for Scheduled Castes and Scheduled
Tribes in the Union Territory of
Delhi.

12.05 hrs,

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): With
your permission Sir, I rise to an-
nounce that Government Business in
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this House during the week commen-
cing 12th Decercber, 1977, will consist
of.—

(1) Consideration of any item of
Government Business carrieq over
from today’s Order Paper.

(2) Consideration and passing of:

(a) The Supreme Court (Num-
ber of Judges) Amendmeént Bill,
1977. ‘

(b) The Requisitioning and Ac-
quisition of Immovable Property
(Amendment) Bill| 1977, as pass-
ed by Rajya Sabha.

(c) The Multi-State Coopera-
tive Societies Bill, 1977.

(3) Further discussion on the mo-
tion regarding statement on two
serious train accidents.

(4) Discussion on the Resolution
regarding Report of the Railway
Convention Committee.

(5) Consideration and passing of
the Betwa River Board {Airend-
ment) Bill, 1977, passed by Rajya
Sabha.

2. It is also proposed to provide for:

(a) Discussion on promulgation
of the Public Safety Ordinance by
Jammu and Kashmir Government
at 4.00 P.M. on Monday, the 12th
December, 1977.

(b) Discussion on the problems
of Sunderbans at 4.00 P.M. on Wed-
nesday, the 14th December, 1977.

(c) Discussion on agreement with
Bangla Desh on sharing of Ganga
Waters at Farakka on Thursday, the
15th December, 1977.

PROF, P. G. MAVALANKAR
(Gandhinagar): We will be complet-
ing four weeks out of six weeks of
the current session this week-end.
Only two weeks are left, in which
there is also g holiday. So, we will
have only nine working days. left. I
am very sorry to say two things in
regard to Government business.
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Firstly, in the previous session
Government prohrised that a number
of Bills would be introducéd in this
session, but they have not been in-
troduced at all. For instance, the
statement of the hon. Minister makes
no mention whatsoever of some
of the important legislations
which we wanted to have,
namely repeal of MISA, the Anti-
Defence Bill and the Constitu-
tton (Amendment) Bill. I do not
want the Government habit to con-
tinue, viz. of bringing important mea-
sures almost at the fag end of the
session, leaving us no time to consider
them, and then saying they have been
introduced. You must give some
notice as to when they are coming.

Secondly, Government have not
given us any clue as to when this
particular Bill about which I am
more concerned at the moment, name-
ly the Anti-Defection Bill, is coming.
The Anti-Defection Bill went on being
considered by the Select Committee
for more than three years before and
during the emergency, but nothing
came out of it. Both the Congress
and, I am gorry to say, even the Janata
Party are taking advantage of the
fact that there is mo specific concrete
legislation on the subject and they
are thus allowing all kinds of people
to enter the parties.

No less a man than the former
Chief Minister of Gujarat, Shri Chi-
manbhai Patel who has been an arch
defector and a notorious person for all
winds of politiking has been admit-
ted to the Janata Party. I do not
know how and with what face the
Janata Party friends have taken him
into the party. I am ashamed of the
fact that the Janata Party have ad-
mitted persons of Shri Chimanbhai
Patel's notoriety who has been a
symbol of corruption, instability,
manoeuvring of all kinds. Therefore,
my point is that this is happening
because the Government is not bring-
ing forward the Anti-Defection Bill.
If they had brought forward this
Bill, they would not have admitted
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such an arch defector as S8hri Chiman-
bhai Patel and other such people. 1
want the Janata Government to im-
prove on the doings of the Congress
Party.

Sir, my blood boils when I recall
how in Gujarat more than 100 young
men and women had died in 1974
during the Nav Nirman Movement.
And only one person is responsible
for that and that is Shri Chimanbhai
Patel and his Ministry. I am shocked
and amazed to fing that this man
has been inducted as a member of the
Janatg Party. The same Shri
Chimanbhai Patel put up a candidate
of the Congress Party in my Gandhi-
nagar (Ahmedabad) constituency and
he fought tooth and nail and spent
Jot of time and money in order to
defeat me. Of course, he did not
succeed., I succeeded and that is why

I am here now. This has happenzd
only 8 months back. And, yet, he is
now in the Janata Party. So, I want
the Government to bring the Anti-
Pefection Bill so that the Govern-
ment do not take shelter to admit all
kinds of people. Let it be a party
of honest and ideal people. The
Janata Party must remain true and
good to its principles and ideals.

SHRI VAYALAR RAVI (Chirayin-
kil): In this House, there had been
a controversy that the previous Gov-
ernment had used Intelligence Bureau
to shadow political leaders and the
Ministers. It had been a shock to the
country that the Intelligence Bureau
hag been used to shadow political
leaders and Ministers. Everybody
condemned that. Mr. Jyotirmoy Bosu
also raised this point in this House.
But to our surprise, the present Gov-
ernment is also using The same
practice and the present Ministers are
being shadowed by the same Intelli-
gence Bureau and the Police.  This
ijs a very serious matter. I have a
suspicion that the Intelligence Bureau
has been shadowing me and the
Congress Party. I sent to you calling
attention notice on this.
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MR. SPEAKER: That is
consideration.

under

SHRI VAYALAR RAVI: My point
is that we should have a discussion
on the functioning of the IB and sur-
veillance on the Ministers. Let us
look at Haryana. They have put 200
people here. This kind of activity of
the Intelligence Bureau of the Cen-
tral Government and the Police of the
State Government should be discussed
in this House; I want this should be
includeq in the agenda.

SHRI C. K. CHANDRAPPAN
(Cannanore): Last week, the hon.
Home Minister made some very 1im-
portant points. While giving replies
to certain questions. One such point
was that the Punnappra Vayalar
struggle in the former princely State
of Travancore from which the hon.
Minister also comes, would not form
part of the freedom struggle. He
also said that the Telengana Armed
Insurgents against the former Nizam
would also not form part of the freew
dom: struggle. Yesterday, in reply to
another question he saig that the
Moplah Rebellion that took place in
Malabar would not form part of the
freedom struggle. I think, this is a
serious problem on which the Govern-
ment took a politically discriminating
and communal approach. I, there-
fore, propose that on all these issues
there should be a discussion next
week. We have sent notices for that.
This agitates the minds of several
thousands of patriots who laid their
lives and lost everything in their
fight for freedom. I think, it should

form part of the discussion next
week.

SHRI MOHD, SHAFI QURESHI
(Anantnag): My submission is that
the Minister of Works and Housing
made a statement in Aligarh that he
is going to bring forward in this
session Aligarh University Amend-
ment Bill. I would like to know
from: the hon. Minister whether that
Bill will be brought forward during
this session or not. I would request
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you to have at least 3 hours discus-
sion on minority affairs. Important
questions submitteq to the Parliament
asking for information about minority
affairs have been rejected. So, it
would really mean a discussion on
minor 'ty affairs. I would request you
to provide 3 hours for this.

12.11 hrs.
MATTERS UNDER RULE 377

(i> CIRCULAR T€: FORMATION OF A
CODE OF ETHICS FOR HIGH COURT
JUDGES

SHRI SHYAMNANDAN MISHRA
(Begusarai): Under Rule 377 1 rise
to draw the attention of the House to
a matter which has caused a great
deal of public concern. The circular
dated October 13, issuzg by the Chief
Justice of India to the Chief Justices
of all the High Courts regarding the
formulation of g code of ethics for
the High Court judges, has surprised
and pained many who hold the inde-
pendence and dignity of judiciary
dear to their hearts.

The suggestion that High Court
Judges need to be disciplined and
brought ynder a code of conduct to
be enforced by a Committee of Jud-
ges smacks of the thinking during
the cavs of emergency when the so-
called “Voluntary Code” was pres-
cribed for every section of the com-
munity except, of course, for the
powers that be. What these so call-
ed ‘voluntary codes’ became or were
actuaily intended 1o be, is well
known.

The history of higher judiciary has
been one of exemplary standards
even in periods of great duress, and
of a fierce, spirit of independence
even in an atmosphere of alround
conformity.

The judiciary has been the bastion
of liberty and the hcoe cf the oppres-
sed especially when the oppressor turn-
ed out to be the state itself. “The
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various high courts endeavoured to up-
hold this great tradition and to set at
liberty thousands of innocent persons
sent to jails without any reason dur-
ing the dark days of emergency.
These valiant efforts, despite their
failure in the final resort, will form
a glorious chapter of our history.
With the single exception of § judge
of the Supreme Court who delivered
a dissenting judgment in the habeas
corpus case of 1975-76, and was ulti-
mately superseded, it was the High
Court judges who suffered for their
independence in administering justice
without fear or favour.

So, the issuance of this circular
which is intended to discipline the
ones whose record should have been
emulated by others is not only uncall-
ed for but a clear insult to them. It
might even be interpreted as a re.éc-
tion on the integrity of the judiciary
which is the very foundation of the
rule of law. It would be a sad day,
indzed, when our judges would have
to obtain character certificate periodi-
caliy even if they be from their fel-
low judges. The underlying assump-
tion that the judges shoul@ be under
surveillance and their conduct needs
to undergo screening or  scrutiny
would create a feeling among the
proeple that there is something se-
riously wrong in the Kingdom:  of
Denmark. The definition of judicial
conduct borders on the ridicuious
when the judges are requireq to give
an undertaking not to drink in pub-
lic or private except on medical
grounds. The judges of superior
tourts are appointed by the President
in accordance with the constitutional
requirements of high ability and dis-
tinction which is further fortified bv
the fact that a judge can be removed
only by a special procedure prescrib-
ed by the Constitution. The judges
also subscribe to oath of office which
with a remarkable brevity requires
‘hem to do their quties most scrupu-
lously and conscientiously. To lay
down any fpurther criterian would
Seem to derogate not only from fthe
dignity of the relevant constitutional
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provision or from the sanctity of oath
but also indirectly cast reflection on
the choice of the President.

There are professions which are
guided by conventions rather than a
code of conduct. Democracy works
largely under self-regulation. The
last we heard about the Press code,
Code for Lawyers, Code for Judiciary,
etc., was seven months ago. It is.
indeed, a matter of concern that cer-
tain ways and methods of the night-
marish past shoulq continue even to-
day.

It is particularly disturbing to learn
from the circular that the Govern-
ment is willing to strengthen the
hands of those who have initiated this
move and to help them with any leg-
islation which may be necessary for
the purpose. This clearly shows that
the Government is not so innocent of
the move as it has been trying to
make out. In fact, even a legislation
is being contemplated. I would, the-
refore, demand—and have no doubt
that the House joins me in this—that
the Government make a statement on
the subject clarifying the position,

12.18 hrs.

(ii) ALLEGED GROSS CHEATING OF CgN-
TRAL BANK oF INDIA BY KOHINOOR
MrLrs

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, it was in the
beginning of this Lok Sabha that I
revealeq on the floor of this House
that the Kohinoor Mills belonging to
Kapadias had been allowed to rob the
Central Bank of India to the tune of
over Rs. 20 crores—in fact, it is Rs.
26 crores, I am told—out of which Rs.
15 crores have already been marked
as ‘frozen account’. In this big fraud,
Smt. Indira Gandhi's son, Mr. Sanjay
Gandhi, Kapadias, Central Bank offi-
cials, some erstwhile anqd some pre-
sent officials of the Banking Ministry
including the then Secrefary and at
least two earstwhile Governors of
Reserve Bank were closely involved.
T know about one Reserve Bank Gov-
ernor who was on the pay-roll of
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the big business. Now he is a Gover-
nor elsewhere.

I gather that the inquiry has been
completed and the report submitted,
and it has been revealed that serious
irregularities, improprieties and fra-
uds have been committed and respon-
sibilities have bean fixeq on the pre-
sent RBI Deputy Governor, Banking,
and the Chairman, Central Bank of
India, besides others. ] have positive
reasons to believe that, in tfulfilling
this mission of misdeeds of Mr. San-
jay Gandhi, the then Banking Secre-
tary and some officials and the then
Reserve Bank Governor were 3lso
deeply involved. It is, therefore, ne-
cessary that the report is laid on the
Table of the House immediately, as
assureq by the Government earlier,
Action should be taken against all
those serving and retired persons con-
tected with this case.

12.20 hrs.

(iii) REPORTED STATEMENT BY MINIS-
TER OF EXTERNAL AFralrs COMPAR-
ING THE CONGRESS WITH ANAND
Marg.

SHRI O. V. ALAGESAN (Arkonam):
Mr. Speaker, Sir, I would submit that
it would be more appropriate to call
rule 377 as Rule of ‘Nishkam Karma’
because we rise in our seats and make
points, but there is absolutely no res-
ponse from the Government side. On
one of the gates here you will see in-
scribed this line from Bhagavat Gita:

sHagfaF1TeT /T FHY FIrEA

MR. SPEAKER: Are you raising this
under rule 377 please come to the sub-
ject.

SHRI O. V. ALAGESAN: I submit,
Sir, it might have been all right dur-
ing British days because the then Bri-
tish Governrhent told the then Mem-
bers of the Central Legislative Assem-
bely, ‘You can do anything; you can
vote out our Budget, but we will have
it certified by the Viceroy and that will
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come into effect’. It might have been
alright in those days but that saying
does not quite stand on all fours with
the present conditions.

Another thing I would like to submit
is this. The Rules of Business are ex-
pected to regulate the business in this
House they are not expectedq to restrict
or control the business....

MR. SPEAKER: ‘Regulation’ may
include restriction also.

SHRI O. V. ALAGESAN: That may
be tae judicial interpretation. But here
in the Rules of Business it is very
clear: we are only asked to submit
briefly the point and the reasons for
wishing to raise it. But yesterday 1
was surprised, rather flabbergasted,
when I was asked to submit a state-
ment of what I was going to say.
My frieng Shri Shyamnandan Mishra
was just now talking about a code for
the Press etc. but there seems to be
a code for the Members of Parliament
here. So I would like you to reconsider
the whole matter and not insist on my
prior submission of the statements that
we propose to make.

Regarding the main point, I am sor-
ry that the External Affairs Ministcr

who, I found the other day, has blos-

somed into a conssmate diplomat
should have betrayed himself inio
making a statement comparing the
Congress with the Anand Marg. When
Press representatives approached him
in Gwalior and asked him whether. in
view of the various acts of crime that
are being committed by them both ab-
road and here and the various acts ot
sabotage and terrorism on the Rail-
ways, in power plants and elsewhersg,
there is any proposal to ban Anand
Marg—because Anand Marg has come
out in the open and has written letters
to the Prime Minister and the Home
Minister that they were responsible for
these crimes and that unless their
Leader Mr. Sarcar is released they will
continue to indulge in such acts of so-
botage and violence and crime—and
whether Government proposes to take
suitable actlon against them, he says:
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“We hale recently lifted the ban and
we do not propose to ban the organisa-
tion Anand Marg”. If he had stopped
at that, we would have had no quarrel:
but voluntarily and on his own, he
goes further and says “If it is a ques-
tion of banning Anand Marg, then
the question of banning the Congress
also will arise”, It passes my under-
standing how the Congress can be
compared with Anafid Marg. The Con-
gress is the main opposition Party in
the country. Now, I would like to know
whether this Government proposes to
run democracy in thig country without
a Parliamentary Opposition by lodging
us all in jail. I am perfectly justified in
asking this question because, on an
carlier occasion, the Home Minister
went on record about a ‘vichar’ (the
Hindi word ‘vichar’ was used) that the
then Government proposed to shoot all
the leaders of the Opposition. Here is
an expresg statement by one of the
responsible members of the Govern-
mant that they will have to think ot
banning the Congress. So, is it their
in‘ention to ban the Opposition in this
country and run this democracy with-
out one? This is my question to the
Government and they should come out
with a statement as to how they thou-
ght it fit to compare the Congress with
Anand Marg and to speak of both the
organisationg in the same breath and
say that if one is banned the other or-
ganisation will also have to be banned.
This explanation is called for from the
Government.

12.25 hrs,

(iv) ACTION ON THE FINDINGS OF THE
SARKRARIA COMMISSION OF INQUIRY

SHRI C. N. VISWANATHAN (Tiru-
pattur): Sir, under Rule 377 I would
like to draw your attention and the
attention of the Home Minister through
You to a matter concerning the Sarka-
ria Commission. The Sarkaria Com-
mission of Inquiry submitted its re-
port ten months ago on the misdeeds
of the former Chief Minister Mr. Karu-
nanidhi ang his DMK Government in

~
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Tamil Nadu, The Commission had in-
dicateq on the basis of unalloyed evi-
dence many DMK Ministers on their
abuse of power for personal aggrandis
sement. It is unfortunate that these
men of sullied character are polluting
the public life in Tamil Nadu.

It is really ironical that the Home
Minister of the Government of India
announces publicly that action would
be taken against the former Prime Mi-
nister if the Shah Commission found
her guilty of serious lapses. He avows
avidly that he would cleanse the en-
tire public life in India starting from
the top. But he is keeping mum about
the Reports of the Sarkaria Commis-
sion. In fact, he seems to be in sympa-
thy with the condemned men of Tamil
Nadu. His silence is puzzling when his
Cabinet colleagues confabulate with
the men of dubious character as sub-
stantiateq by the Sarkaria Commis-
sion.

Should I call it a double standard
when he presupposes the findingg of
the Shah Commission and back-slides
the indictment of the Sarkaria Com-
mission.

When the people of Tamil Nadu with
their stoic courage are confronting the
consequences of the recent cyclone and
when the entire State Government has
garnered all its energy and resources
to give relief and succour to the suffer-
ing millions, these thrown-out politi-
ciang are throwing mud on the leader
of the 4.5 crore people of Tamil Nadu.
our present Chief Minister, Shri M. G.
Ramachandran,

I demand a positive reply from the
Home Minister. In this House a few
minutes before hon. Members laughed
when the Minister of Commerce as-
sured the House that Goenka will be
punished and whoever he be and how-
ever high he may be in the political
life, the guilty men will be punished.
At the same time I have got my doubts
50 also our members from Tamil Nadu
when Mr. Karunanidhi and hig collea-
gues have not been punished when the
Sarkaria Commmission has given the
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finding that they are guilty of serious
offences. They have not taken >ny
action, rather they are getting sympa-
thies.

I would like to draw the attention
of the hon. Home Minister and request
that he should take immediate action
against these persong found guilty by
the Sarkaria Commission. He has in-
formed the House that he would take
action against these persons. Mr. Spea-
ker, Sir, you had been a former Judge
of the Supreme Court, you know how
the culprits should be punished, ut
here these culprits have been left out
for then months.

I, therefore, draw the attention of
the hon. Home  Minister for taking
necessary action soon.

SHRI VAYALAR RAVI: Very good

12.28 hrs.

(v) REPORTED ARREST OF A PERSON
WITH LOADED REVOLVER TRYING TO
MEET PRIME MINISTER AT UJJAIN

SHRI VASANT SATHE (Akola):
With your kind permission, I would
like to draw the attention of this
House to a very serious matter of re-
cent occurrence threatening the life
of the Prime Minister Shri Morariji
Bhai Desai himself.

It is reported that one Shri Ram
Kumar 'Gupty was arrested in Novem-
ber last at Ujjain for having posses
sed a loaded revolver on him while
trying to meet Shri Morarji Bha
Desai at the Circuit House at Ujjain
... (Interruptions)

DR. SUBRAMANIAM SWAMY
(Bombay North-East): Add that alse

SHRI VASANT SATHE: This is in
the report itself. I do not have to add
anything, my dear Mr. Subramaniam.

AN HON. MEMBER: Swamy....
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SHRI VASANT SATHE: Yes, Swamy
Subramaniam.

Shri Ram Kumar Gupta is a weill-
known RSS worker and had come to
the Circuit House along with Shri
Virendra Kumar Saklecha, the Educa-
lion. Minister of Madhya Pradesh. .,

SHRI VAYALAR RAVI: Future
Chief Minister.

SHRI VASANT SATHE: ....Shn)
Hari Bhau Joshi and other well-known
leaders of RSS and Shri Babu Lai Jain.
Shri Ram Kumar Gupta was stopped
by the police officer while trying to gct
entry to meet the Prime Minister. The
Police have recovered a 32 bore pistn
from Shri Gupta....

AN HON. MEMBER: fully loaded.

SHRI VASANT KUMAR: Surprising-
ly enough, the RSS leaders have ma-
naged to get Shri Gupta released from
the Police custody without further ac
tion, That is the concern they have for
the Prime Minister.

Sir, the matter relates to the security
of the Prime Minister of the country
and should not be hushed up in this
manner. ] would therefore, request the
Home Ministry to fully investigate
through the CBI the matter relating to
the arrest and subsequent release of
Shri Ram Kumar Gupta, an RSS
worker.

If any organization were to be
compared with the Anand Marg
and its activities, this is

a clear proof that the RSS alone could
be compared with the Anand Marg:

Carrying pistol to threaten the Prime
Minister.. . ..

DR. SUBRAMANIAM SWAMY: No-
body can threaten the Prime Minister,
He will never be cowed down.

SHRI VASANT SATHE: You will
only kill him with something if you
have your own way .... (Interrupe
tions)

Therefore, this is a matter where 1
want you to direct the Government to
inform the House what action they are
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Rule 377

taking. Only then the House will feel
re-assured that the Prime Minister's
security ig taken proper care of.

MR. SPEAKER: We take up legisla-
tive business.

SHRI VAYALAR RAVI: My point of
order is, yesterday 1 had given Call-
ing Attention notice regarding Peking
broadcast. I saw on the notice board
that three other Calling Attentions
were admitted and my Calling Atten-
tion was put for to-day. To-day I found
it missing. According to Rule 5 it will
lapse if it does not come to-day. May
I know the fate of this Calling Atten-
tion.

MR. SPEAKER: After the Calling At-
teniion was balloted, the Minister of Ex-
ternal Affairs informed me that he
has to go along with the Prime Mini-
ster fo Nepal and the question being
a very Important question he wanted
personally to  answer the question.
Thaerefore I have listed that questicn
for Monday.

SHRI C. M. STEPHEN (Idukki)' I
had sought your permission to raise
the matter.

MR. SPEAKER: To-day I have given
five,

off fao g wegrar ¢ (St
feeft) : mremer wEw, ST AT w
T v & fr faw fev wo qefae
4, 34T o oA A e, s v Y
T ST & 7, T T e F I,
AR Fr AT § | sufw o AT oefa
70 & IAA FgT AW AT 9T qFAT E |

MR. SPEAKER: No, no, Ag it is it
Will come on Monday. All the 277 state-
ments will be allowed (including
yours). Not to-day. I selected, five.

MHRI C. M. STEPHEN: Just a
Minute,
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MR. SPEAKER: Our minutes are
very long minutes. We take up further
consideration of the Bill. Shri Ravin-
dra Verma.

(Interruptions)**

MR. SPEAKER: Please, don't re
cord.

(Interruptions)
MR. SPEAKER: Please don't record.

Now we take up further considera-
tion of the Bill. Shri Ravindra Varma.

12.33 hos.

PAYMENT OF BONUS (AMEND-
IZZINT BILL——contd,

THE MINISTER OF PARLIAMEN-
TARY A..AIRS AND LABGUR
(SHRI RAVINDRA VARMA): When the
House passed on to other business on
Wednesday I was referring to the con-
cept of the bonus and the relation Lel-
ween the concept of the bonus and the
coverage that the Act provides. I trivd
to point out that in spite of the fact
that amendments to the Act earlier
had empowered the State Governments
i.e. the appropriate Governments to
extend the coverage of the Act to esta-
blishments and undertakings emgloy-
ing lesg than 20 but not less tharn 10,
the coverage had not been extended
and I ask my hon. friends heie to
think about the reasons why in spite
of legislation that enabled this possi-
bility, the application of the Act was
not extended. It is primarily
because, as was pointed out
the other day, there is a
close connection betwéen the exte:sion
ot the coverage of the Act and tne im-
pact that this extension will have on
the economic viability of undertakings.
Sir, my hon. friend Shri Stepher to
whom I have referred again and again
said the other day that the conceput of
a deferred wage arises because of two
factors, ang I am entirely in agree-
ment with him.

**Not recorded.
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chair]

First of all he said that the reason
‘why we in this country think of, and
demand, bonug as a deferreq wage is
the fact that wages in this couniry are
very low. There is a relationship bet-
ween the concept of a deferred wage
and the reality of low wages. He, there-
fore, very rightly pointed ont the
other day that the question of a mini-
mum wage, the question of a fair wage,
the question of the level of wages. all
these questions are relevant to and re-
lated to the concept of a deferred
wage.

He also said—I agree with hiin agein
—that, unfortunately, in this country
there is a gap between income and €x-
penditure, especially, in the lower
rungs of society. It therefore, trans-
pires that the immediate consumption
needs of essential commodities are pa-
ramount. Therefore, the wage-earner
is not in a position to save aud meet
the expenditure that sometimes he has
to incur all of a sudden, So, he point-
ed out to the fact that it sometimes be-
comes necessary to cushion the availa-
bility of income to the wag-=-earner,
and to see that such contingencies as
festivals ang other things are met.

Now, Sir in regard to both these
points, I am in agreement with him.
When you say that the bonus is a de-
ferred wage, it gets linked with the
whole question of level of wages, the
prices that prevail and the incomes
that are permissible. Therefore, I
would beg to submit that these con-
clusions are only based on the pre-
mises which my hon. friend put for-
ward, with which I myself agree.

Therefore, it is ntirely logica! for
the Janata Party to hold, and for this
Government to hold, that the question
of bonug as a deferred wage, the con-
cept of bonus as a deferred wage, is
linkeq with the general questions of
the level of wages, fair wage, mini-
mum wage and the gquestions of prices
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and incomes that are all inter-related.
Nobody can deny that these are inter-
related questions. That is what we
have said that our attitude to these
questions is dependent on our overall
policy as far as incomes, wages and
prices are concerned.

There is nothing which. can be des-
cribed as illogical in holding that
these two are connected. Now, a
question was raised about the dura-
tion for which we are introducing the
statutory minimum bonus of 8.33 per
cent. As my hon. friends on the
other side and thls side said the other
day, it is true that in the past too,
from 1971 onwards, when the bonus
was increased from 4 per cent to 8.33
per cent, it was through  Ordinances
and subsequent acts which were -an-
nual. It was open to the then Gov-
ernment too to bring forward a legis-
lation which would have made this
a permanent feature. I am sure my
hon. friend, Shri Stephen would have
moved amendments and must have
made such demends at that time too.
His point was that this should be-
come a permanent feature. I can un-
derstand his anxiety in this regard.
The fact remains that, in the past too.
legislation on this question had been
brought from year to year. In our
case, as I tried to submit earlier,
there is a logical relationship between
our stand on the wages and the fact
that we are bringihg forward this
Bill for one year; our attitude to the
question is dependent on our overall
policy on wages, incomes and prices.

Now, Sir, it was open to the then
Government to extend it and to put
it in the statute book for all times.
They had all the powers that they
wanted. There was no dearth of po-
wers. I am sure noYody will argue
that there was dearth of powers. The
limitless powers which the Govern-
ment enjoyed during the emergency
were not used to put such a legisla-
tion on the statute book: but these
limitless powers were used to put the
hands of the clock back, and not for-
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ward. This is ' unfortunately a fact
with which my hon. friend will also
agree.

Then I come to 34 (3) which was
referred to. My good friend, Shri Sau-
gata Roy, who is a very well inform-
ed Member and who makes very in-
telligent and effective contributions to
the deliberations of the House unfor-
tunately slipped up on this question.
I am sorry my young friend is not
here at this moment. But he said that
we are trying to take away 34(3)
from the Act. This is totally incorrect,
and I am sure he would not have
made this statement if he had taken
pains to look at the Bill that we have
brought before the House. There must
have been a terrible slip up. Otherwise,
a man like my hon. friend, Shri- Sau-
gata Roy, would not have said what
he said, because, facts are quite to
the contrary. 34(3) was removed from
the Act during the Emergency by my
hon. friends sitting opposite.  Now.
what we are trying to do is not to
remove this. Today, it does not exist
in the Act as it stands. This Bill has
been brought forward to put this
clause Pack; it was removed eariier.
Therefore, I am sorry that on  the
basis of a gross misunderstanding my
hon. friends should have accused us
of trying to remove this provision.

It was stated that this clause iIn-
troduces some new features. It is true
that there are two provisos that we
have put in in this Bijll. One relates
10 the need to secure prior approval
from the appropriate government and
the other relates to 8.33 and the allo-
cable surplus. Unless there is an allo-
cable surplus, bonus cannot be more
than 8.33 per cent. I should like to
ask this House; is it better not to
have section 34(3) at all, and continue
the situation as it existed during the
emergency, or is it better to reinstate
the clause with certain safeguards
which were demanded all the time by
my hon. frineds including my hon.
frined Stephen. I do not think that
It would be possible for me to pre-
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sent the case for this proviso better
than in the words of my distinguish-
ed friend Mr. Stephen. I refer to him
because he is a man of enormous ex-
perience in the field of trade union.
activity, and I respect him for that..
He therefore knows what flaws are-
there, and how certain provisos are
pregnant with the possibility. of:
apbuse. I should like, not for ban-
ter, but because I think those are
the best ways of formulating the ar-
gunments 1o quote what my hon.
friend Mr. Stephen has said. Here 1
must say that 34 (3) talks of bilateral
agreement on the basis of some tor-
mula, negotiated formula other than
the formula of the 8.33 minimum
bonus, Emphasis is on the necessity to
agree on a formula, emphasis is not
on agreement or on the necessity to
agree, on a figure. With characteristic
eloquence my hon. friend Mr. Stephen
said:

“Legislation provided for agre=-
ments outside formula. What was
the result?Minimum bonus was con-
ceded. It i5 a ten year old concept
now. Has any intelligible or intelli-
gent productivity bonus formula
been evolved in the course of ten
vears? I am not talking aboui a
few institutions where there are
production and productivity bonus
formulae. In a large number of ins-
titutions such a formula has not
been evolved. No trade uynion has
ever tried to evolve a formula that
way. A thing that should have been
evolved has not been evolved....
There were areas, public sector
areas where large amounts Were
being  paid, private sector areas
where large amounts were being

paid....”
“At whose cost”? Asks Mr. Ste-
phen.

“At whose cost? Even fif the sur-
plus warranted a payment of only
10 per cent, if an agreement is evolv-
ed between the management and la-
bour for payment of thirty per cent,
at whose cost is this being done?-
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I have absolutely no doubt in my
mind that income-tax is being
taken out. It is at that cost it is
being done....”

I do not want to quote too much
lest he may say that I am quoting
-scriptures, He goes on to say:

“The bonus review committee
collected details and the details
show that 80 per cent of the cases
are those in which this particular
provision was taken advantage of
and bonus was being paid at a level
far higher than warranted by this
formula or by the appellate tribunal
formula.”

-I am tempted to quote because this
is the best way of formulating ‘the
arguments in favour of the proviso.
"Then he went on to say, “As a trade
unjion worker—which he is—“myself
and Shri Banerjee were very keen to
get freedom to workers to have an
agreement at higher levels. But as a
Parliamentarian”—he is a distinguish-
-ed Parliamentarian even as he is a
distinguished trade union worker—
“‘and as a representative of the people,
we will have to look at the other side
also.”

SHRI CHITTA BASU (Barasat): He
will be your potential friend.

SHR] RAVINDRA VARMA: He
has been my friend always. I do not
disown him today. I hore he does not
disown me.

If freedom is to be given, then
why should we have the Statutory
provision? Then the whole thing can
be left at that stage. As I said earlier,
I am not quoting this to confront Mr.
Stephen with his past not at all. If
he thinks so, I will be sorry, because it
‘is not my intention to do so. But I
want to point out, how even a trade
union leader of his eminence and a
distinguished Parliamentarian of his
eminence thinks of -the logic ‘behind
certain provisos of the kind in 34 (3)
‘that a formula is necessary. Often

‘DECEMBER 8, 1977
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times it happens that a figure 1s
agreed upon, and no formula is evcl-
ved and if that is the case, who
should look at the question whether
there is @ formula or it is only a
figure. It can only be the Govern-
ment. My friend Mr. Stephen again
says— I do not want to quote him
at length—*as a trade union leader,
I have signed many agreements
which are one line agreements.” 1
am sure the other friends here also
have the same experience, agreement
on one line in which you sayv some-
thing about a certain figure. What 1is
the basis of this agreement? It neced
not be always negotiations and exami.
nation of account books and what
not? It can be pressure. I am not
raising the question whether this
pressure is legitimate or otherwice,
But the purpose of the ligislation to
see that this is done on the basis of
a formula which is different is not
achieved if there is not some possibi-
lity, some contrivance, some way of
examining whether there is an alter-
native formula or it is only a figure
arrived at as a result of pressure, if
not collective bargaining.

Therefore, the reason why we have
introduced this proviso is very clear,
and as Mr. Stephen himself said, we
have to look at it here from the point
of view of Members of Parliament who
have to protect not only the rights of
workers— of course, we have to pro-
tect the rightsof workers, we have to
protect the interests of the workers
and ensure that they get a legitimate
share of the profits, they get a wage
consistent with their requirements—
we have to protect all these things—
but as Members of Parliament, we can-
not ignore the interests of other sec-
tions of the society as well. We are
sitting here as Members of Parlia-
ment who have to protect the inter-
ests of all sections not only of work-
ers, but of other sections also to hold
the balance and this can be done
only by this hon. House. Therefore,
it is being said that there must be a
provision which enables the Govern-
ment to look at agreements, and
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examine any scrutinize whether there
are alternative formulae or alternative
means are used to by-pass a formula.

There was a reference to the in-
crease in quantum, in an amendment
or in a speech made from this side.
This is not new either. This has been
partly answered by what I said earlier.
I think, it was Mr. Mahesh Desai—I
hope, Mr. Stephen will correct me if I
am wrong—who demanded 15 per cent
bonus. It is not a new idea that the
quantum must be increased. But, Sir,
the arguments that I have put forth
before the House are arguments that
answer the demand about the increase
in the quantum,

Now I come to investment allow-
ance, Again it was made to look as
though it was something new which
was being conceded to the capitalists
by the Janata Government. This is
most unforunate. I think it is because
the questic has not been properly stu-
died. My distinguished and hon.
friend, comrade, Ahalya Rangnekar
also made this point. Unfortunately,
she is not here at the moment. The
House knows that even from 1965, the
development rebate was deductible as
a prior charge in the computation of
the allocable surplus. In the Finance
Act of 1976, the development rebate
was done away with, and in its place
the investment allowance has been
introduced. All that we have tried to
do in this Bil] is to up-date the clause.
Since there is no development rebate
and its place has been taken by the
{rxvestment allowance, we are putting
in the words ‘investment allowance’.

~ Scrutiny of profit and loss account
s a very important point which has
been referred to by Mr. Stephen, Mr.
Saugata Roy, Mr. Chitta Basu, who
Mounts a constant vigil on everything
that concerng workers and bonus—ang
Mmany others on this side. Dr. Swamy,
my distinguished friend who crosses
Swords with many— I can't yet refer
to him as a veteran of many wars—
h_aS also referred to this. This criti-
@sm is based on a misunderstanding

nf the situation. Mr. Stephen was a
little clearer than some others who
were ambiguous. It is not that the
Act as it stands today gurantees this
right to the workers to inspect the
profit and loss account and challenge
the propriety of the entries. It is not
that such a provision exists in the
law today and we are trying to take
it away. Mr. Stephen said that a de-
claration was made by the then
government about two things, firstly
that there will be a minimum bonus
of Rs. 100 if there was a profit irres-
pective of allocable surplus, and
secondly, that workers will have the
right to challenge the propriety of
entries in the profit and loss account.
These were two aunouncements made
by the then government on 17th
January, 1977, a day or two be-
fore the elections were announced.
It was a declaration of intention
by the then government. Could
the government not have acted
on it? Did they not have the power?
How many ordinances were promul-
gated! Could they not have promul-
gated another ordinance for this? They
did not do so. Therefore, to give the
impression to the House that the pre-
vious government had given some
rights to the workers which the Janata
Government is trying to take away
now is highly misleading. Mr, Ste-
phen did not say so; but he said that
on 17th January they made the dec-
laration, and they had no time after-
wards. Whether there was no time
or whether there was no intention,
I do not want to go further into it
except to say that it is a fact that this
proposal was made but was sent back
from quarters higher up or whatever
they were described as at that time.

Some points were raised about in-
dustrial unrest. I do not think I
should take the time of the House to
deal with this, because we have dis-
cussed this question during Question
Hour and on many other occasions.
There is no doubt that there is indus-
trial unrest in the country. One does
not deny it. As I have said many
times, the government is trying to
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deal with this situatien firstly by re-
moving irritants, and secondly by
streamlining the machinery for set-
tlement of disputes. We are all well
aware of the many lacunae in the ex-
isting ligislation. We hope it will bhe
possible for us to bring forward lig-
islation t0 remove them on the basis
of the consensus that we have identi-
fled as a result of the discussions that
we have had in the tripartite confer-
ence and the tripartite committee. 1
would not like to say more on
this.

Sir, the debate on the motion for
consideration has shown that there is
considerable agreement, almost un-
animity in this House as far as the res-
toration of the 8.33 per cent bonus 1s
concerned. There is no dispute on
that and that is the main objective
of the Bill. On coverage too I would
like to submit to the House that /the
banking companies and the Industrial
Reconstruction Corporation which
were taken out from the coverage of
the Act through the amendments that
were made in 1975 is being restored.
So, the House can very well see that
the primary objective of this Bill is
to restore the position that existed
before the Emergency and the Act
that was passed during the Emergency.

Sir, I agree that the Bill as we have
introduced now does not deal
with all the points that
the hon. Members ou this
side and on that side of the House
have raised regarding conditions of
workers or their demnads. I do not
claim on behalf of the Government
that this is a comprehensive Bill which
deals with every aspect of the situa-
tion. I do not claim so. But I would
like to say one thing. Even if the Bill
does not go as far as many hon. Mem-
bers want the Bill to go, if the hon.
Members feel that this Bill is a wel-
come measure, in that it restores the
8.33 per cent bonus, I would suggest
to the House that this is a Bill which
should receive the support of the
House,
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Often times there is a choice bet-
ween half 2 Joaf and no loaf at all. It
can very well be that in many situa~
tions that we face, we do not get every
thing that we want. I will not tor
one moemant say that many of the
demands that have been made o
many of the suggestions thst have
been made should not be considered.
I am not even saying on secnnd
consideration, that Government will
not accept many of those things it
not today, at another time. I am not
saying it. But inasmuch as this Bill
tries to restore the 8.33 per cent bon.
nus and the coverage that existed he.
fore the amendments were introduced
in 1975 I would unhesitatingly recom-
mend this Bill for the acceptance of
the House and, therefore, I hope that
the hon. House will accept the Bill
that has been introduced by me.

MR. CHAIRMAN: The question is

"“That the Bill further to amend
the Payment of Bonus Act, 1965, he
taken into consideration.”

The motion was adopted,

MR. CHAIRMAN: After the lunch
hour we will take up amendments.
The House stands adjonurned for lunch

till 2 p.m.
12.58 hrs.

The Lok Sabha adjourned for lunch
till Fourteen of the Clock.

The Lok Sabhq reassembleq ajter
Lunch at eight minutes past Fourteen
of the Clock.

[SHRI M.SATYANARAYAN RaO in the
chair)

PAYMENT OF BONUS (AMEND-
MENT) BILL—Contd,

MR. CHAIRMAN: We take up cla-
use by clause consideration.

Clause 2— (Act 21 of 1975 to have the
modified effect for g particular period)
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8HRI KRISHNA CHANDRA HAL-
DER (Durgapur): I beg to move:

Page 1 line 16--
for *“1976” substitute “1974" (5)

SHRI C. M. STEPHEN (Idukki); 1
beg to move:

Page 1, line 16,—
fO’I' “1976"
substitute—

1974 and in respect of every sub-
sequeiit accounting year” (19)

Mr. Chairman, Sir, this is, if I may
say s, the most vital clause in tnis
Bill. There are two aspects in the
Bill— (1) what are the provisions that
the Fill seeks to incorporate and (2)
for what period. With respect to the
propotals, they are broadly welcomed
subject to this that something must be
‘added and something must be deleted.
But the controversy or, if I may say
$0, the agony from the side of the
workers is that this has been mis-
chievausly, deceitfully limiteq to one
year, nevertheless, giving an impres-
sion that some revolutionary step has
tgken place. The Act as it was, pro-
Ylded for 4 per cent bonus irrespecs
tive of profit and loss. From 1977
onwards it provideq for 8.33 per cent
bonus irrespective of profit and loss.
When the amendment ordinance came
during the emergency period, this got
sub-divided into two—one is that for
the year 1974 4 per cent bonus would
continue irrespective of profit and loss
and for the subsequent years 4 petr
tent or Rs. 100 only would be there
If there was available surplus. What
is to be done with that is the question.
The Junata Party had given a promise
to the people that this—if you call it
a mischief that was done by that ordi-
nNance--wouyld be rectified. I do not
Wwant o go into deferred wage and all
‘that. Even formerly as the Act was.
1t was nat the position that there was
No deferred wage. No. it was not
deferred wage. It is only an advance
pa.v.ment of wages to be adjusted
against the profit that may come up
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in the subsequent years subject to a
limitation of period within which it
the adjustment does not take place,
tuat w. get time, barred and cannot
be recovered. It was not a deferred
wage at all. That is why the captain
said ‘payment of bonus and matters
connected therewith’ wdthout spelling
out whether it was on profit basis or
productivity basis or deferred wage
basis. My speech was elaborately
quoted by my friend, making it ap-
pear that I saig something very very
absurd. He said that I am capable of
making an illogical thing appear logi-
cal and a logical thitg appear illogical.
Ang the ordinance, atcording to him,
is not g good thing. After going
through the speech he might have felt
that I was making a logical thing in
a presentable thing. The portion you
spoke, therefore, obviously is not ful-
ly reflective of .my speech. That is
what I want to say and nothing more
than that.

KWow, the specified question is, tne
_emergency ordinance stated that for
the period 1974 the workers/would get
only 4 per cent whereas in tl‘le previous
years they got 8.33 per cent, whether
you are prepared to give 8.33 per cent
for that year. I may tell him for in-
formation that there are disputes
pending, large number of them, even
today with respect to the period 1974

I have got on my hand a dispute
pending about it. HMT's dispute 1s
still there. I can quote a number of
industrial establishments where bonus
disputes for the year 1974-75 remaineqd
unsettled. Are you prepared.to give
8.33 per cent for that year? Then,
for the next year, you have not given
anything at all. For the next year
you have not given even 4 per cent
You will kindly understand that. It
ig blank. For the period 1976-77, you
have given 8.33 per cent. Now, let us
not forget this fact that for that in-
terim period. it is cipher, minus: not
I per cent. That is the position.
You forget about 8.33 ner
cent. It is blank. Therefore,
the question is whether for the entire
period. for these two years, you are
prepared to give 8.33 per cent: if not,
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why not? On the basis of the com-
mitment made by the Janata Party,
do not quote our position and all that.

We took certin decisions; we argued
about it; we thought that it was neces:-
tary to contain inflation; we made
certain provisions and with those pro-
visons we went to.the péople. You
w@nt to the people saying that these
provisions were wrong. You got votes
from the people and came to power.
Now do: not quote us because people
decried that the position we took was
wrong and we took certain measures
which did not receive any acceptance.
If you quote us, then it is absolutely
illegsl. We had been defeated;
we had been taken to task;
we went to the bar of the people;
we had been convicted; we had been
thrown ocut of power. Now, we are
here. You told the people that those
measures wwere wrong; those measures
would bLe rectified. You were voted
back to pewer. Do not quote that we
took ceriain decisions which the peca
ple rejected and try to justify your-
self. This is not proper; this is abso-
1:tely wrong: this is most hyprocriti-
cal.

Now. therefore. Sir, the theoretical
aspect apart. this is a matter on which
there can be no budging at all. 8.33
per cent is clear, specific and cate-
gorical. This specific, clear and cate-
gorical commilment had been given
throughout to the people. This was
accepted in principle that 8.33 per
cent wil] be given for this particular
year. leaving the previous year com-
pletely blank and the year before that
ang the vear coming forward making
completeiy blank; not even 4 per cent:
the Ordinance remaining as it is for
the cucceeding years. This is the pic-
ture which is emerging. This position
cannot be accepted. It was mention-
ed that there was a connection bet-
ween the wage and the bonus. There-
fore. it will depend on the way the
argument yvou are developing. If that
is the argument, that argument is very
dangerous and the working class will
have to take notice of that.
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‘I quote .my speech which of course
is correctly put forth like this. “There
is a connection between bonus and
the wage. It is only to link up, to
bridge the differe'nce between the ac-
tual expenditure and the wage that
deferred wage and the minimum
bonus is contemplated.” Therefore,
unless we determine what is going to
be the wage policy, there can be no
decision. as far as this is concerned,
on a permanent basis. Therefore, the
argument that is developing is that if
they are going to get a proper wage,
then this is not forth coming. They
will get it if the wages are going to
be low. We are going to give them
3.33 per cent subject to one condition
that the wages are to be done away
with.

Now the Bhoothlingam Commission
is going into the wage matter. They
will get either good wage or bonus.
If their wages are fairly good, they are
not going to get this bonus. They will
get this bonus provided the wages are
low and there is sufficient assurance
from the Bhoothlingam Commission
that the wages will be fixed sufficient-
ly low. If this is going to be the link-
age, this is the principle against which
& voicc of protest has to be raised here
and now. Therefore, irrespective of
all that, on the same basis of proiit
being the minimum, irrespective of
profit and loss, on that, there can be
no going back. We went back on that.
Now, vou are not only going to zo
back to that, but you do not have the
courage to say that for the coming
year at least four per cent will be paid.
You are not prepared to say that. For-
get about 8.33 per cent, Even 4 per
cent, you are not prepared to say. 1
this Amendment savs ‘restoraton of
status quo 'ante’, if that is the position,
then from 1974 onwards, 8.33 per cent
bonus must come. Whatever has been
incorporatey must come in a perma-
nent form. I do not know why this
must be limited only to one year.
why all these amendments which vou
are provosing should be limited to only
one vear. Some of my friends have
moved amendments. [ want to men-
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tion this to them. They have moved
amendmenis like . ‘substitute 1975 to
1476’ or ‘substitute 1974 to 1976’. That
is not enough, because the word here
is 'year. The word in the principal
ciause is not ‘years’; it is ‘year’. If you
say ‘substiiute 1975’ means the vyear
1975-76. There it stops. Then 1876-77
goes. That is why, I propose that the
amendment must be “for the year
1974-75 and for every subsequent ac-
counting year”. This is an amena-
ment which I seek to press., on which
there can be no compreinise, no budg-
ing at all. And if the Government
fuiters, that will be committing a
breach of faith with the people on a
very vital matter. On the basis of this
we went to the polls. as a matter of
controversy; you charged us, wvou
accused us, as anti-working class on
the basis of this, what you called,
Black Act, and you got the benefit of
it. Now, be true to the promise you
made ang not quote the argumenis
which we made and which people have
rejected. Therefore, on that basis, I
press my amendment.

SHRI RAVINDRA VARMA: I have
listenred to my distinguished friend,
Mr. Stephen, with great interest and
respect. I do not want to spend much
time of the House dealing with the
many aspects of the matter that he
himself raised eariier to which 1
have given answer ‘rom thig side.

I swould, however, liketosay once
mora that it will be totolly wrong; and
if Mr. Stephen had no! done that and
some one else had done that, I would
say ‘malicious’—to interpret this Bill
to mean that. for subsequent years,
Government has no policy regarding
bonus. I am sure that he would not
like {o make such a charge because,
as [ pointed out in the course of my
replv at the stage of consideration, in
the past too such amendments have
been made for 5 year. He said that
in 1975-7¢ when the amendment was
Mmade, there were two parts to the
amendment: one relating to 1974 and
the other relating to 1975-76. I do
ot think, at this stage, it is necessary
for me to take the House into the
details of this giscussion.
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The main points that he made were
two: one, that for the interim period
there is no. provision for the payment.
of bonus in this Bill as it is before the
House; and the other, that there s
no promise for the future. I shall
therefore, priefly dea] with these two.
points,

Firslly, as far as the interim period:
is concerned, I wish to state in all
humility and seriousness that the res-
ponsibility for the interim period lies.
there, and not on this side of the
House. If the bonus which was 8.33
per cent evaporated into zero, the res-
ponsibility for that squarely rests.
there, and as Mr. Stephen said, the
electorate itself understands it, and
hag given its verdict.

As far as the question of making it
retrospectively effective is concerned,
I am sure the .House will seriously
consider whether liabilities on people
can be retrospectively imposed. Lia-
bilities can be imposed on people only
prospeciively, for the future. But il
one says today that, for the period
1974-75 and 1Y9753-76, for which some
others were responsible, retrospective-
ly the managements or undertakings
have io bear responsibility, it will ke
imposing a liability retrospectively.
and that is not something which can
be argued for.

Now, coming to the second part of
the criticism about the future, as 1
began by saying, it would be totally
wrong to conclude from this Bill that
our attitude. as far as bonus is con-
cerned is limited to one year. That
is not the case: but as I tried to ex-
plain with the gability at my com-
mand—which is far less than that of
the hon. Member opposite—the quos-
tion is linked with the whole question
of minimum wage and living wage.
To say this does not mean that there
will be no bonus in future—but whe-
ther there will be bonus or not and
what the quantum will be are things
which are all dependent on the ques-
tion of minimum wages and living
wage. An examination of this has to
go on.
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I do not want to say much more
than contradict and repudiate the sug-
.gestion made by the hon. Member that
even by implication the Bill says that
there is a full-stop after the account-
ing year 1976-77; there is no such
full-stop. The position is that the
question has to be considered, even as
it was considered in the earlier ins-
tances, ang there would also be the
over-all perspective to be considered.
As he has said, the Janata Govern-
ment has received the mandate of the
people. That mandate ig in the light
of the over-all perspective. Therefore,
we want to have the over-

all perspective clearly on
-our view and place it before the peo-
ple of this country ang then take a
decision. This does not preclude the
continuance of what has been provid-
ed in the Bill, but it certainly means
it has to be considered in the light
of the over-all perspective, which has
‘to be cleared. I therefore oppose the
hon. Member’s amendment.

MR. CHAIRMAN: I shall now put
amendment No. 5 to the vote of the
House.

The Amendment No. 5. was put and
negatived:

MR. CHAIRMAN: I will now put
amendment No. 19 of Mr. Stephen to
clause 2 to vote. The question is:

Page 1, line 16,—
for 19767
substitute—

“1974 and in respect of every
subsequent accounting year” (19).

The Lok Sabha divided:
Division No. 5] [14.31 hrs.
AYES

Alluri, Shri Subhash Chandra Bose
‘Chandrappan, Shri C. K.
*Chandre Gowda, Shri D. B.
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Chettri, Shri K. B.

Damani, Shri §. R.
Dasappa, Shri Tulsidas
Gotkhinde, Shri Annasaheb
Haren Bhumji, Shri
Jeyalakshmi, Shrimatj V.
Kadam, Shrj B. P.
Kosalram, Shri K. T.
Kunhambu, Shrj K.
Lakkappa, Shri K.

Laskar. Shrj Nihar

Patil, Shri S. B.

Pullaiah, Shrj Darur

Ruao, Shri Jalagam Kondala
Reddy, Shri M. Ram Gopal
Seyid Muhammad, Dr. V. A.
Stephen, Shri C. M.

Venkataraman, Shri R.

NOES

Ahmed, Shri Halimuddin
Amat, Shri D.

Amin, Prof. R. K.

Ananthan, Shri Kumari

Bal, Shri Pradyumnz
Barakataki, Shrimati Renuka Devi
Berwa, Shri Ram Kanwar
Chandra Shekhar, Shri
Chaudhary, Shri Motibhai R.
Chaudhry, Shri Tshwar

Chavda, Shri K. S.

Chhetri, Shri Chhatra Bahadur
Chowhan, Shri Bharat Singh
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Chunder, Dr, Pratap Chandra Patel, Shri Dharmasinbhai

Dhara, Shri Sushil Kumar Patel Km. Maniben Vallabhai

Dharia, Shri Mohan Patnaik, Shri Biju

Dutt, Shri Asoke Krishna Raghavji, Shri

Gattani, Shri R. D. Rai, Shri Gauri Shankar

Gore, Shrimati Mrina}l Raj Keshar Singh, Shri

Gupta, Shri Kanwar Lai *Rajan, Shri K. A.

Harikesh Bahadur, Shri Ram Kinwar, Shri

Jain, Shri Kacharulal Hemraj Ramachandran, Shri P.
Jain, Shri Kalyan Ramji Singh, Dr.

Jain, Shri Nirmal Chandra Ranji¢ Singh, Shri

Kailash Prakash, Shri Rathor, Dr. Bhagwan Dass
Kamble, Shri B. C. Rodrigues, Shri Rudolph
Kar, Shri Sarat Sahoo, Shri Ainthu
Kaushik, Shri Purushottam Sai, Shri Larang

Kureel, Shri Jwala Prasad Sai, Shri Narhari Prasad Sukhdeo
Mehala, Shri K. L. Saini, Shri Manohar Lal
Maitj, Kumari Abha Sarkar, Shri S. K.

Mathur, Shri Jagdish Prasad Satya Deo Singh, Shri
Mchta, Shri Prasannbhai Shakya, Shri Daya Ram
Mohd. Hayat Ali, Shri Shastri, Shri Y. P.
Mondal, Dr. Bijoy Sheo Narain, Shri

Nathu Singh, Shri Sikander Bhakht, Shri
Nathwani, Shri Narendra P. Singh, Dr. B. N.

. . Sinha, Shri C. M.
Nayak, Shri Laxmi Narain

Sinha, Shri Purna
Negi, Shri T. S.

Somani, Shri S. S.
Pandey, Shri Ambika Prasad Tiwari, Shri Brij Bhushan
Paraste, Shri Dalpat Singh Tripathi, Shri Ram Prakash _

Parmar, Shri Natwatlal B.: Tyagi, Shri Om Prakash

N L

*wrongly voted for NOES .
2950 LS—10.
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Varma, Shri Ravindra

Yadav, Shri Ramji Lal

Yadav, Shri Vinayak Prasad
Yadave, Shri Roop Nath Singh
Yadvendra Dutt, Shri

Yuvraj, Shri

+
MR. CHAIRMAN: The result of the
division is: Ayes—21; Noes—78,

The motion was negatived,

THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): What is all this?

SHRI C. M. STEPHEN: You should
be unhappy at least.

MR. CHAIRMAN: I will now put
clause 2 to vote. The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted,

Clause 2 was added to the Bill.

Clause 3 was added to the Bill.

SHRI C. M. STEPHEN: To the ex-
tent possible, ‘Aye’,

MR. CHAIRMAN: Now Clause 4,
Shr1 Prasannbhai Mehta—are you
moving your amendment?

SHRI PRASANNBHA] MEHTA
(Bhavnagar): I am not moving.

MR. CHAIRMAN: The question is:

“That clause 4 stand part of the
Bill.®

The motion was adopted.
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Clause 4 was added to the Bill.
Clause 5 was added to the Bill.

Clause 6— (Amendment of section 6)

MR. CHAIRMAN: There is an am-
endment by Mr. K. Ramamurthy, But
he is not here,

Mr. K. C. Halder,

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): I beg to move:

Page 2,—
omit lines 18 to 20. (6)

MR. CHAIRMAN: Mr. Prasannbhai
Mehta—he is not here. Shri Stephen.

SHRI C. M. STEPHEN: This is about
the investment allowance. My friends
have said that there was development
rebate and that this investment allow-
ance has taken itg place. I just want
to point out one subtle difference.

Development rebate has been allow-
ed to be deducted on the principie
that for purposes of future deveiop-
ment and conservation for future ex-
pansion and rehabilitation, the amount
that is allowed must be deducted from
the gross profits. That is the under-
standing of the principle. Here it is
different. Investment allowance 1S
not based on that principle. Invest-
ment allowance is not based opn the
principle of cbnservation of some
amount for future purposes «f facill-
tating future rehabilitation. More
than that, it is for the purposes of
giving an incentive for investment.
That should not be a charge. The
principles are entirely different.

I do not want to prolong my speech.
The comparison does not stand. There.
fore, merely because development re-

*The following Members

also recorded their votes:

AYES: Sarvshri Nanasahib Bonde, Ajit Singh Dabhi amd K. A. Rajan;
NOES: Sarvashri Surjit Singh Barnala, S. S. Das, shyamla]l Dhurve,

Ram Murti, Rudra
and Padmacharan Samantasinhera,

Sen Chaudhury, M, A. Hannan Alhaj, Rem Lal Rahi
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bate was permitted to be deducted
which is basically ean an understand-
able principle, to say that investment
~allowance which is in the nature of
an incentive for investment purposes
and should be deducted from the gross
profits depriving the workers of bonus
ijs an absolutely un-understandable
principle. Hence my amendment,

SHRI RAVINDRA VARMA: I only
wish to say that the hon. Member is
well aware of the role Investment
Allowance plays in the development of
industry which is not far different
from what was the purpose of the
development rebate. In fact the deve-
lopment rebate was allowed at 40 per
cent for ships and at rates varying
from 15 to 35 per cent for plant and
machinery. In the case of Investmoent
Allowance it is far below that rate
and it will be largely at a uniform
rate of 25 per cent. Therefore, I do
not think that the House should ac-
cept thc amendment moved by Shri
Stephen.

MR. CHAIRMAN: I shall now nrut
Amendment No. 6 mived by Shri
Krishna Chandra Halder to the vote
of the House.

Amendment No. 6 was put and
negatived.

MR. CHAIRMAN: The question is:

“That clause 6 stand part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill.

MR. CHAIRMAN: Now we take up
clause 7. Shri Prasannbhai Mehta, are
You moving the amendment?

SHRI PRASANNBHA] MEHTA: 1
am not moving.

MR. CHAIRMAN: The question is:

“That Clause 7 stand part of the
Bil.»

The motion was adopted.

Clause 7 was added to the Bill.

MR. CHAIRMAN: Now we take up
Clause 8 Shri D. D, Desai is not
here.

Clause 8— (Amendment of section 10)

SHRI C. M. STEPHEN: 1 beg to
move: '

Page 2, line 34,—

for “one hundred” substitute
“two hundred” (33)

Page 2,—

after line 40, insert—

“Provided further that for
the purpose of payment under
this sub-section, the provisions
of section 32 shall not be ap-
plicable.” (34)

SHRI RAVINDRA VARMA: I beg
to move:

Page 2, lines 30 and 31,—

for “Notwithstanding anything
contained in sub-section (1)”

substitute—

“Notwithstanding anything
contained in sub-section (1) re-
garding the payment of mini-
mum bonus, but subject to the
other provisions of this Act”
(54)

SHRI C. M. STEPHEN: I move my
amendment and I rise to oppose the
amendment of Shri Ravindra Varma.

I am making these explanations for
the benefit of the trade union friends
on the other side who have been very
very vocal on behalf of the Railway
workers, Posts and Telegraphs work-
ers, departmental workers and all the
four of them.

My amendment says for the pur-
pose of payment of minimum bonus
these sections should also be made
eligible. I said Section 32 of the Act
should not apply for the purpose of
payment of minimum bonus. Section
32 spells out different categories of
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workers who will not be eligible for
the bonus under the Act—department-
al workerg and all of them.

The question is my friends on the
other side and this side and who have
been presenting petitions before Par-
liament for the payment of bonus, who
had been guiding the rally and carry-
ing on the agitation very proudly
over-throwing 85 trains in a short
period, that was the claim that was
made and all that, whether they would
come forward in a convention of the
trade union conscience and I would
say—minimum bonus at least must
be paid to these people. This is all
the purpose of this amendment,

Now, the purpose is self-explana-
tory. I do not want to carry on my
speech about it. The purport is that
those who have ben arguing for this,
let them not commit the sin of vot-
ing against their conscience now.

Regarding Shri Varma’s amendment,
I am sorry that he had a very belated
awareness of some danger somewherc
lurking as if nothing has happened
if the amendment is moved:

“Notwithstanding anything con-
tained in sub-section (1) regarding
the payment of minimum bonus, but
subject to the other provisions of
this Act...... i

What for is the provision ‘subject to
the other provisions of this Act’ as far
as minimum bonug is concerned?
This notional minimum of Rs. 750
was not applicable as far as that is
concerned.

All those provisions become appli-
cable now which were not in the pre-
vious Act—not even in the emergency
Act. This provision was not e¢ven
there in the previous Act. Now an
improvement is brought about, Our
emergency law which was brought in
took away some

process of amending the previous Act
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rights. They said
they are restoring that now in the

(Amdt.) Bl 2086

and saying that, for the purpose of
minimum bonus, that will be ‘subject
to the provisions of this Act’ including
the provsion of notional salary of Rs.
750/- and upwards and all that,

I would like the Minister to ex-
plain why this particular provision be-
came necessary and why could he not
leave it at that? Why this amend-
ment has become suddenly necessary?
Which heaven is going to fall if this
amendment is not going to come in
this section of the Act? Which sec-
tion of the Act do you want to apply
to the payment of the minimum wages?
My understanding of the situation as
I have explained is this—if I am
wrong, kindly correct me and if T am
right, kindly agree with me on the
amendment and leave the matter at
that. Therefore, I press my amend-
ment and I oppose the amendment
brought forward by Shri Varma.

SHRI RAVINDRA VARMA: Sir, I
think we are repeating and restating
our positions in this regard again and
again because, at the stage of gene-
ral discussion, this matter was brought
up by the hon. Member and other
Members who spoke in support of his
position. I have elaborately answered
this question. Sir, I do not want the
impression to go around—the impres-
sion that my hon. friend wants to
create—that there is opposition here
to the consideration of equality of
benefits to various employees in vari-
ous undertakings. He pointedly refer-
red to the fact that some hon. Mem-
bers have presented petitions on behalf
of the railway employees and made re-
ference to the employees in other un-
dertakings as well. He is very well
aware that even jn the case of non-
competitive undertakings in the pub-
lic sector, though the Act does not
apply to them, an ex-gratiac payment
is made on the basis of the came for-
mula as is mentioned in the Act.

If, in this Bill there is no provision
for the expansion of coverage to other
areas, the hon. Member referred to
that, the reasons for that have been
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stated by me earlier 1o the House. The
expansion of coverage is related to
the whole question of the concept and
quantum and the effect on the eco-
nomy; it is not that anything is ruled
out. But at this point, our limited
purpose is to restore the coverage that
existed earlier and not to expand it.
This does not mean that we are making
any statement about the possibility of
considering expansion of benefits, equi-
valent benefits, in one form or another
to the employees of the other under-
takings. But, as I stated earlier in
this House, the limited purpose of
this Bill that we have introduced is
to restore the coverage that existed
and undo the damage that was done
by the other side when they were
here.

1. therefore, oppose Mr. Stephen's
amendment. About my own amend-
ment, the hon. Member has raised
some questions. I would like to say in
all sincerity that there is no effort at
all to take away anything or jeopardise
anything. The present wording of Sec.
10(2) (A) which was inserted by the
Ordinance and which now figures in
the Bill in clause 8 may create an im-
pression that a minimum bonus will
be payable even by units which are
hewly set up for which Sec. 16 of
the Act makes a special provision.
The section of the Act to which he
has made a reference is sec. 12 which
is an old section which has been
there from 1965. That is all.

SHRI C. M. STEPHEN: The old
Act says: “Notwithstanding anything
contained in sub-section (1) but sub-
Ject to provisions of sections 8 and
13, every employee shall be bound
bv...... " You can go back to that,
After saying ‘subject to all the other
Sections’ you cannot now say that
section 16 alone will apply. Section
12 spoke on notional bonus and that
Section was made subject to the pro-
visions of sections 8 and 13, whereas
You are making all the sections ap-
blicable to this.

SHR]I RAVINDRA VARMA: I have
already explained that nothing that
s stated here militates against the

position that exists. The amendment
has been proposed because it has been
pointed out that there may be am-
biguity about application of other sec-
tions including section 16.

SHRI C. M, STEPHEN: Why not
spell gut that particular section? Why
say ‘subject to other provisions of
this Act?

MR. CHAIRMAN: I shall now put
Amendments 33 and 34 of Shri C. M.
Stephen to the vote of the House,

Amendments Nos, 33 and 34 were put
and megatived.

SHRI RAVINDRA VARMA: We
introduced this amendment only
because we had a feeling that section
16 may come into jeopardy. It is not
our intention as I said earlier to
change the other existing sections or
do any other thing of that sort.

SHRI C. M, STEPHEN: Law is law
and your intention is irrelevant,

SHRI RAVINDRA VARMA: Sub-
ject to other provisions of the Act,
means that section 16 is included.

MR. CHAIRMAN: I shall now put
Government Amendment No. 54 to the
vote of the House. The question is:

Page 2, lines 30 and 31.—

for “Notwithstanding anything
contained in sub-section (1)

substitute — ‘“Notwithstanding
anything contained in sub-section
(1) regarding the payment of mi-
nimum bonus, but subject to
the other provisions of this Act”
(54)

The motion was adopted.

MR. CHAIRMAN: The question is:

“That clause 8, as amended, stand
part of the Bill.”

The motion was adopted.
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Clause 8, as amended, was added to

the Bill.

4

Clauses 9 to 12 were added to the
Bill.

Clause 13— (Insertion of new section
24) ’

MR. CHAIRMAN: We take up
clause 13, There is an amendment No.
21 by Shri C. M. Stephen.

SHRI C. M. STEPHEN: I move my
amendment No. 21.

Page 3,—

after line 24, insert—

“(3) Where any dispute of
the nature specified in section
22 between an employer and
its employees, other than those
covered by sub-section (1), has
been referred to the authority
under that section it shall be
competent for the authority, not-
withstanding anything in sec-
tions 23 and 25, to determine
(a) whether any entry is truly
and correctly made jn or omit-
ted from the accounts and (b)
whether any item shown as
an item of expenditure in the
accounts was incurred in the
interest of the business.” (21)

It is a very material and vital am-
endment. When I spoke at the intro-
duction stage, I referred to the scru-
tiny of accounts and the right of tri-
bunal to question the entry as an ex-
penditure and the right of the tri-
bunal to appoint an auditor to exa-
mine the audited balance sheet. These
were rights conceded by government
notifications by the previous govern-
ment, with a promise that legislative
measures would be brought forward
Jater on. After that the House was
dissolved and we went to the polls.

It s a right, which  after
prolonged struggle and memo-
randums and all that, the workers
practically got promised to
them. But the present position is,
the audited Profit & Loss Account can-
not be rropened at all. A stage has
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come where the Government has to.
agree to bring in a legislation to undo
this wrong thing. Because once you
say that the workers get bonus only
as a part of the profits, then they are
entitled to know what the profit is,
where the profit is, and whether mis-
entries have been made angd this ac-
count will have to be reopened. This
is a demand which the trade unions
have been pressing forward. My am-
endment seeks only to incorporate
this. A promise wag given, the Gov-
ernment issued notification with a de-
finite promise that a legislation is be-
ing brought about for this purpose. I
hope my hon. friend will have no
objection, the Government will have
no objection. No finance is involved.
It is only the right of the workers to
go into the Profit & Loss Account. We
know how most of the Profit & Loss
Accounts are drawn up. Therefore, it
will have to be examined by the
workers, which they are entitled to.
I hope my friend will accept at least
this amendment so that the promise
given to the wokers is incorporated
in the Bill

SHRI RAVINDRA VARMA: Sir,
thig too, I would like to submit is a
matter that we discussed at the con-
sideration stage of the Bill. I do not,
therefore, want to take much time of
the House in dealing with the argu-
ments of my distinguished friend, Mr.
Stephen. Ag I pointed out at that
time, there was no legislation intro-
duced of this kind. But that does not
mean that it cannot be done. The
question is, whether it is to be done
in this Bill. He said that workers
must have the right to question not
only the accuracy of the Profit & Loss
Account, but also the propriety of en-
tries in the Profit & Loss Account.
This is a matter which has been en-
gaging the attention of the Govern-
ment—the previous Government as
well as this Government-—ang there
is much to be said in favour of mak-
ing a provision of this kind some-
where. But whether it is to be done
in this Bill, in what form it is to be
done is another question. I might say,
Sir, to the House that in fact this
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question has been discussed in the
Tripartite Committee on Comprehen-
sive Legislation. There too, this mat-
ter was .brought up, and the whole
comprehensive question of accesg to
information for trade union workers
and workers, and the necessity to
provide for ensuring that profit and
loss accounts are not manipulated by
the management and to provide op-
portunities for the workers to exa-
mine it, was examined at length in
the Committee on Comprehensive
Legislation and I can say that some
proposalg in this regard are likely to
find their place in the comprehensive
Legislation as well as in other things
that the Government has in view.
Therefore, I do not think, it will be
appropriate for us to introduce a
clause of thig kind in this Bill and I
can tell my hon. Friend that we are
quite conscious of the need for a pro-
vision of this kind to ¢nsure that there
is full satisfaction, that there is mno
improgpriety committed in the com-
putation of the Prifit & Loss Account
and we shall certainly bear in mind
the views that he has expressed in
coming to conclusion in this regard.
I would submit that it is not necessary
to press for an amendment of this
kind in this Bill at this stage. I
would, therefore, request him to
withdraw the amendment.

~ MR. CHAIRMAN: Are you press-
Ing the amendment?

SHRI C. M. STEPHEN: Ip view of
the definite promise griven by the
Minister, I seek the leave of the House
to withdraw my amendment.

Amendment No. 21 was, by leave,
withdrawn.

MR. CHAIRMAN: The question is:

“That Clause 13 stand part of the
Bill.”

The motion was adopted.

Clause 13 was added to the Bill.

Clause 14 was added to the Bill.

Clauge 15— (Amendment of section
314)

SHRI C. M. STEPHEN: I beg to
move;

Page 3, for lines 33 to 36, substi-
tute—

‘15. In section 31A of the principal
Act, for the existing proviso, the
following proviso shall be substitut-
ed, namely:—’ (22).

It is not a controversial amendment.
Now they are putting a proviso which
is acceptable. But I am seeking that
the mischief that we did may be un-
done. I quarrelled as best as I could
but failed at that time and I am again
quarrelling. For productivity bonus:
agreement, to fix a ceiling is absurd.
That ceiling must go. While it must
be ensured that the minimum must
be there, the ceiling must go.

SHRI RAVINDRA VARMA: I am
sorry I cannot reciprocate his gesture
by agreeing with him in this case.
All of ug hope that the sky is the
ceiling if there is any ceiling. But I
am afraid that incentive to produc-
tivity is connected with both bonus
and profits. One cannot take on
stand in one case and another in an-
other case. I am sorry I cannot ac-
cept the amendment.

MR. CHAIRMAN: I shall now put
amendment No. 22 to the vote of the

House.
Amenament No. 22 was put and

negatived.
MR. CHAIRMAN: The question is:

“That clause 15 stand part of the
Bill.”

The motion was adopted.
Clause 15 was added to the Bill.

Clause 16— (Amendment of secCtion
32).

SHRI K. A. RAJAN (Trichur): I
shall move my amendment No. 29 but
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§shri K. A. Rajan]}
I do not want to speak on it. I beg
to move:
‘“Page 3 and 4, for clause 16, sub-
stitute—

“16. Section 32 of the principal
Act shall be omitted.” (29)

MR. CHAIRMAN: I now put am-
endment No. 29 to the vote of the
House.

Amendment No. 29 was put and
negatived.

MR. CHAIRMAN: The question js:

“That clause 16 stand part of the
Bill”

The motion was adopted.

Clause 16 was added to the Bill.

Clause ¥71—( Substitution of ncw
sections for section 34).

SHRI KRISHNA CHANDRA HAL-
DER: I beg to move:

Page 4, omit lines 11 to 13. (7)
Page 4, omit lines 18 to 27. (8)

SHRI K. A. RAJAN: I beg to move:
Page 4, after line 27, insert—

“Provided also that such em-
ployees as have entered into any
agreement with their employers
prior to the commencement of
the Payment of Bonus (Amend-
ment) Act, 1977, shall be paid

bonus on the terms of such ggree-
ments.” (16)

SHRI K. T. KOSALRAM (Tiruch-
endur): I beg to move:

Page 4, after line 27, insert—

“Provided also that such em-
ployees as have entered into an
agreement with their employers
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prior to the commencement of
the Payment of Bonus (Amend-
ment) Act 1977 shall be paid

bonus on the terms of such agree-
ments.” (9)

15 hrs,

*Ag Shri Ravindra Varma knows
Temil well, I would speak in Tamil
on my amendment. I am already ex-
plained the implications of my am-
endment to him. In the implementa-
tion of agreement arrived at between
the employers and the employees
about the quantum of bonus the Gov-
ernment does not incur any expendi-
ture. In my home town, one factory
has entered inty an agreement with
the workers on payment of 20 per
cent of bonus and this would be 1n
force till 1980. Sir, 20 per cent bonus
is given on the earning of 2.5 crores,
3 crores or 4 crores per annum. With
their business acumen and with their
inventive institution, they could anti-
cipate the provisions of the Payment
of Bonus Ordinance. In this year’s
balance-sheet they have not shown
any allocable surplus. The workers
have been made the victimg of their
greed. As a representative of the
Janata, Shri Ravindra Varma should
not betray the claims of workers by
backing the capitalists.

PROF. P. G. MAVALANKAR
(Gandhinagar): Sir, let the House
decide to extend the time.

MR. CHAIRMAN: We have to take
up non-official business now. I think

within ten minutes we will finish this
business.

PROF. P. G. MAVALANKAR: Mr.
Chairman, my point is that instead of
fixing five or ten minutes for this, let
the House agree that we pass this Bill
today and whatever time jg taken for
this now may be added to the time

for Private Members’ business after-
wards,

*The Original speech was delivered

in Tamil.
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MR. CHAIRMAN: The difficulty is
that there are some Members who
want to speak. So, I think it is bet-
ter to postpone it. We will take up
the mon~official business now and we
will continue it later on.

15.02 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

NINTH REPORT

SHRI RAJSHEKHAR KOLUR
(Raichur): Sir, I beg to move:

“That this House do agree with
the Ninth Report of the Commitiee
on Private Members’ Bills and
Resolutions presented to the House
on the 7th December, 1977.”

MR. CHAIRMAN: The question is:

“That this House do agree with
the Ninth Report of the Committee
on Private Members' Billg and Re-
solutions presented to the House on
the 7th December, 1977.”

The motion was adopted.

15.03 hrs.

RESOLUTION RE: PARITY BET-

WEEN PRODUCTION AND PRICES

OF AGRICULTURAL AND INDUS-
TRIAL PRODUCTS-—contd.

MR. CHAIRMAN: We will now
take yp further discussion of the fol-
lowing Resolution moved by Shri
Arjun Singh Bhadoria on the 24th
November, 1977:—

“This House is of opinion that
farmers and poor people of the
country have been utterly neglect-
ed during the last 30 years and the
then Government failed to keep a
balance between the agricultural
and industrial production. While on
the one hand, there was constant

decline in agricultura] production
and prices, on the other, the prices
of industrial products constantly
increased due to fictitious expen-
diture.

This House, therefore, resolves
that with a view to maintain parity
between the production and prices
of agricultural and industrial pro-
ducts, necessary steps be taken to
ensure that:—

(i) there should not be an in-
crease of more than 10 paise per
Kg. in the prices of any foodgrains
during the interval between the
two successive crops;

(ii) the sale-price of any essen-
tial goods manufactured in a fac-
tory should not in any case be more
than one and a half times of its
cost of production;

(iii) the farmer should get rea-
sonable price for his foodgrains and
other agricultural products which
should meet his cost of production
as well as the cost of living;

(iv) the profits of big business-
men and big agricultural farmers
are curbed;

(v) ceiling on income in the pri-
vate sector and Government ser-
vices is imposed;

(vi) taxes such ag Octroi, Sales

Tax, etc. levied on essential goods
are reduced; and

. (vii) price policy is made effec-
tive through g four-tier and auto-
nomous system based on socialism.”

Shri Arjun Singh Bhadoria may
now continue his speech. He
absent.

is

HY WA AT ew (et Aww) -
awTafa ST, W& St &7 o gee 2,
# fagra: Ja¥ Qi @gwa f wkk
8% i 9% qwrd 2 W
T qET { AN WA @ Ak g,
& guwan g 5 ¥ ¥ wrand o
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HIAET & A2 & A 9|1 § T9 WIS
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¢ faae qET § AF WG H
Fgar & ar I o F @ R A
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MR. CHAIRMAN: Mr. Kanwar
La) Gupta, please wait a little. Let
the amendments be moved. Mr.
Nirmal Chandra Jain.

SHRI NIRMAL CHANDRA JAIN
(Seoni): I move:

That in the resolution,—

omit (a) “(i) there should not
be an increase of more than 10
paise per Kg. in the prices of
any foodgrains during the inter-
val between the two successive
crops;”

(b) “(vi) taxes such as Octroi,
Sales tax, Ievied on essential
goods are reduced; and”

(¢) “(vii) price policy is made
effective through a four-tier and
autonomous system based on so-
cialism.” (2)

That in the resolution,—

add at the end—

“(viii) abolish Sales Tax com-
pletelv.” (3)

MR. CHAIRMAN: Now, Mr. Yuv-
raj is not present; Mr. S. S. Dag is not
present. Mr. Chandra Shekhar Singh.

SHRI CHANDRA SEKHAR SINGH
(Varanasi): I move:
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That in the resolution,—
add at the end—

“(viii) the ratio of prices of
agricultura] and industrial pro-
duction should be so fixed and
regulated that the farmers may
get remunerative price of their
produce for earning their liveli-
hood; and

(ix) the tax on agricultural
land should be levied jn such a
manner that tax exemption is
granted in case of famine,
drought, flood, hailstorm and other
natural calamities.” (6)

MR. CHAIRMAN: The resolution
and the Amendments are before the

House.

ot A T oA F Fg wrar
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ST AT Y ST TS |Terga) dar 7
oY FET AT WITT AT AT GI F¥ HATATET
F 9% T & | WG T quTe &
IR AFT P E | T IR W R
S 1T e § WX gEa ag & foud
g H W FT I U7 § | TH NS FT
ST WE @ Ag 9gd g g | sl
faaa aror @@ v g a9 M

HTATET & AT W EATT GEEIC A4 3@
%sma' o T& fwur ) =T
e at *ﬂfwrwré!ﬂﬁﬁ



309 Parity id Agricul- AGRAHAYANA 18, 1899 (SAKA) turel and. 310
_Indugtrial Production and Prices (Res.) '

mﬁwaﬁwm%m:ﬁ &
AT i @ W o o A F gy ¥
ardY arwa Ffa & s W | FT
Faq F1 Tfgr ThE wR qEEd w7
fagme wr & 1 a8 g ThE F A
F & wie gt 2 7 F7 I gy
TR HT T qg 1 AET 8 AT SHF
AT HF GF I9 FT FAI A A/
Arferat wXAT @re | ag A gfe
T FT A FW T w1 SfaEE @/ |

g A F1 gegfy aga qUAT &
AT qgd T §, 9H agd AT g |
AR I WA & | W AW grar
ar € ST 3W BT AT 7@ AT W
= ¥ fradr & wfaat & v g,
srefs g T g | ¥ 4K WR
qvad grar ¢ fF e e g %
e W [EHA Y A1 qgF 741 7 @
2?7 AR g WTE AT I A OATAT
qrEaT 8 1 3g AW Fed & fFowmas
ZATE g # &Y Gt foram a7 1 &l For
¥ & FEEL FY grerd B FTHFT I
TET AT § 1 T AT Ew D gTFA
FT FHTT AT qF AT 37 AT WP |
afFT F17 37 FENGA F fAT &
TRdT g & wwwan g fo aar ardf &1
AT &z §, IART TEOWT AT ¥ )
I 31 arar o & fF o= /e & 91T
29 g OF WIIHT F7 A7 3, Ifaw
ofE g7 sfe &7 & SO TEd
TIW o9 AT A4 & | FAA a9 A
¥ 912 g a7 g1 gu @ W 39 AR
QU FTTFE ar A | A F 7 A
A gEY € g A | gX AH
T SrEr mrvr & femr amon ) #
TIRar £ fF s aEt £ o OF
i5E SWIR aAw WK g7 B W ¥
TR 3AN Fq7 F7 far &, PER @
AR & Gz ® wAT W4 @, 9 A" ae
T A€ mar v AR feaw A & A
W & Y &7 gavw @r w0

ST 30 @ aw 1A W qwr A ¥
gt ot Fg fF 1 9T 18 @R
T AT v ot A 2 ) moy
6 wErT ¥ fraar e, frawr @t =Y
s frar ?oag wA ¥ ww oA
s f soft @Y gt 7, 8 W @
g1 E ZANAT 10 WA FFTAT | ITTRY
®IE STATH FATT A1fgd WX g 6 wEr
F AT FATA ITRICAT 29 ¥ g
ot =12y fF gwn @@ e a@w
am zw o< fawmm F& 1 @ @y
fom wwe 30 aTer s ofr & At &
e A/ F1 favary 93 mT oar 3
NFTT AFAT aTEf & ofF AW 7 Favarg
9T H AT AFY i 1 gy fod ow
qier FY 9¥ &

SEa § ag a3 FEr T R
e &1 3 aw AfY faear &0 Y
ag dIaT FI@T 2, arr #1, faoet #7
AR & &1 @91 & A1 § IEFT
HEgAd a9 § SEET % W IAET
i a7g ¥ 7Y fasar 1 o% gEd
T W offa €, @ @ ¥ 9
T TET & fis s o AT @ B,
¥5 fa<t ddY #1 35 9 & faee =
FT &1 91 91 g 41 fF 9q ¥ sear
qrEt T FTHT FRAT ¥ ATy § I
it F a-qdfa & g ofr gfg 7@
gs, B ot oofufaat & oo 7 &
T 5 978z § ¥ FL 25 TEHE aF
foew 6, 7 wgAl & agr faw 1 F4v
gl STAar @I 5 8 R Eg
IEA A qFTF ! AT HANLT TR
QT AT @E, WIT AR S A AT
FA | TE WIS AEI I797 A(ET
30 AT A% qE AWT E FA @,
AfFa o JaT qE FY gAT & Y
IFT T ZaT Ay afgy 1§ fawr
war ot & wgar f& o gEwr ww



BH
[#h w93 a1 @]

gy & 9N wiaw @ !
A A 30, 35 NS & g ey §, w1
Wt aga @ N & awdr § Foad a0
‘aw@ L wE S ee gsfgaw e
T W FGAT § AT g IART TEI-
foedwm o afgr | w1 o ST
HOY WISHE FT Q9 WG F@GAT g T
FTETT FT GO AL F AGE q@AT
aifgx 1« & wrgar fg oA 35 A
Y FATUT & ITF AT H ATHZTAHT OGS |
I FTIEA 4F FT FIEE W6 TIFEAA
1 {47 AT § A1 STAE &1 fwad
Gow faam, gga1 ggar wfzy |« a8
Y g wnfgy fF ez ww g
A 1 ®o ATF AT TTATFAT T 10 %
¥ fusr e gafraat S R # ag
T Y Ffe 1 g UF AT F AR
TN =1 & TR Fg § FiCF g wTHY
AT EgE § T1 ave g s o v
1 AT e geET |y av fa
& o T FTETC A I w7 AAF
weara fear g & guaar £ f& qaa
qréf S e qaTwaT #7912
T gW arfl swar TEf & wiyF
TR ®1 29 w7 faIwa £, 48 72 &
fragasrsser & fgams & 1+ 294
Qo adi #grg | g A s fE
gt 1 cara &1 Ifua aler 7 wEr
sifed g1 9g FHF gL T ALY @I
2 | swar @t @ Afggr A
o 7@ | gw T Fe g fE o
ey @7 ax fi 2, gafan e
gt w1 fawrm gom, A e Fr oY
famma grr, srahelt St A7 fawra Y
R gwar & 1 Fow qEl faw o
QT Fodt T g, Far qrdf s® T g
FT MY Y F FATY §Y TR T FAAT
IEAE | I q v &4
fr Ty ify SR O T d

.Parity in Agricul- DECEMBER 9, 1977  tural and IMdustrial 312

Production and Prices (Res.)

g anfgn, e #Y Sre e frwar
gy Wiz fadt oY STy F wrfos Y
THRIHTILIA FT AYEHT 72Y AT F7iEq |

77 gaTs § fF wifee ax o difemr
qag wr arfgw + & s g fw
FAgR § ag qfews g 1 qfwA
T F1 78 a0 ¥ a1 =nfgy 5
FTEZT HIH TSF0F G A4 I §
SATT FATET AZY feram A, w3
FE R0, A1 T4 g fgar qrdar

ug 731 fafwa aa 2 fF 7 9o
FTT 97 77 B A0 E R oag faw @
fre #vag av s 2 HR 9 ane
d@T g fr B geree AR st §
AIBH-AZZT  gAT §——WTEHT AL
giRy wmar g, 91 agR-agrgar g &
F98 97 A9 BIF T G AT &, AR
9% #41 Aq g | fae ATt ¥ o qan
g "aaTa g fw &9 s9F &1 g 9=
TIG BIYA A &, W Fgd g fF gw A
T4 K ga 1 A At #r fwadr
AT A &, AT 3T T FIE KA
T & | gdEr AR &1 3¥ HJAEET
#1 ggaqt arfge | @y FvmE ot
&, I 97 uF A7 A TIHZ AATH & F7T
W B w14 Trfgw, AT ITGEAT FI
fom FrwA 77wt foea, ag |1 e
arfen | s gar E fEar Sy, av
aofeomm ag s i fam-wfes foa
AT}, IAAT FAATHT AQ@T 72T, FX FU-
HYFT F GATHA AT AT | SARETA)
T A, ATH, TZAT, A1 FHTL AT gorwa
FT X A3y, § g av<faw AT «vEan
g 138 fou o=t § sl ag fafewa
FX &A1 =iz 5 feqaT aTw Fugr T
et faer 1 faerem onfge, @ gwmRr
#1 #7 faerar arfie T oA M
fea Tra gx famar wfgg



313
feelt & ot 2v fowew v @ &,
g WX oY fegdifer @ | w9 q%
7g forar s =fee fF ag fea Fma
9T AT AR 39 FY fokr Fww w@w g,
aTfE oW 1 ag wew & 5 9@ &
feaar amw fomr sm wr &
w9 gra 48 § 0w w40
qcde AT 2, g 30 TET ;T B
7 A 16 9@ [T & 1 B
TR FT TF TG FT SE 1. 40
ar 1.16 w95 2|4 § | uF fquifea
e & savar AATHT AT AT AR |
FEX T q9 & are § 1 ga7g
fear &, 99 % fau & 9@ Furd AT
Tigar § 1 foed ;e oAt & g
WEHAT FTAT AT § F =W 7 a4 v
grere faar, & & arsdg T F 0
T 92 ¥ wre v frn, wT e @
HTETAT A A0 FT AT | 7T wAT
2w o Tw § AX g g At fE wr
I F FYT FATAR FET § AT
ATHTT FTE o1 Z1 78T q@ER TEr 2 |
AU gard FoATe #1 39 uTT &Y
AAFEAT FTAT qeAr fE wATE, M,
A, F, TUFT, 7 17 Wifx A OFfAIT
IfEET § <7 &t Tegt & Wt
TAEAT 1 UF AT IA F GAEATC
A Arfge 1 fad AR @w, gIAA
T7A A1 Ffaeqr a9 & FH AN
T | W & fEarE @ A oag
T =rfeu & geata #@i ger g,
IAF AT FTCOE I BT gL HAT ATMEC |
TR W fFar a1 77 AT oF g9 8,
A AF 927 "iga 4¢ § a1 TrEea%
fafreze 43 & o7 & o gfar w Y
BftFeaT # WArEe §, T a8 qa7 6
aRT fF w9e #Y oF ST @Y migew
TR 1w AR e iy
T AT A A A IE &, A
AT &, ere e gEE §, difeaw
R st S fedw § T awmw

Parity in Agricul- AGRAHAYANA 18, 1899 (SAKA)
Industrial Production and Prices (Res.)

tural ond 34

TR & ¥RT FIT F W7 O ¢
Tg I WA T & &Ry, @ X7
qaT § % oF wew Heew &
arfee wdfmaer swifede & fog @
Fqq AR 9O A FT G | AFAL
FY AEqT , FIE ¥ gaEqT, W O
F FSAT HT I TATE HY, FoAT FY
OHT 1T 99 I FT qIEqT Iq
F fom grwiTag oE W F g os 9w
fegear & g2 oF afw #1 faeedt &)
T AT QI AT BT a7 § F FT
38 & feiama a%, 39 F 0FAURE
TR X 39 &1 @9, I9 & #Afzaw
@ W T FE #1 @ ¥ fog
OF FAT HATAT FATAT 11U ST HATAG
T A & FAT AT I | 9g T ST
F1 2@ fF weie Tiq Wi HoF T A
T SFTC & qgar §, d@ 9 FT 4G
FTH gnm, FAAr TN W fafwes
g 1 a8 geEdd ¥ zawn fae g o
g 39 & gfam wT ¥ um ¥ o 97 &
FHT &Y 781 gy ¥ a8 T I i 3@
fFimmea T RTE W e |

A 9o & ag Fgar § 7 a@fenr
T AT [T ag HifowT ATy A
g a1 AT F WA FTLGH | E, AT FT
qUAT FT2A 2amIre faeq WY g, @
F1 g WY TEAT €F0 fF oA F g
get AT Az AT T @ g 1 & wm
®1 &d1 A% § {7 e de Y goAr 7
€F 30-30, 35-33 WT 40-40
sifeorr wATE F9T W E | uw A AT ]
Tg a1 3T AT A @I ¢ fF 7% A9
a1 &t fiF | 9@ A F%
e | wWemwawe: ! mwW
Hr 7L | T@ETH OF ATEA
grar =rfer | awrr #Y Mfefeafoar
gt TR AT | @@ AT Wenr
A FrdY | TE AEI AT HFT & |
g s & ary fAewT @A a2
Nt g fae Nfefzalwr sw@ §



315 Parity in Agricul-

[ =< 77 )
IT FY AT AT I | g "I w9
HTH EF X IW F AT gEL AW Y
W g F®Y &F F@ ¥ faw w0

WHY I ST q=adig FAAE a9
geada A dqar ewrmar ¢ 1
aga & F9 qv AfHA A Y TEy S §
feat war == oi=l A #, o S5y
ATAFT oY N R S® FT 80
wfawa sqar Fa= 20 gfqwa e
qTEH gAT | T qrAw H @ dr &
forg fag o =g & g0 wfawa #7 AW
Faq 20 gfawd v & fFAE FN
goT, A% AT AT 3G ATV AL AT
I F qieoTHERET oIS ZATIY UF
AT AT SR T A AT R T E
99 g% v T w51 agrar ad
faenly, a9 a% 39 FT vF oFT A7 I
&Y FGAT T AF FF ;I 4T 7 LY
G BT AT AT AT aF qW § A
Y AT AT AFAT | W ST A7 AT
qge frerAt & a8 o awar | Wl
THY AT FF FITET FToT FT ATET IX
FH q FH UL AT AT JA, Iq FT =47
JrarT 1 /1 3% T&1 A1 faw amw Ak
T QAT & qrg AT A GOy A A w6
f= st 7E wEEm I &Y
FT AR |

DECEMBER 9, 1977

tural and Industrial 316
Production and Prices (Res.)

¥ ag g a1 fr ffags s =t
¥ § favam @ & e it & a1
g1 § a1 g Iuwr @, g SwEEr
O T ATRd, § AR AR o '
TR | ATl e S
frem & wite 3T ot faer wrfas & 5 aqw
q¥ %7, 7ot FT 1 s ufiwfaw
FIG 8, 99 1 FT 5T wfasw TwrEw
FIA & A1 TS ARAT A 9 F FAwear
gaT IR E fF & v@r o\t g e aa &
gUI¥ FEowdr oY FX W & 1 Y 97
F w@a g a8t 9 F A § F §T AW
ST § &7 AT g @ M AT 8 I
AFT AT 1 AT QBT qWET T
TYET 2 AV FEl THIL AW 12-13 T
& O TR ATEEY A g | |17
T /Y w997 OF TF F1 qAedrg weAy
2 | UFUF IT 9T 12-13 TO
VA @i Far 0 UF A
TN Ig T & WX ZA ATF AEHT F I
= #7191 G, 7 F A e a8,
qo9 F1 IA gIAT g1 AfFA gaw oo
gATE A1 | &1 ¥€ 1 T & 98 75 g1
g | g9 39 AW FHfd #Y G
79 g | AF favam g & =
qret ¥ERT HF FGI, FET WY AIfEY
T AV EH g g1 FTE gE@q AW
@ grm | & s g fF o ofwfaam
1% =T g1 & a8 @ew grar =nfga )

TH I A T F1E qradr ST Ui |
™ @ # TEdr gt iy i ow
wred fradt #1% W@, F2i a% fAw

Minor adjustments here and there
-would not do. You will have to take
very radical steps different from what

‘they did.

B A AT TG EWT | L W AF
9T I @ &1 4T T v AT HiK
AR ¥ 4T A BN FF Ty far &y
T FEN g AT aaT, 74y AT ) v A
wRq TE WAy wfge

93w T TH 479 FT o4TH 74

Fo agt fewifEraga 3 1 it

Fofafamr 53 § @adi sgarfs
g a3 7 &L Fvd qy At |
w#1< &1 @t cfsfamra d 3q 9T aEdt
A =1fgT | CRGWYRT da WER
IqAT FTHATE AE gHT §, JWq IO
ST SRR FET gEAT |

W wRl ¥ e § W oswE w1
FHGA AT W AT FI@7 § 6 g



317 Perity in Agricul- AGRAHAYANA 18, 1899 (SAKA) tural and 318
Industrial Production and Prices (Res.)

wrgR fafwex A w1 oo
R §, S §, wefrfrEea w7
Y g W § ¥ gy wr3@A gy,
ST 9TET FT ST F# ¥ gu Ow
TRfaF waw Iergq fogy  wAar
el &1 faT I @mr A A wG
fF ag ot fad A at ot W@ g,
FH FX el O § | W aw@ A
& fe Qa1 oipn s gETg A9AT
|TFIT AT AT 30 30 & vy o |
TIAS T |

ot wewrr v (3FR) : wvnafy
AeIRd, WRIfar S X gaAT W=eT T
@ ¢ fF s o e aE-ae e
TF =t g1 AR | § =q |87 7
TET 9 AFTLEAT =11 9T g/ SqTaT
g1 } AT wFTTeRE geEl v =
W gt & 1 foewr g ame
# FqT ¢AT A€ gH WS AE F AR
& | fFamT &1 St wAre & Wi faey
wfge o WTT 3T AE Aoy ) b
o 7€ e frer ¥ o ogw oAy @
ar faer aifwsr Y 57 9 #71 g
w1 faerr & 1 W e A Y v
Froa frarelt oF & 9 ¥ w9 A At
WY FElew gedl § FfFw 3@ & are
fFar #1110 THg FHew #7  wra
frerar & 1 %27 %7 o a8 & fr &Y
I 1€ 7 9gT & | 3w F fay o Gy
T Ao A § T forg ag eu o
FT &1 fad & o 5@ F 9 10-15
e wiig § " fmer wies g
A ¢ FET ey aga W1 oHT & 1
T At § fed e ¥ 7wy
T 9T s oy s 7 Y @ w7
A1 AN § I IAT A s faaww

% Sar qEt Y AT ¥ fade
AT rgaT g 6 ag v ¥ A § awie
AW AT o gew § WS aga

A AL TF T WA
T, St qH WEwE aEgEl A
ArTg-FHa frare $7 99T fofy 7
fraffa #2 1 a7FR B AEE G
=rfee fF e g 1 AT fwa w10
2, T AT AWE-AET T, IR
FT ANQ@-FIAT HT §, AHAS HT AT
Faqg T 2, JHIN  WEAEE
el A AEE-Ewa g
W oFm F fd amw s efea
FAT 1A | AT 7 7AT IET T THT
afe 2q 19 %7 39 A T FT §F, A
W AT % qa97 FL 2

A1 AF FT 91T FH A 110 ¥
fFr w7 w@r 2, @ftw a9 H 150
AT 140 %97 (5924 & FeeTar 22 & f9an
2, ra i gary weifea ff ¥ wow e
¥ war  fr 7e seaw 10 98 T A
SATET 78 g7 Tfed | afz w10 &
g F aFa § a1 20 5 e F1 =N
Fv Afed, afea 71 sgey F AT F
@ ¥ wyET W A g =ifed |

qTGTq WE R, | Sqa€Td FT ATIAT
g, Toewiafaeq @mi A frerar war
g—uF fFelr v 20 38 F A A
1T AL FT AT, WITT, AATH §9 O
fraet e & 1 &fEa sver A e —
fET R A wEel F A H 2 T
foeit T AT & 1 A # 50 & ey F7
AT g1 o §--ag g a% Sfaa
27 oI gL 9T AE FT T EF 8,
FTFTT AT & ayfea < awar ¢ &
120 a1 125 &7 fagee & @0ET AR
14037 145 TqF § ITWHAT ¥ 27, 1qW
STET I ALY g | WX THY SqTET
HEWT ATHM @ qTHTT AT AT F&qA
AT A W A/ | E AR
At Aifey woaTE o W & | Wy -
¥ %7 i F A 9T T WG A
T e &1 i aerar 0 Rl



319  Parity in Agricul-

[t Feamer §7)

taR gz - e s & g
# I —IT Y A g FIEA )
aer-fatar o7 v oz ¥ awfw
4t /X oS FT §——T TG I &,
1000 FOT FamT M argfagrad £ 1

T T FTC FT 3 7 " FTAA
Fw g & % @ 30 awt § fowsi
JTHT | arsg-qfadr Y 9% e
& faar | 7@ @2 F A1 AT IIAT 2
Tgfq AT g A Y AR e
FER IAFT 9T &1 &9 FT AT F7 g,
AfF o gF wow FTEW AT AT
HIT T FruT FT q0FAT BT AW AF
FT ©OT9 A AT § | " AT ATgAT AT
f& 2@ sgq & samar any feemy AR,
T & A sarer awx faar ST o)
NgAE T W, TR IT A
Frffag F F1 Sq™E FE@T |

¥ T® IIEIOT FAT AEAT § ——
faa #elt 2o agE F1 AR A TEN
IR F R A AASA F IHA H
ag faw ar B v Aiw o A A
# 1:16 FT HAME &1 | 1954 ¥ Sfw
FHEA 7 Fgr 91 5 w67 TR
FTATATH 1:16 FTWATFAT AEA
WIS T FT 9T AT T 12 F0F fFaeT
e frar &, =7 femma & AT 192
wg feEew § faar =mfed, a@feA
400 ¥9§ FFaest ¥ faewt § | T
F1 a77a 7% & fr o ¥ awe 1 i
&, garfadt, fam-mfet w1 g 8,
Wer-agd B W a3 sqrarteAi &
TNE & 1w drer A o o
AT F19 FqT § q9T TAAT WAL K
s Ifaa g\

- W= St & wew weE W@
¢ fF FT@A | a9 T T qEAEF
aegsii 1 frfy em v wd ¥ IR

DECEMBER 9, 1977

tural end {ndustrial 320
Production and Prices (Res.)
SATETA G | W T ¥ Fw qEEl
®) "1 7 & i I o e
# feam & 2 1 ol g § wod
THFTET 1 FS 7 v §, 90 F o
qg THFTIT SYET 121 T fameq €,
T 1 89% 21 9 TR WA AR
o frat aT age wdt Y, ora fr o
AT, HEIEIEd, AGT AW, H|EgETLY
W 78 FWEs § fF g 92 @) &
TG AT R E | IR WG A
ag @ ¥ Sovmfa wgam a9 w §
a1 GIFTC F EFg ¥ IART wgm fwar
GATR | =4 TTH TIHTLHT aga TeTar
¥ e [T gy 1w Sawmfaat
FT JATH UF {wal wFhe 9T 12 /A
feeit & 1\ W 7 I wAETRA FA
FT &1 2, Afwa aIom § v & WF
FH TGN gT | A G g —AFHL &
TF ATSH ATE T, qre W H 3 qqU
fear ¥ waw< faer =l

T GUEFTY ATy 720 g, 5 %
ZAT Fa-grefead gUeedy § | IR0
TS WY FH G0 &7 | T THIL
¥ qrEe # s fAa qfeEe g
10 8% shew &, afF 1wy faeT ®
farar & 1 W A7 @@ AHG
qfwwe @ 12 1A a1 14 W faew g,
HfFT 39 9¢ LRI AT 2 BIAT HET
TRITES AT F——ATH FAAT H1 HTAH
78t & T wgears &1 Fv FTOT Y | WA
93 7 fra-wifes @ s@l Tqg 0
9z FT R & | WWA W oA
FrO0T F1, Tg qgT FEHT TOT FH,
afea Ta® & Fay IEAET F ® §—
#r Agg afE@ AT F @ IR T @
ft forar a1 TEH Free-fewwraw,
fae feearaee, 3% femmre™ & A T
qZ @ & A ag arq dan SaWwdT ¥
e faar s @ g 1 W fer wfal
£t Sa # wwcoe &9 § SoT A



321 Parity in Agricul- AGRAHAYANA 18, 1899 (SAKA) tural and
Industrial Production and Prices (Res.)

i

g ga ¥ fr oo T AT s A
2 @ g ag AHTAEwE el 9T A
2 Y & W gEIaens A 9T qg
o & £ & mfew Aifed § qure
g1 awar ¢ WX ey & Wi A
FUT ET GHAT § | I HI IS T A
T

JAT FHIC § ZATIAT AT AT
ZETEE FT O 15 93 gy §
afEd o qg TN A TF wqY £
for <@y & 1+ e Y fgrgwatT & wed-
qorAe Feafaat &, T €7 a7 ¥ FQ)
Tor FAT @Y & | #F 5w A ¥ gEeE
fzar § R w@red wlr ot & oY faer

, gifF st A TATIAT ‘e’ FATH Y
fagdr & <= & & w1 w0 TTAT FHT
g & W1 g fag g grdy F R Ay
fawrfent ®1 ®&1 4 Ad fd o
zar§ faFf, 39 9 F¥qAT w1 ATH
BT R | o A feafq g 2 fw
ToqYoHTo IS TF FFqAT &Y, 109§
7 fawdt stz g@dr s\ 5, 91 f
AT Agl &, ok §F A fawh g
T qE & A1 A &1 @Y &, 97 ILHF
2T @ WY gy F ey { oy Fawrfoor
11 4t fp Jafw am ¥ zar  fawt
Tife, 3@ F1 A1 fwar SrAv gy )
T qYg ¥ ETQ &7 g § wIOHT
A% | I F AT F7EH §, qa Fedq
I Targ & oY § wfea Tew 1069
7 faaefl Wi gedr @t oF qw H
femit 1 g7 9T q<ETT A wAT A
aifzm | s gETe gA AT X O
oI 5 a1 faelt S #Y Y AT 8,
% 3AIg W ag wrar § a€r ST
Y & & ag 7gf #ea fF fasm
T AL WG AHT T HIET 9T FL A
T Afew S wTavEE aEC §
T wgh g a1 AT ag ¢ R
T 394 IUREfagt F1 SR GATH
2950 LS—11

322

T SATAT § WYX AL TCHT T HT WL
TFATES TET APA Ay F 1 AN
A fawr 3 awg A A aga @
HE & aowar § 5 goecxw
qT g A w suvmfaat gx
fraawr @i 1 % ag e g fe g
TAH T F1E g sarar Y w3 awd¥
g Afea ag 91 o oFTy 3 W
FH FL, T A F HG AT AR ATH &
HeaC I i 9 TS YA FH w3
&1 991 F TR FH ) g6 § AT FF
&1 9 aedy foer qweft § o

F o) qaTs: v o @i S
qT 5 T Zag wmaT §, fomd &<
g ot wglt faerdt € 1 g aeew
gzt #1 qregw G grn fr @ a3
100 94T T fx 27, 5 T OF QA
q¥ &% qEaT | 38 A AN dww W
UFTEE IGET AT O qqTE, B[
fradT Y 3, SHF R § o AT )

TETE | qg WY §FeT FLA F Fgl
& fF frardl &1 sa% S &7
g Ay Mt Hasn fi
ag JIART | a1aT &, IAw1 A w7 faar
ST | AT GEqT, v wg, faagA
TqEqT, A WG, ©F AT I FIST WEAT )
7 qTar I 9§, T T H q[od ;A
#Y eqrqat g1 7% ElY, A wrer ag g
7 EHEY | TF FTTHTFTHT a1 Y
a1 fafraa € & ST &1 Sga AT
e TG |

I AR, TN aram g
AT qrET AT GEIT T @K F qE FH
fry ¥ wfFa 9= A W1 &9 &7 FY
FE & | WAL TS ET, 4099
gfq &0ar 9§ 9T UAQES AL § o+
sra Gar gum, @ fegm ay gy A
geat frenfy | 36 axg ¥ "9 faeely



323 Parity in Agrieuls

*[sit weqrm W)

A arg & | faorelt gaA § 8 77 wfA
gfre &= war & Afew i & saF fog
40 ¢ wia gfqe o= fraei & 1567
sty afefararr § | Ta TN aw@ g
B 7 1T AT FY, AT 1 BT
£ Fwar g WX Y IA%! gedr dg
fasr gt &

o ¥ TS ATT HTAH! AT ATEATE |
I afa@t &1 FATHT FA AT 7A1FeT |

awafa wgiag - ST SeEr wAEr
@ w@ifs T areat F aga A
ez g

St ey WA 2 gAT AR,
FTFTTIE FT gHdT & A § fa=r wefy
ot @7 ¥ A WA §—omaw &
et 7Y awad A% g gat * a1
& FF TIAT & FTOT WY 3 T FeqraT
T @1 W AN F T a6 g7 @
- 5§ ¥ Fv7 "r F3 7T WM,
Y ¥ It et @ & A gl
WS § A qrHEAT Y 2, 3w owy
H7FT AT FT A TFH $FG TTAT
AT, AT GIHTTHT FIS) €77 FT FATHIAT
FRA

g a1 ag & o fawr fa i = o
w77 o s wnfyg o) 0z
AR A FNG gvar & FF S a2 /¥
MAored & ST 9 & F7 I
#ifs & wrgAem 7 fear wmq 1 @gA &
HaE GIEGT FY ATA A WA TEY g
& fyan a3 a3 Amfeee o g,
F AT A7 ¥ agT w9 Gav sy §
FITH 1 ot FamA TR 3097
AT F AACH T AY 2 AR 6097 IF,
afrz gez amw §fear Wi gE wn-
Afrwas FToiRe AT FAY FW
A fra @t o @ o) gy HAY
= Oy 39TE 78 v wed fr g

DECEMBER 9, 1977

tural and Industrial 324
Production and Prices (Res.)

zfgdy e F}, wifw So¥ 49
FY agd JE@ gt g, ey Y S
¥ s F faw ar FE™
gy ¥ fag, z7 W zA
weqral & Gar 7 feuy ovg 1 TEE faw
fasraial =1 garwr &9 fan s awa
g g A FEq fFar o wAr &
g & arg gr 99 § gg frgew s
qTgaT g & Jmar qrEt ¥ 24 arilm
F1 W99 AT AT 5 Cwe@Rg” FroAmn
A ST TG A=A g, a8 77 WA
GY FY @1 F AR § FAfw g
q® 0F Wt ayfdm § fow ax &,
AT AT @ £1aT & 1 3H "HqL FT
T FA F fag ww w1 Iover 9T I
FATHT AT L U A T A
g ¥ surar frey afeq &7 wwedr
qy TEaTg A@Y g1 ARy | I8 qIFT
F FFAT | TN g 0 AT fmiw
F AT § | & qF g ot 7 fAw
T FOW d9 qF g fawa ag #7
I | zafau g g9 9X UF st
g, IINHT qT T AT g ) fage
gHIX AT FHATET a7 mfawry €
qAZ I YO AGT gl, qe-ag wlgmrT
gl, fet &7 ot Amarg &1 g9 T
ASATRT A ET | &/ 3o fag oAy ava«T

FTfeq |

TOF 9719 g1 2N @9 g7 S {7
FruAT ZriT 1 ot =mfE g gwe
TG JAC SATRT @F FEar g v 5
qT FF AT AMEY | 7O AW AL
T$ @9 FT F g7 &7 fawior @Y #7772
&) oofafa S samh o7 g
g r1my foasy ¢
gd 97 fFF oy 9w Sy R oged
F@T 4T |

awrafy wgted, ¥oq Eaw Y A |
qga ¥ wrfaul FY WA weA @ e
for ey R0 ¥ o0 v @AW 9 AT



325 Pamy in Agricul- AGRAHAYANA 18, 1899 (SAKA) . turalond 336

1

| Industrial Production and Prices (Res.)

alwﬂwam&iwm
g | & 750 RW BRHT AN @
T TEAe § | qgT o I 15 TEE Jeq
ZHT § | WX Tg Aeq 79 A g qv Y
7-8 &9 el faer g%ar & | wE a7
A wd fFAr faqar & | (swqw)
FAeqfa o 97 Yoq T & | SYEIEAT
ar fdem ¥ &Y @d3m 1 99 ) 15
sfowa doa 29w g | @A T gED
Aefi—are, 39 A FEE-—IC 12
15 Sfawa 7eq S_w § Joq e AT
g g Wil # 9g 98 € 1 TT @A
F FEgHl W A I Y FA ag Few
IF @A F FT GG B/A FY,
FTHTY STATH F | qT9 &7 a1 579 &+
¥ FUT o7 GFGl & | WA AW ATA 4T
A A, T qfeqF T B @ew fFaT
FFRAT &, 3@ T qqW AW FT AW
foar 1 gwar & AR Quad #F gEA
=¥t X OF FAET AT FHAT

Tty wetew, WAt o & Wit
A%eq TAT § I8 T & fF |qaw AT
fa-arET ?WﬂT%Qlﬁ' It Eﬁf
7 @ & Fa el g = TheT
At 28 3w %71 gt § i frenr A
AT & FET FAT TLFTT ¥ TEIFIW
fFar | FEE TYER ¥ T3 IAR
#1 frato fFar 2 | 9@ % @9v W
faderror 71 grT d@ aF FTH AT
FT HEST LTGRO | @Y T A 80
o7 fergra@ 1 FEEE SRl &
faq &= gar & 1 fooelt & s 2o
Wi g % QAT |1 S s @
T ot AT a8 o & 15-20 A
TR ga @ my oW 7Y Al
S AT WC AY qg WA GAY FIg
T AT | OF 99199 F HRL
Fae Y g AT A FIAT FOAT AN
U &1 wafag 2 @ & fad-
0 F qro-Arg @9 T Y faReE

FIATENT | 25 SAfama qo@ay 99,
25 sfowa faal & o=z, 25 wfawa
T TG 9 W 25-30 yfawa
FE GTHIT 9T @9 F F7 g8 &6
YN @A gEr 1 fwad o W
& T § S Wl #7 fasegaor faar
w1 g F AT A e g )

78 & Faw At ¥ fog @ @
Fg WG | & woet FCer & ol F3T
argaT § fF ag et wy awe, ot
FT AT Ay aAA | freer T A A
TG & fou 39 48 e, #9 & F9
Tg ALHTT a1 HTH FFaT F7 HSATHT
FY & F AR IJ§ AW JEE
I Iaeey FA § & | A Ay
TR AT freslt  geare & =Y ar
fas a8t o fear€ @ w7 & f S
ol & AT F W & AN AR
g ufem e & A@fad @
Fratragy fow afs & g =fge g
fead afi T @Y 21 I F WL W
WO Ag) & arfdw 19 & WL I a8
o femm ag 2 @Wr g

T Wkl & arq § g wfrE HIAT
wgm g fF sw awma ¥ g@Tardr
T Y GRS X TR § I AT 7 AF
faare &3 AR wvfiwar & famme %
FAAT F TET TEATT |

wmafy wgm : 2fEd, 45 foe
oG A% T T G | TR AT FAT R
fr 3 Fesigu 1 <1 92 1 & faan
Tt & 1 & mrar § fr oagE wedaqw
fieges &, fammil & #vy § g
frsfregert & | afer & e & fraw
e g fF 9 29 fame & sarr g9 a2 A
& FAfF AT Aoy gEwdT AT FHEAT FTH
4

ot W seTw @wi : (IERER)
ST WTTHY ARG BT AT & ey o



327 Parity in Agricul-

[ s swrw ]
A qE ATOW § § ST iy 97 ) =
w1 v £ a1 Frt Y e faew
e

-

wwfe wEvEm . WTOET ST AT
&\ Y FT AET I AT v 2 |
YTIHT TET HoBT W{EIequA AT 5¢ |
# FTOHT ATEO GAAT AGATE | FEfeC
¥ mowt age g1 @I E | & faee
¥ 9Tg §eq FIA FT Hifww 3 | 99
aET T IFT AV Y AT

St WY Xt @i A sarar S
FT oY 7§ |
guTIfa WEIRE, WTT FT TEAE

I #1 IAfa § dr gy w@ar g o
I ¥ wrea &y Iwfa fafga €1

W WE | Ay quar §, wId
QA F ITAT | AT [T HT WA
2, framat #7 W 2, wgfeai &1 A
g 2 1 Xw A7 80 wawa & W
96 Wfawa =at i@t #  T@EAT E
@ i a1 <@ gfama 9 o) §
FAEAR AN TR § @ N T A
TET § AT g AW F AT wwg F BY
¥ agt @I § | SiA wEl #Y gear
#1 77 @1 ¢ | gt A famw ) w2
wRAH AHEC@IAT Tg | e
geqr agq &Y 7 g 1 fvar &7 St
WA #7 AT |

& fa=r ") wggw F1 AW S9ar
et #r gIE K gaE 1 § fw
Faa g @1 F T 9T A @AY FY
o eara faar &1 e &7 o< Rgna
BT AT TAGT FT WS ITEAT AT @Y
g faw A5y it & w271 B FF awe #1
T Nfaod 9 § F7 @ aaqt a3
Y feur sroam 1 gEe feg & gAer
s agrs 3ar g | v srfaera wrdtor

DECEMBER 8, 1977

tural and Industrial 328
Production and Prices (Res.)

et #r Iwfa o &F F@F It @y
# w1 wia # gwfa #7 @A @ A W
qq % grag W@ w4 a% {% wrq fFqre
FT IS FT IAH! TG Fouw AT Fawy ary
T JERT IR IO FT oA A
¥ wAg 7 faenm @ o shE
sfawre g7 fF 19 78 woar | sEy
T GFF a1 37, BE HIT FAT FOW
FaTEd Afew @ a2 fmiz @F T
frarm o sfasior & wal & 3
STHY T qF TTT ITH! JIS FT &Y AR
& I araa ¥ frael & 9wfq
Y g @It | Wy AfREET ®Y TR
AT AT, A9 W I FfF fram
FT FT GO, IEHT IJIF & Heq FT 4T
ERIT | AT 9% | FrAa Tg) fawr
Ay ag |IW JAT0AT | #}T fHarw A @y
2 IgR AT T R W

feam v &dt a3 & 2w w1 g
gfas gi=r fav T Far & | gaeEd 2
IT AGY ENIT A1 HTqS foa ™ w1 FTT@IA
g T g g1 A, fagm & @ded A
wifaa A} gNiT a1 3 avx T ATET | AT
T AT FATAT AT I T ATUAT, FIS
IAFT I3 qreAr A faenm, fewis
Us |eATs & H9TX 9T JHIH W &7
orfas® gran far gan &, & FT@El
& gaqre &1 @l W fegw @
g, T qTAT §, I AT AT Ay AOXET
qTTC § Y @, o< v g
RN JER | gER afeaai A
SAFT AT T ATCT, THHL § 927 @
sraa | g feafa 3w #v q= smoAdy o
I AW FY WA wrigw uiq w
TIAATH 1 G FATaT § d fwaa B
ATTHY A [T RN, IEEHL A FT
TEr A SERT IAT g, IAF qOW
geg ¥ fgara & Sgw) gewr 9o A
Frug A grlt 1 7T qF AL AE g
1% wigarg B wio gEwm w30



329

F FTCATAT ¥ A JeqreA G ¢ 7
Fae fagta & @gk fe =l @ @
g, a7 Y W awa § | W F SO A
& 99 9T 3% feat A fagT s T

T¥ G371 grar § f& frame #7 sow
#1 77 ¢ fatfea & 1 ag o awg
F gt Tfgd forg avg & wfgal § a9
qre FT T § | FT@EAET A ITH AT
I8 9g7 & AR @« @ #1 faaifa
T Y 1 T e, FATT A @t wr
FTEA], 2 @, ¥ T, TAWE HT AT€AT8
FAfSmr sTrvARR ) gEATE 99 1 e
@ TaT & 1 "IN 9 F wrefaat |
T 93t X fagam 7 faar smar &
et &t qiw gomm, faeft 1 79 go
AR AT T #) o9 g A
FE FF 9 ITAF-ATAT AT €I
7 far s § | sF T =S| sanay
femr #3% 91 999 F1 qew § Ig FE
AIFI ogT AAT 8 1 WR FE I8
T 398 T &1 asafa o
qagarg Ay faady swa *F1 wigs
A% qATo sTaEEd #) faedr €
FRFGH AT SF g 7 A8 g afww
fam a2 g fagr @ @Y dar
FA FI@ME & AT F {77 T AGN Fg
Fran i ey Y s ndY, @S gRn
g% fgae & qeu fratfa g st fa
AT A& FIATT H FAIT FEGENAT EITT
IaF1 #fa® § wfaF 70 IAFT A@A |
afea fraqat & o 1 7w fratfa
T & fad woa Qiheeaw TRAT
R garar gar § faaw qare agd
wfawrdy §, fogia @a @ @1 7R
frara #) awer 7@ fF ST F7a7 |@9f
AT ], q8T qRT FAA H A5FCIAF
FAT MY E | qg 3@ § @17 7 Fraar
T, AT FT F4T qeA AT, §F JATY
F owr ogar | Afew ag @l R
fr gawr qar afaeadf ¥ g g,

Parity z,n Agricul- AGRAHAYANA 18, 1899 (SAKA)
Industrial Production and Prices (Res.)

tural and

IART TAEATE ¥GT EWIT 7 3% qfomy
Ft gsarg TE T I § 1’
ST I WY q7 FQ § 9€ W IqH! [
a@ ¥ 7 faear 1 A FATm AT QY
TaT frato da gfrafad s afearar
Hfweax gATafedY 7 fegama s
qar § & 1 feew aF &Y damar
93 120 %o FATTG WTAT & | AfFT gATL
qITETT FT A1 FHET J37 g€ & A
framt & wta 71 Ao fauifea fFan &
75, 80, 90 To HAIT AT FUT FL &
110 %o 7 fwar 3 1 g foex &=
M FAFS E 99 ag @i qgI
WIS 200 To Y AT T | FAfH w9
110 To IT(H @I § 1 A S &0
¥ ¥rex T § Fgt feaw mfe) &
FATL T TS @A & AR @OTFTA
I qT9Y A3 § 7g sarataa ¥ faer
RS § ey qog § IaFT AT 110%0
fraeT ax 7Y formm sy foad wrew
IAFT AIAT AT ATTF A AT T §
17 gqg A fa=ifaa #1 9 0% o g d==T
qgqT 2 | IET AT #T 4IT AT ATE
F(H TG TATE 110To TXAT AT & |
T ¥ faa w3 fpqm Ry qr o @0
Q! I8 TFT Fur 99 fwr &y foeay
g AEA !

faa #at s wd-mex & fadww 4,
w3 wrA fgara amar 5 fram &
FOQ &l K IFT0 FIQ qq A7
arar g at feaar Tar garer faw
Aafas dq9§ 7 T WIS 8 Te
feazer & oty faar a1 <gr & fam
qifasi 4 gag FXAEE A 7
&Y a1, *R fra § 907 quAr $w
T M A A G T wET A A
g | T5fAC AIgA gIAr & F
a9 fFaTT F1z ®r § 2 FAeaT AW
=T AT FY X WIS 6 To, 7 ®o
frea & vmaa @ zm ot

330



331 Panity in Agricul-

[ s\ s @ ]
1 To AT T FT&d § | FH THL
fFAm A g TR FT W 5 Fo
fread) fad wt & 5w ™
w1 Tw faaffra Twar 8 %o Tamew
w4 fof T Fr AR FT AT 20 %o |
4T wgy w6 @rar 5 feee
foear @ 7wl IgE gred w1 e
g @ |

wge § Ffwgt & wifawt w1 o=
H faoelt faeeft & o ag waw @
WU el H g § | afww e wy
STEw FT T # e 4 af § faawy
q9g § A F1 TF ¥ 917 FoFwm A
T FT AYT @q ¥ 9T 1 QU E
FW q@ AT AT § AR AW gEr
TEaT § | AT g 7 @ fF gw A
g saT A far g sy @™
#r AT WY gy faer @ &, s e
fam-mfesi gra 8 war faaewr &
feara & AT A7 & T S AT 400
oy wfa frges & feamw & fow &
2) g wgar & 5 ogw wom A
g 9T AT FOT W R @ &
gt 1 3 @ 8, afew Fgra amet
F qm| AT Fgi gT W g7 AE
Fae 9T A AR A3 g9 §, 7 At &
%t arw fag @ A 1 @ ¥ aw
a0 § A frgm & AT § S
400 Ty fFew & femra & faerdt 81
Fqoar argan g fr s@ & M@
TAFT FAT AATT § |

& 7g A STgaT § fr ag d A
frwmr &, o™ = &7 gTH 8 ®"UH @
g 0w fewm #1 fgaw # @A
T1fgw | w1 fRgra T AT ST @Rr g )
SEFYT G2 #1 gE FrE WX HAGET
FET g, ATHT HAGRHAT & a1 U ST
F TTH WTYATT 1 G @ &1 a™l &
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¥ 15, 16 T firet o ot Y Faeran
81 AT & e A fee wY g
R & W e 7 oy ) @ A Ay
TICHET FT @A

TIAN g A fFaml F 99
St gt feard @, S¥ swag ¥ oforw
FCAT wifgw | fram &1 w7 ¥ W
AWM a1 fawst 3rfgw | g #7 sow
#1 77 fraffa sQ@ Tm e ¥ &
TaHE gra fafee ¥ & feara & oy
S0 g1 Afw & W ¥ @ A7
AT § o sars Aad 9 7 gre w9
STAT ®, & ATT IH &G ATHE A AT
Frag3a g fHaml F1 ®rahe, ohe
a1 afaar wife &1 W @’ ag
faeft, saf® o€ 9 *r waw 7 F
a9 @F &7 98 qedr g | fefegw
A9 9 HI—IA@ FfAwa §—i9
T @ fF agi @R Adi &1 9@ WA
AR Fga € 5 @ o A § qe
AEAT g fF arae #  gFTaRl & qm
% AThe ¥ e &9 faa mar g
9% ATAT 4 2 B owad ¥ fafaaads
F T Gis-T3 FT g &) sAqTH A9
gz o7 ogr feafa 21 & g9 fam <
fram #®1 "wTT ® &

15,58 hrs.

[SHRI TRIBID CHAUDHURI in the Chairl

Ffy-geared &1 gea fauifaa #0
TR ¥ W@ & qedi T iy 9T
qaTy T@Ar ATge | § &g qFAL
gt ¢ fr 3w W aga wgad §, wEE
¥ Zw &1 F=mn ) g g weT
e o o &, S| qA T TG
am wy &, W A A oo @
AT A A wfe FY wear far
aiq frarat @ dar 1 g€ @ A1 A
qeet # 9 | B ag A9 FEa1 §
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feraTr &Y FET, SFT WIfE A9 ALY
glEar &, 3% W gEar 0, W|WifE

ITHT graH WE § G & )

FLHFTT AU T GUTT FTF AGATE
7R g89q F) oiF @ § | ufg qg
el FT GATH FTH HAW gRU G
fau gu 7, a0 o qawe sfc 1
qeqm 00, a1 & aarar wwar § €
g% *7 fagra a8 & 5 s sed a9
#1 WTLAT &, 99 S9 AT g1 W
frqra &1 qred v faara 5@ qw A
AT [ AT f6/T F:1E Y gL
Z1 ag 3T ALY gAY |

16.00 hrs.

¥ sTHr OF JArAr AT Frgar
g wT oag gara § 5 g fAut
FIF TTAT AT FHST & IGH walay &
ITg A F wmrafeat &1 d@e Iy
At fram ®1 gaFt 391 F1 9 g5
fasr &% o< gww o @ dAfaw §
IHY FAY gE qEg I AT § IT I F
T H CF AT g AR 1 R
7 IHT & T { IHA TG BT G
7T, A% qAT FrAg IwA’ gd AN g
I st few wenir A€ ofonm
FAT G o 5T FCHTE AT E19 ¥ @,
ATAR ¥ 99 @Y g, AfwT 9719 F IUeq7
%1 fwam £ i fvara w0 & T,
frga g mar, sa% @ WRY SR
TEAT i fg wasT 7Y <@, W F fag
T AEY @I, SHHY g @S g
TE A & wrqey Yarad) 39T § 39 A
A rfea & T HT qg gAY wrfe
T AT e A A 43 g g
?Wmfrmﬁ%lmhﬁ
T fifafera awte § frer a8 AT
7 & Dfafer aax ww o_fz &=
% g W, faqsr arq § awaw )
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Gl d e, frael, § A,
amwﬁw@mmaﬁwﬂﬁﬁﬁﬂ
AT [Weqw &Y TIA | T T AW
F1 3@ gAY Ffeq § q=T § QY WA
framt #1 a=rET @ A feat &Y
F917 & faq e %1 fFarl & soreT
FT G qeq [T EOU | WAL A TEY
fear at ag wifq & ¢ W@l |

¥ a2 argw & 7w fr ag @ s
FT gEF! I aferdl $1 ST F THG-
T AR 19 frgmi & = 7 79 A1
ITE AN WIOH R W m
IYF 9T WG FT FIST AL @, @A B
RIS Al & 1 66 7% A F1 Awrgdd
Jaw! faor @ &1 76 4/, 96 GH
T F¥ #orgy faer @Y &1 gl &
= F T 3@ Afed v s F fafea
F faar 5 qiw aol wage #t
a3 g1, afew =) famr fpgem <@r
& 9% 99 ®¢ 3@ 9T 1w ALy
¥ g fram % ag avw & &9 ¥ &8
FLRT, T VST TTFTH FT QT
JUFT UF g9 &1 @A A g fwe
@ &1 %9 aF dqg AW FOT 7
SHIRT AL AET FQM 1 WIA SGIT
¥ fau gt 9% ggra faemm agf s
wigm 1 qf T g fam wwe E
AEN-A-GT 7 fFaral &1 @gra a9
= # WEegee F7 faar a1 af feafa
FEI T H WY 7 g1 977 | gafan &
HIT HT GHE I Fava=r I TG E W
HTT HT GHA @A NAAT MG | HAT
Tf @At ®iq g o gawr gn i
W‘rcr(@?nu

st @ ste< fag ¢ ag a7 azr &
g I & @ o1 & dmgT g 57
& oo ara Y T F /%
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SHRI K. LAKKAFPPA (Tumkur):
Mr. Chairman, Sir, after carefully go-
ing through the resolution moved by
Shri Bhadoria, I feel there is a need
to discuss and participate in this
discussion.

MR CHAIRMAN: Mr. Lakkappa,
one minute. We have about less than

1 1/2 hours only, and the list of spea-
kers ...

SHRI CHANDRA SHEKHAR
SINGH: I am not speaking about the
list of Speakers. I said, we have
moved the amendments and that
should be taken up.

MR. CHAIRMAN: But that is not
the procedure. We will see how far
you can be accommodated.

SHRI CHANDRA SHEKHER
SINGH: That means, they will not be
permitted to be moved. We shall
have to talk about it.

MR. CHAIRMAN: Provided time is
available.

SHRI CHANDRA

SHEKHER
SINGH: Otherwise, not?

MR. CHAIRMAN: Yes. The prac-
tice in the House has been that hon.
members who move amendments are
not necessarily permitted to speak.
They speak if time is available.

ot arq fag (dw) : =mwwafa
R, 71 qEra & FF gawr aww agn
fear sz #4ifE Amd a sarar § A

ag fawm weeaqt ¥

MR. CHAIRMAN: That is in the
hands of the Speaker.

SHRI K. LAKKAPPA: The mover
of the resolution has done a good
.service by bringing it. I remember
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we were members of the Lok Sabha
together and there was an element of
socialist character in him. Otherwise,
he would not have brought such a
resolution.

The country today is divided into
certain economic divisions. There
are big business houses operating om
one side and the poor masses. the
weaker sections, agriculturists, small
and marginal farmers and have-nots
struggling on the other. So, to bring
about a parity among these forces,
certain legislation is necessary. Also,
a certain socialist approach is necessry.
That spirit has to be engendered and
acted upon. The Janata Party, to which
the hon. member belongs, really ownes
certain responsibilities and social obli-
gations to discharge towards the com-
mon people. The have-nots, the small
and marginal farmers, agricultural
labourers and other weaker sections
should control the entire machinery
in this country. The biggest machi-
nery is this Parliament. We find that
the representatives of big business
houses and monopolists are more in
number. The poor people cannot
prevent the way the money-bags
operate in this country, When that is
the situation, now can we expect any
social legislation to be passed by this
House? That is our struggle. The
country should have economic free-
dom. Everyone has to fight for equa-
lity of economic freedom. That Is
lacking today because of the strangle-
hold of big business houses. monopo-
lists, hoarders. and blackmarketeers.
Even the land reforms have been scut-
tled by backdoor methods. In joini
families, the big landlords are distri-
buting the land amongst themselves.
The agricultural economy has operated
in such a manner that it is still under
the control of the business people. In
every town you can see how business
houses are operating, how speculative
practices are indulged in and how the
prices of essential commodities are
fixed. By virtue of their money power,
they are able to control the trading po-
licy and everything. Unless every citi-
zen is enable o participate in Wae
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economic system of the country,
merely having the right to
vote iz of no use. The landless
people have got the right to vote,
but what is the use? But they do
not have any right to determine or
control the entire machinery of the
Government today, even though we
have got democracy only in name.
Today it is the Janata Party which is
running under the thumb and control
of the big business houses. I think that
they control the steering of the gov-
ernment. You can see every day dis-
cussions going on about the prices. But
the price structure should be deter-
mined by the will of the farmers, the
growers and the landless labourers,
but it has never been determined by
them. Everything has either been
put off or referred to tribunals or it
has been left to the fancy and mercy
of the bureaucracy of this country.
In these circumstances, how can poor
farmer or grower get his price?

Sir, there are a number of breweries
functioning in this country today and
if their cost of production is one rupee,
they sell it at Rs. 15/- and they supply
a good number of drinks to the
Defence personnel. By charging more,
they get a lot of money from the tax-
payers. But nobody determines what
is the cost of production. The poor
people have to pay more for all the
essential commeodities and other neces-
sities of life without knowing the exact
prices of these essential things. In-
deed, the prices have gone up like
anything. I want to ask: Is there
any machinery to control the prices?
Is there any machinery to determine
the prices? 1t is all a show. We have
been seeing for the last 8 months that
prices have been going up and no
action has been taken to curb the up-
ward trend of prices. Every time they
say that we have to gamble with the
monsoon. When there is a good mon-
soon and we have got good water and
good crop, again the poor farmer will
be the hard-hit because the hoarders
will start operating by purchasing
everything and hoarding the food-
graing. These are the very people
who worked for the restoration of

democracy or whatever you call. I
do not know what sort of democracy
they have restored by bringing back
the hoarders and blackmarketeers in
a different garb. Our fight is an wn-
ending one. The fight is on and we
are determined to fight against
casteism, against capitalism, and
against reactionary activities or any
such thing by which you are preven$-
ing economic growth and freedom ef
the people of this country. Our
struggle against all such things is
continuous and it will not be stopped.
If there are many people of under-
standing in your Party, I warn them
and. at the same time request them
that they should not allow this Gov-
ernment to be run by these big busi-
ness houses and hoarders. If they de
30, they will be in troubile.

Sir, Mr. Bhadoria in his Resolutiem
has also suggested that “the sale price
of any essential goods manufactured
in a factory should not in any case be
more than one and a half times of ite
cost of production.” It is not a ques-
tion of determining alone, but it is a
question of controlling. My friend,
Mr. Dharia stated nearly a hundred
times on the Floor of this House that
there will be a proper public distri-
bution system. What happened te
that public distribution system?
He said that there will be a proper
public distribution system. What has
happened to it? Is it going to be done
through the cooperatives or fair price
shops controlled by the Government?
Even this has not been determined
by the Government for the last 8
months. Every day Government is
saying that it will be there, but it is
not there. I am also going to intro-
duce the same type of bill.

It it is a question of an ideology er
taking socialist action. I will always
support you. We are supporting al}
socialist measures, and will contritute
to support them. There will be ne
second thoughts on this.

Now about land reforms How
many people in this Government have
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got belief in land reforms? Very
few. There are 5 constituents in the
Government. Mr, Charan Singh re-
presents the Kulaks; and my friend the
Finance Minister has This ideas
which are very old. There are other
elements also, wviz., Ananda Margis,
Jana Sanghis etc. They never believ-
ed in land reforms. Traders, hoard-
ers and black-marketeers are grow-
ing in number, in every city. What
is said in this Resolution is highly
impossible, unless there is a change
in the character of the Government
which is composed in the manner I
have indicated. Has there been any
determined effort? Is it visible in
any of their actions? I don’t see any
such action, except the appointment
of Commissions. There has been no
progressive legislation passed, or
measures taken. What is the legisla-
tion passed during the last 8 months
to benefit the poor people and far-
mers e.g. in the matter of determina-
tion of prices, fixation of tariff, regu-
lar payment of wages or even solv-
ing industrial disputes? Please search
your hearts and tell me.

The present Government ig tak-
ing action against the previous
Government, arresting people and
using the same old MISA or Mini-
MISA—in whatever form it may be—
in Madhya Pradesh and Kashmir. How
much money is Government spending
on these commissions? More than
Rs. 1 crore, for nothing. There is no
expenditure of money for helping the
farmers or for fixing of prices for the
poor people and workers in the coun-
try. If such actions had been done,
people would have appreciated this
Government. In their absence, what
kind of appreciation can you expect
for this Government? This Resolu-
tion wants private entrepreneurs, big
businessmen and big agricultural far-
mers to be curbed. How can it be done?
What is the machinery available for
it? Friends on the opposite side say
that they were operating in the pre-
vious government also. Probably
they might have re-organized them-
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selves and got infiltrated in the Gov-
ernment. If they were in the gov-
ernment of my party, I would attack
them.

Now about the ceiling on private
incomes. The present Government
does not believe in the philosophy of
strengthening the public sector. They
might say that they also very sincere-
ly desired the growth of the private
sector. This kind of appeasing the
private sector in the manufacture or
production of necessities of daily life
cannot help the country, because the
aims ang ambitions of big business is
to make huge amounts of profit.
Therefore, I think the Finance Minis-
ter must understand the feelings of
the people of this country, and change
his outlook at least for the sake of the
people. I do not criticise the person.
But you are having certain thoughts.
Those thoughts will not help  this
country unless you change your mind
and make 4 thorough change according
to the needs of the society. You
must change the entire system, make
it more amenable and available to
the people of this country. The na-
tural resources are in abundance and
we can exploit the natural resources.
So far as availability of foodgrains and
essential commodities are concerned,
everywhere these are available but
you have to pay through your nose.
If you pay a very high price, you
can get any damn thing. Unless this
system is regulated it is impossible to
control the deteriorating situation, the
alarming situation that has been crea-
ted by this Government. I want you
to come out with progressive mea-
sures with determination. You must
streamline the adminfisfration. I want
all types of taxes, which have been
imposed on farmers to go. Because
of these taxation measures, sales-tax,
income-tax, all types of taxes, the
farmer feels over-burdened and he is
deserting his profession and going in
some other speculative trade. The
agriculturists, the small farmers, the
middle class farmers, all are deserting
their profession. If the prices of the
inputs are not controlled, you will
see that there will be shortage of
foodgrains in spite of the fact that
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natural resources are available, man-
power is available and even the Gov-
ernment is functioning.  Therefore,
I am requesting the Government
that you must see that the farmer,
the backbone of this country, should
be respected and helped in every way.

The Government should come for-
ward with progressive policy and see
that all the farmers of this country
are freed from: any kind of exploita-
tion.

With these words, I congratulate
the mover of this resolution.

MR. CHAIRMAN: Two hours have
been allotted for the discussion on
this resolution. We have barely 35
minutes left. How much time the
Minister will take?

THE MINISTER OF FINANCE
AND REVENUE AND BANKING
(SHRI H M. PATEL): About 15
minutes.

MR. CHAIRMAN: How much time
the mover of the Resolution will
take?

it wew g sttt () @
TR FF qg der a7 faqqr g
fa welt o &, SAAT awa O AT &

ot a1q fog : awfq wgiw, &
T AT F 59 ax@ & @Ay
Fgr fear wrq |

MR. CHAIRMAN: We can go upto
5.30 because at 5.30 half-an-hour dis-
cussion has to be taken up. The
mover will also have his right to
reply. So, at least, half-an-hour for
the Minister and the mover of the
resolution has to be kept. Now, there

would be very little time for many
speakers to be accommodated. I am
sorry, I have got a very long list and
many of them: cannot be accommodat-
ed.

SHRI C. K. CHANDRAPPAN
(Cannanore): We have heard fhe
Janata Members as well as the Con-
gress Members. Members from the:
CPIM are here; we are also here.

*SHRI S. JAGANNATHAN (Sri-
perumbudur): Mr. Chairman, Sir,
I am grateful to you for having given
me an opportunity to participate in
an important discussion on the

_ Resolution demanding parity between

the production and prices of agricul-
tural and industrial products. On
behalf of my party, the All India
Anna Dravide Munnetra Xazhagam,
I would at the very outset pay my
humble compliments to Shri Arjun
Singh Bhadoria who has focusseq the
attention of this House on such an
important issue, :

Sir, none of us can deny that the
basic raw materials of all industrial
products in our country are agricul-
tural products and we cannot afford
to denigrate their importance in our
economic planning. While the cotton
growers are groping in the dark, the
textile mill-owners are making
merry. The mill-owners are inter-
ested only in manipulating the profits
for their personal aggrandisment.
They do not care to pay remunerative
prices to cotton growers. They are
positively inimical towards the wel-
fare of mill workers. They have no
compunction towards the weavers.
You please see the price paid to cotton
and the price of cotton cloth. The
gulf between the two is unbridgeable.
Similarly, while the ground-nut
growers are not able to lift them-
selves above the earth, the ground-
nut oil producers are floating in
heaven and high-seas. The tobacco-

*The original speech was delivered in Tamil ’ T
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cultivators are trembling on account
of soaring costs of cultivation. But
the cigarette manufactures never cease
1o mint money and that too with the
slogan of ‘smoking is ‘injurious to
health’. I can compare such differ-
ences only with the difference
between a mountain and a meadow.

I will give another illustration.
During the period of Emergency, in
one month the industrialists declared
voluntarily unaccountable money ~ of
Rs 1,500 crores. From where did they
get this money? They fleece the
customers and floor the producers of
basic raw materials so that they are
able to flourish. They collect taxes
from consumers but evade payment
of taxes to the Government. While
the producers are basic raw materials
have been battereq by the fury of
Mother Nature, while they swim in
swirling waters of flood and stink
and starve during drought, the indus-
trialists are engaged in massing
black-market money in the cool com-
fort of jir-conditioned rooms.

The agriculturists are not getting

remunerative prices. The workers are
not getting minimum wages . If they
are to get fair wages, they have to
resort to strike. The consumers are
the casualty in the cost-structure of
industrialists. They multiply their
wealth by many hundred times
-through any means—cheating the
people ang deceiving the Govern-
ment. Who are these neo-rich of our
independence-era? None ecan deny
that the industrialists are the neo-
rich class in our country.

The great leaders of Janata Party
- are repeatedly saying that they are
going to re-orient the Indian eco-
nomy. The refurbished Central
Planning Commission says that the
urban-based economy would become
rural-biased. I have to say that the
payment of fair prices to agricultural
products is not a political problem.
The future of the country is involved
in this. What the Congress Govern-
.ment and the D. M. K Governmen}
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could not do in Tamil Nadu jn 30
Yyears, our great leader, Thiru M.G.R.
is trying to do in Tamil Nadu. The
eradication of penury is his seul-
breath. The agriculturists and fhe
industrial workers are his two eyes.
He has dedicated his life in the ser-
vice of 45 crores of Tamil people.
While supporting the Resolutiem of
Shri Arjun Singh Bhadoria, I would
like to appeal to the Central Govern-
ment that the sinews of our leader
Thiru M. G.R. must be strengthemed
by the senior leaders in the Govern-
ment of India.

With these words I conclude my
speech.

st g fag () o gwfa
Y, W TETE & @Y 9T § wrAA
w7 fag w@ifar it #1 qav¢ W7 §
HifF ag qGT & AGAYW N )
o 3w § g0 wiawma frara &Y, ot 3
TrEt 1 aw g, fow 2w & fasrq &1
M A gEghraft g q@ g@ e =
frewr 30 g & I g e
FT AH AFL HAT FLAT TET I
e & framl &Y 95 § g wW@iEn )
arg avatfaw, wifes a1 aadfqe
da g, g &g ¥ IF g ¥ FramAn
1 grar faar )o@ A fFaEt &
e foRar w= oy Faman et
F amrfa 4 @A §f, I fueer
T TOF F77 FL W@T qIfF 93 JOF
7gY & 2w w7y &, Awda T4 F, AT
;T 8, W g0 Td ¥ FrarT wewar
T W Fg gHAa Far @ | et
¥ 1% UF Jgd 37 93G@ FIH T
T AT\ R OF qWa AT A w0
faT framt & wigsi Y Ao S0
gowT ad) gum g¥y g fegm &
el 1 44 g A FEG S,
FTAT T GLHTHY 787 F fge AgramaT
¥y vk of wreor g frowrer WY
Friw # Fx7 qw arer o gE
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o
X wE I AW 9 FHRT F F A7,
Ffe s a7 wg WY fr g <faor &
) =fow § w5 ? ferr wgrame 7
ariaw, wodifar &7 ¥ feamy &1
wyoy farar wma, faamat &1 Ao S
Fry AT F1 AT Afafafa TJTFT
A N7 § Arar v | arartew gfee
g gy foear aff &1 o, IAH AN
wfgar T+ o1 & fF I g7 A
forar T 1 AT A W f ey gEE,
T 1 T guRd | ¥few Tl
¥ 3% Fear 71 @ ¥ f5y w9
aeqT Ag F7| qe-a2 fawafawey
o, fooeft & FouAogo =, AfFT
Tiat ¥ uw oY #fy favafaaes A
G:l?‘ﬂ', %’fq’ Tﬂ%‘ﬁ'ﬂ'ﬁa\ﬁﬂ | G‘quaoz‘r\o
97 T qar @w femr war s@d
A WA T ¥ Ffw FTAS @
arat WY ggi foer & et |1 faae
$EST EWT Wi 417 F= &7 4T
T 4§ AfdA IFFT WRATIIWO
fram AT | % 9L AT AT #y gear
FAG FET 7 F11 FraE w1 da
AW FY HrT 97 St ATAT &, qRT I AT
HIAT T FEIAT &, WX W Y wiafF
Hor & w0 7R qEadr ¥ A szar
21 gwfw & 39 3w w1 f5 uw aw
AT T FEoE FIO § I3 §, g@A
g o &1 framw faar s99r w@q,
feafaamt g # sow @ § g w=ar
# Afe foeg oft I 797 ¥z Y wf=
frretx & farr Ty &1 g 7Y T
Ty FreaEY Mg g 9T g, Wi
% wi g g T fow awg & sf=w
T 9T WIE AN g W@, 6}
avat & faar fafaw o faw go,
Y qeg 7 frara Y 15 § gu A
ATHT AT, 378 ISTAT AT, FTAHT AT
# & fax 5 frama o o= Y
fewer w@r, JeF1 fow a@ §
Fea oy, gt wivgor et mar, wfuwa<

Tga o faarT ¥ a9 A Y A
7 74 &Y ot 5w w7 07 1 fywd
T A framal &1 fraar wwor faran
TH AR § WY ow o s fasmErn
rfza

T AW ® AT &7 fawrw 9 I,
9T IF qgT 4¥F A 9gH W faurd
Fr smEear ¥ F1 vy ? fEwrdt #
FZ7TATL 97 IF ALY 9% qFAT §, 7 qAF
3Ig% &7 F1 g 7T faser 7 foe
afsa gaar F1E swaedr A€ # w0
feamT £1 @ w1 sgfas awng a8
fegmr war) 3o ym¥aE wEr ¥
W feg wh, At F1€ arars 7 fear
™ asF A F fav qar Hw9w
fear war, afsw 9z F=aw Fr9 97
FATE ME, AR I T I AT F7 3GT
T, A FqTAT @ fF geF aw ¥ ag
TE | THY GG TG W FAF FTTHT AT
AT G § ) AT FIA G FITGT ATAT
# f atg & Frer 9T TW@T 9T, I¥ WA
F fou 7a7 Tl TE——gg FAT F A
a7 T—afFT A T TG gu AR
Jig FT AF AT AT T AT TG
Fg1 wrar § & surer oW o omm,
zafay atg zz wan ) feaml ® ar
FE AW TEY gwT, AfFA 3T AW F
¥ WT AL | THI GG MEl FT AGL
g & w ‘

wiat #1 faselt T wr & AT g,
s & st 1 faw & ang fase
& AT &, St 98 TF F guT Wy &
AT aFAT § | qF 937 39 § T erer Aiw
fagem & a3-33 AW 1 faoeft awx
AT Y v gEgE A I 31
sfa gfae & fegra & & wf, o< framai
F aql # faoeft 13 78 sfq afa= &
feama & & w1 fwe 3wF Fgr FT
18 43, f&T 25 9% 9 f%7 30 G&
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wfy afrz & fgam @ &1 7§, W
Frardl & &Y & fawrd? 13 a9 Ifa
gfa: & fggrg 3 A7) f57 57 %1
qET FT 18 4§, fRT 25 9§ W 6T
30 §9 foar war 1 wrar g fare
32 qg 1fi-afaz % fgara g & w@m@T
w7 ztzr Wik fagwr F [
wrearat 5Y 7 7 a1 10 97 sfF-afae
% fraE & @ 9 2 1 rfeT et
& | oA gegoy ¥4 Frar wror g ?

frea g 7 7g wifww = 7
fe framai =t qed 3727 fed w7
&5t §97 &Y & w7 qAR F AU
T ary 741 34t 2 11 Wav, gAifE 48
FT AL -A1 ) FATIA IW FT 9@,
1Y F 727 aran foam Rl 3| A
q5HT g !

wiat #F Afear q@ gard W
frara #1 waar watw F9F F fag
et 37 gt § ST agan &, 9@ 9w
FT JGT & | AT AE F SE-BRE
#fg-3asr Afeqr gars @ wf, a1 T
fafegat ax et v9a @« #2 fog 7wy
¥ mradr FEdEae 71 ST &
|1gar 1 Arateal ¥ wgd avey fwaray
& foo zfy saw 5 #v fafsew amEl
97 AE FF garg 0, faa¥ feama w1
a7 gl faar strar &, gaH Faw 93-93
aaTfaamdy ar sy & 9 §wa f
Hrfew grer qar fas w7 gaAr wead
qNgT ag, T+ fag #r§ sgaedr g
7§ | afai w1 famra 7g) forar mam
Far fmr sfaz feam=t #1707

=<y gfAET qar #T gax wfy-
F0 & fag @2, asge Agdr gfqaw
FAT ¥ Wy wfgs<d F fog =%,
faugrdt gfrga aar 3 w98 sfgwry
& fag «¥ Afsr Iara fewm o
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AT g, AENTHA & qIgA S F
qre g, 99T 99 & g9 A9, oAt
gfras ag a0 g gHAT, UF A0
5 7 gEwar A woAr qiar F fag
wg Wr Agf @%ar |, @ &1 9%ud
fowst g 7 fear | oET 9w @Y,
el & e ST FTer WA A A
FgT & TE | I FEA W AT 7w
T FE qIE A1 9 fwar dar
FIAT & I & 0 FEq F7 30 o0
FATH FT, I HT I F ALAT
TR F AIAT 8 ®IH, 10 wIy fFEeA
HIT Y #Y, T3 FY FrAq WG P T
e ? fram #T g a1g ¥ FEm-waEw
a¥ strqer ot a7, w8 I fqur o1
IqF A% 39 FT Ay v | e
# fam a&d #98 gqy wfgr 1 wra
# feama #r Y "ravgwar g 39 &
Sufasy 37 Wi F & FAr AnfEn
Y 1 sfrEsr g 7 faeg g v
F ATH F T §, qg HITAT &Y 4T IF
stATy # fof famm 7 smavasar femm
¥ g9 9T q=r g1 39 ¥ Wa ¥ @ 2,
fFam &1 wgw wgT =Ty e A
FIT g% FATAU qrar qaar frodl
Za W1 MG H IF9 T J(0, Wy H A,
wa g1 fawma #T

¥ fadza & f& w3 q% wEd #1
g F3 fFar smamy, gv A
FY Mg AL FATAT AW, AET H qTH
TEY qg=TAY AT qF aF WAL H# AR
fram s famE T g9 7 & |
& oo #Y 38 9\ ITEgw § | A
o S 8, EFw Ay arw & fawma
9T | HARAT 97, AR 9%, gfFEr w®
qFT X v o faar | dww o EE
FLHEIT AT @Y | agt @ % afE
qg ATHTT T gt A O wiw H
AT, I8 X W &, fear & 4FF
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qT ot 2%, gL Sy qT 2Ry 9T AT
AfFrmgagadrag.. ..., (w7aew)
g YA T &Y I 7 S ger fRav
15 19 9% Fr I FT ST AE FT
frar 3@ % fac & qqar gewTT A
9415 291 A1gAT § 1 fawdr o A
#1 fFar ? feama o @rw dF @@n
fzar, 39 ®71 aar7 agr fear 1 fara
F A7 g qvg #1 gy fear war
=aTqTfeat #1 qTF F¥ G B T TE |
77 37 T fasrT gar =fen =Y 39
% fag #1% atar fagaar arfgg |
#1§ Gar feara smawr gavar =rfeo
frq & frara v g, sawe & o
F1 H1T A & 9 wfafafy 8 1 zq
TFT AT i fFaa mmw FEa
FFC 9T FA1qT Arfge S fHamAt &7
Fengl 97 AT F#¥7 @ IT #y
HAEXTAT F1 ZT F7 |

73 # ¥ 597 §& GATT 397 Frgar
71wt § wfus ¥ afas g fawm-
faarar s gfa #drs @y arfzo |
fRarai & a==t #t faeqq FrawTdr agi
A wifgm . vy gm gaa 2 froam
T35 ufa® & afas 7i4) § 9F St foparav
B AR F R fm avg & & mady
ASGT TIETT F7 GFF § AT d=14T7
TqT AFA £ 1 WID A, GEA HIAIT,
2927 Fitvg frardl #1 I9dsg fro
A | qegA & owged fzaw oy
2afeqi &1 fawra fear g | 2w mia
T OAIF A AT A4 | gT oM F
fasdr ag=rdt o3 1 fawelr # 2w
T F A07 ArfE faate wex &@n
T fagar & o g% 1 faArE Ay
SATT FT JIT | AT T qAH A0
w7, agt faerelt wrd, Peami ®
I 1 91T fear smg 1 o forg wig
17 7 arY 4} & agt S9 A yawqy
I 9T 1w aEY § Y A Srgden

gw%ﬂ%%qﬁiwmmm
F Trr gy #Y § o € 0
w%ﬂ%%f«q{:‘wﬁrﬂm
FY 1T | TH FT GIAT FAAT UG {6
Fgt AT & O F7 a9 &, sl
TEET aTAT & W FFEOr F4 FT A8
T 7 1Y Iymey fear w17 | A
TiEt w foard & fem o At &, Tm AT
gaaw fFar @13 | wa atg § wfeat
Faré w7 afw fam agt soEr g
9 #% AR framl 3 SR 8
HATFAT T T/ I F agf T8
gras | ot syt € & S F1 wwer
&Y F¢, T 1T FY sqTEAT Y A |
A1 gFT F AT framat £y N &
FIH AT § IF A @ fwar w7
7% EFArATSY 77 A frArat #Y o
AT |

I8 & weArar § aF A% A9 qqrar
HIEATE 1§ ;g AT =gar § -
T GF #1, f& 37 F gger T
X 3IW H AT wiqaTT A weqnz
arwar Fare, £ 21 afzai oz faara #7
TET FAGY & | THET FAAT & Heawq
3213 fa7 frarat & 7/ =T |
foear @x% a9 ¥ 97 @ ¥, =
IT FI ATH 9, FFAATC AR FATELC
foagg 73 7 o fewa orma §idr
oqT, IF F qEAR T TFEIAZTT, THo S0
THo WIT FAFET AG-TA & T4, THo
Teo To WX UFo FTo FA gr wiafard
I A AT WIAZ 7 A agt 97 fFaT
A fRaml & Agradl § 98 O 4,
37 9% frgerr g &) Sare 93 43
FX fFar | T w0 F foy Teedm #Y
qIFT qGTE &7 1A &

ARG FISAT F Tvaiq g< WA
¥ S g7 ¥ w0« qig ofv=wiv 4, I w0
TF AT § FAT IS AT AT FTETL
¥ 9T FICHAT 1 9 g7 & fAy gAY
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o foar mn, #1€ W) FW FAT
%18, qY 99 & fay = faar w1, 3@
TIRAF A A TAT TN aa &
TOF qiw afary # wddfy ger &
WY | FH I FY QrEAT TATE T
g 1w faww § fv @ g
¥ e gfvwa™, doeg AT 51
F1E Ad AT WY I ¥ e )R
2w & qry #Y vy | wifw & feE
#1327 g, fvwma & a2 1 & gwwar g
qd § TEA FAQT GHIC A TACS FT
e wfama wmr feaEt a3 @
FA A QrorAT aa1¢ | gfe grq fgae
T FT @, AT 80 Wiawa Sem 9%
wrerg sfawa 1 @=f 7 20 gfawa
S3aT 9T 60 Nfawma @At fFar o
W | 9 9FL 80 Wfawa s,
9 =it wfowa =t suRr WEY
FgaMFAaEarg. . .. (wwaEw) |
Faw AN TS 5, 99 1 98 W
FAA AL | FAT AT AT FH FCAT
Srfed | Staar qret ot ofe GramEt &
gfa smres a8 @, 39 ¥ fram) &
AT F1 G GIST a7 9 71 Y g
FTAG AqT Y qFar 2, wifE T mw
S AT g 1 & qur AT 91gaT g
FAAT FE ®1, T ) 97 7 o 729
I §, T F=5 & "I wraT & W ofy
zaT a@ & fwari & a9 & foar w20
I A | W 7 qA A @wy fau,
39 & fay geaarg

SHRI SHYAMAPRASANNA BHA-
TTACHARYYA (Uluberia): I support
this Resolution and thank Shri Arjun
Singh Bhadoria for bringing this
matter before this House.

Yesterday, our Prime Minister
spoke on the poverty problem of
Eastern U.P. and said that exploita-
tien should end, the harijans should
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get land and build our economy im a
new way. I want to go deeper into
the matter. I want tg draw the atten-
tion of our Ministers to look deep into
it. We want to build our India on the
basis of the Indian culture.

I shoulq tell you one thing. When
Shri Ram Chandra after having got
Sita back from Ravana came back
with Sita to Ayodhya, the subject—
people or praja—refused to accept
Sita.

They said that since Sita remained
in Ravana’s house, she could not be
taken. The subjects demanded this.
Even the sages advised Lord Rama-
chandra to leave her one-sixth of the
produce given by the subjects for
their living. For obeying their ver-
dict, Sita was sent for Vanvas. That
was the life of peasantry at that time.

At that time Government took the
responsibility of giving irrigation to
the people. That is the history of our
country. In the Hindu period, this:
village system was not disturbed. It
was also not disturbed in the Muskim
period. Only one-sixth to one-fourth.
of the revenue, the Mahajans at that
time they could not even get more
than double including interest on
principal.

But, when the British came, they
changed the old Indian system; they
took all the lands from the peasants
and gave them to the landlords. The
British Government took it up on
them:selves to change the village
system which was in vogue for thou-
sands of years and it was broken into
pieces. You must understand this.
After the British Rule, after thirty
years of our Independence, we must
feel that we are still carrying the
heritage not of India but of British
imperialism, The property system
created by the British Imperialism is
being carried forward by us. And,
on that basis, we are trying to develop
that system. We can never do that.
The real basis to do that is to abolish
the British system lock, stock and
barrel. You have to establish ™
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villages of India a radical landreform
by elving lands to the real tillers. 1
do not mean small owners. But you
woust take away the lands from the
big owners who are not themselves
cultivating the lands but who are
controlling sixty per cent of the
Jands. Take ©0ut their lands and give
them to the tribal people, the land-
less people and the poor peasants
and help them in irrigation by giving
also some implements.

Let them, the big land owmers,
change their occupation to industry
angd commerce. Then only we can
rebuild our Indian system. You must
be help enough to do that, You must
also deeply think what India is now.
I do mot want to go further than this,
You must understand that the people
of India have broken the rule of
emergency—of oné lady-dictator in
this country. None of us can say that
we have changed India. It is the
Indian people who have broken
really this oppressive rule,

They are now restive and they are
criticai now. If you cannot change
this system into a real one, people
will not exclude us. Governments
after Governments will be thrown
out unless and until a real economic
base in the rural India is established.
Be careful on this point. These are
the people who are making history

_and not the leaders. Those leaders
who are deeply with the people can
do something. Those who forgets the
people, those who betray the people,
those who cheat the toiling people, are
bound to be overthrown. The Janata
Party in its manifesto has pledged to
end poverty, unemployment and illi-
teracy. In our country, technology has
much developed. There are sufficient
technicians. We can build on the
basis of rural India. Sir, our country
will not go the American way, Tnot
also the British way, but India must
go the Indian way. Think of it.
Think with all deep feelings gnd res-
pect for the people, then and then
only the Janata Government can con-

2950 L.S.—12,

tribute somthing. With these words,
I support the Resolution.

SHRI KANWAR LAL GUPTA: Sir,
I want to make a submission with
your permission. The hon. Minister
will speak now. I have to introduce
my next resolution after this. There-
fore, you please fix fhe time and tell
me at what time the hon. Minister
will reply.

MR. CHAIRMAN: The Minister will
be called upon just now.

16.58 hrs.

{SHRI DHIRENDRANATH BASsu—in the
Chair].

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): Mr. Chairman, Sir, I
have been greately benefitd by listen-
ing to the various speeches made by
the hon. Members this afternoon. The
main substance of these speeches is
that we have not treated the agricul-
turists fairly and that we should do
so now. It is perfectly correct that
during the last 30 years, we have
been somewhat indifferent towards
the rural areas—and the development
of rural areas—which, of course, in-
clude the agriculturists. But now
when we try to repair the damage
that has been done to the rural areas,
and to the farmers, for all this long
period of time, it should be realised
that it would take time. What I
woulg like to urge upon the House
is that the basic policy that has been
accepted by the Government is the eli~
mination of poverty and also of un-
employment. Both these exist in the
maximum proportion in this country,
in the rura] areas. And therefore all
our policies must be so designed as
to generate employment in the rural
areas and also ensure that the farmer
who is the main producer in the rur-~.
al areag is enabled to bewcome more
prosperous. How does he become
more prosperous? He can only be-
come more prosperous if he is able
to produce more, if he is able to get
more yield per acre of his land and
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if he is able to get for what he pro-
duces a fair and reéisonable price.
The mover of the resolution has used
the term ‘parity’ in his  resolution.
The term °‘parity’ means that in any
price that he géts, acéount would be
taken of the inputs. Whalever price
he has to pay for them, he should be
able to recover when he sells the
produce. Therefore, the emphasis
should be on ensuring the farmer a
reasonable remunerative price for
what he produces. These are the
two things that we have to see that
the farmer gets the maximum yield
per acre, and that for whatever he pro-
duces gets a reasonable price. How
does hc get the maximum yield? He
can get the maximum yield if we take
care to see that he gets the necessary
inputs. The most important input is
water gnd it is therefore that the
greatest emphasis is going to be laid
in our planning to the, maximisation
of irrigation facilities. Only if there
is assured water supply can the far-
mer derive the fullest benefit from
his inputs such ag fertilisers, im-
proved seeds, etc.

17 hrs,

Similarly we are laying emphasis
on producing fertilisers in adequate
quantities as also the improved seeds
which he may require. Because fer-
tilisers bring in certain ill§ such as
pests, etc., he must be ensureq that
pesticides and weedicide reach him in
sufficient quantities at the right time.
It is the government’s express policy
to provide all these things. It seems
to me that so far as government's
policy is concerned, it is in the direc-
tion in which the fion. Mover wants
its; that seems to be the position at
feast as 1 see it.

But what is to be realised is this.
Agriculture is a state subject. So
far as the Centre is concerned, it can
provide the necessary resources and
that is why it has decided to increase
substantially the allocation of re-
sources for the rural areas, for
agriculture, It can also make arran-
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gements fo research in agriculture,
for the production of improved seeds,
for new varieties of seeds so that the
maximum Yyield can be achieved. It
can similarly plan and make available
resources for the organisation of a
satisfactory extension gystem ang alst
provide finances for agricultural uni-
versities and ggricultural education.
But the real work for improvement
of agriculture, for the development of
rural areas has to be done in the
states and to the extent that the state
government are enthusiastic in  this
matter and fall in line with the poli-
cies which we lay down, will we be
able to achieve our objective. For
instance, the budget of the current
vear is pointing to the direction in
which we want to move and we have
made special provision for drinking
water supply and for rural approach
road. Why did we do that? Because
we wanted to point out that we 3t-
tach special importance to rural de-
velopment and these are especially
the two directions in which we want
early achievement. A large percent-
age of our villages in many  States
are without approach roads which can
enable farmersTo fake their products
to mandis and other places. The
approach roads should be given the
highest priority and we should try
to see that all the villages had app-
roach roads, gll weather roads which
will enable them to use them for 12
months jn a year. It will take time.

How much time will depend very
much upon the speed at which the
State  Governments function. The
same is the case with drinking water
supply. I am glad to say that a num-
ber of States have moveq quite en-
thusiastically in these directions and
because of that, I fcel optim?stlc ab-
out the success of the policy which
we wish to pursue. As things stand to-
day in the first year of our assumption
of power, I would only put before
this House the fact that we have ad-
opted the right policy in respect of
the rural areas and rural develop-
ment and we have assured everybody
that we will attach the highest im-
portance to the most expeditious and
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speedy progres§ in rural development
and we have also in these plans made
it known that we mean business, that
we intend steadily to increase the
allocation of available resources for
the purpose of rural development. 1
hope that this parficular exposition of
the policy which has already been
announced will satisfy those who have
spoken today that this Government
does mean busines§In so far as the
rural gevelopment is concerned and in
so far as the interests of the farmers
are concerned,

Reference has been made to prices
in a general way by Mr. Kanwar Lal
‘Gupta. But I fhink that particular
aspect pertains more to the urban
areas and much of his arguments,
were with respect to the urban areas,
ete. Certainly there can be no two opi-
nions on this. The prices of essential
commodities must be controlled and
every possible step must be taken to
gsee that the essential commoditics
are made available in adequate quan-
tity and at reasonable prices. 1 also
agree with what he said regarding
the stamping of the prices on cloth, It
ig a deficiency which we have realis-
ed and about which we hope to take
very early remedial measures. 1
would assure him that in all these
directions we are moving with speed
and not just drifting. That is all I
can say.

SHRI KANWAR LAL GUPTA: I
would like 1o ask two questions. I
have made two suggestions, one re-
garding the ceiling on profit and the
other som e restriction on the exhibi-
tion of riches. What have you got to
say about these two things?

SHRI H. M. PATEL: Certainly, as
matter of fact. I thought this s
implied jn what I have said. You
cannot achieve a measure of control
over the prices of essential commodi-
ties, etc., unless we seek to en-
sure a certain measure of ceiling
on profit. But how do we do it?
There is no one method which we
can adopt. It is not possible to have
any uniform system which will be
applicable to every commodity. In
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the same way about exhibition of
riches, what he said, I think, is
perfectly correct. So far we have
been saying that this should be avoid-
ed. But what measures we take in
order to see that this is prevented,
this is discouraged, I think, you must
have patience to see that. We will
take necessary steps.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Before these long term
policies are implemented, I hope the
state of affairs which is continuing
for the last nine months will not be
repeated. But what about the Public
Distribution System of the essential
commodities? Have you got a sort of
any crash programme? Have you got
an immediate policy to distribute
essential commodities to the people
through the Public Distribution Sys-
tem, because the private trade has
not been able to serve the interests of
the people? What is the Govern-
ment’s policy on this and when are
you going to achieve it?

SHRI K. CHANDRAPPAN: There
is the serious problem cf parallcl cco-
nomy of black money, Is the govern-
ment taking any concrete drastic steps
like demonetisation to overcome it?

SHRI H. M. PATEL: About the pub-
lic distribution system, I can only re-
peat what my colleague, Shri Mohan
Dharia said. We should first make
available essential commodities gnd
then distribute them through the pub-
lic distribution systen:, We can only do
that in respect of commuditics which
are available in adequate quantities.
We can do that in respect of food-
grains, which we are doing. We can
do that in respect of sugar, which
we are endeavouring t0 ensurc. We
can do it in respect of cloth for which
there should be no shortage. I delibe-
rately say, there should be no short-
age. We will take steps hercafter to
ensure it. But it may not be s0 casy 10
do so in respect of oil this Pear but I
hopc we shall be able to do it in res-
pect of edible oil also because we have
made a year-wise plan and we have
made it clear that having made that
plan, to the extent to which we esti-
mate there would be shortage we will
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import oil. Therefore, to my mind that
also can be included among commodi-
ties which we should be able to makc
available. There will still be some
commodities of which there may not be
adequate supply. To make those
things available through the public
distribution system would be to ask
something that would be unwise even
to attempt to do; there we have to
take some other measures.

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour) : Where is your public
distribution system? Mrs. Gandhi had
systematically dismantled it. Although
you have been in power for 7 or 8
months, you have not done anything or
doing anything which could impress
us,

SHRI H. M. PATEL : I think thcre
will be and there is a public distribu-
tion system. There will be an improv-
ed public distribution system. I was
only pointing out that along with that.
what is more important is that we
should have the commodities to put in
that public distribution system.

SHRI SOMNATH CHATTZRJEE :
The West Bengal Government wanted
to bring the entire population under
statutory rationing, but because of
your new policy about removal of rice
zone, we cannot even extend assured
supply to the modified ration shops.
That is why we are having disquict-
ing moments, I am glad as a policv
you have announced that it should he
done through the public distribution
system, but we want you to take vigc.
rous steps to implement it.

SHRI H. M. PATEL : I entirely agree
and T shall see that that point is com-
municated to my colleague whose busi-
ness it should be to do it. I will also
mgake available the financial resources
necessary for this purpose.

About black money, there is no
simple remedy for doing away with it.
It is something which continues to be
generated all the time. Therefore the
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method we adopt should be such as
would prevent the continuous genera-
tion of black money, That is not going
to be achieved in our view by any pro-
cess of mere monkeying about
with the monetary currency system. It
can only be done by ensuring that
there is no shortage and there is more
production. There are less opportuni-
ties for transactions outside the normal
commercial business transactions.
These are the things which we have
to try to do or prevent and this is
what we are trying to do. We are not
closing our eyes to the fact that black
money is something of a very major
problem and it hag to be faced, but
it must be faced in a manner which
would really achieve the abjoct we
have in view,

ot w7 fag wifar (zzmn)
aaTfa wgeT, & @O Ht F AwmET
T 0 aFF 1 77 F7 wre=d wfaa
1. S®H @y gre, fedfe aF
X7 I &1 FAWT & f 4 wfe
faa 1 Ffo-gmew oow w7 faum
31 WY A W AW T AT
fawa 2, ot @ma &y A faww @ v
GqT FTqT &, W W T wF A
S, 99 FET geE 39 o Ao
T AG AT AT Fvg FT fgww &«
w2 1«1 faeE | oaet @ oqme
da F a% W 2, AqeT Har 1 IF T
BT FY T W AN o1 F1 BT & fom
T T I GM WV AT sgwyr wqriad
FET BET 0

SHRI H, M. PATEL: I think he has
misunderstood my point. What I said
about States’ responsibility is that so
many of the developmental tasks that
have to be done have to be done by
the State Governments and to the ex-
tent that they show speed in the im-
plementation of our plang and projects,
would be able to move towards our
goal successtully. I did not say that we
disown responsibility. I just want to
explain this.
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St wafw fag watfear : & @
el FY FgAT A g fE 2w A o
saar, WK faveFy faam, og wegE
7 F% 98 fF 79 e # og@ A
IAET FEAT FT GIT FER ARET
"l WL FHAT TIEl H A7HFT F /A
1 A ® VEY E | T AT AT AT,
oT weeET Fv9 ar feAmi #,
Tg WEq® &1 Wifgu-—ww 3% a4y
WA w0 AEe——fF sAar qre
F1 TgAHZ 3% A0 FT 3o WY A
Ag FIAT ARAT E, AW 3e fAv
JAT B |

& wggm wva g f5 fogw o
HEFT H 37 AW F 90 A qrrawE
1 qvzfrat @ wE E 1 Fador s
v AarEaT § 7 q@ 9T F o
T AL AW R ATA F OWTAT &
Tafan wdl wEw W KT Frd
a7 o Iafeas %7, Fomd Ao A 0l
sar, v faawe fam, a7 wwaE
i A 5 3% v ogw frar am
B/ E

[T HFT AMTF AHA IqEIT F,
7 3w Afear A A wtaaraa 3@
A A E | T TS H AT KT OHT
e 7 Jafea 78 fFar mar 2 0 s
TEATS TH #4394 H A AW afeardg
a7 ¥ faar mar 2, a7 o7 & f wwrw
o7 7 AT I 92w, A1 A7 4 faeg
AT E1 &Y ATYIT, qTY T ATT qg§ FADAT
e A gEe F 9 f7Aw F e
Fh | 4 gwa faan v AR qA
A 72 Ffy & wfe=t F f@Ai =
ATATE FEAT UM HI7 2/ 54T § §
fx 7€ samarfTat aar  fFEmEi & qATH
T SEW FATAT AT §F | I5 AT AR &
Tg framl & 99TH 97 HEW AN &
for 1Y afer gt Sfae ST fawmer

¥ foo ) ot qr oA § § Y 99 AT
2 fomdr 7 o2 arge ) 9 = faorr
A4 I 3 9% § 09 F7A 7 glawr
21 AT 1 gATR |T5 A8 97 Iqfeda
% gFFT g Y QO FFT E1 o
it &7 & AR AT S=qE Jfeuq
fram Tr & A wye &, fAewor & i
IHFT Arear F1 AR #7 fadffa o
#1 78t 9% 3afag o 797 & 1 zafen
HHeT SO A ®9 H g 3§ K 97 F@T
g0 WA & &S AT F A 0T
77 MR fa=r 2

a2 A AW I g w0
T & 30 I6f ¥ Iw F feAran A
THF FATAT Y FATATT IFar 47 w15 &y

T2 9 7 IQEA " g
I K qgaq A @ 7 Ffq GEmaw
AT I qo4T H owwarr foee -
ok ArenfE ST § FE s
fr@T ¥7 I9% Wi § a7 a@Eer
A

W HIX HWIAT AE9-T0 F a7
afga g1 &, J&T ITFT A9 TTATHET,
TEedY 291 | AW A mfugaw agfedat
T FT S & FTI0 99 TG 91 TEW
fresiaz fet oY Faea o7 wda Zw T
T G AT YV IWI A AT F @R
T

AET & 979 g0 T AR WA F
TZd gV HATHI A FICQAMT § F41 9gaq,
HigA, AT HT NG ET IJTAET
7 % fafr aw Avm @9 ¥ #E T
g7 feu & | T AW, 99 & W
wad Fed & frr ik 9a%
AMET ; g7 7Y A AR F7 G
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T2 & qATH W AR WA gy
7€ & | FOA IW A gAT F AL
FATHT F AL A 25—-30 3% =i fFa
HIT FET HATH & 30 ¥ 50 4F wfw
fFAY A% 7 ATCH a4l g7 A1 el
7 & %9 & A WEFC T A
H W & A1 AT AT gafaeg g
o7 Y 9% $F A5 A9 & Tg A ARG
Frameg |

Tz @Ed &aew Fear g f6 &T A
TEETT WY AEET GE@r ®OAgAT
(afdY) warfm & sF

(1) fadl o7 HaTS 7 AN T
31 wEAT ¥ ara 10 49
wfy frett & wifas 7810 72

(2) #Te@@ # @At fEET W@
Seagelt aeg &1 fas
TN ATE @< T AR A
sarer feT Zrem @A 810

(3) femm 1 3a% =aTw AR
Fo qTA &7 |y A
F WA Tw AL sraq fAaty
1 qAw (e %) AT
Afsge AW it
aEgAt & AT H HgAT AT
qAFAT FTAA 21|
qeq wer wifq smar 2 R o=
TR AV AT FTL AT F g amartas
5T shfas sfraa & et aframq
FIA T |

& AR AN A2 Ffa w At
¥ fga ax smoma @<Ar g 1 fafws
SFE #7 fAsT FrEEAT W AT
A F @ aigdr R o 3o Y
FT 991 § 0F FfamEY afamw w0
-gf, fomy Sedmar  aw el 9
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W I qgT ¥ FT Fq {0, fa-
FI TG FF T | T8 4T FOLAfT
¥ A a2 B wifewi F @A-AgA
¥ &% o4 & 419 979 99 F HrgifE
TIAW HIX Igfaal &1 Jga@T /T |
TET TELT T WX GwaE 21, ArEen
T T THTAEI F AW g 3/
T AT F1 IAWR J FTET FEAT
g

¥ #1 99 2—-"faa gt ¥ e
framadl w7 FFA wEgAFEE@ ww
TRWFTT &1 o™ AqUAET Z, I
F F A FOAOETIT ATA AT
FT AAT ANT BT F | A FEF
gaar /1 97 #1227 wygq femrady
HTYAFTT FT G F671 T T &1

“gg W59 TH @ FHATGEIU W
fifa 7 T T A9aT TA5T F AmeAw H
Al &1 agav fowewr v 97 faami
£1 3T F G3@Em Fv IfEA
we fem &1 g dFew g

SHRI H. M. PATEL : Sir, he must
have been satisfied that I zccept the
Spirit behind his Resolution. Now, I
would request him to withdraw it.

Nt w7 fag st o wwe
TET AqTEA, fAFT g §EdT wAa
g a9 TH g3 FY €Y qGT AT I AN
ag ATWATAT 2 T2 & A1 & zg oo &
aa geary arfom & w27 g fF S
qiEt &7 FTEIT T Avwy ¥ fawaw,
AT AT T4 & T T G g
AL T qT FAGE FIA IS
MR. CHAIRMAN: As regards other

amendments, are the hon. Members
concerned withdrawing them.

SOME HON. MEMBERS: Yes.

MR, CHAIRMAN: Have they the
permission of the House to withdraw
the amendments?
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SOME HQN. MEMBERS: Yes.

Amendments Nos. 2, 3 and 6 were, by
leave, withdrawn.

MR. CHAIRMAN : Has Shri Bhado-
ria the permission of the House 1o
withdraw his Resolution?

SOME HON. MEMBERS : Yes.

The Resolution was, by leave,
withdrawn.

17.27 hrs.

RESOLUTION RE. STEPS TO IM-

PROVE THE ECONOMY AND TO

REDUCE INEQUALITIES OF IN-
COME, ETC.

MR. CHAIRMAN : Now Item No. 2,
Shri Kanwar Lal Gupta.

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : I beg to move:

““This House urges upon the Gov-
ernment to take effective steps to
improve the economy of the country
and to reduce the inequalities of in-
come, wcalth ansdl personal consump-
tion.”

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I have given a notice in
writing. Let mc make a3 submission,

SHRI KANWAR LAL GUPTA: I
have moved my Resolution. It should
be considered next time.

SHRI SOMNATH CHATTERJEE
(Jadavpur) : Sir, the motion of Mr.
Jyotirmoy Bosu is very important.
Such a motion has not been, subject to
correction, discussed recently in this
House, Now, there is a problem of
bureaucracy and technocracy and this
is now agitating the minds of the peo-
ple and affecting different branches of
administration. Now in every sphere
this is happening. Therefore, our re-
quest is, let us try to have both these

ment of 366
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matters discussed on the floor of this
House. Now, already our colleague,
Mr. Gupta, has moved his Resolution.
If it is adjourned and that is moved,
we can discuss both of them. There
has been a precedent like that in the
past. Both the motiong can be consider-
ed.

SHRI JYOTIRMOY BOSU: **

SHRI KANWAR LAL GUPTA: On
a point of order. I have moved my
Resolution, I think, unless it is con-
sidered and passed the other Resolu-
tion cannot be moved. May I request
you not to allow him to move the
Resolution?

SHRI JYOTIRMOY BOSU: **

SHRI JYOTIRMOY BOSU: I have

given the motion,

MR, CHAIRMAN: You wrole to the
Speaker and the Speaker has given
a note here that unless the second
Resolution is considered, it cannot be
taken up.

SHRT JYOTIRMOY BOSU: I have
given a motion in writing in that I
have said that I want to nmove that
the debate on Item No. 2 be adjourn-
ed after it is moved and also Rules 29
and 30 be suspended, to protect my
Resolution as an exceptional casc. In
that connection, I read the motion. **

SHRI KANWAR LAL GUPTA: It
is already 5.30. It iy not proper, My
Resolution should be considrred.

(Interruptions)

SHRI JYOTIRMOY BOSU ; There is
a clear case if you see the dcbate of
April 11, 1975,

A resolution  tabled by a Mem-
ber of this House was allowed.
Now, Mr. Chairman, kindly see the
pages 366 and 367 of the Debates dated
11th April, 1975.

(Interruptions)

**Expunged as ordered by the Chairman.
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of Country’s economy
etc, (Res.)

MR. CHAIRMAN : I am giving my
ruling.

SHRI KANWAR LAL GUPTA: No-
body can do like this. (Interrptions)

SHRI JYOTIRMOY BOSU : Let me
make a submission, It is a clear case
where a Member’s resolution was ul-
lowed. Now I am reading out from
page 364 of the Lok Sabha Debates,
dated 11th April, 1975. It says:

“Now, I have received notice of a
motion from Shri Samar Guha. Hc
has brought forward a motion for
adjournment of the present debate
and also suspension of Rules 29 and
30 to protect its discussion on the
next day without ballot. Now, con-
sidering the importance of this reso-
lution, as an exceptional case, I have
decided to give consent for moving
this motion. But T want to make it
clear, etc. etc.”

There is a clear case. You judge it,
My motion is**

MR. CHAIRMAN: Please do not
read it out.

SHRI JYOTIRMOY BOSU: I im-
press upon you that this is a very
exceptional case. (Interruptions) We
want to cooperate with you, (Inter-
ruptions),

MR. CHAIRMAN: Mr. Somnath
Chatterjee gave you a very good
advice. (Interruptions) I want to tell
you. You have referred to the ruling
of 11th April, 1975 of the Chairman.
I would like to tell you that you please
go through this, He has given this rul.
ing. It is on page 364 of the same
debates. It says:

“I have decided to give consent
for moving this motion. But I want
to make it clear that this will not
act as a precedent in future.”

(Interruptions)

SHRI SOMNATH CHATTERJEE: 1
am on a point of submission.

(Interruptions)
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MR. CHAIRMAN : You are in the
Business Advisory Committee.

(Interruptions)

SHRI JYOTIRMOY BOSU: You
are the Chairman. You do not know.

MR. CHAIRMAN: Mr, Gupta has
already moved it. It ig 5.30, Now the
half-an-hour discussion will start.

SHRI KANWAR LAL GUPTA: Next
item,

SHRI SOMNATH CHATTERJEE.
Both are moved. (Interruptions)

MR. CHAIRMAN: Prof. Mavalankar,

SHRI JYOTIRMOY BOSU: ......
take it that 1 have moved.

(Interruptions)

MR. CHAIRMAN: No, no.

You have spoiled his game, Prof.
Mavalankar, What Mr. Jyotirmoey
Bosu has said is not correct. That is
clear.

17.30 hrs.
HALF-AN-HOUR DISCUSSION

ARREST OF SENIOR CIVIL SERVANTS

PROF. P. G. MAVALANKAR:
(Gandhinagar): We are starting it
four minutey late and accordingly
time may be extended.

Mr. Chairman, Sir, I am raising
this very important issue in the House
through half-an-hour discussion on
the arrest of senior civil servants be-
cause I feel that a number of points
arising out of the answers given not
only by Shri S. D. Patil, Minister of
State in the Ministry of Home Affairs
but subsequently by the hon. Prime
Minister and the Home Minister on
the 23rd November, are not only in-
adequate but far from satisfying.
Therefore, I thought that I must take
this opportunity of raising this half-
an-hour discussion and bringing to
the notice of this August House and

“"E_}\"cpunged as ordered by the " Chairman.
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- :
through this House of the country.
some of the serious questions and
implications involved in this whole
affair,

I find that the answers given on
November 23 are inadequate and in-
complete. I am keen that the rights,
duties and procedures of the civil ser-
vice, particularly at sector level, as
spelled out clearly, are honestly en-
forced. With the restoration of Rule
of Law in our country—thanks to the
Janata Party Government who cape
into the power—it is all the more
vital that the Rule of Law’s full im-
plementation is honestly ensured.

Government, in their original ans-
wers on November 23—I maintain and
1 repeat—said certain things which
later reports indicate to be not quite
satisfactory, if not misleading. That is
why 1 feel that the whole matter is
serious and very important. Now, you
will see that this whole matter in-
volves certain serious and vital points
of principles regarding civil servants’
operations and the relationship bet-
ween the Civil Service and the Gov-
ernment. It is also important and ur-
gent al]l the more because of the fact
that two top senior servants are in-
volved; they have been suspended and
no action against them of any kind
has even started. Two months have
gone and nothing has happened. It
is in nobody’s interest to keep these
things hanging, to keep them in a
state of suspension or in a climate of
indecision because this will not be
good and healthy for the cfficient, ho-
nest and upright administration in our
country. It is a question which affects
the senior civil servants, not only at
the Centre but also in the States, in
our federal polity, and I must say
in all fairness and honesty that their
morale and their thinking and doings
have been gravely damaged because
of what happened on October 3 this
vear when Shri Vohra and Shri Ag-
garwa] were arbitrarily, unexpectedly
and suddenly arrested. Undoubtedly
it i a fact that this action of Gov-
ernment has demoralised the civil
services, and an attitude has grown

(HAH Dis.)

now of ‘take no decision’; a tendency
has grown of take it easy’; an incli-
nation has grown ‘either to sit tight
or keep quiet’ and pass on the entire
burden of decision-making and policy
formulating to the higher-ups, that is,
to the political wings or Heads of
Government, that 1s, the Ministers,
both Cabinet Ministers and Ministers
of State, I want to ask the Govern-
ment: is this what you want? And do
we want {o continue having this kind
of a stalemate? The feeling has
grown in the Capital these days and
perhaps in the Capitals of the States
also among all the senior civil ser-
vants; Let us not take any decisions;
let us leave all the matters entireiy
to our political bosses’. A sayirg
goes—a saying has been coined and
is current—in Delhi and elsewhere—
in the Capitals of the States also: it
is called ‘UNCTAD'. I am not refer-
ring to the TUNCTAD Conference
which took place in Latin America; I
am referring to  another UNCTAD
which, in its expanded form, means,
‘Under No Circumstances Take Any
Decision’. If this mentality grows
among the senior civil servants who
uare almost on par with the Ministers
in helping Ministers to come to dec!-
sions and in formulating the policles
of the Government, then I submit
that it is a very grave matter and it
is also urgent. Hence, this need for
discussion. If this kind of inaction
goes on for weeks and months, then
I ask the Home Minister, Chaudhuri
Charan Singh, as to where will all
this lead to. I ask him in all sincere-
ity: will this not lead to some kind
of administrative bottlenecks, if nct
a complete standstill or halt of the
entire administration? The senior civil
servants are working in a manner in
which or by with or through which
they become the Government’s thal
is, the political wing’s, major, often the
most important, instrument for daily
use. I ask in all humility: how can
you distrust your own instrument? If
you treat it in such a casual or light
manner, how can you entrust it with
multifarious and meaningful responsi-
bilities of implementing Government’s
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policies, programmes and decisions? I
am not here to plead for this or that
individual, senior civil servant. I do
not know these gentlemen at all.
Therefore, I am not pleading for them
at all. I plead for the rules of proce-
dure, and I plead for rules, practices,
cenventions and, above all, the rule of
law, to be honestly, fully and com-
pletely implemented. That is the stand
I am taking on this matter. I am
on the question of principles, metho-
dology and manner of Government—
Civil Service relations and the Civil
Services’ rights and duties. I am the
last person to plead for any guilty
persons. If they are guilty, hang them;
if the law permits, hang them, al-
though I do not believe in hanging, I
am against capital punishment. If the
lav. says ‘hang them® , hang them.
But my point is, have they really been
proved to be guilty persons? If not.
why all this? Have even the preli-
miuary findings proved any  prima
facie guilt or wrong doing” With-
out it, how can we proceed so swiftly
and so abruptly?

Now. the Civil Service rests on four
pillars—which is true of democracy
itself in India—namely that of ano-
nymity, integrity, permanence
and  impartiality. Therefore, the
Civil  Servan! is almost name-
less and faceless, he is far, far
distant from the glamour and daze
of publicity. We  Members  of
Porliament and other leaders
cf public life have all available foru-
ms of publicity to defend themselves,
but not so the Civil Servants. Where
will they go to defend themselveg if
ihey are wrongly arrested without
complete or proper evidence and with-
out being told what the particular
charge is? Yurther, poilticians in this
country who are guilty of a number
of grave charges are not being arres-
ted because we say the Rule of Law is
there. I agree that the Rule of Law
is there, and so we should not arrest
any politician, however gravely invol-
ved he or she may be in guilt, unless
the guilt is proved. But if thig is true
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of a politician, it is much more true
of a Civil Servant who has nobody to
support or defend him. We should
not allow his whole record of honesty
and integrity to be marred just be-
cause he belongs to the permanent
Civil Service. We let the politician
loose and free and arrest the Civil
Servant and corner him. The Civil
Servants' reaction, therefore, is bound
to be sharp—and it is sharp as can be
seen from the revival of one of their
Associations.

I will not go into all the details and
give long quotations, though much
nceds to be quoted and much needs
1o be supported with points and facts
and arguments, but in today's States-
man there is a  report on the front
page entitled ‘Senior Officlals Rally
Round Vohra’, ‘I.A.S. Association Re-
vived'. It goeg on to say:

“In 2 major development this
evening, senior officials of the
Government appeared to be getting
set for a confrontation with the
Centre on the issue of demoralis-
ation among them.”

Then the report relates how they
met for the firsi time after three years
under the Presidentship of Mr. P.R.
Nayak and solidly supported Vohru
and passed a resolution agrecing {o
collect funds for his defence. Then it
further says:

“Among the 200 or so senior civil
servantg present were 16 Secretaries
to the Government--the largest
number ut any meeting of the Asso-
ciation which has been defunct for
ncarly three years.”

And then, it appears they have said
that if justice is not given to them (I
would not cal] it a threat but it is a
grave warning) they will not take de-
cisions or make comments and criticis-
ms on any file but will pass on the
entire responsibility of decision-mak-
ing to the Miaisters. That will be an
impossible situation. No Government
can function if politicians are suppe-
sed to go into all the files themselves
and take decisions, in as much as the
politicians have no time to study volu-
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mies of papers since they are busy poli-
ticking and moving about all the time
in the name of public contracts ete.
Therefore, this is very grave news
that has been reported in today’s
Siatesman and it is grave because of
the implications of the fact that the
Civil Servants have taken this decision
2. the highest level. This kind of a
grave and ugly situation of confron-
tztion as has been reported ought to
be averted as early as possible. It
1must not be allowed to grow, much
less to gather momentum. Otherwise,
we shall witness a peculiar and a most
unfortunate paralysis of the entire
gtvernmental set-up and working.

Then, again. the arrest and subse-
guent suspension of Shri B.B. Vohra
and Shri S.M. Agarwal, Secretary and
Joint Secretary, respectively, of the
Ministries of Petroleum and of Com-
raunications has been done in a sum-
wary manner. The arrest of both
t*ese officials has been, according to
r-ess reports and reports from other
sources, arbitrary and sudden and the
treatment afforded to them was humi-
liating. One was arrested in the office
znd the other at home, unexpectedly.
without notice. Now this has created
both a sense cf concern and anger as
2ls0 resentment, and rightly so.

This is the first time since our
I~dependence that two officials of the
rank of Secretary and Joint Secretary
bave been arrested without establis-
hed procedures for action in such cases
having been scrupulously and care-
fully followed.

Therefore, I am now asking my
questions of Mr. Sonu Singh Patil and
the Home Minister, Mr. Charan Singh
both and I would like the Minister of
Home Affairs himself answer these
guestions:

1. Whose decision was it to arrest
these two top civil servants?

2. Were the two senior civil ser-
vants shown the FIR?

3. Were they interrogated since?

4, Was any statement-cum-ex-
planation recorded?
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I have no time to go into the detail:
but the Indian Express report of
November 30 and the Statesman re-
port of December 5 on the front page
point out in so many details as to how
nothing has happened so far, that no
statesment has been recorded and that
the civil servants concerned, Mr.
Vohra and Mr. Agarwal have not been
even once approached by any govern-
ment interrogating officials ag to the
charge- sheet against them of the 3rd
October which was given to them.
My point is: was any statement re-
corded from these people?

5. Were they given an opportunity
to have their say and also to defend
themselves? Were they so far cont-

acted by any authority? I want to
know.

I also want to know further whether
the Director of CBI spoke to Mr.
Vohra in July this year and after
speaking to him and getting the neces-
sary information from Mr. Vohra then
told Mr. Vohra on telephone or may
be at a meeting—I do not know how
and in what way he told Mr. Vohra
—that now it is all satisfactory and
is over and that the Home Minister is
also satisfied and the matter ends.
Having got that report, suddenly this
has sprung up again on October 3 and
the civil servant concerned was ar-
rested at hig office.

MR. CHAIRMAN: Mr. Mavalankar
vou have made all the points. The
time at my disposal is very short.

PROF. P. G. MAVALANKAR: This
is'a very important matter. I am con-
cluding in a few minutes.

Hags the hon. Prime Minister looked
into these cases? On November 23.
the Prime Minister told me in his
reply:

“I have told them (Mr. Vohra and
Mr. Agarwal) that I will look into
these cases.”

I want to know whether the Prime
Minister looked into these cases.
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Has Mr. Vohra sent any represen-
tation to ‘the Prime Minister? Has
Mr. Agarwal also done so? What is
the progress, if any, of the investi-
gation of these two cases? Why are
things not moving at all any direction?
Why is no urgency being shown?
If a Prima facie evidence of a crimi-
nal dereliction of duty is there, why
is the government hesitant? Why do
‘Government not chargesheet them in
a court of law? In conclusion and
before 1 sit down:

Is it a fact that the Council of Min-
isters themselves are deeply divided
on this question? And further, Is it
true that on¢ more Ministers have
seen and/or written to the Prime
Minister as also perhaps to the Home
Minister strongly deprecating the en-
tire manner and the method of arrests
and equally strongly supporting the
iwo Civil Servants concerned?

Are there any adverse records
against them? Has the Cabinct Sec-
retary been taken into confidence?
If the answers to the above are ‘Yes’
or ‘No’, then I want to ask finally.

What led to such an amazing, extra-
ordinary and unheard of action? Why
were the procedures of taking action
against civil servants ignored when
no charge-sheet is made and no ex-
planation is sought?

Why were the usual procedures of
departmental inquiry and reprimand
dispensed with?

Parliament, public and the Press
reaction is legitimetely strong and the
comments are many. I will not go in-
10 that. But all T would say before I
sit down is that this has left a had
taste, it is a bitter taste if I may put it
that way. Therefore, I want the
government to act swiftlly, surely and
sincerely and with a visible large-he-
artedness. Punish the guilty, but do
not implicate honest people, and unless
they are proved guilty, treat them and
consider them as honest. If we do that,
T want to ask. Why make this a pers-

1
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tige issue? 1Is it a prestige issue for
the government? Is it a prestige issue
for the Janata Government? Is it a
prestige issue for our Prime Minister
or the Home Minister? Is the pres-
tige of a government or an individual
more important than the prestige of
the rule of law? If that is so, I want
them to own the mistake if they feel
it, and clear the air because only g
fresh air. a clean air will clear all
doubts, will clear the grave situation
that has developed and then we mav
have full confidence in the government.
I have the confidence in the Janata
government, but my confidence in the
government is shaken when these
things happen in such a grave, dra-
matic and sudden manner. that is why
I have raised this question,

Sir. T am grateful to yvou for giving
me so much time.

MR. CHAIRMAN: Mr. Chandrappan,

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Let the Minister reply
and then he can ask further questions.

SHRI K. LAKKAPPA (Jumkur): Let
him give ;5 wholesale reply.

SHRI C. K. CHANDRAPPAN (Can-
nanore): I would like to know from
the hon. Minister the role of these offi-
cials.

I am not so much surprised or I am
not against the arrest of top officials
if it happens for the first time in the
country because such things like the
arrest of the former Prime Minister.
like the arrest of the former Cabinet
Minister, have been made for the first
fime. So. I am not against it. I
would be satisfieq if I am told what
was the role that these officials played
in the course of negotiations with the
French Government. If their role is
clear then I think it is clear that there
can be reason for  their arrest or
there cannotl be reason for their arrest.

Basically my position is, Ministers
are accountable tn the Parliament and
10 the country and I feel there should
be condition created that the officials
of top level who are equally responsi-
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ble in dealing with such matters
should also be made responsible to the
Parliament and thé country.

-
If the Government makes it clear to

the House and the country what exac-
tly was the role of these officials in
the negotiations and what were the de-
“nite charges which the Government
iramed against them or the Govern-
ment is intending to frame against
:hese officials. 1 think olher doubts
‘an be clear.

SHRI CHITTA BASU (Barasat): At
the outset let me also make my poOsi-
tion clear. 1 do not hold the view that
bureaueracy should not be accountable.
They are «lso to be made accounta-
hle.

In this particular case, on the 23rd
ol November during the Question ITour
1 mentioned that therc has been a Ne-
cotiating Committee. The Mainsiream
ot 19th November printed the entire
document of CFP Agreement.

1.et me say that these ajgreements
have got sume substantial and material
points. [ only quote one or two for
vour information,

The Negotiation Committee says—

“Qur’ choice of consultancy sup-
port is, therefore, limiteg to only
CFP and Geoman.”

Again il says-—

“The view hag since been expres-
sed on hbehall of the ONGC that
while the CFP should be asked the
advice on all matters included in the
scope of consultancy under discus-
sion, Geoman would be asked to
advise on certain selected items for
a second opinion, so to say.”

Again it says—-

“However, the Government took
the view that the management of the
Bombay High must remain squarely

in the hands of ONGC and all that,
we require your technical consul-

tancy.”

Then they wanteq Consultancy ser-
vice from the CFP.
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In the end they say—

“The Committee also asked for
certain clarifications and obtained
them to theip satisfaction.”

It concludes—

“Based on the discussion held
with the CFP a draft Heads of Agre-
ement has been drawn yp. The Com-
mittee recommends that ONGC
should enter into  agreement with
CFP on the basis of this draft.”

My point ig this. Has Mr. Vohra for
whom I do not hold any brief gone be-
vond the framework of this draft og-
reement and whether Government is
satisfied that Mr. Vohra did something
beyond and against the principle of
this agreemeni? Did he go beyond the
limits of the agrecment?

PROF P. G. MAVALANKAR: Sir, I
rise on ; point of order.

MR. CHAIRMAN: Whatis your
point of order?

PROF. P. G. MAVALANKAR: My
point of order is this. It is highly im-
preper, if I may say so, that the Home
Minister should leave while discussion
is going on?

MR. CHAIRMAN: The Minister of
State is here.

PROF, P. G. MAVALANKAR: We
want his reply. This shows a wrong at-
titude of the Government. I am bound
to raise this matter. It has never hap-

paned like this.

MR. CHAIRMAN: His deputy is here.
He will reply.

SHRI KANWAR LAL GUPTA: It is
not necessary that the Home Minister
shoulg reply. When the Minister of
State for Home Aflairs is here he is
entitled to reply. So, the presence of
the Home Minister is not necessary.

PROF. P. G. MAVALANKAR: I do
not agree with him.



379 Arrest of Senior

MR. CHAIRMAN: Please take your
seat. Mr. Bosu, have you finished?

SHRI C. K. CHANDRAPPAN: If the
Home Minister is here when the reply
is given, it is all right.

THE MINISTER OF HOME AFFAI-
RS (SHRI CHARAN SINGH): I arriveg
here exactly at 1730 hours. The Hon.
Member, Prof Mavalankar took twenty
minutes. More over, I have to attened
a meeting of the Sub Committee of
the Cabinet. My hon. friend is here
and he hag been fully posted with all
the details.

MR. CHAIRMAN: Mr. Basu, have
you not finished?

SHRI CHITTA BASU: No, Sir My
question is: whether Mr. Vohra did act
beyond the draft asgreement as I had
mentioned?

Did Mr. Vohra wrongly advise the
Minister? I want him to satisfy me on
these points, I also want to know whe-
ther the Government is satisfied with
what Mr. Vohra dig and so he was ar-
rested.

PROF. P. G. MAVALANKAR: Sir, 1
rise on a point of order. I want to go
on record that, in the past, even the
Cabinet meetings had been postponed
if the House went beyond a certain
time. (Government must show comple-
te respect ang pay  attention to the
House and no meeting other than the
duties in the House can be more im-
portant. That is an established prac-
tice. I want to go on record. The Home
Minister, of course, has gone. I am not
challenging that. Let the Minister of
State for Home Affairs reply. Let this
also go on record that all this is show-
ing disrespect to the House and this is
not expecteg from the Janata Govern-
ment.

MR. CHAIRMAN: Mr. Patil is hefe.

SHRI KANWAR LAI, GUPTA: Sir,
I think the time of the House should
be extended by another fifteen minutes.

MR. CHAIRMAN: Yes, Is it the plea-
sure of the House to extend the time
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of the House by another fifteen minu-
tes?

SEVERAL HON. MEMBERS: Yes, Yes.

MR. CHAIRMAN: The time of {he
House is extended by fifteen minutes,
of course, with your approval

Mr. Lakkappa.

SHRI K. LAKKAPA: My friend
Prof. Mavalankar has raiseg an im-
portant issue about the arrest of Cen~
tral Civil servants in the country. This
is done for the first time after the
Janata Party Government came {0
power. This has also evoked a certain
public interest. Also, there are certain
doubts arising about the functioning of
the Legislature, the Executive and the
Judiciary. It is in g watertight cor:-
partment, I should say, that these
three wings are functioning. I am
not here to safeguard or to defend
any bureaucratic wrong action. At
the same time, you must kncw
that it is the responsibility of the
senior officials to see that they
function  properly. Certain actliona
were taken against them by the Homse
Ministry. Of course certain controver-
sieg are also raised. The manner in
which the arrests were made shows
that it may be due to political vende
tta, If the officers concerned involved
themselves in dereliction of duty. o
course, the law is there and it will take
its own course. But, we are not speak-
ing here on that aspect. My Friend

18 hrs.

Shri Chandrappan has also mentionad
a point that the civil servants are not
responsible to this House for their
acts of omission and commission. It is
also our experience that the legislative
measures taken by this House have
been souttled by the bureaucratic au-
thorities. Who is responsible for this?
Who is accountable to the people? Tkis
country ig still in doubt. I may men-
tion here that a policy has been laid
down to fix the responsibility and a
legislation to this effect has also been
made. But here the executive machin-
ery that is operating has come to it3
own logical conclusion. It is an interes-
ting subject. Why these two senior offi»
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cers have been arrested? This has cre.
ated a confusion because there is a
change in- the Government, There is a
confusion created in the minds of the
people. It may be due to political ven-
detta and even that has not been ex-
plaineg clearly. What were the reasons
for their arrest and to what extent ure
they involved? Whether they are in-
nocent? Even this the people do not
know. Because of these things, the
entire Government machinery and the
executive authorities and the senior
officials are not taking any decision on
other matlers. They are not taking
any responsibility in discharging their
Jduties because they do not know 1n
what extent they are responsible for
any acts of omission or commission.
A confusion has been created in this
country and the entire administration
of the Government of India has come
to a halt and it is also spreading even
to the States. I would like to know
whether there is going to be a review
of the whole situation in regard to the
functioning of the executive. To what
extent the responsibility could be fixed
on the officials through a legislative
measure so that they may be accounta-
ble to the people?

This is the first time that these
things are developing in this countryv
now. Therefore, I want a categorical
answer from the hon. Minister as to
what steps he is going to take in this
regard, to make this executive autho-
rity more responsible and accountahle
to the people of this country. How arc
vou going to ensure responsibility and
accountabilitv to the people? Other-
wise any Minister can go scot free by
throwing the blame on the oflicers. So
also the officers can go scot free by
throwing the blame on the Ministers.
Therefore, this system should be
streamlined and the whole thing
should be reorganised and revamped.
I wont a categorical answer from the
hon. Minister whether the Govern-
ment is going to ensure accountabilitv
{o the people so that there is a clean
administration in this country.

ot WA wrw A gt o
& g ata #Y fagra =0 § v #

(HAH Dis)

f& F7vz graet F1€ o1 g1, TR BT A
ar =T, IR0 aar ey =rfEm o
AT T ATZAT F1 ST EY AT RAAY
Fifg0 | 2z Wy W TET W
FT TFT0 TaE /AT ¥ A 74 § AR
Tz w7 o fam & wfew & g aa A
w17 F791 7 % ag awaeq 34 F 419
TE WM FeHl HFNT 3H AW H
TEXTAHA FT, qlay A7 77, ATZAE
T HT AAF T A TF AT F7A7 &
fe oa g@T s F g, e R &
Ta% wEw 2P go ag v T8 g A
ag SATRT FIOHAT ZET ArfEn 41
=W &1 FE g gAa £ b arfad i
F1 sver Foa nF ard £ wfea ey
F1 39 qvz 7 wEE Ag) frar a1 awan,
I AT g TATT A8} fEar v "aFan
Tifadifgeg 79 § g%q &, =i
A g 2 § afew mfegd s@ne
T8z T & gafar FE £ gEe @
faar vy =nfgm

@ am ag § f& oF Aifaw
fatw & arg 3A1 Fvwher fFan san
wifer ar 1 & A1 £ S WA &
a3 FT 1 FweE @ e B
Ay faams ag wsw &, ARy
FIGHT T FEAT & | O\ FIH F AR
2, 70T £ 9 F9 FTATAT AE 4T
M TAAET F a9 TAT AT &, H T
T AT AT rew Az ek
famr 2 fx a7 %9 2% Avg 4 FI4
77 fFaT wn | HzEdR AT 36
AT, § sAEar § T qETA Agy
A sifx omg v ooa afam A A
TP ST A AT AT
afam 7 favars weAT 2, g0 7@1 AEA
fadt wifeae @1 gfifofea 7= &1
Z9Y A gt aw a1 & fr s fafreet
FT T7a ATST JT AV Ag o7 T "AAv
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[# F4T a1 TA)
ST afge 1 qt 3 oAy ¥ W
1 T A€ g g 5 g faely Y oY

fafszarem A&t #oar =mew

& WA WY ot | Q1 qard e
AMEAT Z | U A1 ag fw v wdy Sf
ug WY &7 3T A WiiEad F1
AT =T gy afaw #1 f5 swar ot
fafefees 7t & a@ wwfdr omw
afqq o favarg w3t § 7 ag fF
§t gRaT F1 gFAwofea @oH TG0
TAT gy afew  gawT zAIfmufea
ATH T/AT FTEAT §

v @ qaa g ¢ fFowmwA
vF, s orv famr € o s a1
wafrediom g1 @1 2 S 2. 3afeeditom
W AfHT IR WA HAT AT K1 AT
fsZemm fam & | v g wAY
ST 9 /39 FT AW TH 437 F A(LO
¥ 7 Zor *1 favarg feama fx gga=
wet ST, g HAT A7 A A falAeze—
A faT £ F F1SFAvadT SO0 HIE AT
fegdeeora o0 § 39 w9 A0 FI
et foeg a3 717 ag favarg fzamdd
f& 3w AT gEadt F arg oAd g v
TAIT, IATT AT ARY R0 AT qfEEa w1
7Y 4za, ga% faame #7387 faesr 1
AT | FAT TAFT ARAT EROC AT TART
AT & FHAT 1 ITF I FATAl &
femfveda  wAAT W HAT ST A
FrZaT |

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): I have great re-
gard for the views of Prof. Mavalankar
whenever he speaks in this august
Flouse. But 1 am sorry to say that
much of his criticism is ill informed
and besides the point. He says that
there has been breach of the rule of
law and that there had been procedural
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irregularities and there had been
trampling upen procedures and
methods. We are wedded to the basic
principle of rooting out corruption at
the poiitical level as well as at the
administrative level. At the political
level, we have brought the Lokpal Bill
which is under consideration. It is
equally our concern to root out cor-
ruption in high places in the aminis-
tration. Many hon. friends’ minds are
agitated over the fact that two impor-
tant officers, one joint secretarv and
another secretary....

SHRI KANWAR LAL GUPTA: Both
were secretaries.

SHRI S. D. PATIL: Both were Sec-
retaries and that fis the highest office
which one can hold in the administra-
tive set up. The sum and substance
of vour coniention is that they have
been arrested without solid reasons
But I can say, it is not without any
solid substance or without any credi-
ble information againsi them that they
have been arrested. We are in possessiorn:
ol credible information against them.
There is no breach of law. It has only
provided that a prospective accused
should be given an opportunity to ex-
plain.

SHRI KANWAR LAL GUPTA: 1
was saying about propriety.

SHRI S. D. PATIL: 1 come to the
question of propriety also. It is not
that in these cases no preliminary en-
quiries were made at all.  They werc
made in Loth the cases. And the Pre-
liminary enguiries revealed that there
was credible informalion against them
and we shoulkd work on it. It is not
that the Government immediately jum-
ped on them with a political vendatla
or any sort of malafides, etc. We
know these things because they are
holding high offices and they play 4
vital role in running the administra-
tion and we have to depend upon them
because they are the persons who are
really in charge of the implementation
of the Government's policies. We are
not ignorant of this fact. wWith full
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responsibility’ we have acted in this
manner. There is a common miscon-
ception abbut the FIR and chargesheet
which my esteemed friend, Mr. Mava-
lankar has voiced. But I do not
attribute it to his lack of
knowledge, etc. It is common know-
ledge that FIR only gives a sort of
starting point for investigation. It
is just an instrument to collect evi-
dence and to proceed further and what.
ever evidence we have collected, is not
a matter to be disclosed to the House
or even to the Ministry and that is
the procedure required to be followed.
Whatever evidence is there in the pos-
session of the police machinery or the
investigation machinery, it should be
proceeded with and if the evidence is
insufficient they can always proceed
uader 169 for want of sufficient evi-
dence. But if there js sufficient ¢vi-
deuice, they can proceed under 172 of
CPC and for which they may issue a
chargesheet. Sometimes, they may
Eive g supplementary chargesh2et also.
The question of reviewing the cases
does not arise because whatever actlion
hag been taken, it is the judgement of
the individual Officer concerned,

SHRI KANWAR [ AL GUPTA: My
question was, after making the en.
quiry and keeping in view the repre-
sentation made by these persons, will
the Home Minister and the L.aw Minis-
ter look into the cases? What is your

view about it?

PROF. P. G. MAVALANKAR: The
Prime Minister himself said that he
wil]l look into the cases. Has he started
looking into the cases?

SHRI S. D. PATIL: While the matter
is under investigation, the concerned
officers will be guestioned.

SHRI K. LAKKAPPA: What was
the reason for the Prime Minister call-
ing for the files?

SHRI S. D. PATIL: Under the Ser-
vice Rules, whenever an officer is sus-

pended, he has a right to represent to
the Prime Minister because he happens
to be the Head of the Administra-
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tion. If they have given some sort
of explanation to the Prime Minister,
that explanation will also be examined
on merits.

PROF P. G. MAVALANKAR: Have
they sent any representation to the
Prime Minister?

SHRI S. D. PATIL: They have re-
presented to the Prime Minister saying
that this suspension is not proper and
so on. Now, while the investigation is
on, the police machiery will have to
collect sufficient evidence to establish
their case. They have to collect docu-
ments and oral evidences for that.
Here there are two distinct cases, one
in which Mr. Agarwal is the only ac-
cused and in the other in which there
are three accused viz.,, the ex-Prime
Minister, Mr. K. D. Malaviya and ano-
ther. The relevent question is, whether
weg have acted rather jrresponsibly
or in a hurry or whether we have acted
without any sort of information in our
possession. The role which each accu-
sed played is quite abvious in the FIR
itself. To again disclose the whole
evidence betfore the court, I think, is
not in public interest.

SHRI KANWAR [LAL GUPTA: How
will you remove the impression in the
minds of many intellectuals that this
case has not been properly handled?
Will you assure them that we are not
for victimisation and vindictiveness?
Will you review all the material col-
lected by the police?

SHRI S. D. PATIL: The hon. mem.
ber is agitated because the two offi-
cers are the highest officers in the
administration. It is easy to be indul-
gent towards the accused public ser-
vants because the are visible and
known. As against this we have got
the general public interest, which is
invisible and which also suffers because
of repotism, corruption and abuse of
official position by corrupt officers.

PROF P. G. MAVALANKAR: You
are side-tracking the issue.
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SHRI C. M. STEPHEN (Idukki):
They want an assurance that the
Minister will do something to demons-
trate that it is not for vindictiveness.
He knows that it is for vindictivencss.
How can he give the assurance?

SHRI S. D. PATIL: In law the posi-
tion is clear. During investigation, no-
body can interfere with it. It is for
the investigating machinery to come
to the conclusion whether the evid-
ence, in their possession, is sufficient
or not to establish a case.
If they are satisfied, we will not in-
terfere with their discretion. They
want the Prime Minister or Home
Minister to look into the matter and
give certain suggestions. That sort of
position is not contemplated by law.

PROF. P. G. MAVALANKAR: 'The
Prime Minister has said on the floor
of the House that he will look
into these cases. What is the govern-
ment doing? Have they been given the
FIR? Has anybody met them? Has any
chance been given to them to put for-
ward their view? We want facts.

SHRI S. D. PATIL: There is already
an FIR on 3rd October, 1977 in both
cases. The FIR along with certain
papers are filed in the court. The
arrest is made by the investigating
officers independently. It is not that
we have instructed them to arrest. We
do not give instructions in writing or
orally because it is their judgment.

SHRI KANWARLAL GUPTA: Sup-
pose the CBI decides that they should
be hanged under section 302, will the
Prime Minister not intervene? Who
is responsible? If the police come to
the conclusion that they have mur-
dered certain persons and they should
be hanged under section 302, will you
not intervene?

SHR! S. D. PATIL: That analogy
is not applicable here.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): It is a quasi-judi-
cial proceeding. How can they inter.
vene? If the CBI and the police have
found that there js a Prima facie case

DECEMBER 9, 1977

Civil Servants 388
(HAH Dis.)

and it is in the interest of the State

that a certain person should be arres-

ted, it is right that the government is

not interfering.

SHRI S. D. PATIL: The hon. Mem.
ber should congratulate the Govern
ment that the Government is not inter.
fering with the work of the in-
vestigating agency. Regarding the other
questions raised by Mr. Chitta Basu
and Mr. Chandrappan, Mr. Chandrap-
pan’s question is all right that ulli.
mately the Minister is accountable to
the House. But when there is a case
of corruption and when there is posi-
tive evidence or information, then that
will have to be independently worked
out. There the question of accounta.
bility of the Minister does not arise.

(Interruptions)

SHRI C. M. STEPHEN: Am I to
take it as the understanding of the
Government as a matter of law that
Government as such looking into the
information collected and the investi-
gation completed. have absolutely no
jurisdiction to say that the informa-
tion collecled etc. does not warrant
further prosecution under a particular
Section? Is it the understanding of the
Home Minister that they have absolu-
tely no jurisdiction at all and that
every citizen in this country is just
a playboy in the hands of the investi-
gating police officer only and that the
political authority in this country has
absolutely no authority in it?

SHRI S. D. PATIL: There can be a
formal discussion as far as the evi-
dential part of it is concerned. When
the collection of evidence is there and
supposing it is not sufficient and sup-
posing the officers have got some diffi-
culty or they want to exchange their
views, that matter can be discussed
at that level.

SHRI KANWARLAL GUPTA: Cases
against me have been withdrawn. Why
can't you withdraw....

(Interruptions)

SHRI S. D. PATIL: Mr. Kanwarlal
Gupta will bear with me that that
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stage has not arrived here. The mat-
ter is under investigation and the col-
lection of evidencd is going on and the
matter has not reached that stage.

SHRI JYOTIRMOY BOSU: But
prima facie the case has been esta-
blished.

SHRI S. D. PATIL: It is not that the
evidence in this case is insufficient and
it requires some intervention at the
political level.

As far as the particular matters
about negotiation are concerned to
which Mr. Chitta Basu referred whet-
her it was within the ambit of the
negotiation commitlee, the limited
question which was referred to the
negotiation committee was how to re-
duce one company’s quotations from
$23 million to $17 million. That was
the only limited question referred to
it. I do not want to disclose all evi-
dence, but the part played by WMr.
Vohra....

PROF. P. G. MAVALANKAR: Shall
we extend the time until he comple-
tes his reply?

SHRI S. D. PATIL: I will reply if the
time is extended.
(Interruptions)
MR. CHAIRMAN: The Minister is

on his legs to reply. He will finish
his reply in one or two minutes.

(HAH Dis.)

SHRI S. D. PATIL: I will only refer
to the relevant part which Mr. Vohra
has played as follows:

“The FIR itselft indicates the per-
sonal part played by Shri Vohra in
his capacity as Secretary in the
Ministry in recording a note on
24.3-1977 stating that he had discus-
sed the matter with the Minister and
it was decided that the agreement
with CFP should be first signed.
This note gives away Shri Vohra's
mind. There was no Minister in
position on 24-3-1977 and without
waiting for the new Minister to
take charge, Shri Vohra had recor-
ded this note. The circumstances of
this note definitely go against Shri
Vohra's bona fides.”

Sir, on the 24th March 1977 there
was no Minister functioning. He
knew the whole position. The Minis-
ter assumed charge three or four days
after that. So, it was his responsibility
to bring the whole thing te his notice.
Here, it is not as if he has acted quite
wisely and quite responsibly and that
we are unnecessarily trying to involve
him.

MR. CHAIRMAN: The House stands
adjourned till 11 a.m. on Monday.

18.25 hrs.

The Lok Sabha then adjourneq till
Eleven of the Clock on Monday,
December 12, 1977/Agrahayana 21,
1999 (Saka).
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